
 Tuesday,  December  22,  959
 Pausa  I,  88(Saka)

 LOK  SABHA

 DEBATES

 Second  Series

 Volume  XXXVII,  1959/x881  (Saka)

 (December  24  to  22,  4959/Agrahayana  23  to  Pausa  x,  2887  (Saka)  J

 [RH  SESSION,  1959/188r  (Saka)

 (Vol.  XXXVII  contains  Nos.  27  t  27)

 LOK  SABHA  SHCRETARIAT
 NEW  DELHI



 CONTENTS

 [Sscony  Senias,  You.  XX  XVII—  DECEMBER  4  TO  22ND,  I959/AGRAHAYANA  23RD  TO  PAUSA  as
 I88rI(SAKA))

 No,  2:-—Monday,  December,  745  959,Agrahayana  23rd,  i88:(  Saka)—
 CoLumns

 Oral  Answers  to  Questions—
 Starred.  Questions  Nos.  827  to  834,  836  to  839,  873  and  840  478599

 Written  Answers  to  Questions.—
 Starred  Questions  Nos.  835,  84I  to  879  and  874  :  4799 —4829
 Unstarred  Questions  Nos.  7348  to  7404  i  हि  4819—~—ST

 Mation  for  Adjournment—
 Bxplosion  in  Hyderabad  =  ’  दि  4851-61

 Papers  laid  on  the  Tabie  मु  है  486163
 Messages  from  Rajya  Sabha.  :  है  वि  दि  वि  4564
 President’s  Assent  to  Bill  :  :  +  4865
 Committee  on  Absence  of  Members  from  the  sittings  of  the  House—Seven-

 teenth  Report.  .  4865
 Calling  Attention  to  Matter  of  Urgent  Public  Importance—

 Kidnapping  of  two  policemen  हु  वि  4865—67
 Appropriation  (No.  8)  Bill_  Introduced.  .  .  4867
 Indian  Statistical  Institute  Bill  है  4867—4965

 Motion  to  consider  4869—4937
 Clauses  2torzandr  .  ‘4937-62
 Motion  (०  pass.  4962—65

 Tripura  Land  Revenue  and  Land  Reforms  Bill  ‘  4965-—89
 Motion  to  refer  to  Joint  Committee  4965—89

 Indian  Tariff  (Amendment)  Bill—.Introduced  4989
 Ffalf-an-  Hour  Discussion  re:  Hassan-Mangalore  Raillink  4990—  5000
 Daily  Digest  .  :  /§001—08

 No.  22  Tuesday,  December,  Ss  959/Agra  ६5672  24,  78863  (Saka)
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  875  to  887,  889,  89I  and  892  .  $009—-48
 Short  Notice  Question  No.  7  $048—54

 Written  Answers  to  Questions...
 Starred  Questions  Nos.  888,  890  and  893  to  9१9  (S0S4—-71
 Unstarred  Questions  Nos.  ‘1405,  to  1491  5077--5778

 Papers  laid  on  the  Table  i  ‘ST18—19
 Calling  Attention  to  Matter  of  Urgent  Public  Importance-

 Minority  Community  in  East  Pakistan.  $320——2.4
 Administration  of  Evacuece  Property  (Amendment)  Bill—Introduced  .  5324
 Displaced  Persons  (Compensation  and  Rehabilitation)  Second  Amendment

 Bili__  Introduced  मा  5724-25
 Appropriation  (No.  8)  Bill,  1959--Passed  (5125-26
 Tripare  Land  Revenue  and  Land  Reforms  Bill  मु  ‘$126—42,

 Mistion  to  refer  to  Joint  Committee  नि  §%26—42



 Coresans
 Motion  re  Sutpension  of  Rule.  - 0. आ. 2

 Manipur  Land  Revenue  and  Land  Reforms  Bill  5744-$४००
 Motion  to  refer  to  Joint  Committee  $%44—$207

 Delhi  Land  Holdings  (Ceiling)  Bill  (5207-46
 Motion  to  refer  to  Joint  Committee  oo,  §$a07—46

 Daily  Digest  =  *  ह... “अ.
 No.  23—  Wednesday,  December  16,  .959/Agrahayana  25,  7883  (Saka).

 Ora}  Answers  to  Questions—
 Starred  Questions  Nos.  920  to  930,  932  and  933  नि  $255-—92

 Written  Answers  to  Questions—.
 Starred  Questions  Nos.  937  and  93410967 -  32995336
 Unstarred  Questions  Nos.  492  to  3583  नि  $3%6—$377

 Re:  Motion  for  Adjournment  7  §378—-80
 Papers  laid  on  the  Table  .  eo.  ‘$380—81
 Re:  Order  in  the  House  वि  §3Br——86
 Committee  on  Private  Members’  Bills  and  Resolutions—

 Fifty-fourth  Report.  5386
 Mineral  Oils  (Additional  Duties  of  Excise  and  Customs)  Amendment  Bill_.

 Introduced  §386-—87
 Delhi  Land  Holdings  (Ceiling)  Bill.  नि  है  दर  मु  इ387--5  48x

 Motion  to  refer  to  Joint  Committee  (5387—548r
 Statement  re:  C  wealth  Prime  Ministers’  Conference  मु  ‘Sqo2
 Motion  re:  Food  Situstion  .  .  §48r—~26,

 ‘5S28—30
 Business  of  the  House.  .  §527-—-28
 Daily  Digest  मु  (5531-38

 No.  24—Thursday,  December  17,  1959/Agrahayana  26,  7887  (Saka)—

 Oral  Answers  to  Questions.
 Starred  Questions  Nos.  968  to  979  and  982  to  984  ‘S539-—74

 Written  Answers  to  Questions
 Starred  Questions  Nos.  980,  981,  985  to  7074  दि  3874~  95
 Unstarred  Questions  Nos.  7584  to  7652  §$9%—~-5629

 Obituary  Reference  .  5649,
 Question  of  Privilege  नि  §629—37
 Papers  taid  on  the  Tabie  .  .  3631-34
 Message  from  Rajya  Sabha.  5634-35
 Calling  Attention  to  Matter  of  Urgent  Public  Importance—

 Police  firing  at  Youth  Festival,  Mysore  §635—~39
 Election  to  Committee-—

 Bstimates  Committee  मु  $639
 Statutory  Resolution  re:

 sumer
 (Speciel  Excise  Duty)  Ordinance  and  Sugar

 (Special  Excise  Duty)  Bill  564०-70.
 Motion  to  consider  .  .  .  5640-70
 Clauses  3  to  §  .  $670
 Motion  to  pass  7  3670

 Indian  Tariff  (Amendment)  Bill  B  लालधर
 Motion  to  consider.  $670—85
 Clauses  r  anda  5689



 Conuatns

 Business  of  the  House.  5693  —95
 Motion  re:  Price  of  Sugarcane  and  Sugar  69556
 Motion  re:  Report  of  Pay  Commission  $767  —5806
 Daily  Digest  ‘$807—-16

 No.  25—Friday,  December  18,  1959/Agrahayana  27,  788  (  Saka)_
 Oral  Answers  to  Questions—

 Starred  Questions  Nos,  TOMS,  07  to  ‘1027,  ‘1029,  7032  and  ‘1034.  581755,
 Short  Notice  Question  No.8  7  :  $855-56

 Written  Answers  to  Questions
 Starred  Questions  Nos.  ‘1016,  ‘1028,  I030,  I03I,  I033,  7035  to  ‘1052,  1052-A;

 1053-B,  3053  to  ‘1068,  1O68-A_  and  3069  to  7075  5856-—88
 ucsti  ०,  ०  3770-B,  oC  oD

 ey  ir  a
 73653  to  7  1770-A,  77S,  777  77०7५  8885960

 Ret  Motion  of  Privilege  5960-61
 Re:  Motion  for  Adjournment  963-62
 Papers  laid  on  the  Table  5962—65
 Committee  on  Peritions—

 Minutes  of  sittings  5965
 Arrestand  detention  of  a  Member  .  5966
 Calling  Attention  to  Matter  of  Urgent  Public  Importance—

 Reported  violations  of  Indian  air  space  ever  NEFA  and  Assam  596671
 Statement  re:  Indo-Pakistan  Financial  Talks  .  597I-72
 Business  of  the  House.  5972-73
 Mineral  Oils  (Additional  Duties  of  Excise  and  Customs)  Amendment  Billi  $973—6011

 Motion  to  consider  .  ?  पु  §973—~6008
 Correction  of  Result  of  a  Division.  :  7  2  60rr-22
 Married  Women’s  Property  (Extension)  Bill  .  +  60I2—r7

 Motion  to  consider  as  passed  by  Rajya  Sabha  है  दि  6012—17,
 ‘Clauses  rtos  :  e  60r7
 Motion  to  pass.  :  *  6077

 Motion  re:  Report  of  Pay  Commission  2  '  60I7-—32
 Committee  on  Private  Members’  Bills  and  Resolutions—

 Pifty-fourth  Report  =  6032-33
 Resolution  re:  Development  of  Drug  Industry  as  State  Concern  (6033-87
 Resolution  re:  Compulsory  Military  Treining  in  Educational  Institutions.  6 87—98
 Daily  Digest  .  a  6299-—6rr0

 No.  26  Monday,  December  27,  959/Agrahayana  30,  7883  (Saka).—
 Oral  Answers  to  Questiona_

 Starred  Questions  Nos.  ‘1076,  ‘1077,  r079  to  1081,  4083  to  ‘1088,  I090,  092
 to  I095  and  :20-A  6rrI—48

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  1078  ‘1082,  r089,  I09I,  7096  to  ‘104,  ‘104-A,  II05

 tO1108,,  ‘1108-A,  77409  to  III7,  III7-A,  7778  to  ‘1a0,  II20-B,  बदा  toli24;
 I24-A  and  ‘11ag-B  6149-74

 Unstarred  Questions  Nos.  7777  to  1785,  7787  to  1898,  ‘1898-A, ,  1898-B,
 1898-C  and  ‘1898-D  672—6258

 Motion  for  Adjournment-—
 Accident  in  the  Nizamuddin  Trunk  Sewer.  a  मु  6258-—64

 Question  of  Privilege  वि  6264—66



 Cozumns
 Sxarement  re:  Sino-Indian  Relations  .  636098
 Papers  isid  on  the  Table  .  4278-83
 Messages  from  Rajya  Sabha.  6284
 Psesident’s  Assent  to  Bill.  6284
 Public  Accounts  Committee—

 Twenty-first  Report.  ’  हे  ड़  6285
 Estimates  Committee—

 Siuty-fifth,  Sixty-seventh  and  Sevanty-first  Reports  dats
 Stasement  re:  Annual  Report  of  Rescue  Stations  Commirrec  :  =  t  286687,
 Arrest  of  a  Member  6287-88
 Leave  of  Absence  6288

 oo
 of  Members  to  Joint  Commitiee  on  Companies  (Amendment)

 68-91
 Mation  re:  Food  Situation  ai  423

 H  dff-an~Hour  Discussion  re:  Contribution  to  Employess  Provident  Fund  23-36.
 Daily  Digest  6437-59

 27  Tuesday,  December  22,  959/Pausa  t,  88t  GSaka)_
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  Ti25,  to  ‘1137  G645I-—85
 Written  Answers  to  Questions.

 Srarrad  Questions  Nos.  27538  to  I60,  £762  to  M64,  1164-A  ,  164-B  ,  7765  to
 3268,  ‘168-A,  3468-B,  7769  to  r375  and  T19S0A  ba3—  65९70

 Unstarred  Questions  Nos.  r899  to  2077  S3r0—73
 Papors  Jeid  on  the  Table  .  6873—75
 Conmittes  on  Government  Assurances—

 Minutes  of  Sixteenth  Sitting.  6978
 comanitree  on  Absence  of  Members—

 Minutes  of  Seventeenth  Sitting.  7  »  6578
 Messages  from  Rajya  Sabha  *  :  @  है  63879
 Committee  on  Subordinate  Legisiation—

 Seventh  Report  '  6580
 Estimates  Committee—

 Sixcy-cighth,  Sixty-ninth  and  Seventieth  Reports.  .  6$80--82
 Casrection  of  Answer  to  Starred  Question  No.  $85  है  $582—-86
 Motor  Vehicles  (Amendment)  Bill  Passed  658989
 Motions  re:  Coal  Mines  Rescue  Rules  .  6589-~66r2
 Motion  re:  Petroleum  and  Natural  Gas  Rules.  .  (661331,  6648—5r

 Motion  re:  Reports  of  Orissa  Mining  Corporation  6632—48,  6651—63
 Discussiosd  re:  Sino-Indian  Relations  6663-~6728
 Daily  Digest  हि  हि  6729-38 Resume  of  the  Ninth  Session  हि  हर  8739-42, ८
 oro,

 {December  74  to  22,  959/Agtahayana  23  to  Pausa  I,
 G—iv)

 N.  B.—-The  Sign  +  marked  above  a  name  of  a  Member  o  Questions,  which  rally
 ta  rc  reac

 that  the  Question  was  actually  asked  on  the  floor  ofthe  Hosse  by that  Member.



 LOK  SABHA  DEBATES

 457  ‘ee
 LOK  SABHA

 Tuesday,  December  22,  959/Pausa  l,
 88  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 {Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Ordnance  Factory,  Khamaria

 aie
 Shri  Ram  Krishan  Gupta:
 Shri  S.  M.  Banerjee:

 7  Shri  D.  C.  Sharma:
 L  Shri  Hem  Raj:

 "1125,

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  00  on  the  3rd
 September,  959  and  state:

 (a)  whether  Government  have
 examined  the  various  aspects  of  the
 case  regarding  the  losses  and  defli-
 ciencies  found  in  the  stores  of  Ord-
 nance  Factory,  Khamaria;  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  of  Defence

 (Shri  Raghuramaiah):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  House,  [See  Appendix  III,  an-
 nexure  No,  92].

 Shri  Ram  Krishan  Gupta:  From  the
 statement,  I  find  that  in  regard  to  the
 regularisation  of  these  losses,  a  time
 schedule  has  been  laid  down.  May  I
 know  what  this  time  schedule  is  and
 by  which  time  these  losses  will  be
 regularised?

 Shri  Raghuramaiah:  It  is  only  an
 accounting  procedure.  It  will  depend
 on  the  amount  of  work  involved.

 329  (Ai)  LS.D.—l.
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 Shri  Ram  Krishan  Gupta:  From  the

 statement,  I  find  that  in  two  cases
 these  are  attributed  to  misconduct  on
 the  part  of  some  officers.  In  view  of
 this,  may  I  know  whether  any  action
 has  been  taken  against  these  officers?

 Shri  Raghuramaiah:  In  some  cases,
 charge-sheets  have  been  served  and
 in  some  others  the  matter  is  still  un-
 der  examination  in  consultation  with
 the  SPE.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  they  are  still  in  ser-
 vice,  as  the  main  allegation  against
 them  is  of  misconduct?

 Shri  Raghuramaiah:  Except  one,
 the  rest  are  in  service,  as  far  as  my
 information  goes.  In  the  case  of  the
 one,  he  has  resigned

 Shri  S.  M.  Banerjee:  The  statement
 says  that  investigations  into  five
 cases  of  losses  at  the  Ordnance  Fac-
 tory,  Khamaria,  undertaken  by  the
 SPE  have  been  completed.  I  want  to
 know  what  the  SPE  have  said  in  theic
 report.  What  departmental  action  has
 been  taken  against  these  officers?  Has
 any  action  at  all  finally  been  taken?

 Shri  Raghuramaiah:  Departmental
 action  has  commenced  in  certain  cases.
 We  are  considering  the  matter  in  other
 cases.  It  would  not  be  proper  to  dis-
 close  the  report  of  the  SPE  until  the
 investigations  are  completed.

 Mr.  Speaker:  Has  the  Public  Ac-
 counts  Committee  or  the  Estimates
 Committee  looked  into  this  matter?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  If  I  may  be  allowed
 to  intervene.  this  is  a  long-standing
 matter.  It  has  been  brought  up  in
 Parliament  and  before  the  public  as
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 though  these  losses  have  occurred  in
 the  sense  that  stores  have  been  pil-
 fered  and  taken  away.  Now  on  in-
 vestigation,  it  is  found  that  the  word
 ‘losses’  has  been  used  in  a  way  rather
 different  from  what  is  popularly
 known  by  that  term.  They  are  not
 losses  in  the  sense  that  somebody  has
 taken  them  away;  they  are  losses  in
 the  sense  that  those  goods  have  not
 the  same  value  that  they  had  at  that
 time,  they  have  become  obsolete  and
 things  of  that  character.  Then  it  was
 also  known  that  these  stocks  were  ac-
 cumulating  in  this  particular  place
 soon  after  the  war.  In  the  conditions
 obtaining  at  that  time,  it  is  doubtful
 whether  any  proper  accounting  was
 maintained  by  the  people  who  took
 them  over.  In  the  course  of  the
 investigations,  there  were  three
 cases  mentioned,  which  were  due  to
 the  miscounduct  of  these  officers.  So
 far  they  are  the  more  negligible
 items.  Now,  we  have  something  like
 Rs.  25  lakhs  worth  of  goods  to  be
 investigated—that  investigation  has
 not  been  completed.  While  doing  this,
 it  comes  to  light  that  there  are  some
 Rs.  54  lakhs  worth  of  surplus  stores
 in  that.  That  is  to  our  advantage  be-
 cause  the  surplus  has  not  been  ac-
 counted  for.  That  means  there  has
 ‘been  wrong  procedure,  even  though
 we  have  more  goods.  I  thought  I
 would  inform  the  House  about  this.
 If  it  is  a  question  of  Rs.  ]  crore  worth
 of  goods  coming  under  physical  loss,
 it  is  a  very  big  thing.  But  when  we
 get  down  to  it,  this  is  the  position.

 Mr.  Speaker:  I  only  wanted  to  know
 if  the  Public  Accounts  Committee  or
 the  Estimates  Committee  has  looked
 into  the  matter  with  particular  re-
 ference  to  these  losses.

 Shri  Krishna  Menon:  No,  Sir.

 Mr.  Speaker:  Has  the  hon.  Minister
 any  objection  to  my  referring  this  to
 the  Public  Accounts  Committee  or
 Estimates  Committee  and  directing  it
 to  look  into  this  matter,  because  again
 @ad  again  this  is  coming  up?

 DECEMBER  22,  959  Oral  Answers  6454.
 Shri  Krishna  Menon:  No,  the  investi-

 gation  is  still  in  these  people’s  hands.
 I  do  not  know  the  procedure  in  this
 matter,  but  we  would  not  stand  in
 the  way  of  any  investigation.

 Shri  Vidya  Charan  Shukla:  The
 matter  came  to  the  notice  of  the  Minis-
 try  in  1952,  May  I  know  why  this
 matter  has  been  allowed  to  pend  for
 these  seven  years?  Still  it  is  said
 in  the  statement  that  reported  losses
 to  the  extent  of  Rs.  62°8l  lakhs  have
 yet  to  be  established.  Even  if  2000
 items  are  involved,  may  I  know  why
 these  seven  years  have  not  been
 sufficient  to  make  any  progress  with
 regard  to  the  completion  of  the  in-
 vestigation?

 Shri  Krishna  Menon:  I  am  not  pre-
 pared  to  accept  this  position  that  the
 investigations  have  been  going  on
 for  seven  years.  The  Minister  takes
 responsibility  for  his  predecessors  and
 Government  stand  as  one.  Still  I  am
 not  prepared  to  accept  that  statement.
 And  when  the  House  speaks  about
 investigation,  this  involves  thousands
 of  items  covering  acres  of  space.  Each
 of  them  has  to  be  re-mustered.  This
 has  been  going  on  from  957  onwards.
 There  has  been  a  general  public  senti-
 ment  in  this  matter  and  some  people
 who  are  entirely  innocent  have  also
 got  into  trouble.  All  these  things
 come  in  the  way.

 Shri  D.  C.  Sharma:  From  the  state-
 ment,  I  find  that  in  regard  to  the  re-
 gularisation  of  the  losses,  a  time  she-
 dule  has  been  Jaid  down.  May  I  know
 what  is  that  time  schedule?  What  is
 the  last  date  by  which  this  schedule
 will  be  completed?

 Shri  Raghuramatah:  I  have  already
 stated  that  it  is  an  accounting  pro-
 cedure.  It  will  depend  on  the  amount
 of  work  involved.

 Mr.  Speaker:  The  hon.  Member  re-
 fers  to  the  statement  and  says  that  a
 time  schedule  has  been  prescribed.  Has
 any  such  schedule  been  prescribed?
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 Shri  Krishna  Menon:  The  time
 schedule  is  not  in  the  sense  of  a  target
 date;  it  cannot  be  taken  in  that  way.

 Shri  S.  M.  Banerjee:  A  one-man
 Committee—with  Dr.  Kasbekar—was
 appointed  to  go  into  this  matter.  I
 want  to  know  whether  the  report  of
 that  Committee  has  also  been  consider-
 ed  by  Government.  If  so,  what  are  its
 findings?

 Shri  Krishna  Menon:  Yes.  It  is  not
 an  original  committee  as  such.  It  is  a
 departmental]  inquiry  by  an  officer,
 and  when  an  officer  writes  a  note,  he
 does  not  do  it  for  Parliament.  When
 he  writes  about  these  losses,  he  does
 not  mean  physical  losses;  he  means
 losses  from  his  point  of  view.  He  is
 the  user  and  from  his  point  of  view
 they  are  losses.  That  is  why  all  the
 trouble  arose.

 Shri  Hem  Barua:  On  a  previous
 occasion,  it  was  said  by  the  Deputy
 Defence  Minister  that  these  losses
 were  due  to  the  complete  breakdown
 of  the  accounting  system  from  949
 to  1952.  May  I  know  what  steps
 Government  have  so  far  taken  against
 those  people  who  were  responsible  for
 this  complete  breakdown?

 Shri  Raghuramaiah:  I  have  already
 said  that  departmental  action  is  pro-
 ceeding  against  some,  and  it  is  being
 corisidered  against  others.

 Shri  Krishna  Menon:  I  do  not  think
 we  said  that  there  was  a  complete
 breakdown  of  accounting.

 Shri  Hem  Barua:  It  was  said  like
 that  on  a  previous  occasion.  I  am
 quoting  verbatim.

 Shri  Vidya  Charan  Shukla:  May  I
 know  the  specific  reasons  why  it  has
 not  been  possible  for  Government  to
 establish  the  losses  amounting  to
 Rs.  82  lakhs  in  the  seven  preceding
 years?

 Mr.  Speaker:  He  says  there  are  no
 losses.  He  has  answWered  it  already.

 PAUSA  l,  88l  (SAKA)  Oral  Answers  6456
 I  know  even  after  the  hon.  Defence

 Minister  took  charge  this  has  appear-
 ed  5  or  6  times  here  in  this  House.

 Shri  Krishna  Menon:  I  have  no
 doubt  it  will  appear  for  60  years  after-
 wards  because  we  are  still  answering
 questions  about  blankets  of  1945.

 Mr.  Speaker:  Therefore,  I  think  the
 hon.  Minister  would  advise  me  that  I
 may  refer  the  matter  to  the  Public
 Accounts  Committee.

 Shri  Krishna  Menon:  We  shall  do
 it  as  speedily  after  this  particular
 S.P.E.  procedure  is  over.

 Delhi  Teachers
 +

 Shri  Shree  Narayan  Das:
 °2i26.  ५  Shri  Ram  Krishan  Gupta

 [  Shri  Prakash  Vir  Shastri.

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  992  on  the  8ist
 August,  959  and  state  the  extent  to
 which  the  d  ds  of  Delhi  teachers,
 for  which  there  was  some  agitation
 during  August,  959  and  which  was
 unconditionally  called  off,  have  been
 considered  and  met?

 The  Minister  of  Education  (Dr.
 K.  L,  Shrimali):  A  statement  show-
 ing  the  demands  of  Delhi  School
 Teachers’  Association  which  they
 placed  before  the  Government  after
 the  withdrawal  of  the  hunger  strike
 which  was  organised  by  them  in  Aug-
 ust  +1959,  together  with  the  decisions
 of  the  Goyernment  thereon  is  placed
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  annexure  No.  93}.

 Shri  Shree  Narayan  Das:  It  appears
 that  some  of  the  demands  that  have
 been  accepted  by  Government  are  to
 be  implemented  by  the  Corporation.
 I  would  like  to  know  whether  Gov-
 ernment  has  enquired  of  the  Corpo-
 ration  as  to  what  extent  the  Corpora-
 tion  has  been  able  to  implement  the
 decision?
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 Dr.  K.  L.  Shrimali:  Government

 have  asked  the  Corporation  to  imple-
 ment  them  as  quickly  as  possible.

 Shri  Shree  Narayan  Das:  With  re-
 gard  to  item  No.  31,  it  is  said  that
 ‘their  re-absorption  in  Government
 schools  in  future  cannot,  however,  be
 guaranteed’.  I  would  like  to  know
 what  are  the  reasons  that  stand  in
 the  way  of  such  re-absorption.

 Mr.  Speaker:  It  is  said  that  re-ab-
 sorption  cannot  be  guaranteed;  it
 does  not  mean  that  _re-absorption
 would  not  take  place.

 श्री  जगदीश  प्रवस्थी  :  क्या  मंत्री
 महोदय  की  जानकारी  में  यह  है  कि  श्रभी  ११
 दिसम्बर  को  शिक्षा-संचालक  महोदय  ने
 एक  परिपत्र  निकाल  कर  यहां  के  सरकारी
 स्कूलों  के  हैड-मास्टरों  को  कहा  है  कि  वे  प्रपनी
 एप्तोसियेशन  के  सदस्य  बन  सकते  हूँ,  लेकिन,
 जैसा  कि  उत्तर  में  नम्बर  ११  में  जो  उत्तर
 दिया  गया  है,  सरकारी  स्कूलों  के  अध्यापक
 माध्यमिक  शिक्षक  संघ  के,  जो  कि  एक
 मान्यता-प्राप्त  संघ  है,  सदस्य  नहीं  हो  सकते
 हैं  ?  में  यह  जानना  चाहता  हूं  कि  ऐसा  भ्रन्तर
 क्‍यों  किया  गया  है।

 डा०  का०  लाठ  भ्रीमाली  :  मेने  जो
 कुछ  सदन  में  कहा  है,  वह  सही  है  1

 श्री  जगदीश  झवस्थी :  में  यह
 जानना  चाहता  हूं  कि  क्‍या  यह  सही  है  कि  ११
 दिसम्बर  को  शिक्षा-संचालक  ने  एक  परि-
 पत्र  निकाल  कर  यहां  के  सरकारी
 स्कूलों  के  हैडमास्टरों  को  तो  छुट्टी  दे
 रखो  है  कि  वे  श्रमनो  एसोसियेशन
 के  मेम्बर  बन  सकते  हूँ,  लेकिन  सरकारी
 स्कूलों  के  श्रध्यापकों  पर  यह  प्रतिबन्ध
 लगाया  गया  है  कि  वे  दिल्ली  शिक्षक  संघ
 के  सदस्य  नहीं  बन  सकते  हूं  ।

 Bo  का०  ला०  भीमाली :  में  सदन
 में  पहले  भी  निवेदन  कर  चुका  हूं  कि  जहां  तक
 सरकारी  स्कूलों  के  श्रध्यापकों  का  प्रश्न  है,
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 उन  के  लिये  कुछ  नियम  गवर्नमेंट  सर-
 वेंट्स  कंडक्ट  रूल्ज  बने  हुये  हूँ,  जिन  के
 अनुसार  वे  एसोसियेशन  के  सदस्य  नहीं
 बन  सकते  हूँ  ।

 Shri  S.  M.  Banerjee:  The  hon.
 Minister  said  that  rules  4(a)  and  4(b)
 of  the  Government  Servants  Conduct
 Rules  were  made  applicable  to  the
 teachers.  It  was  one  of  the  demands
 that  these  should  be  repealed.  Under
 what  circumstances  are  they  depriv-
 ing  the  teachers  of  the  membership  of
 the  association?  I  would  like  to  know
 the  reasons  whv  they  have  _  imple-
 mented  these  ruies:  4(a)  and  4(b)  for
 the  teachers.

 Dr.  K.  L.  Shrimali:  The  House  is
 aware  that  the  Teachers  Association
 on  several  occasions  had  advised  the
 teachers  to  go  on  strike  and  they
 actually  went  on  strike.  It  is  not  pos-
 sible  for  Government  to  allow  their
 teachers  to  become  members  of  an
 association  which  induces  its  mem-
 bers  to  go  on  strike  or  actually  goes
 on  strike.  The  government  servants
 are  governed  by  the  Government  Ser-
 vants  Conduct  Rules.

 Mr.  Speaker:  Does  the  hon.  Member
 want  to  convert  it  into  a  trade  union?

 Shri  S.  M.  Banerjee:  No,  Sir.  My
 submission  is  that  for  the  last  47  or
 8  years  it  has  been  working.  Did  the
 Government  of  India  ask  this  asso-
 ciation  to  change  its  constitution?

 Mr.  Speaker:  Is  that  the  grievance
 of  the  teachers  that  a  change  in  the
 constitution  of  this  association  which
 has  been  in  existence  for  the  last  7
 or  8  years  has  been  ordered?

 Dr.  K.  L.  Shrimali:  The  question
 was  very  simple.  In  the  past  it  is
 true  that  the  teachers  of  Government
 schools  were  also  members  of  this  as-
 sociation.  Government  say  that  the
 activities  of  the  association  were  not
 in  the  best  interests  of  the  teachers.
 The  teachers  were  not  following  the
 Government  Servants  Conduct  Rules;
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 and,  therefore,  Government  reminded
 them  of  their  responsibilities  in  this
 matter  and  asked  them  to  withdraw
 their  membership  from  this  associa-
 tion.  It  is  obvious  that  Government
 cannot  allow  the  teachers  to  go  on
 strike.

 श्री  रघुनाथ  सिह  :  यह  जो  टीचर्ज
 एसोसियेशन  है,  यह  कोई  इल्लीगल  संस्था
 नहीं  है--जहां  तक  में  समझता  हूं,  यह
 इल्लीगल  संस्था  नहीं  है,  तो  फिर  क्‍या  यह
 हिन्दुस्तानियों  के  फंडामेंटल  राइट्स  के  खिलाफ़
 नहीं  है  कि  सरकार  किसी  आ्रादमी  को  किसी
 संस्था  में  जाने  से  रोके  ?

 डा०  का०  ला०  श्रीमाली  :  रोकने
 का  सवाल  नहीं  है।  मेँ  यह  बताना  चाहता
 हूं  कि  ावर्नमेंट  के  जो  कर्मचारी  हैं,  उन  के  लिये
 नियम  बने  हुये  हूँ  श्रौर  वे  ऐसी  एसोसियेशन
 के  मेम्बर  नहीं  हो  सकते  हैं,  जो इस  तरह  की
 कारंवाई  में  भाग  ले  ।  इसलिये  गवर्नमेंट-
 स्कूल्ज़  के  टीचर  को  याद  दिलाया  गया  कि
 वे  नियमों  के  विरुद्ध  कारंवाई  कर  रहे  हैं  1

 Exploration  of  Oil  in  Janauri  and
 Bathula

 +
 Shri  Ram  Krishan  Gupta:

 [  Sardar  Iqbal  Singh:
 91127  J  Shri  Ajit  Singh  Sarhadi:

 ]  Shri  Hem  Raj:
 Shri  D.  0.  Sharma:

 [  Shri  Chunilal:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 365  on  the  llth  September,  959  and
 state:

 (a)  the  further  progress  made  in
 the  exploration  of  oil  in  Janauri  and
 Bathula,  in  Hoshiarpur  District;

 (b)  whether  it  is  commercially  feas-
 ible  to  exploit  oi]  there;  and

 (c)  if  so,  the  detailed  proposals
 thereof?
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 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  Janauri:  The
 data  obtained  from  geological  and
 seismic  surveys  have  now  been  com-
 puted  and  studied  and  a  new  location
 for  a  deep  well  will  be  pin-pointed
 shortly.

 Bathula:  Testing  of  the  last  sus-
 pected  horizon  of  the  well  is  in  pro-
 gress.  Soon  after,  this  well  will  be
 abandoned  and  we  will  move  to
 Janauri.

 (b)  It  is  too  early  to  say.

 (c)  Does  not  arise.

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  total  number  of  wells  dril-
 led  so  far  in  both  these  areas?

 Shri  K.  D.  Malaviya:  There  is  only
 one  area  in  Bathula,  One  deep  well
 has  so  far  been  drilled  to  about  more
 than  11,000  ft;  after  this  we  will
 move  to  Janauri  where  the  second
 well  is  undertaken.

 Shri  D.  C.  Sharma:  May  I  know  if
 Bathula  in  Hoshiarpur  district  has
 been  given  up  altogether  as  a  bad
 proposition  or  efforts  are  still  going

 ‘on  to  explore  oil  there?
 Shri  K,  D.  Malaviya:  This  area  of

 South  East  Punjab  from  Hoshiarpur
 and  near  about  is  geologically  consi-
 dered  to  be  of  good  prospects.  We
 do  not  propose  to  give  up  this  area.
 Even  though  we  have  to  face  a  few
 failures  as  dry  wells,  we  proposc  to
 continue  our  search  for  oil  in  that  re-
 gion.

 Shri  D.  com  Sharma:  The  exploration
 for  oil  was  going  on  in  3  places  in
 Hoshiarpur,  one  was  Janauri,  the  se-
 cond  was  Bathula  and  the  third  was
 Dasua.  May  I  know  what  has  hap-
 pened  to  the  third  place?

 Shri  K.  D.  Malaviya:  It  is  not  3
 separate  places.  We  have  got  one
 whole  programme  for  the  entire  re-
 gion.  Somewhere  geology  is  going  on,
 somewhere  geophysics  and  some-
 where  gravimetry.  When  we  get
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 some  good  results  we  take  finally  to
 drilling.  We  proceed  in  this  way.
 An  integrated  programme  is  going  on
 in  the  entire  region  and  we  can  only
 say  something  about  it  after  a  num-
 ber  of  holes  have  been  drilled.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  entire  oil  region  from
 Hoshiarpur  to  the  Himalayan  foothills
 in  the  Kangra  valley  has  been  mapped
 out  so  far  and  if  so  whether  Govern-
 ment  propose  to  carry  on  seismic  in-
 vestigation  in  this  particular  area?

 Shri  K.  D.  Malaviya:  It  is  being
 done;  systematic  oil  prospecting  ana
 oil  exploration  is  in  progress.

 Shri  Hem  Barua:  Has  it  been  map-
 ped  out?

 Shri  K.  D.  Malaviya:  It  has  not
 been  completely  mapped  out;  it  ws
 being  mapped.  A  part  of  it  has  been
 done  and  the  rest  is  being  done  quickly
 and  the  subsequent  programme  is  also
 under  way.  We  hope  to  take  it  very
 systematically.

 श्री  दलजीत  सिह  :  माननीय  मंत्री
 जी  ने  हाउस  में  बताया  था  कि  सड़क  भ्रच्छी
 न  होने  की  वजह  से  भारी  मशीनरी  जनोरी
 जेल  में  नहीं  ले  जाई  जा  सकती  t  में  यह
 जानना  चाहता  हूं  कि  कब  वह  सड़क  मुकम्मल
 हो  जायगी  और  कव  भारी  मशीनरी  वहां
 चली  जायगी  ?

 श्री  के०  दे०  मालवोय  :  मेने  तो
 यह  कहा  था  कि  जनौरी  में  जहां  पर  कि
 नें  खोदने  का  स्थान  नियत  किया  गया  है,
 न्ह्हां  सड़क  नहीं  बन  सकी  है,  इसलिये
 देर  हो  रही  है।  लेकिन  उसके  बाद  और
 काम  जारी  रहा  और  अब  हम  जनौोरी  में
 सड़क  करीब  करीब  बना  चुके  हैं श्रौर
 बहुत  जल्द  वह  जगह  भी  तथ  हो  जायगी
 जहां  पर  कि  हम  कुयें  खोदेंगे  ।  इसलिये
 सड़क  की  कोई  मुश्किलात  हमारे  सामने
 नहीं  हैं  ।
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 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  oil  prospect-
 ing  in  the  Janauri  oil  belt  is  not  as
 encouraging  as  in  Cambay  and  if  so,
 whether  it°would  not  be  advisable
 for  the  Government  to  concentrate
 and  consolidate  rather  than  diffuse
 the  efforts?

 Shri  हू,  D.  Malaviya:  Firstly,  we
 cannot  say  that  there  is  oil  belt  in
 Janauri.  All  these  are  sedimentary
 basins  where  search  for  oil  should  be
 undertaken.  Secondly  it  is  not  consi-
 dered  advisable  to  concentrate  the
 activities  of  oil  search  at  one  place.
 The  law  of  averages  must  apply  and
 we  must  try  to  search  in  as  many
 places,  so  that  if  failure  is  met  with
 at  one  place,  the  success  might
 compensate  the  loss.

 Manufacture  of  Military  Vehicles

 +
 Shri  S.  C.  Samanta:

 #1128,  <  Shri  Subodh  Hansda:
 Shri  R.  C.  Majhi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  military  vehicles
 produced  at  Gun  Carriage  Factory,
 Jabalpur  have  any  advantages  over
 the  conventional  vehicles  driven  by
 diesel  or  petrol  engine;

 (b)  if  so,  the  nature  of  the  advant-
 age;

 (c)  what  is  the  cost  of  production
 of  such  vehicles;  and

 (d)  how  it  compares  with  the  con-
 ventional  vehicles?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  to  (d).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.

 STATEMENT
 (a)  If  by  ‘conventional’  Hon’ble

 Member  means  other  military  trucks
 driven  by  diesel  or  petrol,  the  answer
 is  ‘yes’.
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 (b)  The  Shaktiman  Truck  now
 being  produced  at  the  Gun  Carriage
 Pactory  has  the  following  advantages:

 (i)  a  multifuel  engine  which  ope-
 rates  on  diesel  oil,  petrol,  kero
 sene  oil,  crude  oil,  or  other
 kinds  of  liquid  fuel,  etc;

 (ii)  more  robust  construction  for
 cross-country  performance;

 (iii)  higher  ground  clearance;
 (iv)  greater  horse-power;  and

 (v)  better  increased  payload  by
 30  per  cent.

 (c)  At  present  with  a  minimum  of
 about  30  per  cent  indigenous  com-
 ponents,  the  production  cost  of  a
 Shaktiman  truck  is  approximately  Rs.
 36,000.

 (d)  In  addition  to  the  operational
 advantages  of  Shakiman  truck  over
 the  type  of  Army  truck  hitherto  in
 use,  there  is  a  saving  of  cost  amount-
 ing  to  Rs,  7,500  per  truck.

 Shri  S.  Cc  Samanta:  What  attempts
 are  being  made  to  manufacture  the
 remaining  seventy  per  cent.  of  the
 components?

 Shri  Raghuramaiah:  On  a  number
 of  occasions  that  has  been  explained
 in  the  House.  We  are  trying  to  do  it
 by  progressive  stages  and  where
 necessary  machines  complementary  to
 what  we  have  are  being  arranged  and
 every  step  is  being  taken  to  keep  up
 to  the  schedule  and  perhaps,  com-
 plete  the  process  even  much  earlier.

 Shri  S.  C.  Samanta:  May  I  know
 whether  we  are  buying  these  conven-
 tional  trucks  at  present  and  if  so,
 when  we  expect  it  to  be  self-sufficient?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  We  are  buying  no
 trucks  from  outside,  either  in  India
 or  abroad,  of  this  particular  category.

 Shri  N.  N.  Patel:  What  will  be  the
 capacity  of  such  vehicles?
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 Mr.  Speaker:  He  wants  the  tonnage.
 Shri  Krishna  Menon:  They  are,  for

 our  regulation  purposes,  marked  as
 three  ton  vehicles  but  in  the  tests  at
 Ahmednagar  in  fact  they  carry  4°65
 tons.

 Shri  Vidya  Charan  Shukla:  The
 statement  says  that  the  cost  of  pro-
 duction  of  a  Shaktiman  truck  is  ap-
 proximately  Rs.  36,000.  May  I  know
 the  break-down  in  the  cost  of  pro-
 duction  and  also  whether  the  over-
 head  costs  are  also  included  in  this
 figure  of  cost  of  production?

 Shri  Krishna  Menon:  Without  in-
 cluding  the  overhead  costs,  the  cost
 of  production  cannot  legitimately  be
 calculated;  that  is  included.  There
 is  a  procedure  laid  down  satisfactory
 to  finance  and  audit  in  these  matters.

 Shri  Vidya  Charan  Shukla:  The
 break-down  of  the  cost?

 Mr.  Speaker:  I  am  not  going  to
 allow  the  break-down.  I  think  the
 Parliament  itself  will  break  down.

 Seth  Govind  Das:  What  are  our  re-
 quirements  of  these  vehicles?  Will
 they  all  be  available  from  the  Jabal-
 pur  factory?

 Shri  Krishna  Menon:  No,  Sir.  On
 account  of  the  desire  of  the  Govern-
 ment  not  to  expend  immediately  un-
 necessary  amount  of  money  in  putting
 huge  factories,  these  vehicles  are
 assembled  at  Jabalpur.  The  different
 parts  are  made  in  different  places  ac-
 cording  to  the  facilities  available.
 For  instance,  some  of  these  parts  are
 made  in  Ambarnath  others  are  made
 in  Calcutta.  But  the  factory  is  in
 Jabalpur  because  that  is  where  the
 assembly  line  is.

 श्री  राम  सिह  भाई  वर्मा  :  श्रोमात,
 में  जानना  चाहता  हूं  कि  क्या  सरकार  को  यह
 ज्ञात  है  कि  इस  कारखाने  के  भन्दर  गशड़ियाँ
 के  कुछ  पार्टस  और  बाडी  बनाये  जाते  |
 लेकिन  उसके  श्रसंम्बॉनलिग  के  लिये  मिलिटरो
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 के  ऊंचे  पदाधिकारी  अतिरिक्त  रखे  गये
 हैं  और  इसलिय  कास्ट  आफ  प्राडकशन
 ज्यादा  आता  है  ?

 Shri  Raghuramaiah:  It  has  already
 been  stated  that  we  have  indigenous
 components  to  the  extent  of  30  per
 eent.

 New  Universities

 *i29.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  new  Universities
 are  contemplated  to  be  opened;  and

 (b)  whether  Central  Government
 have  been  consulted  in  the  matter?

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  (a)  Yes,  Sir.

 (b)  No,  Sir.  The  University  Grants
 Commission  is  usually  consulted  in
 such  cases.

 Shri  Harish  Chandra  Mathur:  What
 are  the  places  where  new  universities
 are  contemplated  and  may  I  know
 whether  the  Central  Government  or
 the  University  Grants  Commission  had
 @iven  any  guidance  in  the  matter?

 Dr.  K.  L.  Shrimali:  As  far  as  the
 Commission  is  aware,  there  are  pro-
 posals  for  opening  universitics  in
 Kanpur,  Meerut  and  three  universities
 in  West  Bengal—Kalyani,  Darjeeling
 and  Burdwan—Durgapur  area.  The
 Commission  has  generally  approved
 the  proposals  as  far  as  the  West
 Bengal  Universities  are  concerned.  It
 has  asked  for  some  more  information
 about  the  universities  in  U.P.  and  it
 has  not  so  far  received  that  informa-
 tion  from  the  State  Government.

 Shri  9.  0.  Sharma:  In  view  of  the
 fact  that  the  universities  in  U.P.  are
 not  giving  a  very  good  account  of
 themselves,  why  is  it  that  the  Gov-
 ernment  is  opening  more  universities
 there  and  not  in  the  other  States  of

 India?  (Interruptions).
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 Mr.  Speaker:  It  is  no  good  casting

 aspersion  on  autonomous  bodies.

 Shri  Raghunath  Singh:  It  should  be
 expunged.

 Mr.  Speaker:  The  hon.  Member  will
 withdraw  that  portion,

 Shri  D.  C.  Sharma:  I  withdraw.  I
 shall  put  it  in  a  different  way.  Why
 are  so  many  universities  being  open-
 ed  in  Uttar  Pradesh  and  not  in  the
 other  States  of  India?

 Dr.  K.  L.  Shrimali:  It  is  really  a
 matter  for  the  State  Government  to
 decide.  The  Commission  deals  with
 some  development  programmes  at  the
 post  graduate  level  and  the  ultimate
 responsibility  is  that  of  the  State
 Governments  in  this  matter.

 सेठ  भोविन्द  दास:  क्‍या  सरकार  को
 मालूम  है  कि  उत्तर  प्रदेश  की  ग्राबादी  बहुत
 अधिक  है  और  भारतीय  संस्कृति  का  विकास
 उत्तर  प्रदेश  में  ही  झा  है,  इसलिये  क्‍या
 इस  बात  का  खयाल  रखा  जायगा  कि  वहां
 पर  जितने  भी  विश्वविद्यालय  बनाये  जा
 सके,  बनाये  जायें  ?

 Mr.  Speaker:  Next  question.  There
 are  fourteen  States.  Hon.  Members
 want  to  make  a  suggestion  as  to  why
 universities  should  not  be  opened  or
 strengthened,

 Shri  Harish  Chandra  Mathur;  I  shall
 ask  a  general  question.  While  speak-
 ing  in  the  last  session,  the  hon.
 Minister  stated  categorically  that  he
 ‘was  opposed  to  the  opening  of  any
 new  universities.  May  I  know  whe-
 ther  he  is  taking  any  steps  to  pursue
 that  policy  or  he  is  leaving  it  abso-
 lutely  to  the  discretion  of  the  State
 Governments  to  open  universities?

 Dr.  K.  L.  Shrimali:  As  I  have  al-
 ready  said,  in  this  matter  the  ultimate
 responsibility  is  with  the  State  Gov-
 ernment.  When  this  proposal  was
 made  by  the  U.P.  Government,  the
 Commission  told  them  that  they  must
 depend  upon  their  own  resources.
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 The  Commission  was  only  concerned
 with  the  development  of  studies  at
 the  post  graduate  level  and  when  tke
 universities  have  come  into  existence,
 then  only  the  Commission  will  come
 into  the  picture.  It  is  true  that  the
 General  policy  which  has  been  laid
 down  by  the  Commission  is  not  to  en-
 courage  the  development  or  setting
 up  of  new  universities.
 and  fast  line  can  be  drawn  in  this
 matter  because  the  universities  will
 have  to  develop  in  accordance  with
 the  needs  and  the  requirements  of  our
 national  economy.

 Shri  Tyagi:  I  wanted  to  know  as
 to  who  foots  the  bill  for  the  unf-
 versities.  Is  it  for  the  Central  Gov-
 ernment  to  give  grants  or  is  it  the
 responsibility  of  the  State  Govern-
 ment  as  far  as  finances  go?

 Dr.  K.  L.  Shrimali:  Well,  Sir,  as
 far  as  the  central  universities  are  con-
 cerned  it  is  entirely  the  responsibility
 of  the  Central  Government.  As  far
 as  the  State  universities  are  concern-
 ed  the  House  is  aware  that  we  had
 ereated  a  University  Grants  Commis-
 sion  and  the  University  Grants  Com-
 mission  is  concerned  with  the  main-
 tenance  and  determination  of  stand-
 ards.  With  that  end  in  view  it  has
 been  giving  grants  to  the  State  uni-
 versities  for  developmental  purposes,
 particularly  at  the  post-graduate
 level.  Therefore,  it  is  sharing  finan-
 ces  with  the  State  Governments  as
 far  as  post-graduate  studies  are  con-
 cerned,

 Shri  A.  0.  Guha  rose—
 Mr.  Speaker:  We  will  go  to  the

 next  question  now.  There  are  three
 universities  in  Bengal;  why  does  he
 worry?

 Shri  A.  C.  Guha:  I  am  not  eager  to
 have  more  universities  in  West
 Bengal.

 Indian  Cricket  Team  in  England

 i's  M.  Banerjee:
 #1130,  4  Shri  Panigrahi:

 Shri  D.  C.  Sharma:
 Will  the  Minister  of  Education  be

 pleased  to  state:  »

 PAUSA  1,  88l  (SAKA)

 But  no  hard

 Oral  Answers  646g.

 (a)  whether  correct  reasons  have.
 since  been  ascertained  for  the  failure
 of  Indian  Cricket  Team  in  England  in
 recent  test  matches;  and

 (b)  if  so,  what  those  reasons  are?
 The  Minister  of  Education  (Dr.  K.

 L.  Shrimali);  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.

 STATEMENT
 The  Board  of  Control  for  Cricket

 in  India,  who  sponsored  the  visit  of
 the  Indian  Cricket  team  to  England
 have  informed  the  Government  that
 the  tour  was  not  a  failure.  The
 Board  has,  of  late,  been  concentrating
 in  building  up  a  younger  team  so
 that  the  future  of  Cricket  in  India  is
 assured.  With  this  end  in  view,  the
 team  to  England  was  composed  of
 youngsters  and  their  main  object  was
 to  gain  experience  in  competitive
 Cricket.  Taking  the  above  facts  into.
 consideration  the  Board  is  of  the
 opinion  that  the  team  had  done  quite.
 well.

 Shri  S.  M.  Banerjee:  In  the  state-
 ment  it  is  said  that  the  Board  has,  of
 late,  been  concentrating  in  building
 up  a  younger  team  so  that  the  future
 of  cricket  in  India  is  assured,  and
 with  this  end  in  view,  the  team  to
 England  was  composed  of  youngsters
 and  their  main  object  was  to  gain  ex-
 perience  in  competitive  cricket.  I
 want  to  know  whether  we  tried  ac-
 tually  to  gain  this  experience  at  the
 cost  of  the  name  and  fame  of  the
 country?

 Mr.  Speaker:  The  hon.  Member  is
 arguing  the  point.  He  has  said  that
 the  Board  is  concentrating  on  young
 men  being  associated.  He  himself  is
 a  young  man.

 Shri  S.  M.  Banerjee:  Sir,  our  ques-
 tion  was  whether  India  is  short  of  fast
 bowlers  and  whether  positive  steps
 are  being  taken  to  improve  the
 standard  of  cricket  in  India.

 Dr,  K.  L.  Shrimali:  As  far  as  the
 selection  of  teams  is  concerned,  it  is:
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 entirely  the  responsibility  of  the
 Board  of  Control.  The  Government
 of  India  have  taken  various  measures
 to  improve  sports  along  with  cricket.
 We  have  reconstituted  the  Sports
 Council.  We  are  proposing  to  set  up

 coaching  institution  in  the  near
 future  and  under  the  Rajkumari
 ‘Coaching  Sch  various  coaches  have
 been  engaged  to  coach  young  players.
 It  is  true  that  we  have  not  done  well
 in  cricket  in  the  various  test  matches
 and  other  matches.  Our  standards  in
 this  matter  have  not  been  very  high
 and  we  wil]  have  to  make  continuous
 efforts  to  improve  our  standards.  In
 that  direction,  as  far  as  the  Govern-
 ment  of  India  are  concerned,  I  hope
 the  measures  that  we  are  adopting
 will  bear  fruit  in  course  of  time.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Government  will  consider
 the  question  of  mixing  some  _  ex-
 perienced  players  also  with  young
 players  when  teams  are  sent  abroad,
 and  may  I  also  know  the  steps  taken
 to  remedy  the  various  weaknesses
 which  have  been  pointed  out,  namely,
 the  lack  of  fast  bowlers  and  50
 lack  of  experience  in  facing  fast
 bowlers?

 Dr.  K.  L.  Shrimali:  As  far  as  the
 question  of  selection  of  players  is
 concerned  the  Government  do  not  pro-
 pose  to  interfere  in  the  work  of  the
 Board  of  Control.  It  is  their  res.
 ponsibility  entirely.  The  Govern-
 ment  will  assist  them  in  training
 players,  coaching  players  and  also  by
 giving  financial  assistance,  but  the
 Government  do  not  propose  to  inter-
 fere  in  the  day  to  day  administration
 of  this  sports  organisation.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Government  has  any  proposal  to
 reorganise  the  Cricket  Board  of  Con-
 trol  so  that  it  can  also  have  a  num-
 ber  of  young  men  in  it?

 Dr.  K.  L.  Shrimali:  As  I  have  al-
 ready  said,  this  is  an  autonomous
 organisation  and  the  Government  has
 no  intention  to  interfere  in  its  affairs.

 Some  Hon.  Members  rose—
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 Mr.  Speaker:  Order,  order.  We
 will  go  to  the  next  question.

 An  Hon,  Member:  This  is  an  im-
 Portant  question.

 Mr.  Speaker:  Hon.  Members  will
 have  a  discussion.  We  will  go  to  the
 next  question.

 Accounting  System  in  Hindustan
 Steel  Ltd.

 113.  Shri  Morarka:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the.
 Auditors  of  Hindustan  Steel  Ltd.
 warned  the  directors  last  year  about
 the  unsatisfactory  state  of  their  ac-
 counts  and  urged  them  to  build  up  a
 company  system  of  accounts;

 (b)  if  so,  what  steps  have  been  taken
 so  far;  and

 (c)  by  what  time  a  company  system
 of  accounts  is  expected  to  be  built  up?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Last
 year  the  Auditors  had  drawn  atten-
 tion  to  inadequacy  of  the  accounting
 system  followed  by  the  Company  and
 they  had  emphasised  the  necessity  for
 maintaining  accounts  on  commercial
 basis.

 (b)  Steps  have  been  taken  by  Com-
 pany  for  introduction  of  commercial
 accounting  procedures.

 (c)  Company  system  of  accounts  is
 expected  to  be  built  up  during  the
 current  financial  year.

 Shri  Morarka:  May  I  know  whe-
 ther  this  company  has  appointed  an-
 other  set  of  auditors;  if  so,  what  are
 the  reasons  for  the  sume?

 Sardar  Swaran  Singh:  I  am  afraid,
 I  do  not  know  if  they  have  appointed
 another  set  of  auditors.

 Shri  Narasimkan:  Who  are  the  pre
 sent  auditors?

 Sardar  Swaran  Singh:  J  do  not  know
 the  name  of  the  present  auditors  nor
 do  I  know  whether  new  auditors  have
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 been  appointed;  at  any  rate,  that  does
 not  arise  out  of  this  question.

 Shri  Morarka:  Who  is  the  person  in
 charge  of  building  up  commercial  ac-
 counting  system  in  this  company?

 Mr,  Speaker:  These  are  details.
 Sardar  Swaran  Singh:  The  directors

 of  Hindustan  Steel  Ltd.,  have  got  the
 responsibility  to  ensure  that  the  ac-
 counts  are  built  up  according  to  indi-
 cations  given  by  the  auditors.

 Shri  Morarka:  Is  it  a  fact  that  year
 after  year  the  auditors  have  been
 drawing  the  attention  of  the  directors
 of  the  Hindustan  Steel  Ltd.  and  the
 directors  have  not  taken  adequate
 ‘steps  so  far?  If  that  is  so,  we  would
 like  to  Know  to  whom  this  responsi-
 bility  has  now  been  given  to  build  up
 a  satisfactory  system  of  accounting.

 Mr.  Speaker:  Once  or  twice  the  hon.
 Member  tabled  a  motion  for  discus-
 sion  on  this  report  of  Hindustan  Steel
 Ltd.  Why  did  he  not  press  all  these
 matters  then?  During  the  Question
 Hour  how  can  all  these  suggestions
 be  allowed?

 Shri  Morarka:  Unfortunately,  Sir,
 time  has  not  been  found  for  my
 motion  and  my  motion  has  not  been
 accepted  so  far.

 Mr.  Speaker:  Very  well,  we  will
 have  it  next  time.

 Shri  Narasimhan:  The  question,  Sir,
 is  about  the  accounting  system  in
 Hindustan  Steel  Ltd.,  and  the  re-
 marks  of  auditors.  I  wanted  to  know
 the  name  of  the  present  auditors  and
 the  hon.  Minister  said  that  he  was
 not  aware  of  it.  Is  it  fair,  Sir,  that
 even  the  name  of  the  auditors  ought
 not  to  be  disclosed?  I  think  this
 minimum  information  must  be  given
 to  the  House.

 Mr.  Speaker:  The  manner  in  which
 audit  takes  place,  proper  arrange-
 ments  for  audit  etc.  do  not  depend
 on  the  name  of  the  auditors.

 Sardar  Swaran  Singh:  I  may  add,
 Sir,  there  is  nothing  secret  about  it.
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 If  the  hon.  Member  is  so  anxious  I
 shall  give  the  information  to  him
 after  the  Question  Hour.

 Mr,  Speaker:  There  are  thousands
 of  names  of  God.  The  auditors  can
 have  any  name;  what  does  it  matter?

 Shri  A.  C.  Guha:  The  hon.  Minis-
 ter  has  stated  that  he  does  not  know
 whether  the  old  auditors  have  been
 changed  and  new  auditors  appointed.
 But,  what  is  the  practice?  Is  it  not
 that  these  public  sector  corporations
 should  appoint  their  auditors  with  the
 approval  of  the  Government,  or  is  it
 that  they  can  do  it  themselves?

 Sardar  Swaran  Singh:  I  think  the
 hon.  Member  has  experience  in  the
 Finance  Ministry  and  he  knows  how
 the  auditors  are  appointed.

 Kerala  Education  Act  «~
 +

 f  Shri  Narayanankutty  Menon:
 |  Shri  Punnoose:

 |  Shri  Prakash  Vir  Shastri:
 “1132. ¢  Shri  Warior:

 |  Shri  T.  B.  Vittal  Rao:
 Shri  Kodiyan:
 Shri  A,  K.  Gopalan:

 (Shri  ९.  P.  Nayar:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  the  Governor  of  Kerala

 had  convened  a  conference  to  consider
 modifications  to  the  Kerala  Education
 Act  and  Rules;

 (b)  if  so,  whether  any  decisions
 have  been  taken;  and

 (c)  what  are  the  decisions  taken?
 The  Minister  of  Home  Affairs  (Shri

 G.  B.  Pant):  (a)  Yes.
 (b)  and  (c).  It  was  decided  at  the

 conference  to  constitute  a  small  Com-
 mittee  to  go  into  all  aspects  of  the
 question  in  detail.  This  Committee  is
 reported  to  have  met  twice  in  the
 months  of  October  and  November,
 1959,  and  has  made  certain  recom-
 mendations  which  are  under  the  con-
 sideration  of  the  State  Government.

 Se
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 Shri  Narayanankutty  Menon:  May  I
 know  whether  it  is  a  fact  that  the
 discussion  was  centered  round  sec-
 tion  4]  of  the  Act  which  provides  that
 teachers  shall  be  recruited  through  the
 Public  Service  Commission,  and  when
 the  teachers  are  paid  entirely  from
 the  State  coffers  may  I  know  why  the
 matter  was  left  open  as  a  subject
 matter  of  discussion  while  the  Act
 was  in  force?

 Shri  G.  B.  Pant:  I  understand  that
 . 7  was  the  intention  of  the  previous
 Ministry  to  call  a  conference  of  the
 representatives  of  the  managements
 of  schools  and  also  of  the  teachers
 and  to  place  these  matters  before  such
 a  wonference.  When  the  Governor
 took  over  he  followed  that  line.

 Shri  Narayanankutty  Menon:  May  I
 know  whether  in  the  conference  all
 the  teachers  organisations  opposed
 any  further  reconsideration  of  the
 recruitment  of  teachers;  if  so,  whe-
 ther  that  objection  was  considered  by
 the  conference?

 Shri  G.  B.  Pant:  Well,  I  am  not  ac-
 quainted  with  the  details  of  the  work-
 ing  of  the  conference,  but  the  con-
 ference  was  asked  to  consider  matters
 pertaining  to  the  Act  and  the  rules.

 Shri  Kodiyan:  May  I  know  what
 are  the  specific  recommendations  that
 have  been  forwarded  by  this  commit-
 tee  set  up  by  this  conference  to  the
 Kerala  Government?

 Shri  G.  B.  Pant:  I  wonder  whethcr
 it  would  be  proper  for  me  to  state
 in  detail  the  recommendations  that
 have  been  made  by  a  body  appointed
 by  the  Kerala  Government  to  that
 Government.  They  will  be  consider-
 ed  by  that  Government.

 Shri  Maniyangadan:  May  I  know
 whether  it  is  a  fact  that  the  previous
 Government  in  fact  sent  out  invita-
 tions  to  various  people  in  the  State
 representing  educational  matters  for
 a  conference  wherein  this  section  ]
 ef  the  Act  could  be  discussed  for  pur-
 poses  of  modification?
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 Shri  G.  B.  Pant:  Well,  I  have  al-

 ready  said  that  the  previous  Govern-
 ment  had  the  intention  of  calling  a
 conference.  They  did  call  one,  per-
 haps,  but  many  of  the  managers  did
 not  respond  to  that  invitation  and,
 therefore,  this  conference  had  to  be
 called.

 Shri  Narayanankutty  Menon:  May  I
 know  whether  pending  discussions  in
 this  conference  and  the  consideration
 of  the  recommendations  of  the  com-
 mittee,  any  provisions  of  the  Educa-
 tion  Act  and  also  the  rules  have
 been  suspended  in  respect  of  their
 implementation?

 Shri  G.  B.  Pant:  So  far  as  I  am
 aware  this  Government  has  not  taken
 any  step  so  far.

 _Shri  Tyagi:  Is  it  true  that  there  are
 some  schools  in  the  State  where  the
 total  finances  are  met  by  the  Govern-
 ment  there  and,  if  so,  what  objection
 should  there  be  if  they  are  forced  to
 have  their  teachers  through  the  Public
 Service  Commission?

 Shri  G.  B.  Pant:  There  is  no  ques-
 tion  of  our  having  any  objection  to
 anything.  A  certain  Act  has  been
 passed  by  the  legislature  there  and
 rules  have  been  framed  thereunder;
 and  those  became  subject  of  some
 controversy,  and  in  order  to  resolve
 that  controversy,  representatives  of
 the  management  and  teachers  were
 asked  to  meet  together

 Shri  Tyagi:  I  wanted  to  know  only
 this.  If  there  are  schools  where  the
 total  expenditure  is  met  by  the  State
 and  the  management  is  in  the  hands
 of  other  agencics,  and  if  the  Govern:
 ment  forces  them  to  have  teachers
 through  the  Public  Service  Commis-
 sion,  what  objection  should  there  be
 in  that  case?

 Mr,  Speaker:  The  hon.  Member  is
 only  repeating  the  previous  question.
 The  hon.  Minister  has  just  stated  that
 they  have  absolutely  nothing  to  say
 in  this  matter.  They  have  left  it  to
 the  conference  and  are  awaiting  the
 results  of  the  conference  and  the  re-
 commendations.
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 Shri  Tyagi:  If  there  are  schools
 where  cent  per  cent  expenditure  is
 met  by  Government....

 Mr.  Speaker:  That  is  another  matter.
 That  will  be  considered.

 Shri  G.  B.  Pant:  All  that  will  be
 taken  into  consideration—whether  we
 could  make  any  change  or  not.

 A  Directory  of  Museums  in  India
 +

 Shri  D.  C.  Sharma; *
 Saal  {  Shri  Achar:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  388  on  the  3th  August,
 959  and  state  the  further  progress
 made  in  the  publication  of  ‘A  Direc-
 tory  of  Museums  in  India’?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  The  Directory  is  in  the  last
 stages  of  printing  and  will  be  publish-
 ed  within  a  few  days.  With  your
 permission  I  would  like  to  add  this.
 It  is  being  released  this  morning,  and
 I  propose  to  place  the  first  copy  in
 the  Library  of  Parliament

 Shri  D.  C.  Sharma:  May  I  know
 whether  this  directory  will  be  in
 English  or  in  other  Indian  languages
 also?

 Shri  Humayun  Kabir:  I  answered
 this  question  on  a  previous  occasion.
 The  directory  is  now  being  released
 in  English  but  we  are  also  trying  to
 bring  it  out  in  all  Indian  languages.

 Mr.  Speaker:  It  may  be  given  to  the
 Library.

 Shri  Humayun  Kabir:  Yes,  Sir.
 सेठ  गोविन्द  दास  :  क्‍या  माननीय

 मंत्री  को  यह  बात  मालूम  है  कि  देशी  भाषाश्रों
 में  काम  न  होने  की  वजह  से  जेसे  कि  श्रभी
 कृषि  मेले  में  भी  हो  रहा  है,  वहां  पर  हर  जगह
 अग्रेजी  का  साम्थाज्य  है  जिसके  कि  कारण
 लोगों  को  बडा  ग्रसन्तोष  होता  है  ग्रौर  जब  कि
 अंग्रेजी  में  डाइरेक्टरी  निकली  तो  उसके  साथ
 हिन्दी  या  अन्य  देशी  भाषाओ्रों  में  न  निकलने
 का  क्या  कारण  है  ?
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 Mr.  Speaker:  Next  question.

 जगदीश  [  घवस्थी  :  प्रंग्रेजी  में  ही
 यह  कार्मो  सबसे  पहले  क्‍यों  होता  है  ?  श्रन्य
 देशी  भाषाशओ्रों  में  क्यों  नहीं  होता  है  ?

 भ्रध्यक्ष  महोदय  :  ऐसे  ही  होता  है  t

 Landless  Labour  in  Kerala
 "1134,  Shri  Kodiyan:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  te
 State:

 (a)  the  steps  that  have  been  taken
 by  the  Kerala  Government  to  speed
 up  the  distribution  of  Government-
 owned  land  among  the  landless  labour
 in  the  State;  and

 (b)  the  total  acreage  of  land  so  far
 distributed?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  Government  had
 appointed  special  staff  in  the  Districts
 to  expedite  land  assignment  work,
 Additional  staff  has  also  been  =  sanc-
 tioned  according  to  requirements.
 The  District  Collectors  have  been
 directed  to  pay  attention  to  the  land
 assignment  scheme  and  to  take  neces-
 sary  steps  to  expedite  it.  Proposals
 for  simplifying  the  procedure  for
 assignment  of  Government  land  and
 further  expediting  the  implementation
 of  the  scheme  are  under  the  examina-
 tion  of  the  Government  of  Kerala.

 (b)  5646  acres  and  4:756  cents.
 Shri  Kodiyan:  May  I  know  whether

 it  is  a  fact  that  the  land  distribution
 committees  which  have  been  formed
 in  almost  all  the  taluks  in  the  State
 have  not  met  for  the  last  five  months
 and,  if  so,  what  arc  the  reasons  there-
 for?

 Shri  G.  B,  Pant;  The  committees
 have  been  formed  in  the  taluks,  and
 if  they  have  not  met,  I  think  there
 may  be  some  reasons  for  it  which  I
 am  not  in  a  position  to  explain.

 Shri  Narayanankutty  Menon:  Since
 the  President  has  taken  over  the  ad-
 ministration  of  the  Kerala  State,  may
 I  know  how  many  persons  have  been
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 given  Government  land  and  what  is
 the  total  acreage?

 Shri  G.  B.  Pant:  I  cannot  say  exact-
 ly  but  I  notice  that  this  scheme  was
 introduced  in  September,  1957,  and
 the  President  has  had  to  deal  with
 this  matter  only  during  the  last  few
 months  of  weeks.  This  scheme  has
 been  in  operation  for  about  two  years
 before  the  President  took  the  State
 over.  So,  he  could  not  work  miracles
 during  the  few  wecks.

 Shri  Narayanankutty  Menon:  Sir,
 the  question  has  not  been  answered.
 This  scheme  was  started  in  Septem-
 ber,  957  and  the  distribution  of  land
 was  going  on  almost  every  month.  I
 want  to  know  how  much  land  has
 been  given  and  to  how  many  persons
 since  3lst  July,  1959,  because  it  is  a
 continuing  process.

 Shri  G.  B.  Pant:  If  the  question  had
 been  framed  in  that  form  then  I
 would  have  been  able  to  obtain  pre-
 cise  information  to  that  effect.

 Shri  V.  Eacharan:  May  I  know
 whether  it  is  a  fact  that  these  com-
 mittees  were  formed  only  for  distri-
 buting  Government  land  available  in
 each  taluk  and  not  for  the  assignment
 of  land  to  the  Harijans?

 Shri  G.  B.  Pant:  Some  sort  of  taluk
 committees  have  been  formed  and
 they  are  also  entrusted  with  the  task
 of  assignment  or  submitting  proposals
 or  considering  proposals  for  the  dis-
 tribution  of  Government  land,  but
 what  else  we  have  to  do,  I  cannot
 exactly  say.

 Shri  Manlyangadan:  Some  Harijans
 were  evicted  by  the  previous  Gevern-
 ment,  from  Government  lands  at
 Kattampalli  and  other  places.  May
 I  know  whether  they  have  been  re-
 instated  subsequently?

 Shri  G.  B.  Pant:  Could  the  hon.
 Member  repeat  the  question?

 Shri  Maniyangadan:  Some  Harijans
 were  evicted  from  the  Government
 Yand.  I  wanted  tc  know  whether
 they  have  been  reinstated  subsequent-
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 Shri  G.  B.  Pant:  If  they  have  been
 reinstated,  I  think  a  good  deal  has
 been  done.

 Mr.  Speaker:  He  wanted  to  know  if
 the  Harijans  who  had  been  evicted  by
 the  previous  Government  have  since
 been  reinstated.

 Shri  G.  B.  Pant:  I  cannot  say  exact-
 jy,  but  I  said  that  if  they  have  been
 reinstated,  then  a  good  deal  has  been
 done.

 Shri  Narayanankutty  Menon:  A
 very  relevant  supplementary  is  not
 answered.  It  arises  directly  out  of
 this  question.

 Mr.  Speaker:  Order,  order.  He
 cannot  monopolise.  Shri  N.  N.  Patel.

 Shri  N.  N.  Patel:  May  I  know  whe-
 ther  any  top  priority  will  be  given
 to  landless  labour  among  the  Sche-
 duled  Castes  and  Scheduled  Tribes?

 Shri  6.  B.  Pant:  Presumably,  be-
 cause  most  of  the  landless  labourers
 come  from  that  class,  but  again  I
 have  no  precise  information  before
 me.

 Shri  B.  K.  Gaikwad:  May  I  know
 the  number  of  landless  labourers  in
 Kerala  and  how  much  land  is:  being
 given  to  each  family?

 Shri  G.  B.  Pant:  I  can  neither  give
 the  exact  number  of  landless  labour-
 ers  nor  can  I  say  how  much  land  is
 being  given.  After  all,  it  is  था
 affair  concerning  a  State.  with  which
 we  have  come  in  contact  only  recently
 and  we  have  not  got  all  the  informa-
 tion  on  these  petty  matters  of  detail.

 Shri  Narayanankutty  Menon:  In
 answer  to  part  (b)  of  the  question,  an
 answer  has  been  given  to  the  effect
 that  so  much  land  has  been  given.  I
 want  to  know  what  is  the  total  acre-
 age  of  land  given,  after  the  President
 took  over,  or,  if  it  has  not  been  speci-
 fically  done,  why  it  has  been  stopped
 now.

 Shri  6.  B.  Pant:  I  said  that  I  can-
 not  give  the  exact  area  that  has  been
 given,  but  I  gave  a  genera]  answer
 which  indicates  that  efforts  are  being
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 made,  in  fact,  to  expedite  the  process
 and  not  in  anyway  to  stop  or  delay
 the  distribution.  Efforts  are  being
 made,  and  the  answer  to  part  (a)
 indicates  that  everything  is  betng
 done  to  carry  out  this  process  of  dis-
 tribution  expeditiously  and  not  to
 delay  it.

 Shri  Tyagi:  One  question.
 Mr.  Speaker:  I  am  sorry.  Next

 question.

 Diversion  of  Jamuna  in  Delhi

 +
 #1135,  J  Shri  D.  0.  Sharma:

 {  Shri  Radha  Raman:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  succeeded  in  diverting
 the  flow  of  Jamuna  near  Nigambod
 and  Qudsia  Ghats  towards  the  city
 bank  of  old  Delhi:

 (b)  if  so,;whether  this  diversion
 will  remain  permanent:

 (c)  if  not,  whether  any  attempt  to
 make  it  permanent  is  contemplated:
 and

 (d)  if  so,  what  is  its  nature,  ap-
 proximate  cost  involved  and_  the
 agency  which  is  proposed  to  be  em-
 ployed  to  implement  it?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  During  summer,  1999,
 the  Delhi  Municipal  Corporation  suc-
 ceeded  in  temporarily  diverting  the
 flow  of  the  river  Jamuna  towards  the
 ghats.

 (b)  No,
 (c)  Yes.
 (ay  Permanent  works  will  be  re-

 quired  to  make  the  river  hug  its  right
 bank  near  the  ghats.  Detailed  experi-
 ments  on  river  mogels  are  being
 conducted  at  the  Central  Water  and
 Power  Station,  Poona.  The  works
 will  be  undertaken  after  the  results
 of  these  experiments  become  known.
 At  the  present  stage,  it  is  not  possi-
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 ble  to  give  any  indication  as  to  the
 approximate  cost  of  the  works  or  of
 the  agency  which  will  be  employed
 to  carry  them  out.

 Shri  D.  C.  Sharma:  May  I  know
 by  what  time  the  results  of  the  ex-
 periments  which  are  being  conducted
 at  the  Central  Water  and  Power  Re-
 search  Station,  Poona,  are  going  to
 be  known  and  when  they  are  known,.
 whether  action  will  be  taken  by  the
 Home  Ministry  or  by  some  other  body,
 in  the  matter?

 Shri  G.  B.  Pant:  Experiments  are
 being  carried  out,  as  I  just  now  said,.
 by  the  research  station  at  Poona.  It
 is  not  possible  to  say  how  long  it  will
 take,  but  we  have  been  asked  to  let
 the  authorities  here  know  the  results
 of  the  experiments  as  soon  as  may
 be  feasible.  When  the  results  are
 obtained,  the  work  will  be  carried
 out  either  by  the  Corporation  or  by
 some  Ministry  in  the  Government
 here.

 Shri  D.  0.  Sharma:  May  I  know
 whether  the  expenditure  involved  in
 this  project  will  be  met  entirely  by
 the  Government  of  India  or  will  be
 shared  between  the  Government  of
 India  4nd  the  Corporation?

 Shri  G.  B.  Pant:  That  will  be  decid-
 ed  after  the  report  has  been  received
 and  estimates  have  been  prepared.

 Shri  0.  K.  Bhattacharya:  May  7
 know  whether  the  diversion  of  the
 river  to  the  right  bank  will  in  any
 way  be  detrimental  to  the  interests
 of  the  places  on  the  other  bank?

 Shri  G.  B.  Pant:  I  think  the  re-
 search  station  will  take  every  rele-
 vant  factor  into  account.

 Scholarships  to  Children  of  Political
 Sufferers
 +

 Dr.  Ram  Subhag  Singh:
 °436.  4  Pandit  D.  N.  Tiwarl:

 Shri  Ramam:
 Will  the  Minister  of  Education  be

 pleased  to  state:
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 (a)  whether  any  financial  assistance
 has  been  given  this  year  to  the  child-
 ren  of  political  sufferers  who  are
 studying  in  the  educational  institu-
 tions  of  the  Union  Territories;  and

 (b)  if  so,  how  much  and  to  how
 many  children?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  ana  (b).  No  direct
 financial  assistance  has  been  given  so
 far  by  any  of  the  Union  Territories;
 in  Delhi,  however,  fee  concessions
 have  been  granted  upto  the  Higher
 Secondary  stage  to  408  children.
 Annual  cash  grants  for  books  and
 stationery  to  almost  the  same  number
 of  children  will  be  paid  before  the
 close  of  the  financial  year.

 I  might  add  further  that  Himachal
 Pradesh  have  decided  to  adopt  the
 scheme  as  proposed  by  the  Govern-
 ment  of  India.  The  details  are  being
 worked  out  and  are  awaited.  The
 Manipur  Administration  have  decided
 to  adopt  the  scheme  as  proposed  by
 the  Goverhment  of  India  from  the
 current  financial]  year.  The  Tripura
 Administration  also  have  decided  to
 adopt  the  scheme  as  proposed  by  the
 Government  of  India  from  the  current
 financial  year.  There  are  no  political
 sufferers  in  Andaman  and  Nicobar
 Islands.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Minister  said  that  no  direct  grant  has
 been  given  to  any  of  the  children  of
 political  sufferers  in  the  Union  Terri-
 tories.  May  I  know  in  what  way  this
 indirect  grant  is  being  given,  because
 he  said  that  about  400  children  have
 been  given  grants?  May  I  know  whe-
 ther  all  the  educational  institutions
 have  been  intimated  by  the  Govern-
 ment  to  forward  the  names  of  such
 children?

 Dr.  K.  L.  Shrimali:  The  Adminis-
 tration  first  of  all  invites  the  appli-
 cations  from  children  of  _  political
 sufferers.  The  institutions  charge  the
 fees,  but  the  Administration  reimbur-
 ses  the  fees  to  all  those  students.  As
 far  as  direct  grants  are  concerned,
 Yrom  Class  I  to  Class  V,  an  allowance
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 of  Rs.  2  per  annum  for  books  will  be
 paid;  from  Class  VI  to  Class  VIII,
 Rs.  25  per  annum  and  from  Class  IX
 to  Class  XI  Rs.  40  per  annum  will  be
 paid.  The  Administration  is  also  con-
 sidering  the  question  of  extending  the
 benefits  of  cash  grant  to  university
 students  also.

 aft  विभूति  सिश्ष  :  में  जानना  चाहता
 हूँ  कि  क्या  सरकार  ने  यह  परिभाषा  निश्चित
 कर  ली  है  कि  किन  किन  को  पोलीटिकल
 सफरर  कहा  जायेगा,  और  ग्रगर  सरकार  ने
 ऐसी  परिभाषा  निश्चित  कर  ली  है,  तो  नीचे
 से  ले  कर  ऊपर  तक  सरकार  उनका  सारा
 खर्चा  देने  की  सोचती  है  या  नहीं  ?

 डा०  का०  ला०  श्रीमाली  :  जी  हां,
 इसका  उत्तर  तो  में  कई  बार  इस  सदन  में
 दे  चुका  हूं,  भ्रौर  स्टेट  गवनमेंट्स  जो  कोई
 स्कीम  भेजेंगी  उसका  आधा  खर्चा  सेंट्रल
 गवर्नमेंट  देगी  यह  भी  में  उत्तर  दे  च॒क्रा
 हे  1

 पंडित  द्वा०  ना०  तिवारी  :  अभी
 मंत्री  महोदय  ने  कहा  कि  स्टेट्स  की  स्कीम्स
 में  जो  खर्चा  होगा  उसका  आधा  सेंट्रल  गवर्नमेंट
 देगी  और  श्राधा  स्टेट  गवर्नमेंट  देगी  ।
 लेकिन  यूनियन  टेरीटरीज  में  तो  स्टेट  गवनमेंट
 का  कोई  सवाल  नहीं  है  ।  क्‍या  यूनियन
 टेरीटरीज्ञ  के  पोलीटिकल  सफरसे  का  कुल
 खर्चा  एजूकेशन  डिपार्टमेंट  से  या  यूनियन
 सरकार  से  मिलेगा  या  नहीं  ?

 डा०  का०  ला०  श्रोमाली  :  यहां  तो
 पूरा  खर्चा  केन्द्रीय  सरकार  देगी  ।

 सेठ  गोविन्द  दास  :  क्या  मंत्री  जी  को
 मालूम  है  कि  इस  विषय  में  भिन्न  भिन्न  राज्प्रों
 की  कुछ  भिन्न  भिन्न  अवस्था  है  |  कुछ  राज्य,
 जो  हमारे  इस  प्रकार  के  स्वतंत्रता  के  संग्राम
 के  सैनिक  हैं,  उनके  वारिसों  को  देते  हैं,  कुछ
 नहीं  देते  #  ।  ऐसे  मामलों  में  प्रायः  केन्द्रीय
 सरकार  कोई  न  कोई  नीति  निर्धारित  करती
 है  ।  क्‍या  केम्द्रीय.  सरकार  इस  सम्बन्ध  में
 कोई  नीति  निर्वारित  करके  भिन्न  भिन्न
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 शाज्वों  को  कोई  निदेश  देमे  का  विचार  कर
 'श्ही  है  ?

 Blo  का०  ato  stare  :  केन्द्रीय
 रकार  ने  नीति  निर्धारित  कर  ली  है  शौर
 राज्य  सरकारों  को  निर्देश  मी  दे  दिया  गया
 है  और  भ्रधिकतर  राज्यों  ने  जो  योजना
 केन्द्रीय  सरकार  ने  बनाई  थी  उससे  सहमति
 प्रकट  की  है  और  उसके  मुताबिक  वह  परि-
 बर्तन  कर  रहें  हैं  -  यह  प्रश्न  तो  केवल  यूनियन
 डेरीटरीज़  के  ही  सम्बन्ध  में  था।  यदि  माननीय
 सदस्य  इस  विषय  में  दूसरा  प्रश्न  दूं  तो
 में  उसका  उत्तर  दूंगा  t

 श्री  जगदीश  प्रवस्थी  :  क्‍या  माननीय
 मंत्री  जी  को  मालूम  है  कि  हमारे  बहुत  से
 राजनीतिक  पीड़ितों  ने  इन  १२  वर्षो  में
 अपनी  श्राथिक  स्थिति  को  सुधार  लिया  है  ।
 क्‍या  ऐसे  राजनीतिक  पीड़ितों  के  बच्चों  को
 भी,  जिन्होंने  अपनी  भ्राथिक  स्थिति  सुधार
 ली  है,  सरकार  छात्रवृत्तियां  दे  रही  है  ?

 डा०  का०  ला०  भ्रोमाली  :  यह  प्रश्न
 सो  बहुत  सीमित  है  ।  कैवल  यूनियन  टेरी-
 टरींज़  से  ही  सम्बन्ध  रखता  है  ny

 श्री  जगदीश  झवस्थी  :  में  भी  यही
 पूछ  रहा  हूं  कि  यूनियन  टेरीटरीअ  में  जिन
 राजनीतिक  पीड़ितों  को  झ्राथक  स्थिति
 अच्छी  हो  गई  है  क्या  उनके  बच्चों  को  भी
 बात्रवृत्तियां  दी  जा  रही  हैं  ?

 To  का०  to  भीमाली  :  जिन  लोगों
 की  आ्यिक  स्थिति  श्रच्छी  है  उनको  तो
 यह  सहायता  लेनी  भी  नहीं  चाहिये  t
 Mr.  Speaker:  That  is  all  hypotheti-

 Raja  Mahendra  Pratap:  Can  the
 Central  Government  consider  the  fact
 that  these  political  sufferers  did  not
 work  for  any  province,  but  they  work-
 ed  for  al)  India  and  therefore  the  ques-
 tion  of  political  sufferers  and  their
 families  should  be  taken  up  as  a
 central  question?  Can  the  Govern-
 ment  take  it  up?  .

 329  (Ai)  LS.D—2.
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 Dr.  K.  L.  Shrimali:  One  question
 was  with  regard  to  concession  to
 people  who  are  well-off.  I  may  inform
 the  hon,  Member  that  only  if  the
 imcome  does  not  exceed  Rs.  300  per
 month  the  concession  could  be  given.
 As  for  the  other  question,  it  is  true
 that  the  political  workers  did  not
 work  for  any  particular  area  or  pro-
 vince,  but  they  worked  for  the  whole
 country.  It  is  with  that  end  in  view
 that  the  Government  of  India  have
 prepared  a  scheme  in  which  both  the
 Central  Government  and  the  State
 Governments  will  collaborate.

 Shri  B.  K.  Gaikwad:  May  I  know
 the  number  of  political  sufferers  and
 whether  the  Government  have  main-
 tained  any  separate  list  of  them?

 Dr.  K.  L.  Shrimalt:  We  have  no  list.
 The  State  Governments  may  have  it,
 because  it  is  really  the  State  Govern-
 ments  which  are  implementing  the
 scheme.

 Bihar-West  Bengal  Border  Dispute
 +

 (  Shri  Sadhan  Gupta:
 *4187,  <  Shri  Shree  Narayan  Das:

 (Shrimati  Ma  Palchoudhari:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  a  dispute  exists  bet-

 ween  the  Governments  of  West
 Bengal  and  Bihar  on  the  question,
 whether  the  village  of  Govindpur  on
 the  border  of  the  districts  of  Malda  in
 West  Bengal  and  Purnea  in  Bihar  is
 part  of  West  Bengal  or  Bihar;

 (b)  whether  any  reference  has  been
 made  to  the  Central  Government  in
 this  conncction;  and

 (c)  the  steps  taken  so  far,  to  settle:
 the  dispute?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  Yes.

 (b)  Yes.
 (e)  This  matter  was  raised  at  the

 recent  meeting  of  the  Eastern  Zonal
 Council  held  in  Bhubaneswar  and  it
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 was  decided  that  the  Chief  Secretaries
 of  the  two  Governments  should  make
 an  on-the-spot  enquiry  with  a  view  to
 find  out  the  factual  position  and  that
 till  then,  status  quo  should  be  main-
 tained.

 Shri  Sadhan  Gupta:  May  I  know
 when  the  dispute  arose  for  the  first
 time  between  the  two  States?

 Shri  6.  B.  Pant:  We  received  the
 communication  from  the  Government
 of  West  Eo-cal  in  November,  1958.

 Skrimati  Da  Palchoudhuri:  Is  it  not
 a  fact  that  the  Government  of  West
 Bengal  heave  been  realising  tax  from
 those  places  since  18472,

 Shri  G.  B.  Pant:  I  do  not  exactly
 remember.  The  two  Governments
 have  been  making  conflicting  claims

 Dr.  इका  Subhag  Singh:  There  were
 no  two  Governments.  The  whole  of
 Bihar  was  in  Bengal  in  1847.

 Shri  Sadhan  Gupta:  The  hon.  Home
 Minister  has  stated  that  the  status  quo
 is  being  maintained.  May  I  know
 what  the  status  quo  is?

 Shri  G.  B.  Pant:  The  status  quo  is
 the  state  of  things  as  it  exists  today.

 Shrimati  Wa  Palchoudhuri:  May  I
 know  whether  the  Government  is
 aware  that  some  constables  came  into
 this  district  and  used  very  rough
 language  and  violence  against  ‘the
 people?  What  right  or  authority  have
 the  constables  of  Bihar  to  come  there?

 Shri  6.  B.  Pant:  If  anything  like
 that  happened,  that  was  very  wrong.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Indiscipline  in  Educational  Institutions
 Shri  N.  कि,  Muniswamy:
 Shri  Parkash  Vir  Shastri:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 “1138.

 hi
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 down  the  growing  tendency  of  irres-
 ponsibility  and  indiscipline  among
 students,  and

 (b)  what  interim  measures  have  been
 suggested  to  the  management  of
 schools  and  colleges  to  curb  this  ten-
 dency?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Apart  from  the  var-
 ious  steps  taken  for  the  all  round  im-
 provement  of  the  conditions  of  edu-
 cation  in  schools  and  colleges  and  in-
 creased  welfare  of  teachers  and  stu-
 dents,  some  of  the  measures  specially
 devised  to  mmprove  student  discipline
 are  as  follows:—

 (i)  National  Discipline  Scheme;

 (ii)  Auxiliary  Cadet  Corps;

 (9)  National  Cadet  Corps;  and

 (iv)  Labour  and  Social  Service
 Schemes.

 It  is  proposed  to  extend  progressive-
 ly  the  scope  of  the  National  Discipline
 Scheme  and  the  National  Cadet  Corps
 with  a  view  to  bringing  larger  num-
 bers  of  schools  and  college  students
 within  their  purview.  It  is  also  pro-
 posed  to  introduce  national  service  by
 students  to  inculcate  in  them  a  sense

 -of  discipline,  a  spirit  of  social  service
 and  dignity  of  manual  labour  and  a
 Committee  has  been  appointed  by  the
 Government  to  work  out  a  suitable
 programme.  Besides,  the  University
 Grants  Commission  have  appointed  a
 Committee  to  study  the  problem  of
 student  indicipline  and  to  recommend
 appropriate  remedial  measures.  a?

 In  addition,  the  whole  question  of
 improving  the  pattern  of  education
 has  a  vital  bearing  on  the  improvement
 of  discipline.

 (b)  None,  Sir.  The  authorities  of
 schools  and  colleges  are  competent  to
 take  such  disciplinary  and  other

 (a)  whether  there  is  any  or
 programme  before  Government  to  put

 es  as  may  be  considered  neces-
 sary  by  them  *
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 Smuggling
 #1139,  Shri  Damani:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  there

 has  been  a  noticeable  change  in  the
 pattern  of  smugg.ing  operations  across
 the  country’s  land  border;

 (b)  if  so,  the  nature  thereof;  and
 (c)  how  far  the  smuggling  operations

 have  affected  the  internal  price  of
 gold  during  the  previous’  twelve
 months?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)  and
 {b).  There  is  no  set  pattern  of  smug-
 gling  activities  across  the  country’s
 land  borders.  The  smugglers  change
 their  modus  operandi  and  the  nature
 of  smuggled  articles  according  to  cir-
 cumstances.

 (c)  The  decrease  in  the  smuggling
 of  gold  into  the  country  is,  it  is  be-
 lieved,  one  of  the  important  factors
 responsible  for  the  rise  in  internal
 prices  of  gold  since  October,  1958,

 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes

 Shri  Vasudevan  Nair:
 Shri  Warior:

 .  Shri  Punnoose: 1140,  Shri  Ramam:
 Shri  Nagi  Reddy:
 Shri  V.  P.  Nayar:

 Will  the  Minister  of
 be  pleased  to  state:

 Home  Affairs

 (a)  whether  the  Commissioner  of
 Scheduled  Castes  and  Scheduled
 Tribes  has  visited  Kerala  State  very
 recently;

 (b)  whether  the  Government  ०
 India  have  come  across  certain  state-
 ments  criticizing  the  previous  Kerala
 Government  that  the  Commissioner
 issued  while  he  was  in  Kerala;  and

 (ec)  whether  the  Commissioner  has
 submitted  any  reports  to  the  Govern-
 ment  of  India  on  his  visit  to  Kerala?
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 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  The  Commis-
 sioner  last  visited  Kerala  State  from
 26th  to  23rd  October,  1959.

 (b)  The  Government  of  India  have
 seen  some  press  reports  regarding  the
 administration  of  welfare  schemes  for
 backward  classes  in  Kerala,  but  have
 not  seen  any  statement  issued  by  the
 Commissioner.  In  fact  the  Commis-
 sioner  has  reported  that  he  did  not
 issue  any  such  statement.

 (c)  He  has  submitted  his  usual  tour
 notes  for  visits  to  several  States  in-
 cluding  Kerala.

 Working  of  Suppression  of  Immoral
 Traffic  in  Women  and  Girls  Act

 Shrimati  Ila
 Palchoudhuri:

 3  Shrimati  Renu
 l  Chakravarity:

 Will  the  Minister  of  Home  Affairs be  pleased  to  state:
 (a)  the  progress  made  in  the  work-

 ing  of  the  Suppression  of  Immoral Traffic  in  Women  and  Girls  Act,  1956, since  it  was  enforced  on  the  Ist  May, ‘1958;
 (b)  whether  any  suggestions  have been  received  from  the  State  Govern-

 ments  and  Union  Territories  for  mak-
 ing  the  working  of  the  Act  more
 effective;

 (c)  if  so,  the  suggestions  received  in
 brief;  and  .

 (d)  the  reaction  of  the  Government
 of  India  thereto?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Rules  for
 carrying  out  the  purposes  of  the  Act
 have  been  made  by  eleven  State  Gov-
 ernments  and  all  Union  territories.  72
 Protective  Homes  are  reported  to  have
 been  started  so  far,  and  Special  Police
 Officers  for  dealing  with  offences
 under  the  Act  have  been  appointed  by
 the  Governments  of  Andhra  Pradesh,
 Assam,  Bihar,  Bombay,  Kerala,  Mad-
 ras,  Mysore,  Rajasthan,  Uttar  Pradesh
 and  West  Bengal  and  the  Adminis-
 trations  of  Delhi  and  Himachal  Pra-
 desh.

 *224l,
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 (BY  and  (c).  The  following  import-
 ant  suggestions  have  been  made:

 (i)  It  should  be  permissible  to
 appoint  Inspector  of  Police
 also  as  Special  Police  Officer
 under  the  Act.

 (ii)  The  mandatory  provision  for
 the  presence  of  a  woman  wit-
 ness  of  the  locality  for  search
 without  warrant  under  sub-
 section  (l)  of  Section  18,  may
 be  removed.

 (d)  The  suggestions  are  under  eon-
 sideration.

 Ribang  Dam  Project
 #9142,  Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  what  is  the  result  of  the  con-
 sideration  by  the  Central  Zonal
 Council  of  the  question  of  distribution
 of  power  generated  from  the  Rihand
 Project  between  Uttar  Pradesh  and
 Madhya  Pradesh;  and

 (9)  by  what  time  this  matter  is  ex-
 pected  to  be  resolved?

 The  Minister  of  Home  Affairs
 (Shri  6.  8.  Pant):  (a)  and  (b).  The
 matter  has  been  included  as  an  item
 in  the  agenda  of  the  next  meeting  of
 the  Central  Zonal  Council  which  is
 expected  to  be  held  in  the  near  future.
 Tripura  Territorial  Council  Accounts

 1143,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  accounts  of  the  Tri-
 pura  Territortal  Council  have  कथा
 audited;  and

 (b)  if  so,  whether  the  audit  report
 would  be  published?

 The  Minister  of  Home  Affairs
 (Shrt  6.  B,  Pant):  (a)  The  Tripura
 Territorial  Council  is  a  body  corporate
 and  its  accounts  are  audited  by  the
 Accountant  General,  Assam.  It  has
 been  ascertained  from  the  Council
 that  its  accounts  for  the  period  from
 the  l8th  September,  1957,  to  the  Sist
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 May,  1958,  were  audited  last  year  and
 the  accounts  for  the  period  from  the
 Ist  June,  ‘1958,  to  the  30th  November,
 +1959,  are  at  present  under  audit,

 (b)  It  is  for  the  Council  to  decide
 whether  the  audit  reports  should  be
 published  or  not.

 Foreign  Exchange
 71144,  Shri  Rameshwar  Fantia:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 are  considering  the  question

 of  relaxing  foreign  exchange  restric-
 tions  to  encourage  travel  by  Indian
 tourists;  and

 (b)  if  so,  what  is  the  decision  of  the
 Government  in  this  regard?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No,  Sir.

 (b)  The  question  does  not  arise.

 Disease  in  Paddy  Fields  of  Andamass
 #1145,  Sardar  A,  S.  Saigal:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  in  the  Andamans  stem  borer  had
 attacked  a  large  area  in  the  best
 paddy  producing  region  in  the  Port
 Blair  area  during  the  last  year  and
 this  year;

 (b)  if  so,  the  estimated  amount  of
 damage  tc  paddy  crop;  and

 (c)  the  action  taken  by  Govermn-
 ment  to  control  the  spread  of  the
 disease?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  An  area
 of  93  acres  during  the  last  year  and
 08  aeres  this  year  was  attacked  by
 stemt  borer.

 (b)  It  is  not  possible  to  make  esti-
 mate  of  damage  at  present  as  paddy
 crop  is  still  growing.

 (c)  A  plant  protection  scheme  ४  al-
 ready  in  operation  under  the  second
 five  year  plan  to  control  inféstation  of
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 agricultural  erops  by  pests.  Under this  scheme  pesticides  are  supplied  to
 cultivators  at  60  per  cent.  of  the
 cost  price  and  equipment  such  as
 sprayers  and  dusters  are  made  avail-
 able  to  them  on  loan.  Technical  ad-
 vice  is  also  rendered  free  of  charge to  the  cultivators.  The  services  of
 plant  protection  workers  for  spraying and  dusting  of  crops  are  a'so  avail-
 able  to  cultivators  free  of  charge.

 Pinto  and  Rotary  Oil  Mills
 °246,  Shri  Tangamani:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have  con-
 sidered  the  revising  of  the  compound-
 ing  rate  for  the  pinto  and  rotary  oil
 mills;

 (b)  if  so,  in  what  form;
 (c)  if  not,  the  reasons  therefor;  and
 (d)  whether  representations  have

 been  received  from  organisations  of
 oil  mill-owners  for  revising  the  com-
 pounded  levy  scheme?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a),
 (b)  and  (d).  Yes,  Sir.  Several  repre-
 sentations  have  been  received  from
 organisations  of  oi]  mill-owners  for
 revising  the  compounded  levy  scheme,
 and  the  whole  question,  therefore,  is
 under  active  examination  of  the  Gov-
 ernment.  As  soon  as  a  final  decision
 is  taken,  the  revised  scheme  will  be
 duly  notified.

 (c)  Does  not  arise.
 Manufacture  of  Precision  Instruments

 91147.  Shri  N.  M.  Deb:  Will  the  Min-
 ister  of  Defence  be  pleased  to  state
 whether  Government  have  any  plan
 for  ufacturing  precisi  instru-
 ments  for  ensuring  self-sufficiency  for
 defence  needs?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  The  Ordnance
 Factories  are  already  manufacturing
 or  developing  the  manufacture  of  a
 large  number  of  precision  instruments,
 Service  requirements  of  which  are  si-
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 gnificant.  Further  plans  for  expand-
 ing  the  capacity  in  Ordnance  Factories
 for  instrument  manufacture  are  under
 consideration.

 Mineral  Expleration  in  Orissa
 +1148,  Shri  Sanganna:  Will  the  Min-

 ister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  have  approached  the  Govern-
 ment  of  India  for  any  financial  assist-
 ance  to  explore  the  mining  prospects
 in  the  State;

 (b)  if  so,  whether  any  scheme  has
 been  forwarded  by  the  Orissa  Gov-
 ernment;  and

 (c)  the  action  taken  thereon?
 The  Minister  of  Mines  and  on

 (Shri  K,  D.  Malaviya):  (a)  No,  Sir
 (b)  and  (c),  Do  not  arise.

 Export  of  Scrap

 °2249.  Shri  Nagi  Reddy:
 "  Shrimati  Parvathi  Krishnan:

 Will  the  Minister  of  Steel,  Mines and  Fuel  be  pleased  to  state:
 (a)  what  has  been  the  effect  in

 terms  of  export  of  barter  export
 policy  in  relation  to  scrap;  and

 (b)  whether  Government  propose
 to  regularise  the  export  of  scrap  on
 barter  basis?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  The
 export  of  scrap  has  considerably  in-
 creased.

 (b)  There  is  no  proposal  to  export
 scrap  only  on  barter  basis.

 क्या  मह-कार्य  मत्री  १:  सितम्बर,
 १६५७  के  गझतारांक्ति  प्रब्न  संख्या  १६३०
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 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  योग्यता-प्राप्त  हिन्दी
 असिस्‍टेंट  श्रब  उपलब्ध  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  उन्हें  काम
 दिलाऊ  दफ्तरों  और  अधीनस्थ  कार्यालयों
 से  तदर्थ  श्राघार  पर  अ्रस्थायी  रूप  से  भरे  गये
 पदों  पर  नियुक्त  कर  दिया  गया  हैं  ;

 (ग)  क्‍या  योग्यताप्राप्त  हिन्दी
 असिस्‍टेंटों  को  भी  वष्ठी  वेतन-क्रम  दिया  जायेगा
 ज्ञो  १  फरवरी,  १६५७  से  पहले  भर्ती  किये
 गये  हिन्दी  असिस्‍्टेंटों  को  दिया  गया  था  ;
 शौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 ? हैं!

 गह-कार्य  मंत्रालय  में  राज्य-मंत्री  (शी
 बातार) :  (क)  जी  हां  ।  संघ  लोक  सेवा
 पायोग  द्वारा  जून,  १६५६  में  ली  गई  विभागीय
 प्रतियोगी  परीक्षा  में  ४६  उम्मीदवार  सफल
 घोषित  किये  गये  हैं  ।

 (ख)  परिणाम  घोषित  होने  के  बाद
 इन  ४६  सफल  उम्मीदवारों  में.  से  एक  ने
 इस्तीफा  दे  दिया  और  ३१  को  रिक्त  स्थानों
 पर  या  रेग्यूलर  भ्रसिस्टेंट  या  तदर्थ  श्राधार
 बर  भर्ती  किये  गये  उन  हिन्दी  भ्रसिस्‍्टेंटों
 के  स्थान  पर  लगा  दिया  गया  है  जिन्होंने
 परीक्षा  पास  नहीं  की  श्रौर  जिनको  १-६-४६
 को  इन  पदों  पर  तीन  साल  पूरे  नहीं  हुये  ।
 दो  और  सफल  उम्मोदवार  परीक्षा  का  परिणाम
 घोषित  होने  से  पहले  ही  हिन्दी  प्रसिस्‍्टेंट
 के  पद  पर  काम  कर  रहे  थे  ।

 (ग)  श्रौर  (9).  हिन्दी  असिसस्‍्टेंटों  के
 पद  ऐक्स-काडर  माने  गये  हैं,  चाहे  उन  पर
 सफल  उम्मीदवार  ही  काम  क्‍यों  न  काम  कर
 रहे  हों  ।  इसलिये  इन  उम्मीदवारों  को  उनके
 अपर  डिवीजन  कलक  या  लोअभ्वर  डिवीजन
 क्लक॑  के  वेतन  के  अलावा  ३०  रुपये  मासिक
 विशेष  वेतन  दिया  जायेगा  |
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 तोन-वर्षोय  स्नातक  पाठ्य-क्रम

 ११५१.  भ्री  भक्त  दर्शन  :  क्‍या  (शिक्षा
 मंत्री  १०  श्रगस्त,  १६५६  के  श्रतारां  कित
 प्रशन  संख्या  ४४८  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  द्वितीय  देशमुख  समिति  की
 सिफारिशों  के  अनुसार  उत्तर  प्रदेश  के  विदव-
 विद्यालयों  में  तीन-वर्षीय  स्नातक  पाठ्य-क्रम
 चालू  करने  के  वारे  में  राज्य  सरकार  के  साथ
 जो  विचार-विमर्ष  चल  रहा  थ  उसके  बारे
 में  इस  बीच  क्‍या  कोई  अन्तिम  निर्णय  कर
 लिया  गया  है  ;

 (ख)  यदि  हां,  तो  क्या  उस  निर्णय  का
 ब्यौरा  बताने  वाला  एक  विवरण  सभा-
 पटल  पर  रखा  जायेगा  ;

 (ग)  उस  निर्णय  को  कार्यान्वित  करने
 के  लिये  क्‍या  कार्यवाही  की  जा  रही  है  ;

 (घ)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  तो  विलम्ब  के  क्‍या
 कारण  हैं  ;  और

 (3)  कब  तक  अन्तिम  निर्णय  होने
 की  भ्राशा  है  ?

 दिक्षा  मंत्री  (डा०  का०  ला०  भीमा  ली):
 (क)  जी,  हां  ।

 (ख)  शौर  (ग).  उत्तर  प्रदेश  राज्य
 सरकार  ने  प्रस्ताव  किया  था  कि  वर्तमान
 माध्यमिक  शिक्षा  पद्धति  में  कोई  फेर-बदल
 न  करते  हुये  राज्य  के  चार  विद्वविद्यालयों
 आगरा,  इलाहाबाद,  गोरखपुर  शौर  लखनऊ
 में  तीन  वर्ष  का  उपाधि  पाठ्यक्रम  चालू
 होना  चाहिये,  श्र्थात्‌,  हाई  स्कूल  में  दो  वर्ष
 लगाने  के  बाद  दो  वर्ष  इन्टरमीजिएट  में
 लगने  चाहिये  श्रौर  इस  योजना  को  श्रमल  में
 लाते  हुये  होने  वाले  भ्रनावर्ती  खर्च  के  लिये
 सौ  प्रतिशत  केन्द्रीय  सहायता  मिलनी  चाहिये  ।
 भारत  सरकार  ने  विश्वविद्यालय  पअ्रवुदान
 ्रायोग  के  परामर्श  से,  उत्तर  प्रदेश  सरकार  :
 के  प्रस्ताव  को  स्वीकार  कर  लिया  है  और
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 राज्य  सरकार  से  प्रार्थना  की  है  कि  वे  इस
 बस्ताव  को  झमल  में  लाने  के  लिये  भागे
 कारंवाई  करे  t

 (घ)  और  (ड)  प्रदन  नहीं  उठता  |

 Excise  Duty  on  Khandsari

 1152,  Shri  Ram  Saran:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  levy  a  compound  exeise  duty  on
 Khandsari  sugar  as  announced  in  the
 early  part  of  this  year;  and

 (b)  how  much  money  has  been  re-
 alised  as  excise  duty  on  Khandsari
 sugar  during  9597

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 The  proposal  of  introducing  a  com-
 pounded  levy  scheme  on  the  Khand-
 sari  sugar  is  still  under  Government's
 examination;

 (b)  the  total  excise  duty  (gross)  col-
 lected  on  Khandsari  sugar  during  the
 year  959  upto  November,  959  is
 Rs.  7,38,000.

 Loan  from  U.8.A.
 #1153.  Shri  P.  6.  Deb:  Will  the  Min-

 ister  of  Finance  be  pleased  to  state:
 (a)  whether  India  has  requested

 U.S.A.  for  a  loan  of  90  million  from
 current  year  appropriation  of  550
 million  dollars;

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  the  results  of  that  request?
 The  Minister  of  Finance  (shri

 Morarji  Desai):  (a)  Even  before  the
 United  States  Congress  appropriated
 $550  million  to  the  Development  Loan
 Fund,  certain  programmes  and  pro-
 jects  to  be  financed  out  of  the  current
 year’s  appropriation  have  been  under
 discussion.  The  programmes  and
 projects  and  the  estimated  costs  are
 being  modified  during  discussions  and
 it  is  not  practicable  to  name  any  figure
 as  a  definite  request.
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 (b)  To  secure  foreign  exchange  for

 the  implementation  of  the  schemes  in
 the  Five  Year  Plan.

 (c)  Negotiations  are  still  continuing.

 Naga  Hostiles
 Shrimati  Mafida  Ahmed:

 “1154,  <  Shri  Panigrahi:
 (Shri  P.  0.  Borooah:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 that  27  members  of  Army  Ambulance
 Unit  were  ambushed  recently  by  naga hostiles  near  Tuensang;  and

 (b)  if  so,  details  thereof?
 The  Minister  of  Defence  (Shri

 Krishna  Menon):  (a)  No  such  _  inci-
 dent  took  piace.

 (b)  Does  not  arise.
 Oil  Exploration  at  Sibsagar

 *1155,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  the  up-to-date  progress  made  so
 far  in  the  exploraiion  of  Oil  in  Longsai at  Sibsagar  in  Assam;  and

 (b)  the  amount  spent  so  far  and
 how  long  the  work  will  continue?

 The  Minister  of  Mines  and  Ou
 (Shri  हू,  D.  Malaviya):  (a)  Seismic
 exploration  in  the  Longsai  area,  Sibsa-
 gar,  was  completed  by  April,  1958,
 A  deep  test  well  at  Dasangmukh  has
 been  drilled  down  to  a  depth  of  3811
 metres,  at  which  depth  crystalline
 rocks  were  struck.  The  entire  depth
 of  the  well  has  been  electrologged,  and
 certain  intervals  have  been  selected
 for  testing.  The  testing  work  will  be
 carried  out  in  the  near  future.

 (b)  As  the  accounts  are  not  main-
 tained  project-wise,  only  approximate
 figures  can  be  given.  These  are  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.  Exploration  work  5
 likely  to  continue  during  the  Third
 Five  Year  Plan  period.
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 Residential  Permits  for  Foreign
 Nationals

 71156  Shrimati  Manjula  Devi:
 7  L  Shri  Khushwagt  Bai:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  decided  that
 all  foreigners  in  India  except  nationals
 of  the  Commonwealth  countries,  Dip-
 lamats  and  Embassy  Officials  must  get
 themselves  registered  and  secure  resi-
 dential  permits;  and

 (b)  if  so,  the  reasons  for  this  new
 decision?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  Yes;  if  they
 are  not  already  in  possession  of  these
 documents.

 (b)  It  was  reported  that  a  large
 number  of  foreigners  were  without
 valid  passports  or  other  travel  docu-
 ments.

 a7  wet  राज्य  का  विभाजम

 *+११५७.  श्री  प्रकाश  वीर  शास्त्री  :
 क्या  गह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (%)  क्‍या  सरकार  को  बम्बई  राज्य
 को  विभाजित  करने  के  बारे  में  कोई  प्रस्ताव
 प्राप्त  हुआ  है  ;

 (ख)  यदि  हां,  तो  सरकार  इस  सम्बन्ध
 में  कब  तक  भ्रन्तिम  निर्णय  करेगी;

 (ग)  क्‍या  महाविदर्भ  के  बारे  में  भी
 कोई  ऐसा  प्रस्ताव  प्राप्त  हुआ  है  और  यदि
 हां,  तो  क्या  सरकार  उस  पर  भी  विघार
 करेगी  ;  दौर

 (घ)  क्‍या  बम्बई  राज्य  को  विभाजित
 करने  से  केन्द्र  को  घोर  भ्धिक  आधिक  भार

 *  वहन  करना  पड़ेगा  ?

 बृह-कार्य  मंत्री  (भी  गोन  qo  पन्‍्त)  :

 vy  (क)  से  (ध)  सरकार  को  हाल  ही  में
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 इस  बारे  में  कांग्रेस  विंग  कमेटी  ह्वारा.  पास
 किये  गये  प्रस्ताव  की  प्रति  मिली  है  ।  इस

 >आमले  पर  गौर  किया  जा  रहा  है

 Separation  of  Judiciary  from
 Executive

 Shri  Ram  Krishan  Gupta:
 “1158.  <  Shri  S.  M.  Banerjee:

 Shri  Panigrahi:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to'refer  to  the  reply  given
 to  Starred  Question  No.  546  on  the
 i9th  August,  959  and  state  the  further
 progress  made  in  different  States  with
 regard  to  separation  of  Judiciary  from
 Executive?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  छ.  N.
 Datar):  Since  the  last  reply  was  given
 there  has  been  such  separation  in  the
 entire  States  of  Bombay  and  Mysore.
 In  West  Bengal  effect  has  been  given
 to  the  scheme  in  al]  the  districts  by
 executive  orders.  The  Government  of
 Assam  have  set  up  a  Committee  to
 consider  this  matter  and  its  recom-
 mendations  are  still  awaited  by  them.
 The  Government  of  Uttar  Pradesh
 Propose  to  extend  the  scheme  to
 another  4  districts  from  the  next
 financial  year.

 Fertiliser  Plant  at  Neyveli

 (  Shri  Subodh  Hansda:
 |  Shri  S.  C.  Samanta:

 Shri  R.  C.  Majhi:
 Shri  Ram  Krishan  Gupta:
 Shri  N.  R.  Muniswamy:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Hem  Barua:

 |  Shri  Achar:

 "1169,

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  963  on  the  3ist  August,  959  and
 state:

 (a)  whether  the  tenders  received  ip
 response  to  the  global  enquiry  issyed
 by  the  Neyveli  Lignite  Corporation
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 for  a  fertiliser  Plant  have  since  been
 examined;

 (b)  if  so,  the  final  decision  taken;
 and

 (९)  the  nature  of  steps  taken  so  far
 in  setting  up  this  plant?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Yes.

 (b)  The  offers  of  Messrs.  Pintsch
 Bamag—Linde  (West  Germany)  and
 Messrs.  Ansaldo  (Italy)  for  the  supply
 and  erection  of  plant,  machinery  and
 equipment  for  the  fertiliser  scheme
 have  been  accepted  and  orders  placed
 on  these  firms  by  the  Corporation.

 (c)  The  land  required  for  this
 scheme  has  been  acquired.  Prelimi-
 nary  steps  have  also  been  taken  to
 design  the  civil  works.  Arrangements
 are  being  made  to  receive  the  plant,
 machinery  and  equipment  at  the  site
 and  also  for  their  erection.

 Department  of  Archaeology
 *4I60.  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  any  assessment  as  to
 the  number  of  persons  of  various
 qualifications  that  will  be  required  by
 the  Central  Government  to  man  the
 expanding  Department  of  Archaeology
 has  been  made;

 (b)  if  so,  the  results  of  assessment;
 and

 (c)  the  steps  taken  to  meet  the
 requirement  at  different  levels?

 The  Minister  of  Seientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  It  has  been  esti-
 mated  that  sixteen  gazetted  and  eleven
 non-gazetted  officers  with  technical
 qualifications  may  be  required  annual-
 ly  for  the  next  two  years  to  meet
 the  requirements  of  the  Union
 Department  of  Archaeology.

 (c)  A  school  of  Archaeology  has
 been  opened  on  l6th  of  October,  959
 to  give  training  in  Archeology.

 न
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 India’s  Contribution  towards  U.N.
 Special  Fund

 Shri  N.  R.  Muniswamy:
 Shri  Ram  Krishan  Gupta:
 Shri  Ram  Garib:
 Qazi  Matin:
 Shri  Karni  Singhji:

 {  Shri  Manabendra  Shah:
 Will  the  the  Minister  of  Finance  be

 pleased  to  state  the  amount  of  Gov-
 ernment  of  India’s  contribution
 towards  the  United  Nation’s  Special
 Fund  which  has_  been  recently
 constituted?

 1162.

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):
 Rupee  equivalent  of  $600,000  for  the
 year  1969.

 Special  Type  of  Steel

 *1163.,  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  466  on  the
 23rd  March,  4959  and  state:

 (a)  the  present  cost  of  production
 of  special  types  of  steel  in  Ordnance
 Factories;  and

 (b)  whether  the  2  ton  electric  Arc
 Furnace  has  gone  into  operation?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  The  cost
 of  production  of  special  and  alloy
 steels  is  competitive.  443  varieties  of
 different  qualities  are  produced.  Some
 are  of  security  nature  required  for
 defence  purposes.

 (b)  Yes,  Sir,  it  was  commissioned
 on  the  23rd  September,  959  before
 the  target  date  which  was  October.

 Durgapur  Steel  Plant

 ones  Dr.  Ram  Subhag  Singh:
 Shri  Sublman  Ghose:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 new  defects  have  been  noticed  in  the



 6501  Written  Answers

 Power  Plant  of  the  Durgapur  Steel
 Plant  on  the  2nd  November,  1959;

 (b)  if  so,  the  details  of  the  same;
 (c)  the  steps  taken  by  Government

 to  remedy  it;  and
 (d)  whether  any  penalty  has  been

 imposed  therefor  on  Indian  Steel
 Works  Company  Limited?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (d).  No  new  defects  were  noticed  on
 2nd  November,  959  in  the  power
 plant  of  Durgapur  Steel  Plant.  On
 22nd  October,  959  it  was  noticed
 that  R.C.  Water  duct  of  the  Power
 Plant  had  developed  some  _  cracks.
 After  investigating  the  matter  the  con-
 tractors  took  immediate  remedial
 measures  by  insertion  of  welded  steel
 pipes  within  the  R.C.  Duct  and  by
 reinforcing  and  pressure  grouting  the
 space  in  between  the  steel  and  con-
 crete  ducts.

 Under  the  contract  all  defects  in
 the  plant  have  to  be  rectified  by
 Indian  Steel  Works  Construction  Co.
 Ltd.  at  their  own  cost.

 सरवार  वल्‍्लभ  भाई  पटेल  की  मति

 +११६४-क.  श्यी  प्रकादावीर  शास्त्री  :
 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  को  इंडिय  गेट
 के  सामने  सरदार  वललममाई  पटेल  की
 मूर्ति  स्थापित  करने  के  लिये  कोई  सुझाव
 प्राप्त  हुआ  है  ;  और

 (ख)  यदि  हां,  तो  सरकार  की  उसके
 प्रति  क्‍या  प्रतिक्रिया  है  ?

 गह-कार्य  मंत्री  घी  शो०  ब०  पन्त)  H
 (क)  और  (ख)  यह  सुझाव  नई  दिल्ली
 म्युनिसिपल  कमेटी  को  मिला  था  जिन्होंने
 इसे  दिल्‍ली  के  उचित  स्थानों  पर  मूर्तियां
 लगाने  से  सम्बन्धित  सलाहकार  समिति
 के  सामने  रख  दिया  v  इस  काम  के  लिये
 सब  से  भच्छी  जगह  के  सवाल  और  दृसरी
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 सम्ब,न्वत  बातों  पर  गौर  किया  जा  श्ढा
 है।

 American  Aid  to  India
 *64-B.  Shri  P.  0.  Borooah:  Wil

 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  the  attention  of  the
 Government  of  India  has  been  drawn
 to  a  United  States  Government  report
 alleging  shortcomings  in  the  handling
 of  aid  to  India;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  Yes,  Sir.  Certain
 reports  on  this  subject  have  appeared
 in  the  Press.

 (b)  According  to  Press  Reports  the
 results  of  audit  of  the  U.S.  aid  pro-
 gramme  in  India  from  July  954  to
 June,  958  have  recently  been  pub-
 lished  in  U.S.A.  The  audit  report  is
 said  to  contain  some  observations  re-
 garding  inadequate  reporting  by  Gov-
 ernment  of  India  to  the  International
 Co-operation  Administration  of  U.S.A.,
 inadequate  staffing  of  the  I.C.A.  Mis-
 sion  in  India,  some  instances  of
 ineffective  utilisation  of  aid  goods  and
 certain  probl  in  administration  of
 local  currency  funds  accruing  to  the
 U.S.  account.  The  report  is  also  said
 to  accept  on  the  whole  that  the  pro-
 ject  objectives  in  the  different  aid
 programmes  in  India  have  been  met
 and  that  administrative  and  account-
 ing  arrangements  in  India  have
 improved  considerably.

 Foreign  Nationals  without  Passports
 f  Shri  Rameshwar  Tantia:

 1165,  Shri  Anirudh  Sinha:
 Shri  S.  A.  Mehdi:
 Shrimati  Manjula  Devi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  foreign  nationals  have  been
 detected  to  be  living  in  Durgapur,
 Asansol,  Burnpur  and  other  places
 without  valid  travel  documents  and
 Passports;
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 (b)  if  so,  to  which  country  these
 nationals  belong;

 (c)  how  they  managed  to  come  in
 the  country  without  passports;  and

 (a)  what  further  action  has  been
 taken  against  them?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  to  (d).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  as
 goon  as  available.

 Indo-Pak  Financial  Talks
 Shri  P.  G.  Deb:
 Shri  Ram  Krishan  Gupta:
 Shri  Hem  Barua:
 Shrimati  Ila  Palchoudhuri:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 91166,

 (a)  whether  a  meeting  of  the
 officials  of  India  and  Pakistan  took
 place  on  the  8th  December,  959  in
 New  Delhi;

 (b)  if  so,  the  topics  discussed;  and
 (c)  the  results  of  the  conference?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  to  (c).  Attention
 is  invited  to  the  statement  I  made  in
 the  House  on  l8th  December,  1959.

 Seizure  of  Knives  in  Delhi

 1167  Shri  Mohan  Swarup:
 ‘|  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  over
 2,000  knives  have  been  seized  by  Delhi
 Police  in  the  month  of  November,
 1959;  and

 (b)  whether  the  Police  authorities
 have  been  able  to  find  out  the  pur-
 pose  for  which  knives  in  such  large
 numbers  were  being  stored?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  It  appears  that  most  of  the
 knives  were  kept  tor  sale.
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 Military  Training  for  Youths

 Shri  Ram  Krishan  Gupta:
 Shrimati  Ma  Palchoudhuri:

 °68.
 Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 scheme  has  been  drawn  up  by  the
 Government  of  India  to  bring  under
 arms  more  than  two  lakh  youths  of
 the  country  in  the  age-groups  of  5
 and  19;

 (b)  if  so,  the  details  thereof;  and
 (c)  when  it  will  be  enforced?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  to  (c).  The
 details  of  a  scheme  for  a  large  increase
 in  the  N.C.C.  have  been  considered  and
 progressively  worked  out.  It  is  plan-
 ned  to  initiate  the  necessary  steps
 shortly.  The  age  group  we  have  at
 present  under  consideration  is  6  to
 19.

 Smuggling  of  Gold

 °l68-A.  Shrimati  Mafida  Ahmed:
 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Bombay  Customs  have
 recently  detected  smuggling  of  gold  in
 powdered  form  through  postal
 envelopes;  and

 (b)  if  so,  the  broad  details  thereof?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 and  (b).  Yes,  Sir.  In  pursu-
 ance  of  prior  information  that
 Shri  Vrijlal  Vasanji  Lalji,  Bombay
 was  receiving  gold  in  powdered
 form  from  Aden  through  the
 medium  of  the  post.  On  2nd  Decem-
 ber,  1959,  the  Bombay  Customs  autho-
 Tities  searched  his  premises  and  re-
 covered  three  envelopes,  which  had
 just  been  delivered,  containing  about
 one  tola  of  gold  each  in  powdered
 form.  Immediately  on  the  recovery  of



 6505  Written  Answers

 these  envelopes  eontaining  gold,  the
 Foreign  Post  was  checked  up  and  2]
 more  envelopes  containing  approxi-
 mately  one  tola  of  gold  each  in
 powdered  form  were  also  recovered.

 नेशनल  एटलस  प्रार्गेताइजेक्षन  are  इंडिया
 का  मुख्य  कार्यालय

 ११६८-ख.  आओ  भकक्‍त  दर्दान  :  क्‍या  बेशा-
 निक  प्रनुसंधान  श्र  सांस्कृतिफ-कार्य  मंत्रा
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सव  हूँ  कि  नेशनल  एटलस
 आर्गेनाइजेशन  श्राफ  इं  डिया  का  मुख्य  कार्यालय
 देहरादुन  से  हटा  कर  कलकत्ता  ले  जाने  का
 निश्चय  किया  गया  है  ;  ब्रौर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  है  ?

 बेज्ञानिक  श्रनुसंघान  शौर  सांस्कृतिक  कार्य-
 अंत्री  (भी  हमायूनू  कबिर)  :  (क)  और
 (ख)  नेशनल  एटलस  आग्गेनाइजेशन  के

 मुख्य  दफ्तर  शुरू  से  ही  कलकत्ता  में  है  और
 इसलिये  उसे  हटाने  का  सवाल  नहीं  उठता  1

 Steel  Plant  at  Bokaro

 [
 Shri  Ram  Krishan  Gupta:
 Shrimati  Renu  Chakravartty:

 “L469.  J  Dr.  Ram  Subhag  Singh:
 +  Shri  Ramakrishna  Reddy:
 |  Shrimati  Na  Palchoudhuri:

 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  725  on  the  i3th  August,  959  and
 state  the  nature  of  progress  since
 made  in  setting  up  a  fourth  steel  plant
 at  Bokaro?

 The  Minister  of  Steel,  Mines  and
 Fael  (Sardar  Swaran  Singh):  Pre-
 liminary  investigations  regarding  soil
 conditions  and  the  field  work  for  a
 contour  survey  have  been  completed.
 Over  00  holes  have  been  drilled  into
 hard  rock  and  more  than  50  pits  dug
 to  determine  the  sub-soil  water  level
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 and  the  nature  and  quality  of  soil
 and  water.

 The  construction  of  temporary
 offices  and  bachelors’  quarters  at  the
 site  camp  is  nearing  completion.  The
 Indian  firm  of  Consultants  appointed
 to  prepare  a  preliminary  project  report
 has  submitted  an  interim  report  on
 the  market  survey.

 Gold  Smuggling
 1170.  Shri  N.  R.  Muniswamy:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  objects  and  aims
 contemplated  in  introducing  special
 rupee  notes  for  circulation  in  West
 Asia  by  the  Reserve  Bank  of  India
 were  achieved  in  inhibiting  the  flow
 of  smuggled’  gold  from  _  traditional
 sources;  and

 (b)  whether  the  smugglers  have
 switched  on  to  a  change  in  pattern  of
 smuggling  operation  to  circumvent  the
 currency  regulations  and  exchange controls  by  reviving  their  business
 links  snapped  by  these  restrictive
 measures?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a) Yes,

 (b)  Smuggling  of  gold  into  India  is also  financed  through  other  means than  the  export  of  Indian  notes  to  the areas  in  which  special  Indian  currency has  been  issued.  Such  smuggling  is,
 however,  very  difficult,  and  there  is no  reason  to  believe  that  it  hes
 increased  recently  to  any  significant extent.

 Harijan  Welfare  Department  in  Kerala

 ain.  J  Shri  Narayanankotty  Menen:
 ‘Shri  V.  Eacharan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Kerala  Government
 have  decided  to  conduct  any  inquiries
 into  the  working  of  the  Co-operative
 Societies  and  the  Harijan  Welfare
 Department  in  the  Kerala  State;  and
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 (b)  if  so,  what  are  the  reasons  for
 the  same?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  State  Govern-
 ment  have  instituted  an  inquiry  into
 the  working  of  the  Coir  Co-operative
 Societies  in  Kerala.  As  regards  the
 Harijan  Welfare  Department,  evalua-
 tion  of  the  work  done  by  the  Depart-
 ment  was  undertaken  to  assess  how
 far  the  measures  taken  by  the  Depart-
 ment  had  resulted  in  the  achievement
 of  the  objectives.

 (b)  These  measures  were  taken  to
 find  ways  and  to  see  if  any  changes
 were  necessary  to  improve  the  work-
 ing  of  the  Societies  and  the  Harijan
 Welfare  Department.

 Ex-Membe  of  I  tax
 Investigation  Coruniission

 +1172.  Shri  Vidyt  Charan  Shukia:
 Wilt  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2270  on  the  7th
 May,  959  and  lay  a  statement  showing:

 (a)  the  dates  on  which  the  two
 former  members  of  the  Income-tax
 Investigation  Commission  had  retired
 from  Government  service;

 (b)  the  dates  on  which  they  first
 appeared  before  the  Directors  of
 Income-tax  (Special  Investigation)  on
 behalf  of  the  party  concerned;

 (c)  whether  any  prior  permission
 was  applied  for  and  given  in  respect
 of  their  appearance;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
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 (c)  and  (da).  Government’s  prior
 permission  for  their  appearance  before
 the  Directors  of  Inspection  (Special
 Investigation)  was  not  necessary.  A
 retired  Class  I  Officer  has  to  obtain
 prior  permission  of  Government  only
 for  epti  "Co!  cia)  y-
 ment”,  within  2  years  of  retirement.
 Professional  service  like  Income-tax
 practice  is  nof,  however,  considered
 as  “Commercial  employment”.

 Production  of  Ol
 1173,  Dr.  Ram  Subhag  Singh:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  the  production  of  oil
 in  the  Indian  otf]  fields  is  capable  of
 being  stepped  up;

 (b)  if  so,  by  what  percentage;  and

 (e)  what  efforts  are  being  made  to
 step  up  production?

 The  Minister  of  Mines  and  on  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  By  about  20  per  cent  in  the
 Assam  Oil  Company  areas.  Commer-
 cial  production  in  the  Oi!  India  areas
 has  not  started  yet.

 (c)  No  efforts  are  being  made  just
 now  to  step  up  commercial  produc-
 tion,  till  additional  refining  capacity
 at  Gauhati  ang  then  Barauni  becomes
 available,  to  process  the  increased
 output  of  crude  oil.

 Free  Education  fer  the  Handicapped

 “11,  Shri  Sabodh  Hansda:
 Shri  S,  C.  Samanta:

 Will  the  Minister  of  Education  be
 The  two  Members  of  Income-tax
 Investigation  Commission  mentioned
 in  reply  to  Starred  Question  No.  2276,
 retired  from  Government  service  on
 i9th  April,  952  and  Ist  May,  1956.

 (b)  They  first  appeared  before  the
 Director  of  Inspection  (Special
 Investigation)  as  Income-tax  Practi-
 tioners  on  37th  December,  966  and
 0th  October,  957  respectively.

 leased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  give  free  educa-
 tion  to  the  handicapped;

 (७)  if  so,  whether  the  scheme  has
 been  worked  out;  and

 (c)  when  this  scheme  will  be.
 implemented?
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 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  to  (cj).  No  special
 scheme  for  providing  free  education
 for  the  handicapped  has  bcen  drawn
 up.

 Applications  for  Naturalisation  by
 Chinese  Nationals

 #1175,  Shri  P,  6.  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  many  Chinese  nationals
 in  Calcutta  have  applied  for  natura-
 lisation  certificates;

 (b)  if  so,  how  many  have  applied
 for  the  same  since  October,  +1959;  and

 (c)  how  many  have  been  granted
 the  said  certificates?

 The  Minister  of  Home  Affairs  (Shri
 ‘G.  B.  Pant):  (a)  Information  is  being
 collected  from  the  State  Government;

 (b)  Government  of  India  have
 received  only  three  applications;

 (c)  The  applications  are  under  con-
 sideration.

 Raid  by  Naga  Hostiles

 Shri  P.  C,  Borooah:
 Shri  P.  G.  Deb:

 *2275-A.  {  Shri  Hem  Barua:
 Shrimati  Mafida  Ahmed

 l  Shri  8.  A.  Mehdi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Naga
 hostiles  raided  Bazalkata,  Nanginijuri
 and  Raidangathengalagaon  villages  on
 the  night  of  9th  December.  1959,  30
 miles  from  Jorhat;

 (b)  if  so,  the  full  details  thereof;
 and

 (c)  the  steps  taken  to  prevent  such
 occurrences  in  future?

 The  Minister  of  Home  Affairs  (Shri
 'G.  B,  Pant):  (a)  to  (c).  On  the  night
 of  9th  December,  959  about  20  hos-
 tile  Nagas  wearing  olive  green  uni-
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 forms  and  armed  with  rifles  and  guns
 raided  Bajalcata,  Nagunijurithangala-
 gaon  and  Naga  Bastethangalgaon  in
 the  jurisdiction  of  Titahar  Police
 Station  in  the  Sibsagar  District  of
 Assam  and  took  away  2  S.B.B.L.  guns,
 45  cartridges,  clothes,  ornaments  and
 cash  amounting  to  Rs.  6,130.  Village
 defence  parties  are  being  organised
 and  patrolling  has  been  intensified.

 State  Bank  of  India  Branches

 Shri  Ram  Krishan  Gupta:
 ‘Shri  9.  0.  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  total  number  of
 branches  of  the  State  Bank  of  India
 opened  so  far  in  Punjab,  Himachal
 Pradesh  and  Rajasthan,  separately?

 1899,

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Since  its  inception  on
 the  lst  July,  1955,  the  State  Bank  of
 India  has  opened  22  branches  in
 Punjab  and  2  each  in  Himachal
 Pradesh  and  Rajasthan  upto  the  end
 of  November,  1959.

 Visit  of  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  to

 Bombay

 1900.  Shri  Pangarkar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  times  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes  visited  Bombay  during
 959  so  far;  and

 (b)  the  places  visited  by  him  in  the
 State?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Eight
 Times.

 (b)  Dohad,  Jhalod,  Kushalgarh,
 Badwas  Loharia,  Sajjangarh,  Godhra,
 Karoli,  Vajalpur,  Rameshra,  Baroda,
 Surat,  Bombay,  Nagpur,  Dahanu  Road,
 Mokhada,  Washale,  Kortad,  Jawahar,
 Talwada,  Kainad,  Bordi,  Gholvad,
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 Billimora,  Borkhadi,  Bulsar,  Dharam-
 pur,  Vadkhambha,  Nanapondha,  Mota
 Pundha,  Ameti,  Nanivahial  Kaprada
 Mandwa,  Narel,  Karjat,  Gaur-Kamat,
 Chawk  Khalapur,  Chive,  Vavloli,  Pali,
 Roha,  Khargaon,  Kolad,  Pen,  Kalyan,
 Nasik  Road,  Malegaon,  Sattana,  Nasik
 Road,  Orale,  (Brs:in)  Kosbad,  Dehanu
 Road,  Kasa,  Sarvodya,  Kendra  Tala-
 sari,  Kasa,  Tel  Wada,  Murbad,  Pawan,
 Theronda,  Ashagad.

 Polytechnics  in  Punjab
 Shri  Hem  Raj:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  2]2  on  the  5th
 August,  959  and  state:

 1901.

 (a)  whether  Government  have
 received  proposals  from  the  Punjab
 State  Government  for  the  location  of
 three  Centrally  sponsored  polytechnics
 and  one  additional  State-sponsored
 polytechnic;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Scientific

 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  and  (b).  The  State
 Government  have  proposed  to  locate
 the  three  Centrally-Sponsored  poly-
 technics  at  Sirsa,  Hamirpur  and
 Batala.  No  proposal  has  yet  been
 received  regarding  the  location  of  the
 State-sponsored  polytechnic.

 Allahabad  High  Court
 1902.  Shri  Kalika  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  Writ  petitions  of
 the  years  1955-56,  ‘1956-57,  1957-58  and
 1958-59.  in  Allahabad  High  Court,
 pending  for  disposal  till  30th  Septem-
 ber,  1959;  and

 (b)  the  measures  adopted  to  clear
 off  the  arrears?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
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 and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha.

 Remission  of  Sentences  of  Prisoners
 1903.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  (i)  murder
 cases  and  (ii)  other  cases  in  which
 pardons  or  remissions  of  sentences
 have  been  granted  by  the  Central
 Government  or  the  President  during
 July-November,  1959?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Death  sentence  was  commuted  to
 imprisonment  for  life  in  the  case  of  28
 prisoners  and  remission  of  sentence
 was  granted  in  one  case,  during  the
 period  from  Ist  July  to  30th  Novem-
 ber,  1959.

 Collection  of  Taxes  in  Delhi
 1904,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  was  any  fall  in
 the  collection  of  Central  taxes  in
 Delhi  during  1958-59;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  The  required  informa-
 tion  is  being  collected  and  a  statement
 will  be  laid  on  the  Table  of  the  House.

 Hall-cum-Auditoriums  in  Orissa
 1905.  Shri  Panigrahi:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state:
 (a)  whether  under  the  campus  work

 projects,  applications  have  been
 received  from  educational  institutions
 in  Orissa  for  grants  to  construct  hall-
 cum-auditoriums;

 (b)  if  so,  what  amount  has  been
 allotted  to  Orissa  for  this  purpose;

 (c)  the  names  of  the  _  institutions
 which  have  applied  for  such  grants;
 and

 (d)  when  they  are  going  to  receive
 these  grants?
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 The  Minister  of  Education  (Dr.
 हु.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  No  State-wise
 made  for  this  purpose.

 (९)  .  Bhadrak  College,  Bhadrak.
 2.  University  College  of  Engi-

 neering,  Burta.
 3.  P.M.  Academy,  Cuttack,
 4.  Salipur  High  School,  Salipur,

 Cuttack.
 5.  Alnahat  High  School,  Cuttack.

 allotment  is

 6.  Sundergram  High  School,
 Sundergram.

 7.  Khalikote  Collegiate  High
 School,  Berhampur.

 8.  B.M.  Bagrai  High  School,
 Bhadrak.

 (d)  The  matter  is  under  considera-
 tion.
 S.C.  and  S.F.  Commissioner’s  Visit  to

 Punjab
 1906.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 fo  state:

 (a)  how  many  times  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes  visited  the  Punjab  State
 during  the  year  1958-59;  and

 (b)  the  places  visited  by  him  in  the
 State?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Five  times.

 (b)  Pathankot,  Chakarpur,  Gurgaon,
 Rewari,  Rohtak,  Jhajjar,  Rohat,  Sone-
 pat,  Nangal,  Asron,  Ambala,  Anloh,
 Doraha,  Ludhiana,  Barowal,  Bhaure,
 Phagwara,  Jullundur,  Jallowal,  Mal
 sian,  Amritsar,  Pokha,  Jaura,  Chandi-
 garh  and  Dinanagar.

 Education  of  Girls  in  Punjab
 1907.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  allocated  by  Central
 Government  for  1959-60  to  the  Gov-
 ernment  of  Punjab  for  the  education
 of  girls;  and
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 (b)  whether  the  Government  of

 Punjab  had  sought  any  amount  for
 this  purpose?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  A  sum  of  Rs.  3.00  lakhs
 has  been  allocated  under  the  Centrally sponsored  sch  for  expansi  of
 girls  education  and  training  of  women
 teachers  at  the  elementary  stage.

 (b)  Yes,  for  Rs.  3.00  lakhs,  for
 which  administrative  approval  has
 been  issued.

 Welfare  Extenston  Projects  in  Punjab
 1908.  Shri  D.  Cc  Sharma:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  kind  of  welfare  extension
 projects  established  in  Punjab  by  the
 Central  Social  Welfare  Board  with
 Central  assistance  during  1958-59;  and

 (b)  the  location  of  these  projects?
 The  Minister  of  Education  (Dr.  K.  L.

 Shrimall):  (a)  Welfare  Extension  Pro-
 jects  of  the  Co-ordinated  Pattern.

 (b)  dL  Machhiwara,  District
 Ludhiana.

 Samana,  District  Patiala.
 Dasttya,  District  Hoshiarpur.
 Pundri,  District  Karnal.
 Bohana,  District  Gurgaon.
 Fatehabad,  District  Hissar.
 Phulwest,  District  Bhatinda. नये

 ००
 ए
 #
 ९७

 एज

 Tribal  Development  in  Punjab
 1909,  Shri  D.  C.  Sharma:  Will  the Minister  of  Home  Affairs  be  pleased

 to  state:
 (a)  the  actual  expenditure  incurred

 during  the  last  three  years  for  tribal
 development  in  Punjab  (year-wise);

 (b)  whether  the  entire  amount  al-
 Towated  during  the  Second  Five  Year
 Plan  will  be  fully  utilised;  and

 (c)  the  progress  of  tribal  welfare
 schemes  carried  out  in  959  so  far?
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 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)
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 The  required  information  is  given  be-
 low:—

 Year  State  Central  Total
 Sector  Sector

 (Rs.  in  lakhs)
 1956-57  1/80.  188  ३-68
 1957-58,  2°47  4:3  6-78
 1958-59.  298  5°85  8°83

 ToTaL  7°25  I2+04  39°29

 (b)  No,  Sir.  Scheduled  Tribes,  Scheduled  Castes
 (c)  During  the  current  financial  year

 upto  30th  September,  +1959,  a  sum  of
 Rs.  °985  lakhs  under  the  State
 Sector  and  Rs.  7:036  lakhs  under  the
 Central  Sector  has  been  spent  for
 tribal  welfare.
 Welfare  of  S.C.,  S.T.  and  other  Back-

 ward  Classes  in  Punjab
 ‘1910.  Shri  D.  Cc  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  share  of  the  Central  Gov-
 ernment  in  1959-60  for  welfare  of

 and  other  Backward  classes  (separate-
 ly)  in  Punjab;  and

 (b)  the  share  of  the  Central  Gov-
 ernment  in  1959-60.  for  setting  up  of
 special  multi-purpose  blocks  in
 Punjab?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  allocation  made  for  the  welfare
 of  Scheduled  Tribes,  Scheduled  Castes
 and  Other  Backward  Classes  in  Punjab
 during  1959-60.  is  as  follows:

 Category  of  Backward  Classes  State  Central  =  Total
 Sector  Sector

 a)  Scheduled  Tribes.
 (2)  Scheduled  Castes

 &
 (3)  Other  Backward  Classes

 (Break  up  of  allocations  between  (2)  and (3)  has  yet  to  be  ascertained).  TOTAL

 (Rs.  in  lakhs)
 6°95  12°04.  8°99

 +  34-98  756  42°54

 4793  9°60  6°53

 The  share  of  the  Central  Govern-
 ment  will  be  50  per  cent.  of  the
 actual  expenditure  incurred  on  State
 Sector  Schemes  and  the  entire  actual
 expenditure  incurred  on  _  Central
 Sector  Schemes.

 (b)  Nil;  because  at  present  there  is
 no  special  multipurpose  tribal  block
 in  the  Punjab.

 Children  Kidnapped  in  Delhi
 Shri  D.  C.  Sharma:
 Shri  Pangarkar:

 Will  he  Minister  of  Home  Affairs  be
 pleased  to  state:

 329  (Ai)  L.S.D.—3. ७

 ‘1911,

 (a)  the  number  of  children  kid-
 napped  in  Delhi  during  959  (upto  the
 30th  November,  1959);

 (b)  the  number  of
 recovered;  and

 children

 (c)  the  number  of  persons  convict-
 ed  for  this  offence?

 The  Minister  of  Home  Affairs  (Shri
 6.  8.  Pant):  (a)  116.

 (०)  श.
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 (c)  6.  Cases  against  95  persons  are
 pending  in  court.

 Visit  of  Commissioner  for  S.C.  and
 S.T.  to  UP.

 9i2.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  times  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes  visited  Uttar  Pradesh
 during  959  so  far;  and

 (b)  the  places  visited  by  him  in  the
 State?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Twice.

 (b)  Allahabad,  Lucknow  and  Morad-
 abad.

 General  Education  Schemes  of  Delhi

 1913.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  amount  of  grants  allotted  by
 the  Centre  to  the  Delhi  State  during
 1959-60  for  different  projects  under
 general  educational  schemes  only?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  The  funds  required  by  the
 Delhi  Administration  for  the  imple-
 mentation  of  various  educational
 schemes  are  provided  in  the  Adminis-
 tration’s  budget  itself  and  no  separate
 grants  as  such  are  given  by  the
 Centre  to  the  Administration.  A  pro-
 vision  of  Rs.  3  lakhs  was  made  for
 the  various  educational  schemes  of
 the  Delhi  Administration  under  the
 Second  Five  Year  Plan  in  the  current
 year’s  budget  estimates.
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 Unauthorised  Entry  into  India
 1914,  Shri  9.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  numbcr  of  persons
 arrested  in  Punjab  and  West  Rajas-
 than  for  crossing  the  West  Pakistan
 border  into  Pakistan  and  coming
 back  to  India  without  passport  dur-
 ing  1959-60  so  far?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  is  available.
 Cases  under  Untouchability  (Offences)

 Act  in  Delhi
 9l5.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  persons  who
 had  been  prosecuted  in  Delhi  during
 959  so  far  under  the  Untouchability
 (Offences)  Act,  955  and  have  been
 acquitted?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  Four  persons  were  pro-
 secuted  and  all  were  acquitted.

 Scheduled  Castes  and  Scheduled
 Tribes  in  Punjab

 1916.  Shri  9.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  amount  sanctioned  so  far
 under  the  Second  Five  Year  Plan  for
 the  welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  in  Punjab;  and

 (b)  the  amount  spent  so  far  out  of
 these  allocations?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  information  is  given
 below:—

 Scheduled  Scheduled  =  Total
 Tribes  Castes

 Amount  Sanctioned
 Amount  spent  upto  30-9-59

 (Rs.  in  lakhs)
 6I-°I9  27°72  188-91@
 28-31  I0I:72"  130-03,

 ~  *Includes  some  additional  expendi  ture  which  was  incurred  by  the  State
 Government  out  of  their  own  funds.

 @Includes  provision  for  the  year  1989-60,
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 Aligarh  Muslim  University
 1917.  Shri  D.  com  Sharma:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  of  grant  or  loan
 made  to  the  Aligarh  Muslim  Uni-
 versity  in  connection  with  its  scheme
 for  the  Second  Five  Year  Plan;  and

 (b)  the  nature  and  amount  of  such
 grants  and  loans  for  each  scheme?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  and  (b).  Information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Pakistani  Books  Banned  in  India
 1918.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  books  written
 by  Pakistani  authors  which  have  been
 banned  by  the  Government  of  India
 during  the  last  five  years;  and

 (b)  whether  the  question  was  taken
 up  at  any  time  by  Pakistan  with  the
 Government  of  India  during  the  above
 period?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  During  the  last  five
 years,  the  Central  Government  prohi-
 bited  the  entry  into  India  of  the  fol-
 lowing  three  books  which  were  print-
 ed  and  published  in  Pakistan:

 (i)  “Bhupatsinh”  written  by
 Kaluwank  Rawatwank  and
 printed  and  published  in
 Pakistan,

 (ii)  “American  Military  Aid  to
 Pakistan  (Its  full  implica-
 tions)  “written  by  Salahuddin
 Ahmed  and  published  by
 Abdus  Salam  and  printed  by
 6.  A.  Chowdhury  at  Para-
 mount  Press  Ltd.,  Dacca,

 (ii)  “Captive  Kashmir”  written
 by  Aziz  Beg,  published  by
 Allied  Business  Corporation,
 Lahore  and  printed  by  the
 Pakistan  Herald  Press,
 Karachi.

 (b)  No.

 PAUSA  ॥  388  (SAKA)  Written  Answers  6520"
 Import  of  04,  Sheets

 “1919.  Shri  Daljit  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  quantity  of  C.I.  sheets
 imported  from  abroad  in  1959-60.  so
 far;  and

 (b)  the  imported  price  per  bundle?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)
 There  have  been  no  imports  of  cor-
 Tugated  iron  sheets  in  1959-60.  so  far.

 (b)  Does  not  arise.
 Corruption  Cases  in  Finance  Ministry

 1920.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  corruption  cases
 detected  by  the  vigilance  staff  against
 the  personnel  of  the  Finance  Ministry
 and  its  subordinate  offices  in  New
 Delhi  and  Delhi  area  in  1958-59;  and

 (b)  how  they  have  been  dealt  with?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  Thirty-five.
 (b)  In  one  case,  which  related  to

 wrong  particulars  given  for  employ-
 ment  purposes,  the  services  of  the
 person  concerned  were  terminated.

 20  cases  were  dropped  after  enquiry.
 In  the  remaining  4  cases  enquiries
 are  continuing.

 {Note—The  above  information  does
 not  include  cases  of  the  Indian  Audit
 Department.]

 Arrest  of  Pakistanis  in  India
 1921.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  total  number  of  Pakistanis
 arrested  since  Ist  September,  959  for
 unauthorised  entry  into  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  it  is  available.
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 Agricultural  Colonies  for  Sdiieduled
 Castes  and  Scheduled  Tribes  in  Punjab

 1922.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  names  of  places  where
 agricultural  colonies  were  started  for
 Scheduled  Castes  and  Scheduled  Tribes
 in  the  State  of  Punjab  in  the  year
 1958-59  under  the  Centrally  spon-
 sored  schemes;

 (b)  the  names  of  places  where  they
 are  proposed  to  be  started  in  the  year
 1959-60;

 (c)  the  amount  of  grant  sanctioned
 by  the  Central  Government  for  the
 years  1958-59  and  1959-60  for  the  pur-
 pose;  and

 (d)  the  amount  actually  spent  in
 the  year  1958-59?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  places  where  land  is
 to  be  purchased  for  the  Settlement  of
 Scheduled  Castes  have  not  yet  been
 finalised.

 (c)  958-59—Rs.  6°40  lakhs  (as
 grants  to  beneficiaries),"  Provision  for
 959-60—Rs.  7°64  lakhs.

 (d)  Rs.  6°40  lakhs.

 Training  of  Defence  Personnel  in
 Foreign  Countries

 1923,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  how  many  officers  of  Army,
 Navy  and  Air  Force  were  sent  to
 foreign  countries  for  higher  training
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 during  1958"  (upto  30th  November,
 1959);  and

 (b)  the  names  of  the  countries  other
 than  the  U.K.  to  which  they  were  sent?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  38  officers  were
 sent  during  959  upto  the  30th  Novem-
 ber  959  for  higher  training  abroad
 i.e,  on  courses  other  than  in  the
 maintenance  of  equipments  etc.;

 (b)  Australia,  Canada  and  U.S.A.
 Gandhi  Bhawans  in  Universities

 i924.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2639  on  the  lth  Septem-
 ber,  959  and  state  the  names  of
 Universities  where  Gandhi  Bhawans
 have  been  established  so  far?

 The  Minister  of  Education  (Dr.  K,  L.
 Shrimali):  Gandhi  Bhawans  have  not
 been  established  in  any  of  the  Univer-
 sities  so  far.  The  foundation-stone  of
 the  Gandhi  Bhawan  at  the  Delhi  Uni-
 versity  was  laid  by  the  Prime  Minis-
 ter  on  the  l7th  December,  959  and
 the  construction  work  is  expected  to
 start  shortly.
 Development  Works  in  the  Andamans

 1925.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  amount  proposed  to  be
 spent  on  development  works  under
 different  heads  in  the  Andaman  Is-
 lands  during  the  year  1959-60?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  The  amount
 proposed  to  be  spent  on  the  various.
 heads  of  development  in  the  Andaman
 and  Nicobar  Islands  during  the  year
 1959-60  is  as  follows:—

 (I)  Agricultural  and  Community  Development
 (ID)  Irrigation  &  Power
 (IIT)  Industry  &  Mirirg
 (IV)  Transport  &  Commuricatiors
 (V)  Social  Services
 (VI)  Miscellaneous
 (VIJ)  Development  of  Minor  Ports

 Rupees  in  lakhs
 42°  237

 coo  350
 I:  862

 2I°034
 9°78I
 (0-234,
 $000

 90° 498 TOTAL
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 Sangeet  Natak  Akademi
 i926.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  names  of  organisations  in
 Punjab  which  received  grants  from  the
 Sangeet  Natak  Akademi  in  1958-59  and
 the  amount  thereof;

 (b)  whether  the  Sangeet  Natak
 Akademi  has  decided  to  give  grante
 for  promotion  of  music  during  1959-
 60;  and

 (c)  if  so,  the  amount  thereof?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M  Das):  (a)  The  Sangeet  Natak
 Akademi  sanctioned  a  grant  of
 Rs.  2,000  during  1958-59  to  the  Haribal-
 tabh  Sangeet  Maha  Sabha,  Jullundur.

 (b)  The  question  of  sanctioning
 grants  to  cultural  organisations  during
 1959-60  is  under  consideration  of  the
 Akademi.

 २९)  Does  not  arise.

 Delhi  Schools  in  Tents

 i927.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  number  of  Government
 schools  in  Delhi  still  running  in  tents?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (i)  Schools  running
 wholly  in  tents.  36.

 (ii)  Schools  housed  partly  in
 buildings  and  partly  in  tents.  37.

 Hindi  in  Delhi  Administration

 Shri  Ram  Krishan  Gupta:
 |  Shri  Padam  Dev:

 1928.  <  Shri  Bhakt  Darshan:
 Shri  Naval  Prabhakar:

 L  Shri  0.  0.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2356  on
 the  8th  September,  959  and  state:
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 (a)  whether  Government  have  con-
 sidered  the  report  of  the  Committee
 appointed  to  draw  up  a  time  schedule
 for  the  progressive  adoption  of  Hindi
 as  the  language  of  Delhi  Administra-
 tion;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Home  Affairs  (Shri

 G.  B.  Pant):  (a)  and  (b).  The  report
 ef  the  Committee  is  still  under  con-
 sideration.

 सामुदायिक  विकास  मंत्रालय  प्लौर  कनीय
 समाज  कल्याण  बोर्ड  में  समन्वय

 श्री  म०  ला०  द्विवेदी: हद  To  ना०  'तवारी  : eas  «-.\.@

 wer  शिर  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सामुदायिक  विकास  मंत्रालय
 श्नौर  कन्द्रीय  समाज  कल्याण  बोर्ड  के  काय्य-
 क्षेत्रों  मे ंसमन्वय  लाने  के  लिये  कोई  कायेवी  ही
 की  जा  रही  है  ;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या
 है  ;  शोर

 (ग)  पंचवर्षीय  योजना  के  तत्वावधान
 में  केन्द्रीय  समाज  कल्याण  बोर्ड  के  कार्यों  का
 अध्ययन  करने  वाले  दल  के  निम्नलिखित  प्रभि-
 कथन  पर  क्या  कायंवाही  की  गई  है  ;

 “बतंमान  एकांगी  व्यवहार  के  फलस्वरूप
 स्त्रियों  और  बच्चों  को  परिवार  से  भ्रलग
 समझ  लेने  की  नीति  में  परिवर्तन  की  झ्रावश्य-
 कता  है शौर  परिवार  को  एक  इकाई  मान  कर
 श्रधिक  बड़े  समुदायों  की  धारणा  पर  कार्य
 करना  प्रावश्यक  हूँ  ia

 शिक्षा  मंत्री  (डा०  का०  ला०  भीसाली)  :
 (क)  श्रौर  (ख):  इस  संबंध  में  पहले  ही
 कारंवाई  की  जा  चुकी  है।  पश्रप्नेल,  १६५७
 में  केन्द्रीय.  समाज  कल्याण  बोर्ड  ने  समन्वित
 ढंग  की  समाज  कल्याण  विस्तार  प्रायोजनाञ्रों
 की  एक  योजना  चालू  की  थी  ।  इस  योजना  के
 अधीन  बोडं  बच्चों,  स्त्रियों  और  शारीरिक
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 दृष्टि  से  भ्रशक्त  व्यक्तियों  के  कल्याण  के  लिये
 कार्यक्रम  बनाता  और  इसे  सामुदायिक
 विकास  बौर  पहकार  पंत्रालय  के  सावुदायिक
 विकाल  जडों  थे  जालू  कर  है  1

 (7)  सिक्र  र  भ.रत  सरकार  +
 विवार घंन  t

 Extensions  for  Superannuated  Staff
 1930.  Shri  N,  Keshava:  Will  the Minister  of  Defence  be  pleased  to

 state:  noe

 (a)  whether  it  is  a  fact  that  exten-
 sions  beyond  the  age  of  superannuation
 are  granted  only  in  cases  of  technical
 personnal  in  the  E.M.E.  and  A.O.C.
 Establishments;  and

 (b)  how  many  civilians  clerks  have
 been  granted  extensions  beyond  the
 age  of  superannuation  in  E.M.E.  and
 A.O.C.  establishments  in  959  so  far?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Non-technical
 personnel  are  granted  extension  of
 service  beyond  the  age  of  superannua-
 tion  either  in  cases  where  such  exten-
 sion  is  in  the  public  interest  or  where
 they  are  entitled  to  continue  upto  the
 age  of  60  years  under  their  terms  of
 appointment.  In  either  case,  physical
 fitness  and  the  capacity  to  maintain
 standards  of  efficiency  based  on  the
 recommendations  of  the  appropriate
 Departmental  Promotion  Committee,  is
 taken  into  consideration.

 (b)  35,  out  of  whom  22  belong  to
 the  AOC  while  3  belong  to  the  EME.

 State  Museums

 932  J  Shri  Panigrahi:
 au  Shri  D.  6.  Sharma:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  688  on  the  22nd  August,
 959  and  state:
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 (a)  the  various  State  Museums

 which  asked  for  financial  help  from
 the  Government  of  India  during  1959
 60;

 (b)  the  amount  of  help  asked  for
 by  them;  and

 (c)  how  the  sanctioned  amount  of  9
 lakhs  of  rupees  has  been  allotted  to
 the  various  State  museums?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  (a),  (b)  and  (c).  A  statement
 is  laid  on  the  Table  of  the  Sabha.
 [See  Appendix  III,  annexure  No.  94].

 Grants  to  Akhil  Bharat  Sarva  Seva
 Sangh

 1932,  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to  state:

 (a)  whether  Government  have  made
 ,any  further  grants  to  Akhil  Bharat
 Sarva  Seva  Sangh  for  development  of
 Gramdan  villages  in  Orissa  during
 1958-59  and  1959-60  to  date;  and

 (b)  if  so,  the  amount  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 No,  sir.

 (b)  Does  not  arise.

 Expenditure  on  Steel  Plants

 1933.  Shri  Ram  Krishan  Gupta:  Win
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  249  on  the
 8th  September,  959  and  state:

 a)  whetner  the  estimates  of  various
 items  of  expenditure  connected  with
 the  three  steel  projects  have  been
 received  from  the  Hindustan  Steel
 Ltd:  and

 (०)  if  so,  the  result  thereof?
 ‘

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  estimates  are  at  present  being
 reviewed  by  the  Hindustan  Steed
 Limited.

 .
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 Rise  in  Land  Prices  in  Delhi
 1934,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  059  on  the
 9th  August,  959  and  state:

 (a)  whether  Government  have  con-
 sidered  the  report  regarding  rising
 prices  of  land  for  house-building  in
 Delhi;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b),  The  report
 is  still  under  consideration.

 Panna  Diamond  Mines
 1935,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  480  on  the
 0th  August,  959  and  state  at  what
 stage  is  the  question  of  setting  up  an
 autonomous  statutory  corporation  or
 company  for  the  Panna  Diamond
 Mines?

 The  Minister  of  Mines  and  Ol]  (Shri
 K.  D.  Malaviya):  Large  amount  of
 prospecting  work  is  to  be  undertaken
 before  commerciai  exploitation  can  be
 predicted.  Prospecting  is  proposed  to
 be  undertaken  through  the  National
 Mineral  Development  Corporation
 Limited.

 White  Cement

 1936.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  209  on  the  5th  August,  959  and
 state:

 (a)  whether  the  suitability  from
 commercial  point  of  view  of  the  pro-
 cess  developed  for  production  of  white
 cement  has  been  ascertained;  and

 (b)  if  so,  with  what  results?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultyral  Affairs  (Dr.  M,
 M.  Das):  (a)  Not  yet,  Sir.
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 (b)  Does  not  arise.

 Salary  Structure  in  Engineering  Insti-
 tutes

 Shri  S.  M,  Banerjee:
 Shri  Ram  Krishan  Gupta:

 1937.
 Shri  Panigrahi:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  87  on  the  27th  August,
 959  and  state  the  progress  made  so
 far  in  the  implementation  of  the
 scheme  of  rationalising  and  improving
 the  staff  and  salary  structure  in
 Engineering  institutions?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  The  State  Governments  of
 Assam,  Andhra  Pradesh,  Uttar  Pra-
 desh,  Rajasthan  and  Jammu  and  Kash-
 mir  have  accepted  the  scheme  finally.
 Detailed  procedures  concerning  the
 implementation  of  the  scheme  have
 been  formulated  and  communicated  to
 them.

 Film  Finance  Corporation

 _  Shri  Ram  Krishan  Gupta:
 1938.  <  Shri  Padam  Dev:

 Shri  D,  C.  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  t=
 Unstarred  Question  No.  2346  on  the
 8th  September,  3959  and  state:

 (a)  whether  Memorandum  and  Arti-
 cles  of  Association  of  the  Film  Finance
 Corporation  have  been  prepared;  ana

 (9)  if  so,  when  the  Corporation  will
 be  set  up?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir

 (b)  The  necessary  formalities  for  re-
 gistering  the  Corporation  art  under-
 way.  4
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 Licences  for  Business  in  Nicobar
 Islands

 Shri  S.  C,  Samanta: 1939.
 4  Shri  Subodh  Hansda:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  any  licensing  system
 is  followed  for  carrying  on  general
 business  with  the  Nicobar  Islands
 and  Port  Blair;

 (b)  if  so,  when  it  was  introduced;

 (c)  whether  any  condition  is  im-
 posed  before  a  person  is  granted
 licence;

 (d)  whether  licences  are  renew-
 able;  and

 (e)  how  many  persons  were  grant-
 ed  licence  since  952  (year  by  year)?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes.

 (b)  Ist  July,  1956.
 (c)  Yes.  The  conditions  to  be  ful-

 filled  by  the  licencees  are  indicated  in
 the  application  form  and  the  form
 of  licence.

 (da)  Yes.

 (e)  Licences  were  issued  from  the
 year  1957,  under  the  provision  of  the
 Andaman  and  Nicobar  Islands  (Pro-
 tection  of  Aboriginal  Tribes)  Regula-
 tion,  1956.

 The  number  of  licences  given  from
 year  to  year  is  given  below:—

 No.  of  licences.
 957  4
 958  4
 959  3

 Post-Matric  Scholarships

 Shri  S.  M.  Banerjee: 1940,  ‘Shri  Panigrahi:
 Will  the  Minister  of  Education  be

 Pleased  to  state  the  amount  released
 towards  payment  of  post-Matric
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 scholarships  to  students  belonging  to
 Scheduled  Castes  and  Scheduled
 Tribes  in  U.P.  during  1959-60?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  Uptilnow  ie.,  during  4989
 60  a  sum  of  Rs.  26,82,000  has  been
 released  towards  the  payment  of  post-
 Matric  scholarships  to  Scheduled
 Castes  students  belonging  to  Uttar
 Pradesh.  There  are  no  Scheduled
 Tribes  in  the  State.

 Show  Rooms  for  Articles  Produced  tm
 Ordnance  Factories

 94l.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state  whether  show  rooms  for  display
 of  articles  manufactured  in  Ordnance
 Factories  which  were  shown  in  ‘India-
 958’  Exhibition  have  been  arranged
 in  important  places?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  No,  Sir.

 अणष्टालार

 १६४२.  पंडित  To  Ato  तिवारी:  कया
 मृह-कार्य  मंत्री  यह  बताने  की  कृपा  क  गे  कि  :

 (क)  बढ़ते  हुए  भ्रष्टाचार  को  रोकबे
 के  लिये  क्‍या  प्रशासनिक  निगरानी  विभाग
 का  कोई  न  कदम  उठाने  का  विचार  है  ;

 (ख)  वया  उनकी  रूपरेखा  तैयार  हो
 गई  है  ;  ग्रौर

 (ग)  यदि  हां,  तो  उसका  विवरण
 क्या  है  :

 गह-कार्य  संत्रालय  में  राज्य-मंत्री  धी
 दातार)  :  (क)  जी  नहीं  t

 (ख)  और  (ग),  सवाल  नहीं  उठते  v

 Educational  Grants  to  Institutions

 1943,  Shri  Ajit  Singh  Sarhadi:
 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Education  be
 pleased  to  refer  t6  the  reply  given  to
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 Unstarred  Question  No.  425  on  the
 300  August,  959  and  state:

 (a)  the  names  of  75  institutions  that
 applied  for  non-recurring  grants;  and

 (b)  the  criterion  applied  for  giving such  grants?
 The  Minister  of  Education  (Dr.  K.L.

 Shrimali);  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  Sabha.
 [8९९  Appendix  III,  annexure  No.  95]

 Indian  Botanical  Garden,  Sibpur
 (Howrah)

 1944,  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  terms  and  conditions  on
 which  the  herbarium  attached  to  the
 Indian  Botanical  Garden  at  Sibpur  has
 been  taken  over  by  the  Central  Gov-
 ernment  to  be  transferred  into  a
 National  Herbarium;

 (b)  whether  since  the  take  over  any
 plan  of  its  expansion  and  development
 has  been  drawn  up;  and

 (c)  if  so,  its  important  features?
 The  Deputy  Minister  of  Scientific

 Research  and  Cultural  Affairs  (Dr.
 का,  M.  Das):  (a)  to  (c).  A  statement
 giving  the  required  information  is  laid
 on  the  Table  of  the  Sabha.  [See  Ap-
 pendix  III,  annexure  No.  96).

 Houses  in  Kasauli
 1945.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Defence  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 scheme  has  been  framed  to  utilise  the
 houses  lying  vacant  in  Kasauli;

 (b)  if  so,  the  details  thereof;  and
 (c)  when  all  those  houses  are  likely

 to  be  occupied?
 The  Minister  of  Defence  (Shri

 Krishna  Menon):  (a)  to  (c).  No  De-
 fence  Services  accommodation  at
 Kasauli  is  lying  vacant  at  present.
 Civil  accommodation  is  hired,  as  and
 when  necessary.  No  specific  scheme
 for  utilising  civil  accommodation  that
 may  be  vacant  is  urder  consideration.
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 Expenditure  on  Higher  Education

 946  Shri  D.  C.  Sharma:
 Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Education  be
 Pleased  to  refer  to  the  reply  given to  Starred  Question  No.  38l  on  t°e
 llth  September,  959  and  state:

 (a)  what  is  the  average  expenditure
 which  a  student  has  to  incur  to  take
 a  degree  in  (i)  mining,  (ii)  agricul-
 ture,  (iii)  medicine,  (iv)  engineering and  (v)  three  years  Degree  course;  and

 (b)  what  steps,  if  any,  are  being taken  to  make  such  education  cheaper and  within  the  means  of  average Indian  student?
 The  Minister  of  Education  (Dr.  K.  L.

 Shrimali):  (a)  Information  will  be  col-
 lected  and  laid  on  the  Table  of  the
 House  in  due  course.

 (b)  Government  has  already  insti-
 tued  schemes  of  scholarships  for  Sche-
 duled  Castes,  Scheduled  Tribes  and
 Other  Backward  Classes  and  scholar-
 ships  and  loan  scholarships  for  other
 deserving  but  poor  students.  These
 schemes  are  proposed  to  be  enlarged as  far  as  possible  in  the  Third  Five
 Year  Plan  period.

 Antimony  Ore  in  Nagpur
 1947,  Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state  the  action
 taken  by  Government  on  the  Tariff
 Commission’s  recommendations  relat-
 in  to  Geological  Survey  of  India  giving
 highest’  priority  to  the  further  work
 to  be  done  at  Kolari  in  Nagpur  district
 of  Bombay  State  to  prove  the  pos-
 sibility  of  commercial  exploitation  of
 deposits  of  antimony  ore  located  there?

 The  Minister  of  Mines  and  Oil  (Shri
 हू,  0.  Malaviya):  In  accordance  with
 the  Tariff  Commission’s  recommenda-
 tions  large  scale  mapping  for  anti-
 mony  areund  Kolari  in  the  Nagpur
 district  of  Bombay  was  carried  out  by
 the  Geological  Survey  of  India  during
 1958-59  in  continuation  of  the  mapping
 carried  out  in  this  area  by  Geologica!
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 Survey  of  India  in  955  when  some
 indication  of  the  possibility  of  min-
 eralisation  was  there.  However  the
 detailed  mapping  during  1958-59  has
 not  yielded  any  promising  results.
 Numerous  quartz  veins  were  plotted
 between  north  west  of  Kolari  and  west
 of  Saigaon.  None  of  them  showed  any
 mineralisation.

 Government  Rubber  Factory,  Kerala

 1948.  Shri  Warior:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ex-manager  of  Government  Rubber
 Factory,  Trivandrum,  Kerala  State,
 was  reinstated  in  the  old  post;

 (b)  if  so,  for  what  reason;  and

 (c)  whether  Government  is  aware
 that  he  was  formerly  removed  as  a
 result  of  the  recommendations  of  the
 ‘Estimates  Committee  of  the  Kerala
 Legislature?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  to  (c).  In  95]  the
 Rubber  Expert  of  the  Travancore
 Rubber  Works  Trivandrum  was  also
 made  responsible  for  the  administra-
 tion  of  the  factory  and  was  given  the
 designation  of  General  Manager.  In
 its  5th  report  submitted  to  Govern-
 ment  in  March  958  the  Estimates
 Committee  for  Government  commcer-
 cial  concerns  recommended  that  a  full
 time  General  Manager  should  be
 appointed  for  administrative  functions.
 In  pursuance  of  these  recommenda-
 tions  separate  posts  of  technical  expert
 and  General  Manager  were  created
 by  Government  in  January  1959.
 Experience  however  showed  that  the
 revised  arrar.gement  had  resulted  in
 deterioration  in  the  factory’s  work
 ang  that  there  was  no  justification  for
 separate  posts  of  technical  expert  and
 General  Manager.  Orders  were  there-
 fore  issued  combining  the  two  posts
 and  appointing  the  technical  expert
 to  function  as  the  General  Manager
 also.
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 Red  Fort,  Delhi
 i949.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  Red  Fort  in  Delhi
 has  any  cellars;

 (b)  whether  the  portion  of  the  Red
 Fort  under  military  occupation  con-
 tains  important  historic  monuments  or
 sites;  and

 (c)  if  so,  whether  Government  will
 consider  throwing  open  the  cellars
 and  the  historic  monuments  and  sites
 to  the  visitors?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Yes,  Sir.  The  Rang
 Mahal  has  a  cellar.

 (b)  The  monuments  in  the  area
 under  occupation  of  the  military  are
 relatively  unimportant  and  are  not
 centrally  protected.

 (c)  It  is  not  considered  safe  to
 throw  the  cellar  open  to  the  public
 due  to  inadequate  light  and  ventila-
 tion.  The  protected  monuments  and
 sites  under  the  Union  Department  of
 Archaeology  are  open  to  the  visitors.

 Industrial  Projects
 1950.  Shri  Morarka:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (a)  the  total  amount  invested  in  all

 the  industrial  projects  in  the  public
 sectors  during  the  First  ang  the
 Second  Five  Year  Plan  periods;

 (b)  how  much  of  it  is  by  way  of
 loan  and  how  much  by  way  of  capi-
 tal;

 (c)  the  dates  on  which  interest  was
 paid  and  the  amount  outstanding  at
 that  time;  and

 (d)  when  will  the  amount  of  loans
 be  repaid?

 The  Minister,  of  Finance  (Shri
 Morarji  Desai):  (a)  The  total  amount
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 invested  by  the  Central  Government
 in  the  Industrial  Projects  in  the  Pub-

 ‘lic  Sector  during  the  First  Five  Year
 :  Plan  is  Rs.  52°20  crores.  As  regards

 the  Second  Five  Year  Plan  period,  the
 information  is  being  collected  and  will
 be  laid  on  the  table  of  the  House  as
 early  as  possible.

 (b)  to  (d).  The  information  is
 being  collected  and  will  be  laid  on

 "  the  table  of  the  House  as  early  88
 possible.

 दिल्‍ली  नगर  निगम  हारा  किराये  का  भुगतान
 श्री  नवल  प्रभाकर  :

 १६५१.  थी  भक्त  बदाम :

 क्या  गुह-कार्ये  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  नगर
 निगम  ने  उन  सरकारी  भवनों  तथा  मकानों  का
 किराया  नहीं  दिया  है,  जो  उनके  कब्जे  में  हैं  ;

 (ख)  यदि  हां,  तो  क्या  निगम के  प्रायुक्त
 ने  इस  संबंध  में  कोई  प्राथंना  की
 है;  और

 (ग)  यद्दि  हां,  तो  उसका  क्या  परिणाम
 हुन है ?

 गृह-कार्य  संत्री  (भी  गो०  ब०  पन्त)  3
 (क)  जी  नहीं  ।

 (@)  और  (ग).  ये  सवाल  नहीं  उठते  t

 Strike  in  Kerala
 Shri  Narayanankutty  Menon: ७७  Shri  Punnose:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  INTUC,  H.MS.,  and
 U.T.U.C.  had  served  a  strike  notice  on
 the  Government  of  Kerala  on  0
 demands;

 (b)  if  so,  wnat  were  the  demands;
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 (c)  whether  the
 withdrawn;  and

 demands  were

 (d)  what  action  Government  has
 taken  on  the  demands?

 The  Minister  of  Home  Affairs  (Shri
 _G.  B.  Pant):  (a)  No  such  notice  has
 been  received  by  the  Government  of
 Kerala  in  recent  months.

 (b)  to  (d).  Do  not  arise.

 Mineral  Oi]  in  Bombay
 1953.  Shri  Pangarkar:  Will  the

 Minister  of  Steel,  Mines  ang  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  mineral
 oil  is  found  in  Ratnagiri  district  of
 Bombay  State;

 (b)  whether  any  tests  have  been
 carried  out;  and

 (c)  if  so,  the  results  thereof?
 The  Minister  of  Mines  and  Oil  (Shri

 हू,  D.  Malaviya):  (a)  No  Sir,  not  to
 our  knowledge.

 (b)  and  (c).  Do  not  arise.

 Silver
 1954.  Shri  Pangarkar:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  whether  any  new
 fields  or  mines  containing  silver  have
 been  discovered  in  Rajasthan  and
 Bihar?

 The  Minister  of  Mones  and  Oil
 (Shri  K.  D.  Malaviya):  No  new  fields
 or  mines  containing  silver  have  been
 discovered  in  either  Rajasthan  or
 Bihar.

 R.T.E.  List  of  Assistants

 1955.  Shri  A.  M.  Tariq:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  perma-
 nent  government  servants  are  consi-
 dered  senior  to  all  temporary  govern-
 ment  servants  and  whether  selection
 for  higher  posts  is  made  from  amongst
 eligible  confirmed  persons:
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 (b)  whether  as  a  rule,  the  interest
 of  permanent  Government  servants  is
 safeguarded  by  Government  by  ensur-
 ing  that  permanent  government  ser-
 vants  are  not  superseded  by  tempo-
 rary  persons;  and

 (c)  if  so,  the  reasons  for  giving  pre-
 ference  in  the  Third  R.T.E.  list  to
 temporary  Assistants  and  Assistants
 confirmed  in  the  lower  grade  over
 Assistants  confirmed  in  the  Initial
 constitution  of  Grade  I?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  Normally  permanent
 government  servants  are  considered
 senior  to  all  temporary  government
 servants  in  the  same  grade  but  there
 is  no  absolute  rule  that  promotions  to
 higher  posts  or  grades  should  be  con-
 fined  only  to  permanent  government
 servants.

 (c)  In  the  Third  RTE  of  Assistants
 25  per  cent  of  the  vacancies  have  been
 reserved  for  the  inclusion  of  perma-
 nent  Grade  I  Clerks  of  the  C.S.C.S.
 The  remaining  75  per  cent  of  the
 vacancies  have  been  allotted  for  the
 inclusion  of  quasi-permanent  Assis-
 tants,  Second  Test  qualified  Assistants
 and  other  temporary’  Assistants
 appointed  as  such  before  the  coming
 into  being  of  the  Central  Secretariat

 DECEMBER  22,  959  Written  Answers  6538
 sion  of  such  temporary  Assistants  in
 the  Third  R.T.E.  of  Assistants  have
 been  ‘explained  in  the  reply  to  part
 (d)  of  Unstarred  Question  No.  976
 answered  on  the  4th  December,  959

 Foreign  Exchange
 1956.  Shri  Khimji:  Will  the  Minister

 of  Finance  be  pleased  to  state  the
 amount  of  foreign  exchange  sanctioned
 during  each  of  the  last  three  years  for
 travel  to  the  following  categories  of
 persons:—

 (i)  Officials  of  Central  and  State
 Governments  and  statutory
 Corporations;

 (ii)  Businessmen;
 (iii)  Students;  and
 (iv)  Others?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  information  asked
 for  is  of  a  very  voluminous  nature  and
 is  being  collected  from  various  sour-
 ces.  The  bulk  of  the  foreign  exchange
 Telease  to  official  delegations  is  made
 through  the  Missions  in  the  shape  of
 daily  allowance  and  part  of  salary
 drawn  abroad.  An  estimate  giving
 the  figures  would  be  laid  on  the  Table
 of  the  House  in  due  course.

 The  following  amounts  of  foreign
 exchange  were  released  to  business-
 men,  students  and  others  during  1957,

 Clerical  Service  with  effect  from  Ist  958  and  January  to  September,
 May,  1954,  The  reasons  for  the  inclu-  959:—

 (Rs.  in  lakhs)

 Jan.—Sept.,
 1957-58.  49583  7959

 businessmen  87  91  96°55
 ' Students  30  349°  Lag

 Others  Cexchuding  official  trave),  business  and  edu-
 cation).  .  .  265  274  298-82

 Steel  Plant  at  Neyveli
 1957.  Shri  Tangamani:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 set  up  a  small  Steel  Plant  in  Neyveli
 during  the  Third  Five  Year  Plan;  and
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 (b)  if  so,  the  details  of  the  same?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  In
 the  studies  which  are  now  going  on
 on  the  development  of  the  iron  and
 steel  industry  in  the  Third  Five  Year
 Plan  an  iron  and  steel  plant  based  on
 the  ores  of  Salem  and  lignite  of
 Neyveli  is  under  consideration.

 (b)  Does  not  arise  at  present.

 Infirmaries
 1958,  Shri  Chuni  Lal:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  running  centres  for  the
 vocational  training  of  inmates  of  the
 Infirmaries  and  Homes  in  Punjab;

 (b)  if  so,  the  number  of  inmates  in
 each  Home  and  Infirmary;

 (c)  how  many  of  them  are  attend-
 ing  the  training  centres  in  each  Home
 and  Infirmary;

 (a)  for  what  period  they  receive
 training  and  what  standard  of
 efficiency  is  attained  by  them  before
 they  are  dispersed;

 (e)  how  many  of  them  have  become
 self-supporting  so  far;  and

 (f)  the  amount  that  has  been  spent
 on  this  training  in  every  Home  and
 Infirmary  during  last  five  years?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes.

 (9)  to  (f).  The  information  is  being
 collected  from  the  State  Government
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course.

 Transfer  of  Teachers  in  Kerala

 Shri  Warior:
 1959.  4  Shri  Kodiyan:

 {  Shri  V.  P.  Nayar:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state  the  total  number
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 of  teachers  transferred  from  private
 schools  in  the  months  of  August  and
 September,  1959,  in  Kerala  State  as
 against  the  number  in  the  previous
 year  for  the  corresponding  two
 months?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  934  teachers  were  trans-
 ferred  from  private  schools  in  the
 months  of  August  and  September,
 1959;  during  the  corresponding
 months  of  1958,  33  teachers  were  so
 transferred.

 Central  Scientific  Instruments
 Organization

 Shri  Ram  Krishan  Gupta:
 1960.  4  Shri  Osman  Ali  Khan:

 [  Shri  Mohan  Swarup:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state  at  what  stage  is  the  proposal
 to  set  up  a  Central  Scientific  Instru-
 ments  Organisation?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  The  Governing  Body  of
 the  Council  of  Scientific  and  Indus-
 trial  Research  at  its  meeting  held  on
 the  l7th  October,  959  approved  of  the
 setting  up  of  a  Central  Scientific
 Instruments  Organisation  under  the
 auspices  of  the  Council  of  Scientific
 and  Industrial  Research.  A  Director
 for  the  Organisation  has  been
 appointed.

 Corruption  Cases

 if  Pandit  J.  P.  Jyotishi:
 96  J  Shri  Kumbhar:

 Shri  D.  0.  Sharma:
 L  Shri  Sarju  Pandey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  cases  of  charges
 of  corruption  brought  to  book  against
 the  Central  Government  officers  of

 the  different  categories  during  the
 year  958-59;
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 (b)  the  number  of  officers  prosecut-
 ed,  punished  and  acquitted  (category-
 wise);  and

 (c)  the  number  of  officers  depart-
 mentally  (i)  dismissed,  (ii)  reduced  in
 rank,  (iii)  fined  and  (iv)  warned
 (Category-wise)?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 A  statement  regarding  cases  dealt
 with  by  the  Special  Police  Establish-
 ment  during  the  year  1958-59  is
 placed  on  the  Table  of  the  House.
 {See  Appendix  III,  annexure  No.  97]
 Information  regarding  such  _  cases
 dealt  with  without  the  help  of  Special
 Police  Establishment  will  be  furnished
 as  soon  as  possible.

 —  Kerala  State  Transport  Body

 Shri  A.  K.  Gopalan: ae  Shri  V.  P.  Nayar:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  stayed  the  election
 fixed  for  the  5th  October,  959  to  the
 Appeal  Board  to  the  Control  Com-
 mittee  of  the  Kerala  State  Transport;

 (b)  if  so,  for  what  reasons;  and
 (c)  whether  the  elections  have

 been  held  since  then?
 ‘  ‘The  Minister  of  Home  Affairs  (Shri

 ‘G.  B.  Pant):  (a)  and  (b).  Elections
 to  the  Appeal  Board  were  stayed  as
 certain  changes  in  the  constitution  and
 functioning  of  the  Transport  Board

 ere  under  consideration.
 «(c)  The  Appeal  Board  has  been

 abolished  and  the  question  of  holding
 .@lections  to  jt  does  not  now  arise.

 we
 Soviet  Collaboration  for  Oil

 Development
 1963,  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  there  had  been  a  meet-
 ing  of  the  Chairman  of  Foreign
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 Affairs  Commission  of  the  Supreme
 Soviet  of  U.S.S.R.  and  Union  Minister
 of  Mines  and  Oil  about  the  Soviet
 collaboration  for  development  of  Steel
 and  Oil  Industry  in  India;  and

 (b)  if  so,  decisions  arrived  at?
 The  Minister  of  Mines  and  Oil:

 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir..
 There  was  a  general  talk  between

 the  Union  Minister  of  Mines  and  Oil
 and  Chairman  of  the  Foreign  Affairs
 Commission  of  the  Council  of
 Nationalities  of  the  U.S.S.R.  regarding
 the  oil  industry  and  the  Soviet  assist-
 ance  in  this  connection.

 (b)  No  concrete  decisions  were
 taken  as  the  talks  were  informal  and
 were  meant  only  for  an  exchange  of
 information.

 Mineral  Survey  in  Punjab

 (  Shri  Ajit  Singh  Sarhadi:
 1964. <  Shri  Hem  Raj:

 [  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state  the
 result  of  mineral  survey  that  was
 conducted  in  Punjab  in  1958-597

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Maiaviya):  The  reports  on  the
 investigations  conducted  by  the
 Geological  Survey  of  India  in  Punjab
 in  1958-59  are  under  preparation.  A
 brief  summary  of  the  reports  will  be
 incorporated  in  the  ‘Annual  Records’
 and  ‘Memoirs’  of  the  Geological
 Survey  of  India.  Copies  of  such
 publications  are  invariably  sent  to
 Parliament  Library.

 Appoin  t  of  Govern  t  Plead
 in  Trivandrum

 1968.  Shri  Easwara  Iyer:
 Shri  M.  K.  Kumaran:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  in  respect  of  appoint-
 ment  of  a  Government  pleader  for
 ‘dealing  with  land  acquisition  cases
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 before  the  District  Court  of  Trivan-
 drum,  Kerala  State,  applications  were
 called  for  from  advocates;

 (b)  whether  the  District  Judge  was
 requested  to  forward  a  panel  of
 names  for  these  appointments;  and

 (c)  whether  the  person  now
 appointed  for  dealing  with  land
 acquisition  cases  was  an  applicant?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  The  District  Collector,  Trivan-
 drum  in  consultation  with  the  District
 Judge  forwarded  a  panel  of  names  in
 acordance  with  the  rules.

 (c)  Yes.

 Oil  Equalisation  Fand

 1966  Shri  Ram  Krishan  Gupta:
 "  Shri  Madhusudan  Rao:

 Will  the  Minister  ot  Steel,  Mines
 and  Fuel  be  pleased  to  state  at  what
 stage  is  the  proposal  to  set  up  an  Oil
 Equalisation  Fund?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  There  is  no  propo-
 sal  under  consideration  of  the  Gov-
 ernment  to  set  up  an  Oil  Equalisation
 Fund  as  such.  However,  in  terms  of
 the  recent  ad  hoc  arrangement  arrived
 at  with  the  Oil  Companies  regarding
 prices  of  petroleum  products,  an
 account  to  be  known  as  “८  &  F
 Adjustment  Account”  is  to  be  main-
 tained  for  each  product  separately
 with  effect  from  l-l-959  in  order  to
 give  effect  to  the  fluctuations  in  the
 Cost  and  Freight  elements  in  the
 prices  of  the  major  refined  petroleum
 products  from  time  to  time.  The
 opening  balance  of  this  account,
 which  is  in  favour  of  Government,
 will  consist  of  the  variations  in  the
 C  &  Felements.  during  the  period
 1-4-1959  to  3i-0-959.

 Royal  Indian  Navy  Mutineers

 1967  Shri  Vidya  Charan  Shukla
 Will  the  Minister  of  Defence  be
 pleased  refer  to  the  reply  given  to
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 Unstarred  Question  No.  404  on  the  7th
 February,  959  and  state  the  result
 of  Government’s  consideration  of  the
 petitions  received  from  the  Royal
 Indian  Navy  mutineers  of  946  who
 are  still  unemployed?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  petitioners  were
 informed  of  the  Government's
 decision  that  they  could  not  be  re-
 instated  in  the  Armed  Forces  but  that
 there  was  no  bar  to  their  re-employ-
 ment  under  Government  in  civil  em-
 ployment,  except  where  such  dis-
 missal  was  with  disgrace.

 Nepali  Language
 1968.  Shrimat}  Renu  Chakravartty:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  whether  instructions
 have  been  issued  to  enumerate  all
 people  speaking  Nepali  and  its  dialects
 in  Darjeeling  District  of  West  Bengal
 in  the  coming  census  and  not  to
 categorise  their  mother  tongue  on  the
 basis  of  castes?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  The  instruction  pronosed
 to  be  issued  at  the  96l  census  is—

 “Write  the  mother  tongue  in
 full  including  dialect  as  returned
 by  the  person  enumerated.  Mother
 tongue  is  language  spoken  in
 childhood  by  the  person’s  mother
 to  the  person  or  mainly  spoken
 in  the  household.”

 Tribal  Zhumias,  Tripura

 1969.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Tribal  Zhumias  of
 Damchhera,  Dhermanagar,  Tripura,
 have  been  rehabilitated;

 (b)  if  so,  their  number;  and

 (c)  if  not,  whether  they  are  per-
 mitted  zhum_  cultivation  for  their
 livelihood?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (ay)  and  (b).  Rehabilitation  of
 Zhumias  desirous  of  being  settled  on.
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 land  in  Dhamchhera  area  under
 Dhermanagar  Sub-Division  is  in  pro-
 gress  and  09  families  out  of  about
 600  families,  have  been  settled  so  far.

 fc)  Yes,  except  in  Reserved  Forest
 and  within  half  a  mile  on  either  side
 of  P.W.D.  roads  and_  navigable
 streams.

 Agreement  with  Marconi  Wireless
 Telegraph  Company

 1970.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  agreement  between
 Union  Defence  Ministry  and  Marconi
 Wireless  Telegraph  Company  provid-
 ing  for  the  manufacture  in  India
 under  licence  of  Marconi  V.H.F.  Multi-
 channels  radio  terminals  and_  re-
 pea‘ors,  Valves  and  ancillary  equip-
 ment  has  been  signed;  and

 (b)  if  so,  the  main  terms  of  the
 agreement?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.

 (b)  An  agreement  was  signed  on
 5th  August,  959  between  the  Gov-
 ernment  of  India  and  M|s_  Marconi’s
 Wireless  Telegraph  Company  Limited,
 of  the  United  Kingdom  for  technical
 assistance  and  collaboration  for  the
 production  in  India  of  Multi-channel
 V.H.F.  equipment  etc.  It  will  not  be
 in  the  public  interest  to  disclose  the
 details  of  the  agreement.

 बनिलेल  में  बढ़ईगिरी  का  केला

 १६७१.  श्री  पद्म  देव  :  क्या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बनिखेल
 (जिला  चम्त्रा,  हिमाचल  प्रदेश  )  के  बढ़ईगिरी
 के  केन्द्र  के लिये  दयार,  शीशम  और  कल  की
 जो  लकड़ी  खरीदी  जानी  थी  उसकी  कीमत
 का  भुगतान  उसके  मिलन के  पूर्व  ही  ३१  मार्च,
 १६५६  को  कर  दिया  गया  था  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इमारती
 जलकह्ढी  नमूने  के  भ्रनुसार  नहीं  थो  ;  भौर
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 (7)  यदि  हां,  तो  इस  संबंब  में  सरकार
 द्वारा  क्या कार्थवाही  को  जा  रही  है  ?

 गृह-कार्य  मंत्री  धी  गो०  ao  कलती  :
 (क)  जी  नहीं  ।

 (ख)  शौर  (ग).  कुछ  लकड़ी  नमूने  के
 अनुसार  नहीं  थी।  इस  बारे  में  जांच  की  जा  रही
 है  और  उसके  समाप्त  हो  जाने  पर  उचित
 का  वाही  की  जायगी  1

 Import  of  Mild  Steel  Sheets

 1972.  Shri  K.  U.  Parmar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  under  the  Steel  Import
 Policy  mild  steel  sheets  of  prime  qua-
 lity  such  as  are  rolled  in  the  country
 are  licensable  to  the  actual  users;  and

 (b)  if  not,  whether  any  engineering
 works  who  themselves  are  not  manu-
 facturing  any  steel  articles  or  recept-
 acles  were  given  licences  to  import
 mild  steel  sheets  which  is  a  banned
 item?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a
 Under  the  current  import  licensing
 policy  (October,  959/March,  1960),
 mild  steel  sheets  of  specifications  nor-
 mally  rolled  in  the  country  are  not
 licensable.

 (b)  No  such  case  has  so  far  come  to
 the  nctice  of  Govetnment.

 Taccavi  Loans  in  Andamans
 1973,  Sardar  A.  S.  Saigal:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  reasons  for  the  Andaman
 Administration  realising  the  arrears
 of  land  revenues  from  the  taccavi
 loans?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  Taccavi  loans
 are  not  sanctioned  to  defaulters  of
 land  revenue.  The  question  of  re-
 covery  of  arrears  of  land  revenue  from
 taccavi  loans  does  not,  therefore,  arise.
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 Export  of  Coconut  from  the  Andamans
 1974,  Sardar  A.  8.  Saigal:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  what  is  the  quantity  of  coconuts
 exported  from  Andamans  to  the  main-
 land  since  95]  to-date  (year-wise);
 and

 (b)  the  reasons  for  the  fall  in  ex-
 ports?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  The
 quantity  of  coconuts  exported  from
 the  Andamans  to  the  mainland  from
 1951-52  to  1959-60.  is  as  follows:—

 Year.  Quantity  (tons)
 1951-52,  454
 1952-53.  487
 1953-54.  458
 1954-55.  57
 1955-56.  4i2
 1956-57.  438
 1957-58,  535
 1958-59.  8l
 1959-60.  (April-September,

 1959).  90
 (b)  Information  is  being  collected

 and  will  be  laid  on  the  Table.

 Saraikala  and  Kharswan

 075  J  Shri  Surendranath  Dwivedy:
 mu  Shri  Panigrahi:

 Will  the  Minister  of
 be  pleased  to  state:

 Home  Affairs

 (a)  whether  he  received  a  deputat-
 jon  and  representation  on  behalf  of
 the  Utkal  Sammelani  during  the
 course  of  his  visit  to  Cuttack  this
 month  in  regard  to  the  transfer  of
 Saraikala  and  Kharswan  to  Orissa;
 and

 ‘(b)  what  action  is  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Home
 (Shri  G.  B.  Pant):  (a)  Yes.

 Affairs

 (b)  The  States  Reorganisation  Com-
 mission  examined  Orissa’s  claim  to
 Seraikala  and  Kharswan  and  came  to

 329  (Ai)  L.S.D.—4
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 the  conclusion  that  these  areas  should
 continue  to  be  part  of  Bihar.  After
 careful  consideration,  this  recommend-
 ation  was  accepted  by  Government  and
 approved  by  Parliament.  The  Gov-
 ernment  of  India  therefore  do  not  pro-
 Pose  to  take  any  action  in  the  matter.

 Delhi  Darwaja,  Arcot
 1976.  Shri  N.  R.  Muniswamy:  Will

 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ‘Delhi
 Darwaja’  at  Arcot  in  Madras  State
 is  in  a  state  of  disrepair;

 (b)  whether  steps  are  being  taken
 to  effect  necessary  repairs;  and

 (c)  whether  tourist  guides  have
 been  provided  at  the  site?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  (a)  No,  Sir.

 (b)  Normal  repairs  are  carried  out
 as  and  when  required.

 (c)  No,  Sir.

 ‘Appointment  of  Judges  to  Kerala
 High  Court

 1977.  Shri  Narayanankutty  Menon:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  any  recommendation
 was  made  for  appointment  of  judges
 to  the  High  Court  of  Kerala  by  the
 Kerala  Government  recently;

 (b)  if  so,  what  action  has  been  taken
 on  the  recommendation;  and

 (०)  whether  any  judge  has  been
 transferred  from  any  other  High
 Court  to  Kerala?

 The  Minister  of  Home  Affairs
 (Shri  G.  8,  Pant):  (a)  Yes.

 (b)  Shri  P.  Govinda  Menon  and
 Shri  T.  C.  Raghavan,  both  Advocates,
 have  been  appointed  as  Additional
 Judges  of  the  Kerala  High  Court  for  a
 period  of  two  years  each.
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 (९०)  Yes;  Shri  Justice  M.  A.  Ansari
 has  been  transferred  from  the  Andhra
 Pradesh  High  Court  to  the  Kerala
 High  Court

 Coconut  Plantations,  Port  Blair
 1978,  Sardar  A,  8,  Saigal:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  at  Port
 Blair  on  the  8th  October,  ‘1958,  the
 Coconut  Development  Officer  invited
 tenders  for  clearing  400  acres  of
 forest  area  at  Mohwa-dera  for  coconut
 plantations,  and  declared  the  area  as
 heavily  worked  and  devoid  of  com-
 merical  trees  on  the  basis  of  the
 Forest  Department’s  report;

 (b)  whether  it  is  a  fact  that  actually
 3  to  5  tons  or  more  of  commercial
 timber  per  acre  were  found  as  un-
 felled  in  the  aforesaid  area;

 (९)  if  so,  reasons  therefor;  and
 (d)  what  action  has  the  Adminis-

 tration  taken  in  the  matter?
 The  Deputy  Minister  of  Home

 Affairs  (Shrimati  Alva):  (a)  Yes.
 (b)  to  (d).  Information  is  being  col-

 lected  and  wi.l  be  laid  on  the  Table
 of  the  Lok  Sabha.
 Harijan  Welfare  Department,  Kerala

 1979.  Shri  V.  Eacharan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  what  are  the  proposals  submit-
 ted  by  the  Harijan  Welfare  Depart-
 ment  of  Kerala  since  last  three  years
 for  sanctioning  grants  for  welfare  of
 Scheduled  Castes;

 (b)  what  is  the  amount  sanctioned
 each  year  against  the  scheme  and
 also  for  general  welfare  measures;

 (c)  whether  the  sanctioned  amounts
 have  been  spent  completely  for  the
 Purpose  for  which  they  were  san-
 etioned;  and

 (d)  whether  these  were  diverted  for
 any  other  purposes  by  the  depart-
 ment?
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 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 गा,  annexure  No.  98.]  No  amount
 was  sanctioned  for  general  welfare
 measures  other  than  Plan  schemes  for
 welfare  of  Scheduled  Castes.

 (d)  No,  Sir.

 Customs  Duties
 1980,  Shri  Khimji:  Will  the  Minister

 of  Finance  be  pleased  to  state:
 (a)  whether  on  the  morning  of  the

 lst  November,  959  the  Office  pre-
 mises  and  the  press  buildings  of
 “Kutch-Mitra”,  a  daily  published  from
 Bhuj  (Kutch)  and  the  country  __resi-
 dence  of  its  Editor  at  Mandvi_  in
 Kutch  were  simultaneously  raided  by
 the  customs  authorities  of  Kutch  and
 were  subjected  to  search  for  three
 hours;  and

 (b)  if  so,  whether  any  objectionable
 material  was  found?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir.

 (b)  Nothing  objectionable  was  found
 at  the  press  premises  at  Bhuj.  How-
 ever  nine  dozen  unbanderolled  match
 boxes  of  foreign  origin  were  found  in
 the  residential  house  at  Kutch  Mandvi.

 Study  Team  for  Scheduled  Castes  and
 Scheduled  Tribes

 98l.  Shri  Sanganna:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  any  study  team  has
 been  appointed  for  Scheduled  Tribes
 and  Scheduled  Castes  for  the  Third
 Five  Year  Plan;  and

 (b)  if  so,  whether  they  have  sub-
 mitted  any  report  to  the  Government
 of  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 As  for  the  other  development  sectors,
 a  working  group  has  been  set  up  for
 formulation  of  the  Third  Five  Year



 6551  Written  Answers

 Plan  for  Scheduled  Castes,  Scheduled
 Tribes  and  other  Backward  Classes
 also.

 (b)  No,  Sir.  They  have  drawn  up
 only  a  note  regarding  the  general
 approach  to  the  subject.

 Pamphlets  on  Indian  Culture
 1982.  Shri  P.  6.  Deb:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  some  pamphlets  have
 been  prepared  about  Indian  culture
 for  circulation  abroad;

 (b)  if  so,  how  much  amount  has
 been  spent  on  them  and  to  which
 countries  they  have  been  sent  so  far;
 and

 (c)  who  are  the  persons  entrusted
 with  this  work?

 The  Deputy  Minister  for  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a),  (b)  and  (०).  No
 pamphlets  have  been  prepared  about
 Indian  Culture  with  the  primary
 object  of  circulation  abroad.  But  the
 Information  Services  of  India  of  the
 Ministry  of  External  Affairs  do  send
 pamphlets  on  Indian  Culture,  pro-
 duced  by  the  Publication  Division  of
 the  Ministry  of  Information  and
 Broadcasting  and  by  the  Tourist
 Division  of  the  Ministry  of  Transport
 and  Communications,  along  with
 other  Indian  literature,  to  our  Mis-
 sions  abroad.  No  separate  figures  of
 expenditure  on  pamphlets  on  Indian
 culture  are  available.

 श्र  Grants  to  Orissa  State
 1983.  Shri  Sanganna:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  special  grants  have
 been  applied  for  by  the  Government
 of  Orissa  for  the  implementation  of
 the  schemes  for  the  Scheduled  Castes
 and  Scheduled  Tribes  during  the
 remaining  period  of  the  Second  Five
 Year  Plan;

 (b)  if  so,  the  amount  of  special
 grants  asked  for;  and
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 (c)  the  amount  sanctioned  in  this
 regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes,  Sir.

 (b)  Rs.  3°25  crores  for  Scheduled
 Tribes.

 (c)  The  proposal  is  under  considera-
 tion.

 Minerals  in  Bombay
 1984.  Shri  8.  A.  Mehdi:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  there  are  traces  of
 minerals  in  the  South  Bombay
 Kaladgi  System  (Western  India);

 (b)  whether  any  survey  has  been
 undertaken;  and

 (c)  the  results  thereof?
 The  Minister  of  Mines  and  ou  (Shri

 K.  D.  Malaviya):  (a)  Yes,  Sir.
 (b)  and  (c).  Yes,  Sir.  The  survey

 undertaken  by  the  Geological  Survey
 of  India  hag  revealed  the  presence  of
 the  following  principal  minerals  im
 the  Kaladgis:

 Abrasives,  construction  materials
 (Building  stone,  slates,  road-
 metals,  ballast  etc.  calcite,
 clays,  glass-sand,  lime-stone,
 dolomite,  lithographic  stone  and
 ochres).

 Alum,  copper  and  manganese-ores,
 though  traced  are  not  considered  to
 be  of  any  economic  significance.

 Ferrous  Scrap  we

 985  JS  Shri  Nagi  Reddy:
 1  Shrimati  Parvathi  Krishnan:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  Government  have
 received  any  memoranda  from  Scrap
 Traders  and  Exporters  Association,
 Bombay  and  _  Indian  Merchants’
 Chamber,  Bombay  regarding  ferrous
 scrap  problems  facing  them;  and
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 9)  if  so,  what  action  do  Govern-
 ment  propose  to  take  in  this  matter?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and

 b).  Yes,  Sir.  The  memorandum  is
 under  consideration.

 Price  of  Petrol
 1986.  Shri  P.  6.  Deb:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:
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 (a)  whether  the  price  of  petrol  in
 India  is  higher  than  those  prevailing
 in  the  Uniteq  Kingdom;  and

 (b)  if  so,  the  reasons  thereof?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  and  (b).  No,
 Sir;  a  comparison  of  the  retail  selling
 prices  of  petrol  (standard  grade)  in
 London  (as  on  I-ll-959)  and  in
 Bombay  is  given  below:—

 Per  gallon
 Retail  selling  price  Less  duty  Tax  free  selling  price

 (retail)

 London  Rs.  2°83  Rs.  167  Rs.  116
 (4sh-3d)  (2sh-6u)  (ish-gd)

 Bombay  Rs.  2°58  Rs.  3°48  ह  J.i%

 Housing  for  Police  Personnel

 1987,  Shrimati  Ta  Palchoudhari:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  advanced
 huge  sums  to  various  States  for  pro-
 viding  better  housing  accommodation
 to  their  Police  personnel  during  the
 last  3  years;  and

 (b)  if  so,  the  details  of  advances
 made  each  year  (State-wise)  during
 the  above  period?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  Government  of
 India  have  advanced  loans  to  State
 Governments  to  assist  them  in  the
 implementation  of  their  Police  Hous-
 ing  Schmes.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Sabha.  [See  Appendix
 IT],  annexure  No.  99.]

 LAF.  Officers  on  Loan  to  Ghana
 1988,  Shri  S.  A.  Mehdi:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  some  senior  officers
 have  been  loaned  to  Ghana  Govern-
 ment  to  organise  their  air  force;  and

 (b)  if  so,  what  are  the  terms  of
 agreement  and  the  particXlars  of  the
 officers?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Two  IAF.
 officers  have  been  loaned  to  the  Gov-
 ernment  of  Ghana.

 (9)  The  terms  of  the  deputation
 have  been  settled  by  mutual  agree-
 ment  between  the  two  Governments.
 Normal  Courtesy  to  the  Government
 of  Ghana,  requires  that  the  concur-
 rence  of  that  Government  has  to  be
 obtained  before  thig  information  can
 be  given.

 False  Late-Sitting  Certificates
 1989.  Shri  Sarju  Pandey:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  certain officers  of  the  Home  Ministry  were
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 found  in  the  habit  of  issuing  false
 late  sitting  certificates  to  their  sub-
 ordinates;

 (b)  if  so,  whether  the  matter  was
 investigated  by  the  Special  Police
 authorities;  and

 (c)  if  so,  what  are  the  findings  of
 such  inquiry?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a),
 (b)  and  (c).  In  January  1959,  an
 anonymous  complaint  was  received
 that  certain  Ministerial  and  Class  IV
 staff  in  the  Ministry  had  been  wrong-
 ly  allowed  over-time  allowances,  The
 complaint  was  investigated  by  the
 Special  Police  Establishment  and  cer-
 tain  irregularities  in  the  payment  of
 over-time  allowances  were  noticed.  A
 scrutiny  of  the  irregularities  did  not
 reveal  any  deliberate  malafides.
 Payments  which  were  considered
 irregular  were,  therefore,  recovered.

 Export  of  Scrap  Iron
 1990.  Shri  Chandak:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  export  of  scrap  iron
 has  been  allowed  in  exchange  for  im-
 port  of  other  items;  and

 (b)  if  so,  what  are  the  details  as  to
 the  quantity  and  value  of  scrap  iron
 allowed  for  export  and  destinations,
 and  the  names  and  values  of  items
 allowed  for  import  in  exchange  there-
 of  together  with  the  countries  of
 origin  during  the  period  from  April,
 958  to  March  959  and  from  April  to
 November,  1959?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Since  June,  958  exports  of
 scrap  against  import  of  steel  items
 have  been  allowed.  So  far  +1,26,000
 tons  of  scrap,  valued  at  Rs.  -2,18,40,000
 has  been  exported  mostly  to  Japan  on
 barter  basis.  A  statement  containing
 the  categories  of  steel  items  together
 with  their  values  imported  during
 April,  958  to  March  959  and  April
 to  November  959  is  laid  on  the  Table
 of  the  Sabha.  [See.  Appendix  III,
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 annexure  No.  100].  The  imports  of
 steel  are  being  made  from  Japan  and
 the  continent.

 ग्वालियर  में  प्रतिरक्षा  मंत्रालय  की  भूमि
 १६९६१.  श्री  रा०  Wo  बर्मा :  क्‍या

 प्रतिरक्षा  मंत्री  १६  अप्रैल,  १६५६  के  अतारां-
 कित  प्रइन  संख्या  ३१८७  के  उत्तर  के  संबंध  में
 यह  बता  की  कृपा  करेंगे  कि  :

 (क)  क्या  ग्वालियर  में  प्रतिरक्ष।  मंत्रा-
 लय  की  भूमि  के  बारे  में  जानकारी  इस  बीच  '

 प्राप्त  हो  गई  है  ;
 (ख)  यदि  हां,  तो  उसका  य्योरा  क्‍या

 है  ;  धौर

 (ग)  मध्य  प्रदेश  में  ग्वालियर  में  प्रति-
 रक्षा  विभाग  देः  अधिका  र  भें  जो  भूमि  और  वन
 हैं  उनसे  कित ग.  वार्षिक  अाय  होती  है  और
 उन  पर  कितना  व्यय  होता  है  ?

 प्रतिरक्षा  मंत्री  (शी  कृष्ण  सेमत).  (क )
 जीहां।

 (ख)  १.  मध्य  प्रदेश  के  ग्वालियर  भाग
 'में,  कृषि  योग्य,  उस  भूमि  और  जंगलों  का

 ब्योरा,  जिन्हें  मूव  ग्वालियर  रियासत
 अपनी  सेनाझ्रों  के  प्रथोग  में  लाती  थी,  श्रीर  भ्रब
 रक्षा  विभाग  वेः  अधीन  है,  इस  प्रकार  है  nn

 (१)  कुषि  बोग्य  भूमि  क्षेत्र  पी
 (२)  जंगल  क्षेत्र-  ७१,६७७  एगड

 २.  राज्य  सरकार  जंगल  क्षेत्र  की
 वापसी  की  मांग  की  है  ।  इस  मांग  पर  विचार  ,
 हो  रहा  है,  भ्रौर  इस  पर,  रक्षा  प्रावश्यकताझों  +
 को  ध्यान  में  रखते  ्  निर्णय  किया  जायंगा  ।

 (ग)  पिछले  तीन  वित्तीय  वर्षों  में
 वार्षिक  श्ाय  श्रौर  व्यय  का  व्योरा  इस  प्रकार
 है

 वर्ष  आय  व्यय

 रु०  न"  पै०  Go  न०  ०
 १६५६-५७" र्,  र०२,  ्  29999. Vo ७०
 १६५७-५८  CECE  है...  २४,२२१.  १८
 १६५८-५६  YB,0%8 37  PRVAK BE ३६
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 Acquisition  of  Land  in  Manipur
 ‘1992,  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  lands
 are  being  acquired  at  Lilong  in  Mani-
 pur  for  the  expansion  of  the  Lilong
 Bazar  (under  the  Land  Acquisition
 Act);

 (b)  if  so,  whether  Government  will
 undertake  construction  of  the  Bazar;
 and

 (c)  if  so,  at  what  cost?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.  Proceedings
 for  the  acquisition  of  land  measuring
 a  little  over  4]  Bighas  have  been
 initiated  at  the  request  of  the  Manag-
 ing  Committee  of  the  Lilong  Bazar.

 (b)  and  (९),  No.  All  expenditure
 in  connection  with  the  expansion  will
 be  incurred  by  the  Managing  Com-
 mittee.  It  is,  however,  open  to  the
 Committee  to  approach  the  Adminis-
 tration  for  a  suitable  grant  for  this
 purpose.

 Contracts  of  Fisheries  and  Forest
 Mahals  in  Manipur

 1993.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  ig  a  fact  that  mem-
 bers  af  scheduled  castes  and  sche-
 duled  tribes  who  are  given  contracts
 of  fisheries  and  forest  mahals  in
 Manipur  have  to  deposit  only  75  per
 cent  of  the  amounts  of  security  as
 earnest  money;  and

 (७)  the  number  of  contractors
 registered  with  the  P.W.D.  fishery
 and  forest  pattadars  in  Manipur  who
 have  been  granted  the  privilege?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  information  is  being
 eollected.
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 Loans  to  Muslims  in  Tripura
 1994.  Shri  Dasartha  Deb:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  kind  of  loan  was
 given  to  those  Muslims  of  Dharma-
 nagar  who  once  left  Tripura  during
 1950,  but  returned  to  their  homes  in
 95]  for  residing  in  India  permanent-
 ly;

 (b)  if  so,  the  amount  thereof;  and
 (c)  whether  any  notice  has  been

 served  for  realisation  of  such  loans.
 The  Minister  of  Home  Affairs  (Shri

 G.  B.  Pant):  (a)  and  (b).  Yes.
 Altogether  i2  families  were  granted
 agricultural  loans  ranging  from  Rs.
 00  to  Rs.  250  on  the  merits  of  each
 case.

 (c)  Only  3  families  have  repaid
 their  loans  in  full.  Recovery  pro-
 ceedings  have  been  drawn  up  against
 the  defaulters  under  the  Public
 Demand  Recovery  Act.  All  the
 borrowers  are  understood  to  be  in  a
 position  to  repay  the  amount.

 Taccavi  Loans  in  Tripura
 1995.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  taccavi  loan  prior
 to  integration  remains  to  be  repaid  in
 Tripura;

 (b)  if  so,  the  total  amount  of  such
 Joans;  and

 (c)  whether  any  certificate  notice
 has  been  served  for  the  realisation  of
 such  loan?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  Yes.  To
 meet  the  situation  caused  by  scarcity
 in  some  tribal  areas  during  1946-47,
 the  erstwhile  State  Government  of
 Tripura  issued  taccavj  loans  amount-
 ing  to  Rs.  I,3,]7-2-0.  A  sum  of
 Rs.  +1,01,879-5-3  still  remains  to  be
 realised.

 (c)  86  certificate  notices  were
 issued  for  the  recovery  of  the  loans.
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 As  a  result  of  representations  receiv-
 ed  from  the  borrowers  subsequently,
 further  proceedings  to  realise  the
 joans  were  suspended  pending  a
 decision  on  the  question  of  total
 waiver  of  recovery.

 Migration  of  Riang  People
 1996.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  a  large  number  of
 Riang  people  of  Lushai  Hills  and
 Cachar  area  of  Assam  have  migrated
 to  Damchara  of  Dharmanagar  Sub-
 Division,  Tripura:

 (b)  if  so,  what  is  the  cause  of  their
 migration;  and

 (९)  whether*such  Riang  people  have
 received  any  financial  aid  for  their
 settlement  in  Tripura?

 The  Minister  of  Home  Affairs  (Shri
 G.  8.  Pant):  (a)  and  (7).  In  1952,
 69  Riang  families  migrated  to  Tri-
 pura  from  the  Lushai  Hills  as  a
 result  of  friction  with  the  Lushai
 Tribes,  who  constitute  a  majority  of
 the  population  in  that  area.  Another
 5  families  have  similarly  migrated
 during  the  current  year.

 (c)  Yes.  The  families  which  mig-
 rated  in  1952,  were  given  Rs.  3,008  as
 gratuitous  relief  and  Rs.  6,000  as
 agricultural  loans.  Al)  these  families
 have  been  rehabilitated  in  Tripura.
 The  5  families  of  new  migrants  have
 settled  themselves  in  Tripura  without
 any  special  help  from  the  Adminis-
 tration.

 Travelling  Allowance  of  Government
 Employees

 1997.  Shri  Dinesh  Singh:  Will  the
 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  509  on  the  0th  August,
 959  and  state:

 (a)  the  rate  of  travelling  allowance
 admissible  to  officials  and  non-officials
 travelling  on  Government  business;
 and  ७  bee
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 (b)  whether  it  is  a  fact  that  some
 officials  draw  T.A.  according  to  old
 rate  of  Ist  class  fare,  which  is  about
 the  same  as  Air-conditioned  class,
 while  non-officials  are  allowed  first
 class  fare  according  to  current  rates?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  A  _  statement
 showing  the  rates  of  travelling  allow-
 ance  admissible  to  officials  and  non-
 officials  travelling  on  Government
 business  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  III,  annexure
 No.  0l.]

 (b)  No.
 Employees  of  Former  Indo-Mercantile

 Bank  in  Kerala
 1998,  Shri  Kodiyan:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (a)  whether  the  employees  of  the

 former  Indo-Mercantile  Bank  in
 Kerala  who  were  retrenched  as  a
 result  of  the  merger  of  that  bank  with
 the  Travancore  Bank  have  since  been
 re-employed;  and

 (b)  if  not,  the  reasons  for  the  delay?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  Eight  former
 employees  of  the  Indo-Mercantile
 Bank  are  reported  to  have  been
 taken  into  employment  by  the
 Travancore  Bank.

 (b)  The  absorption  of  the  other
 retrenched  employees  will  depend  on
 their  suitability  and  also  on  the
 needs  of  the  banks  for  additional
 staff.  The  Travancore  Bank  and  the
 State  Bank  of  India  will  examine  the
 possibilities  of  providing  employment
 for  this  other  staff,  but  the  matter  is
 entirely  within  their  discretion.

 Journalists  in  Defence  Ministry

 i999.  Shri  Bahadur  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  re-
 cruitment  and  promotion  rules  in
 respect  of  the  journalists  working  in
 the  Ministry  of  Defence  especially  in
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 Defence  Headquarters  are  different
 from  those  applicable  to  their
 counterparts  in  the  Information  and
 Broadcasting  Ministry;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Defence  (Shri

 Krishna  Menon):  (a)  and  (b).  The
 recruitment  and  promotion  rules  in
 respect  of  the  editorial  staff  of  “Sainik
 Samachar”  are  somewhat  different
 from  those  applicable  to  similar  posts
 in  the  Central  Information  Service  of
 the  Ministry  of  Information  and
 Broadcasting.  ‘The  rules  in  respect
 of  other  journalistic  posts  are  the
 same  as  those  of  the  Central  Infor-
 mation  Service;  in  fact  they  are
 mostly  filled  by  officers  on  deputation
 from  the  Central  Information  Service.

 In  the  case  of  Sainik  Samachar,  the
 cadre  to  which  recruitment  is  made
 through  the  Employment  Exchange
 consists  of  30  posts  of  Translators
 (pay  scales  Rs.  80—200  for  non-
 graduates  and  Rs.  100—300  for

 _@raduates),  and  0  posts  of  Sub-
 Editors  (Rs.  200—330);  the  latter  905६5
 are  filled  00  per  cent  by  departmental
 promotion  from  the  former.  The
 higher  posts  (2  in  number)  of  Assis-
 tant  Editor  (Rs.  530—7l0)  and  the
 Editor  (Rs.  -720—1000)  are  filled  by
 recruitment  through  the  UPSC.  In
 the  case  of  the  Central  Information
 Service,  the  cadre  in  the  lowest  rungs
 contains  posts  of  Sub-Editors,  Trans-
 lators,  Assistant  Journalists,  etc.  (pay
 scale  Rs.  200—400)  and  recruitment  is
 eonfined  to  graduates  who  have  one
 year’s  journalistic  experience  or
 diploma  in  journalism.  The  higher
 grades  of  Assistant  Editors,  Asstt.
 Information  Officers,  etc.  (pay  scale
 Rs.  300—620),  Assistant  News  Edi-
 tor,  News  Reporter,  etc.  (pay  scale
 Rs.  350—850)  and  Chief  News  Editor,
 Information  Officer,  Editor,  etc,  (pay
 seale  Rs.  600—50)  are  filled  partly
 by  departmental  promotion  and  partly
 by  direct  recruitment  through  the
 UPSC.

 The  main  reasons  for  these  differ-
 ences  are:—

 (i)  Persons  recruited  to  the  initia”
 cadre  of  the  “Sainik  Samachar”.
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 editorial  staff  are  not  regarded
 as  sufficiently  qualified,  parti-
 cularly  the  non-graduates,  to
 fill  the  higher  posts  of  which
 there  are  only  two.

 (ii)  Such  of  them  ag  are  qualified
 for  the  higher  posts  have  a
 chance  of  being  recruited
 through  the  UPSC,

 (iii)  The  gap  between  the  salary
 scales  of  the  lower  rungs  and
 the  higher  posts  is  substantial
 and  it  is  not  desirable  to  make
 Promotions  from  one  to  the
 other.

 (iv)  Although  in  the  Central  Infoe-
 mation  Service  there  is  a  very
 wide  field  of  cho'ce  for  making
 departmental  promotions  to  the
 higher  grades,  a  proportion  of
 these  posts  in  each  grade  has
 been  earmarked  for  being  filled
 by  direct  recruitment  through
 the  UPSC.  In  the  case  of
 “Sainik  Samachar”  the  number
 of  higher  posts  is  only  3.

 Engineering  College  at  Warangal
 2000.  Shri  Madhusudan  Rao:  Will

 the  Minister  of  Scien‘ific  Research
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  what  is  the  progress  made  in
 the  construction  of  Engineering
 College  at  Warangal  since  the
 foundation-stone  of  the  College  was
 laid  by  the  Prime  Minister  on  the
 0th  October,  1959;

 (b)  when  the  building  will.  be  com-
 pleted;  and

 (c)  what  will  be  the  cost  of  the
 building?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Soil  investigation
 of  the  site  has  been  completed  and
 detailed  plans  for  the  ‘iuilding  have
 been  prepared  by  architects.

 (b)  The  buildings  are  expected  to
 be  completed  by  the  end  of  1962.

 (c\  The  college  building  is  ten-
 tatively  estimated  at  Rs  20.42  lacs.
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 Flood  Relief
 200i.  Shri  S.  A.  Mehdi:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  amount  of  aid  given  to
 Bengal,  Orissa  and  Assam  for  con-
 struction  of  houses  in  the  flood  affect-
 ed  areas;  and

 (b)  if  so,  on  what  terms  these
 amounts  will  be  distributed  to  the
 affected  people  in  these  regions?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No  aid  has  so
 far  been  given  to  any  of  these  States
 for  the  purpose  during  the  current
 year.

 (b)  The  normal  procedure  is  that
 the  State  Governments  render  assist-
 ance  to  the  affected  people  according
 to  their  judgement  and_  seek
 reimbursement  from  the  Central
 Government  under  the  scheme  of
 Central  assistance  to  States  for
 natural  calamities.  A  copy  of  the  letter
 addressed  to  the  State  Governments
 outlining  the  pattern  of  such  assist-
 ance  was  placed  on  the  Table  of  the
 House  on  the  3rd  March  958  along
 with  the  answer  to  Unstarred  Ques-
 tion  No.  787.  The  pattern  provides
 for  sharing  of  expenditure  by  the
 Central  and  State  Governments  in
 respect  of  amounts  spent  on  repairs
 of  houses  damaged  by  floods  upto  a
 maximum  of  Rs.  300  per  house.

 Voluntary  Corps
 2002.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal  to
 increase  the  strength  of  voluntary
 forces  of  Home  Guards;  and

 (b)  if  so,  to  what  extent?
 The  Minister  of  Home  Affairs  (Shri

 6.  B.  Pant):  (a)  and  (b).  The  Home
 Guard  Organisations,  wherever  they
 are  set  up,  are  under  the  adminis-
 trative  control  of  the  State  Govern-
 ments  and  are  their  responsibility
 The  strength  of  the  organisation  as
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 originally  set  up  and  its  increase  ar>
 matters  for  consideration  by  the  State
 Governments.
 Ancient  Monuments  in  Jammu  and

 Kashmir
 2003.  Shri  P.  G.  Deb:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  taken  over  maintenance
 of  the  protected  ancient  monuments
 in  Jammu  and  Kashmir  recently;

 (b)  if  so,  their  location;  and
 (c)  the  amount  earmarked  for  their

 upkeep  during  1959-60?
 The  Deputy  Minister  of  Scientific

 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Yes,  Sir.

 (b)  Statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  UI,
 annexure  No.  102).

 (c)  Rs.  39,000.
 House  Rent  and  Compensatory

 Allowances
 2004.  Shri  Tangamani:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  some  cities  like
 Madurai  and  Tuticorin  etc.  have  been
 up-graded  after  the  receipt  of  the
 Pay  Commission’s  Report,  for  the  pur-
 Pose  of  House  Rent  and  Compensatory
 Allowances;

 (b)  if  so,  the  number  and  names  of
 cities  so  up-graded;  and

 (c).  if  not,  the  time  by  which  the
 list  will  be  finalised?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  The  Commission  have  recom-

 mended  that  the  present  system  of
 classification  of  cities  on  the  basis  of
 the  population  should  continue,  and
 it  would  not  be  advisable  to  make  a
 general  review  until  96]  when  the
 rext  decennial  census  is  due.  The
 next  review  will,  therefore,  be  under-
 taken  when  the  96]  census  figures become  available.
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 उत्तर  प्रदेश  का  खान  सम्बन्धी  सर्वेक्षण

 २००५.  शी  भक्त  बदन :  क्‍या  इस्पात,
 आन  बौर  इंधन  मंत्री  १३  मां,  १६५६
 के  श्रतारांकित  प्रदन  संख्या  १८६३  के  उत्तर
 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  के  भूतत्वीय
 नथा  खनन  निदेशालय  ने  इस  बीच  वर्ष  १६९५७-
 ५८  की  विस्तृत  रिपोर्ट  दे  दी  है  ;  और

 (ख)  यदि  हां,  तो,  क्या  उसकी  एक
 अति  सभा-पटल  पर  रखी  जायेगी  ?

 खान  शौर  तेल  मंत्री  थ्री  के०  To  माल-
 योय)  :  (क)  १६५७-५८  की  विस्तृत
 रिपोर्ट  श्रभी  तक  प्राप्त  नहीं  हुई  है  ।  इसकी
 भ्रतीक्षा  की  जा  रही  है

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 उत्तर  प्रवेश  का  भूतत्वोय  सर्वेक्षण

 २००६.  श्री  भक्त  TT:  क्‍या  इस्पात,
 खान  झौर  इंधन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भारत  सरकार  के  भूतत्व
 शास्त्रियों  ने  उत्तर  प्रदेश  के  पांच  पव॑तीय
 जिलों  यथा,  अल्मोड़ा,  नेनीताल,  गढ़वाल,
 देहरादून  और  टिहरी-गढ़वाल  का  सर्वेक्षण
 किया  था;  और

 ख)  यदि  हां,  तो  क्‍या  इस  सर्वेक्षण  क
 ब्यौर  और  उसके  फलस्वरूप  प्राप्त  निष्कर्षों
 पर  प्रकाश  डालने  वाला  एक  विवरण  सभा-
 पटल  पर  रखा  जायेगा  ?

 खान  शौर  तेस  मंत्री  (  भी  Ho  दे०
 मालबोय)  :  (क)  जी,  हां  ।  भारतीय
 मूगर्मीय  सर्वेक्षण  विभाग  द्वारा  सर्वेक्षण  किया
 जया  था।

 (ख)  अनुसन्धानां  का  एक  संक्षिप्त
 सारांश,  जो  कि  भारतीय  मूगर्भीय  सर्वेक्षण
 के  _“रिका्ेंज  .  (records)  के  तौर
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 पर  छपते  हैं,  वाबिक  रिपोर्टों  में शामिल  किया
 जाता  है  ।  उन  रिपोर्टों  की  प्रतिलिपियां  संसद
 के  पुस्तकालथ4  को  हमेशा  भेजी  जाती  हैं

 छावनी  बोडो  को  झनुदान

 २००७.  श्री  भक्त  बचन :  कया  प्रति-
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  १६५६-६०  के  वित्तीय  बं
 में  लेंसडोन,  चकरोता,  लंडोर,  नेतीताल,
 अल्मोड़ा  ,  रानीखेत  ,  देहरादून  ओर  क्लीमेण्ट
 टाउन  के  छावनी  बोर्डों  को  उनके  विकास
 कार्यों  में  मदद  देते  के  लिये  अनुदान  देने  का
 निएचय  किया  गया  है.  ;

 (ख)  यदि  हां,  तो  प्रत्येक  छावनी  बोर्ड
 म  किस  विकास  कार्य  के  लिये  कितना  अनुदान
 स्वी+र  किया  गया  है;  और

 (ग)  उन  विकास  कार्यों  में  भ्रब  तक
 क्‍या  प्रगति हुई  है?

 प्रतिरक्षा  उपमंत्री  (सरदार  मजीठिया):
 (क)  जी  हां।

 (ख)  श्लौर  (ग).  एक  विवरण  सभा-
 पटल  पर  रख  दिया  गया  है.  [देखिये  परि-
 दिष्ट  ३,  भनुबस्थ  संख्या  १२०३)  |

 Museum  at  Kamalpur
 2008.  Shri  Agadi:  Will  the  Minister

 of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  389  on  the  llth  September,  959
 and  state  the  further  progress  made
 towards  the  construction  of  a  Museum
 in  Kamalpur  village  in  Bellary
 District  (Mysore  State)  to  preserve
 the  antiquities  of  Vijayanagar  Empire
 period  from  Hampi?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  The  Chief  Engineer,
 Central  P.W.D.  has  been  requested  to
 send  an  architect  immediately  to
 Kamalpur  to  see  the  selected  site  and
 Prepare  a  design  of  the  building  in
 question.  हि
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 Steel  Plant
 2009.  Shrimati  Ta  Palchoudhuri:

 Will  the  Minister  of  Steel,  Mines  and
 Fae!  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 American  citizen  has  offered  to  build
 a  Stee]  Plant  in  India  entirely  at  his
 own  cost;  and

 ¢b)  if  so,  the  reaction  of  the  Gov-
 ernment  of  India  thereto?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No,
 Sir.  I  am  not  aware  of  any  such

 Offer.
 (b)  Does  not  arise.

 Central  Secretariat  Service
 2010.  Shri  Ram  Garib:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  names  of  Central  Govern-
 ment  offices  in  Delhi/New  Delhi  which
 are  not  included  in  Central  Secretariat
 Service  Scheme;

 (b)  whether  these  offices  were  ask-
 ed  to  join  the  scheme;

 (c)  if  so,  with  what  results;
 (d)  whether  the  newly  set  up

 offices  after  the  constitution  of  the
 scheme  are  also  asked  to  join  this
 scheme;  ae:

 (९)  what  is  the  position  of  the
 Departmen:  of  Parliamentary  Affairs;

 (f)  whether  such  offices  are  also  pro-
 posed  to  be  included  in  the  scheme;
 and

 (g)  if  not.  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 A  statement  showing  the  names  of
 Ministries|Departments  of  the  Govern-
 ment  of  India  and  Attached  Offices
 under  them  located  in  Delhi/New
 Delhi  which  are  participating  in  the
 Central  Secretariat  Service  Scheme
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 (R  &  R  Scheme)  is  laid  on  the  Table
 of  the  House.  [See  Appendix  III,
 annexure  No.  104).  No  other  Depart-
 ment/Office  located  in  Delhi  and  New
 Delhi  participaties  in  this  Scheme.

 (b)  and  (०).  All  Ministries/Depart-
 ments  were  consulted  for  participa-
 tion  of  those  Ministries/Departments
 and  offices  under  them  in  the  Scheme
 before  it  came  into  existence.  Offices
 where  the  nature  of  the  work  was
 similar  to  the  Secretariat  and  which
 wanted  to  participate  in  the  Scheme
 were  included.

 (d)  No.

 (e)  The  Department  of  Parliament.
 ary  Affairs  does  not  participate  in
 the  Central  Secretariat  Service
 (R  &  R)  Scheme.

 (f)  and  (g).  No;  such  offices  have
 their  own  cadres  and  recruitment
 rules  for  manning  the  posts  under
 them.

 Fines  on  Traffic  Rules  Offenders

 20ll.  Shri  Ram  Garib:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have
 issued  any  instructions  to  the  police-
 men  on  duty  in  Delhi  to  collect  a  fine
 of  Rs.  5  from  each  cyclist  having  no
 lamp  and  in  case  he  is  not  having
 cash  money  with  him  his  cycle  should
 be  deposited;  and

 (b)  if  so,  what  are  the  reasons  for
 the  same?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b).  No.  How-
 ever,  the  police  obtain  a  security  of
 Rs.  5  for  their  appearance  in  court,
 if  necessary,  from  cyclists  who  are
 found  breaking  the  traffic  regulations.
 Where  the  offending  cyclists  do  not
 furnish  such  cash  security  their  cycles
 are  taken  as  security  in  lieu.
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 सरकारी  क्षर्नचारियों  को  हिन्दी  पढ़ाने  को
 योजना

 २०१२.  भीमती  दाकुम्तला  देवी:  क्‍या
 मुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  सरकार  की  हिन्दी  पढ़ाने
 की  योजना  के  श्रन्त्गंत  भ्रध्यापक,  भ्रधीक्षक
 श्ौर  प्रशासक  कमंचारियों  के  बेतन  तथा
 भत्तों  के  रूप  में  अब  तक  कितना  व्यय  किया
 ला  चुका  है  ;  शोर

 (ख)  कितने  क+चारियों  के  हिन्दी
 के  ज्ञान  को  भ्रपेक्षित  स्तर  तक  लाया  गया
 और  उन  पर  प्रति  व्यक्ति  कितना  व्यय
 हुआ  ?

 मह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भो
 दातार)  :  (क)  ३१  मार्च  १६५६  तक
 कमंचारियों  के  वेतन  आदि  पर  १६,३७,४३४
 रुपये  खर्च  हुए  हूँ।

 (ख)  ऐसे  कमंचारियों  की  संख्या
 ५२,४६६  हू,  श्रौर  प्रत्येक  कोर्स  में  प्रति  व्यक्ति
 ३१  रुपये बच  होते  हैं  ॥

 उत्तर  प्रवेदा  में  भूमि  का  झ्धिप्रहण  5
 २०१३.  श्री  शर्जून  सिह  भंवौरिया  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (ग)  क्या  उत्तर  प्रदेश  के  गोरखपुर
 जिले  में  बेलीपार  गांव  के  जमींदारों  से  प्रति-
 रक्षा  मंत्रालय  ने  छावनी  के  लिये  लगभग
 ३४-१२  एकड़  भूमि  ली  थी  ;

 (ख)  यदि  हां,  तो  यह  किन  शर्तों  पर
 ली  गई  थी  ;

 (गं)  क्या  यह  भूमि  इस  बीच  जमींदारों
 को  लौटा  दी  गई;  भौर  जमोींदारी  उन्मूलन  के
 पदचात्‌  कृषकों  को  दे  दी  गई  ;

 (घ)  यदि  नहीं,  तो  यह  किसे  लौटाई  गई;
 ौर

 BL  (ड)  [इसके  वया  कारण  हैं?
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 प्रतिरक्षा  मंत्री  थ्ची  कृष्ण  मेनन):
 (क)  जो  हां,  १५६४५  में  y

 (ख)  १७  एकड़  भूमि,  उसके  स्वामियों
 ने  अपने  भ्राप  प्रसन्नता  से  भेट  की  थी  ;  उन्हें
 मुझावज़ा  लेते  को  कहा  गया  था  ,  जो  उन्होंने
 स्वीकार  नहीं  किया  था।  बाको  भूमि  किन
 हारती  पर  ली  गई,  उनका  व्योरा  प्राप्य
 an  है।

 (ग)  जी  नहीं  ।

 (घ)  यह  भूमि  १६५७  में  उत्तर  प्रदेश
 सरकार  को  बेची  गई  थी  v  a

 (=)  यह  भूमि  उन्हें  कृषि  विभाग  के
 लिए  चाहिए  थो  ।

 Hindi  Assistants

 f  Shri  U.L.  Patil: 2014,
 |  Shri  Prakash  Vir  Shastri:.

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Public  Service  Commission
 held  examination  for  Hindi  Assistants
 in  June,  1959;

 (b)  if  so,  how  many  candidates
 passed  the  examination;

 (c)  how  many  candidates  were  re-
 commended  by  the  Union  Public
 Service  Commission  for  the  Posts  of
 Hindi  Assistants;

 (१)  how  many  have  been  appointed
 so  far;

 (e)  whether  the  Home  Ministry  had
 called  for  the  number  of  Hindi  Assist-
 ants  required  by  various  Ministries;

 (f)  if  so,  how  many  Ministries  have
 sent  in  their  requirements  and  the
 action  taken  thereon;  and

 (g)  the  number  of  Hindi  Assistants
 required  by  various  Ministries  in  1960-
 6i?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  and  (c).  46  candidates  have
 qualified  in  this  examination  and  all!
 of  them  have  been  recommended  by
 the  Union  Public  Service  Commission
 for  appointment  as  Hindi  Assistants.

 (d)  to  (f).  Information  regarding
 the  number  of  existing  posts  of  Hindi
 Assistants  in  the  various  Ministries
 was  called  for  and  42  posts  of  Hindi
 Assistants  were  reported  to  be  in
 existence.  Out  of  this  number,  7
 were  vacant,  9  were  held  by  regular
 Assistants,  and  the  remaining  one
 filled  by  the  ad  hoc  appointment  ०
 suitable  Upper  Division  Clerks/Lower
 Dwision  Clerks  or  persons  recruited
 from  other  sources,  e.g.,  Employment
 Exchange/Subordinate  Offices,  etc.  6
 qualified  candidates  were  immediately
 appointed  as  Hindi  Assistants  by  re-
 placing  the  regular  Assistants  and  by
 nomination,  against  the  vacant  posts,
 and  orders  of  appointment  of  5  more
 candidates  as  Hindi  Assistants  have
 also  since  been  issued.  Two  of  the
 qualified  candidates  were  already
 working  as  Hindi  Assistants  and  one
 has  resigned.  The  remaining  twelve
 candidates  will  be  appointed  as  and
 when  vacancies  are  made  available.

 (g)  It  is  not  possible  to  estimate
 the  further  likely  requirements  of
 posts  of  Hindi  Assistants  during  the
 year  1960-61.

 Anti-Fraud  Squad
 20i5.  Shri  Mohan  Swarup:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  whether  it  is  a  fact  that  an
 anti-fraud  squad  is  to  be  set  up  in
 Delhi  to  watch  trade  in  cut-piece
 cloth?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  No
 such  proposal  is  under  consideration.
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 Higher  Secondary  Schools  in

 Lodi  Road,  New  Delhi
 20l6.  Shri  Tangamani:  Wil]  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  new  Higher
 Secondary  Schools  opened  in  Lodi
 Road,  New  Delhi  in  1959;

 (b)  the  number  of  schools  ugraded to  higher  secondary  schools;
 (c)  whether  in  all  these  schools

 there  is  proper  staff  to  teach  langu- ages,  drawing,  science  and  other  spe- cial  subjects;
 (d)  whether  the  schools  have  equip-

 ment  to  teach  science;  and
 (e)  if  not,  the  reasons  therefor?
 The  Minister  of  Education  (Dr.

 K.  L.  Shrimali):  (a)  Nil.
 (b)  Only  one  in  959  in  this  colony.
 (c)  Yes,  with  the  exception  of  one

 Domestic  Science  teacher  and  one
 Drawing  teacher.

 (d)  Yes,  Sir.
 (e)  Does  not  arise.

 Fire  in  Sita  Ram  Mills,  Kerala  eS

 Shri  Sarju  Pandey:
 Shri  Maniyangadan:

 (  Shri  V.  Eacharan:
 f

 Shri  Narayanankutty  Menon:
 2017.

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  part
 of  the  Sitaram  Textiles,  Trichur,
 Kerala  was  destroyed  by  fire;

 (b)  if  so,  whether  the  working  of
 the  whole  Mill  has  been  stopped;  and

 (c)  what  measures  have  been  taken
 to  help  the  workers  who  are  un-
 employed?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  Yes.
 (c)  Measures  for  rehabilitating  the

 workers  are  under  active  considera-
 tion  of  the  Government  of  Kerala.  \/,
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 PAPERS  LAID  ON  THE  TABLE

 AMENDMENTS  TO  CENTRAL  SALES  TAx
 (REGISTRATION  AND  TURNOVER)  RULES

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  sec-
 tion  3  of  the  Central  Sales  Tax  Act,
 1956,  a  copy  of  Notification  No.  GSR
 22l  dated  the  5th  December,  959
 making  certain  amendments  to  the
 Central  Sales  Tax  (Registration  and
 Turnover)  Rules,  1957.  [Placed  in
 Library.  See  No.  LT-835/59.]

 REPORTS  OF  ENQUIRY  INTO  EXPLOSIONS

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  I  beg  to
 lay  on  the  Table  a  copy  of  each  of  the
 following  Reports:

 (i)  Report  of  enquiry  into  the
 explosion  at  Jamuria  Bazar,
 Asansql  on  the  29th  Novem-
 ber,  1959.  [Placed  in  Library.
 See  No.  LT-836|59.]

 (ii)  Report  of  the  Commissioner
 of  Police,  Hyderabad  dated
 the  l6th  December,  959  on
 the  explosion  on  3th  Decem-
 ber,  959  in  8  three-storeyed
 building  in  Begum  Bazar,
 Hyderabad.  {Placed  in  Li-
 brary.  See  No.  LT-837|59.]

 AMENDMENT  TO  COMPANIES  (CENTRAL
 GOVERNMENT'S)  GENERAL  RULES  AND

 Forms

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 On  behalf  of  Shri  Kanungo  I  beg  to
 lay  on  the  Table,  under  sub-section
 (3)  of  section  642  of  the  Companies
 Act,  1956,  a  copy  of  Notification
 No.  GSR  364  dated  the  l2th  Decem-
 ber,  1959,  making  certain  amendment
 to  the  Companies  (Centra)  Govern-
 ment’s)  General  Rules  and  Forms,
 1956.  [Placed  in  Library,  See  No.
 LT-838/59.7

 KERALA  Money  LENDERS  RULES

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  [
 beg  to  lay  on  the  Table,  under  sub-
 section  (3)  of  section  2i  of  the
 Kerala  Money  Lenders  Act,  1958,
 read  with  clause  (b)  of  the  Proclama-
 tion  dated  the  3lst  July,  1959,  issued
 by  the  President  in  relation  to  the
 State  of  Kerala,  a  copy  of  Notification
 No.  8045/59|IA4  dated  the  3th  Octo-
 ber,  1959,  published  in  Kerala  Gazette
 containing  the  Kerala  Money  Lenders
 Rules,  1959.  [Placed  in  Library.  See
 No.  LT-839/59.]

 KERALA  MINISTERS’  AND  SPEAKER'S
 T.  A.  anp  D.  A.  Russ

 Shri  Datar:  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  Sec-
 tion  0  of  the  Payment  of  Salaries
 and  Allowances  Act,  95l  read  with
 clause  (b)  of  the  proclamation  dated
 the  3lst  July,  959  issued  by  the  Pre-
 sident  in  relation  to  the  State  of
 Kerala,  a  copy  of  Notification  No.
 G.  O.  (P)  552  dated  the  2nd  June,
 959  published  in  Kerala  Gazette,  con-
 taining  the  Kerala  Ministers’  and
 Speaker’s  Travelling  Allowance  and
 Daily  Allowance  Rules,  1959.  [Placed
 in  Library,  See  No.  LT-840/59.]

 LocaTION  oF  Drucs  ProJEcTs  AND
 INTERMEDIATES  PROJECTS

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  lay  on  the
 Table  a  copy  of  the  statement  regard-
 ing  the  location  of  Drugs  Projects  and
 the  Intermediates  Projects.

 There  is  a  small  correction  on  page
 2  of  the  statement.  It  should  be
 Rongo  hills  in  Assam  and  not  Ronge
 hills.  [Placed  in  Library.  See  No
 LT-84/59.]
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 REPORT  OF  THE  COMMISSIONER  FOR
 ScHEDULED  CASTES  AND  SCHEDULED

 TRIBES

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  I  beg  to  lay
 on  the  Table,  under  article  338(2)  of
 the  Constitution,  a  copy  of  the  Report
 (Parts  I  and  II)  of  the  Commissioner

 for  Scheduled  Castes  and  Scheduled
 Tribes  for  the  year  1958-59.  [Placed
 in  Library,  See  No.  LT-842/59.]

 AMENDMENTS  TO  MEDICINAL  AND  TOILET
 PREPARATIONS  (Excise  Duties)  RULES

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  I  beg
 to  lay  on  the  Table,  under  sub-section
 (4)  of  section  9  of  the  Medicinal  and
 Toilet  Preparations  (Excise  Duties)
 Act,  ‘1955,  a  copy  of  Notification  No.
 GSR  363  dated  the  2th  December,
 2959  making  certain  further  amend-
 ments  to  the  Medicinal  and  Toilet
 Preparations  (Excise  Duties)  Rules,
 1956.  {Placed  in  Library,  See  No.
 LT-843/59.]

 RS:  CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  No.  585

 Shri  Harish  Chandra  Mathur
 (Pali):  You  will  observe  from  the
 correction  that  a  big  slip  was  made
 by  the  Deputy  Minister.  It  was  stat-
 ed  on  the  floor  of  the  House  that  a
 committee  was  appointed  in  May  1959,
 whereas  it  is  obvious  now  by  the  cor-
 rection  that  the  committee  was  cons-
 tituted  as  early  as  1955.  Therefore,
 the  complaint  of  the  Auditor-General
 has  a  lot  of  substance,  that  the  high-
 powered  committee  has  not  function-
 ed.  May  I  have  a  clarification  now
 from  the  hon.  Deputy  Minister  as  00
 the  stage  in  the  working  of  this  com-
 mittee,  when  it  was  appointed  as
 early  as  1959?

 Mr.  Speaker:  The  hon.  Minister  has
 just  laid  a  paper  on  the  Table.

 .  Table

 Shri  Harish  Chandra  Mathur:  It  is
 @  correction  to  the  reply  given  to  a
 supplementary  question.

 Mr.  Speaker:  He  is  referring  to
 something  else.  This  is  item  No.  8.
 relating  to  Papers  laid  on  the  Table.

 Shri  Harish  Chandra  Mathur:  It  is
 just  correcting  the  answer  given  to
 my  question.

 Mr.  Speaker:  No,  that  correction  of
 &  reply  to  a  question  comes  later.  He
 is  anticipating  it.

 RE:  PAPERS  LAID  ON  THE  TABLE

 Mr.  Speaker:  I  would  like  to  make
 an  observation  regarding  the  two
 statements  laid  on  the  Table  of  the
 House  by  Shri  K.  C.  Reddy  today.
 This  is  not  an  ordinary  report,  sub-
 mitted  in  the  usual  course,  relating  to
 the  administration  of  any  property,  or
 any  autonomous  corporation.  So  far
 as  this  is  concerned,  two  adjournment
 motions  were  tabled  here  on  the  ex-
 plosions  in  Asansol  and  Hyderabad.
 Naturally,  the  hon.  Minister  was  not
 in  a  position  to  give  sufficient  details
 on  the  horrible  explosions  that  took
 place.  Whenever  such  information
 is  sought  to  be  given  to  the  House,
 because  at  an  earlier  stage  the  hon.
 Minister  wanted  time  to  collect  in-
 formation,  when  he  presents  a  report
 of  this  kind,  he  should  make  some
 observation  as  to  what  exactly  is  the
 cause  of  the  accident.  It  should  be  a
 summary  of  the  report,  which  gives
 the  details.  Whenever  matters  come
 up  before  this  House  by  way  of  ad-
 journment  motions,  if  the  Minister  1s.
 not  in  a  position  to  give  a  reply  then
 and  he  takes  time,  whenever  they  get
 some  more  information,  instead  of
 merely  putting  it  on  the  Table  of  the
 House,  I  would  urge  upon  them  to
 make  a  statement  as  to  what  exactly
 has  happened.  When  these  serious
 explosions  took  place  people  were
 naturally  agitated,  and  the  hon.  Min-
 ister  was  not  in  a  position  to  give  the
 information  then.
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 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  The
 reports  which  I  have  laid  on  the  Table
 of  the  House  today  contain  all  the  in-
 formation  ‘on  this  subject.

 Mr.  Speaker:  How  many  people
 died  in  each  case?

 Shri  K.  C.  Reddy:  The  report  of  the
 enquiry  committee  gives  al]  the  de-
 tails.  They  are  placed  on  the  Table
 of  the  House.  It  is  for  the  House  to
 decide  whether  they  would  like  to
 have  a  discussion  in  this  House.

 Shri  Braj  Raj  Singh  (Ferozabad):
 Have  you  now  come  to  know  how
 many  people  died?

 Mr.  Speaker:  With  respect  to  audit
 reports,  annual  reports  relat-
 ing  to  autonomous  corporations  etc.,
 they  stand  on  a  differing  footing  and
 in  such  cases  it  must  be  Ieft  to  the
 members  to  ask  for  discussion.  Other-
 wise,  the  report  stands  approved  as  it
 is.  But  with  respect  to  accidents
 etc.  in  respect  of  which  adjournment
 motions  and  other  motions  have  been
 brought  up  before  this  House,  if  the
 hon.  Minister  takes  time  to  give  some
 more  information,  beside  the  informa-
 tion  that  he  is  able  to  give  to  the
 house  in  the  report,  he  must  give  a
 summary  of  the  report  when  the
 places  the  report  on  the  Table  of  the
 House.  Otherwise,  the  House  would
 not  take  notice  of  it,  and  the  coun-
 try  would  not  take  notice  of  it,  even
 though  it  has  been  laid  on  the  Table.

 So,  I  want  «  different  procedure  to
 be  adopted  in  relation  to  matters  with
 respect  to  which  the  hon.  Ministers
 promise  to  supply  information  to  the
 House,  instead  of  merely  placing  a
 report  on  the  Table  of  the  House.
 They  must  also  give  a  summary  of
 the  report  relating  to  accidents  etc.
 This  procedure  may  be  followed  in
 future.

 Shri  Hem  Barua  (Gauhati):  The
 summary  of  the  report  should  be  read
 out  in  the  House.
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 Mr.  Speaker:  That  is  right.  Where-
 as  the  report  is  laid  on  the  Table,  the
 summary  should  be  read.

 Shri  K.  Cc  Reddy:  That  is  noted
 and  it  will  be  done.  Sofar  we  had
 been  following  the  same  procedure
 that  is  followed  with  regard  to  judi-.
 cial  and  other  enquiries  in  connection
 with  railway  accidents  from  time  to
 time.  That  has  been  followed  in  this
 case  also.

 Shri  Braj  Raj  Singh:  May  I  know
 the  number  of  deaths  in  each  case—
 Asansol  and  Hyderabad?

 Mr.  Speaker:  The  hon.  Minister
 does  not  have  a  summary  with  him
 Whenever  any  accidents  are  brought
 to  the  notice  of  the  House  relating  to
 any  Ministry  and  information  is
 sought,  if  the  Ministers  are  not  in-
 possession  of  the  information,  if  on  a
 future  date  they  lay  a  copy  of  the  re-
 port  on  the  Table,  the  House  would
 not  be  satisfied  with  that..They  have
 to  give  a  summary  of  what  happened,
 what  action  has  been  taken  to  pre-
 vent  recurrence  and  so  on,  in  addition
 to  placing  the  entire  report  on  the
 Table  of  the  House.

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 MINUTES  OF  SIXTEENTH  SITTING

 Pandit  Thakur  Das  Bhargava  (His-
 sar):  I  beg  to  lay  on  the  Table  the
 minutes  of  the  Sixteenth  sitting  of  the
 Committee  on  Government  Assur-
 ances  held  during  the  Ninth  Session.

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS

 MONUTES  OF  THE  SEVENTEENTH  SITTING

 Shri  Achar  (Mangalore):  I  beg  to
 lay  on  the  Table  the  minutes  of  the
 Seventeenth  sitting  of  the  Committee
 on  Absence  ‘of  Members  from  the  sit-
 tings  of  the  House  held  during  the
 Ninth  Session.
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 MESSAGES  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  messages  received  from  the
 Secretary  of  Rajya  Sabha:—

 qd)

 (2)

 ९3)

 ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Sugar  (Special  Excise  Duty)
 Bill,  1959,  which  was  passed
 by  the  Lok  Sabha  at  its  _  sit-
 ting  held  on  the  l7th  Decem-
 ber,  1959,  and  transmitted  to
 the  Rajya  Sabha  for  its  re-
 commendations  and  _  to  state
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the
 said  Bill.’
 ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Mineral  Oils  (Additional  Du-
 ties  of  Excise  and  Customs)
 Amendment  Bill,  1959,  which
 was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  l8th
 Devember,  1959,  and  _trans-
 mitted  to  the  Rajya  Sabha
 for  its  recommendations  and
 end  to  state  that  this  House
 has  no  recommendations  to
 make  to  the  Lok  Sabha  in  re-
 gard  to  the  said  Bill.’
 ‘In  accordance  with  the  pro-

 visions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Indian  Tariff  (Amendment)
 Bill,  1959,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting
 held  on  the  779  December,
 1959,  and  transmitted  to  the
 Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recommen-
 dations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill’

 329(Ai)  LS.D.—5."

 32.0  hrs.

 COMMITTEE  ON  SUBORDINATE
 LEGISLATION

 SEVENTH  REPORT
 Shri  Sinhasan  Singh  (Gorakhpur):

 I  beg  to  present  the  Seventh  Report
 of  the  Committee  on  Subordinate
 Legislation.

 ESTIMATES  COMMITTEE

 SixTy-EIGHTH,  SIXTY-NINTH  AND
 SEVENTIETH  REPORTS

 Shri  Dasappa  (Bangalore):  I  beg  to
 present  the  following  reports  of  the
 Estimates  Committee:

 (i)  Sixty-eighth  Report  on  the
 Action  taken  by  Government
 on  the  recommendations  con-
 tained  in  the  Thirty-ninth
 Report  of  the  Estimates  Com-
 mittee  (First  Lok  Sabha)  on
 the  Ministry  of  Defence—
 Bharat  Electronics  (Private)
 Limited,  Bangalore.

 (ii)  Sixty-Ninth  Report  on  the  Ac-
 tion  taken  by  Government  on
 the  recommendations  contain-
 ed  in  the  Fourth  Report  of  the
 Estimates  Committee  (Second
 Lok  Sabha)  on  the  Ministry

 ‘of  Education—Elementary
 Education.

 (iii)  Seventieth  Report  on  the  Ac-
 tion  taken  by  Government  on
 the  recommendations  contain-
 ed  in  the  Sixty-first  Report  of
 the  Estimates  Committee
 (First  Lok  Sabha)  on  the
 Ministry  of  Transport—Inland
 Water  Transport.

 Shri  T.  8,  Vittal  Rao  (Khammam):
 May  I  seek  a  clarification?  These  re-
 ports  were  submitted  to  the  House
 early  in  1957.  Now  we  are  at.  the
 fag  end  of  1959.  That  means  it  has
 taken  nearly  three  years.  Questions
 on  these  Estimates  Committee  tecom-
 mendations  are  not  admitted  because
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 {Shri  T.  8.  Vittal  Rao  ]
 the  Government  decision  is  not  made
 known,  or  the  Estimates  Committee’s
 decisions  on  the  revised  recommenda-
 tions  are  not  made  known.  Therefore,
 I  would  request  you  to  ask  the  Esti-
 mates  Committee  to  expedite  the  exa-
 mination  of  this,  or  allow  us  to  put
 questions  on  the  Estimates  Commit-
 tee’s  recommendations.

 Shri  Dasappa:  These  are  no!  re-
 ports  of  an  original  character.  These
 are  merely  about  the  action  taken  on
 the  recommendations  made  by  this
 Committee  which  have  gone  to  the
 Government.  Therefore,  it  takes
 some  time.  With  regard  to  some,  the
 recommendations  are  accepted;  with
 regard  to  others,  further  clarifications
 are  sought.  So,  there  is  some  amount
 of  time.

 As  regards  the  other  suggestion
 made  by  the  hon.  Member,  that,  of
 course,  is  left  to  your  good  self  whe-
 ther  to  allow  or  not  to  allow  ques-
 tions.

 Mr.  Speaker:  There  is  no  difficulty
 that  any  hon.  Member  need  feel  in  re-
 gard  to  this  matter.  As  soon  as  the
 Estimates  Committee’s  Reports  are
 placed  on  the  Table  of  the  House,  they
 may  read  them.  Quite  a  number  of
 recommendations  could  be  carried  out
 or  implemented  immediately.  Some
 others  may  be  long-term  recommenda-
 tions  which  have  to  be  carried  out
 later  on.  Therefore,  the  same  rule
 does  not  apply  to  every  one  of  these
 recommendations.

 Hon.  Members  will  look  into  this
 from  time  to  time.  Whatever  re-
 commendations  can  be  implemented,
 Govern:  t  is  impl  tin,  There
 may  be  delay,  but  if  hon.  Members
 find  after  a  reasonable  time  that  im-
 plementation  does  not  take  piace,
 they  are  entitled  to  put  questions  ‘as
 to  why  it  has  not  been  implemented.  I
 will  certainly  allow  them.  They  can
 even  now  look  into  this.

 AS  a  matter  of  ‘fact,  hitherto  the
 hon.  Minister  of  Parliamentary
 Affairs  used  to  make  a  statement  ‘to
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 the  House  that  such  and  such  recom-
 mendations  had  been  implemented.
 We  have  now  adopted  a  different  pro-
 cedure.  The  implementation  may
 not  be  implementation  in  full.  There-
 fore.  before  a  statement  is  made  here,
 I  have  advised  them  to  write  to  the
 Estimates  Committee  as  to  whatever
 has  b2en  implemented,  so  that  the
 Estimates  Committee  may  look  into  it,
 and  if  it  is  not  real  implementation,
 th>  ©  -timates  Committee  will  say  that
 this  is  no  implementation  at  all,  and
 write  back  to  them  and  satisfy  them-
 selves  that  the  implementation  really
 takes  place,  and  then  the  Estimates
 Committce  presents  the  report.

 rary

 Hon.  Members  will  read  it.  If  there
 is  any  delay  in  any  one  of  _  these
 matters,  I  will  certainly  allow  ques-
 tions  as  to  why  the  delay  has  occur-
 red.

 Shri  T.  B.  Vittal  Rao:  In  this  case
 three  years.

 Mr.  Speaker:  I  do  not  know.  Hon.
 Member  may  put  down  a  question.  If
 it  is  a  question  on  a  small  matter,  of
 course  I  may  not  allow.  If  itis  an
 important  matter,  I  will  certainly
 allow  all  those  questions.

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  No.  585

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  With
 ‘your  permission,  Sir,  I  beg  to  correct
 the  reply  given  to  supplementaries
 asked  on.  Starred  Question  No.  585  on
 the  4th  December  1959.

 During  the  course  of  supplementa-
 ries  on  the  question,  Shri  Harish
 Chandra  Mathur  .asked  as  under:

 “Is  it  not  a  fact  that  a  committee
 consisting  of  the  Cabinet  ‘Secretary,
 the  Finance  Secretary  and  a  repre-
 sentative  of  the  Comptreller  and
 ‘Auditor-General,  was  to  go  into  this
 matter,  and  mey  I  know  whether
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 they  have  given  any  thought  to  this matter?”

 to  which  I  replied  as  follows:

 “Yes,  Sir.  In  May  1959,  the  Prime Minister  did  appoint  a  committee  of
 three  officers  with  the  Cabinet  Sec-
 retary  as  Chairman.  They  went  into the  entire  question  and  it  was  de- cided  in  a  meeting  of  the  Cabinet
 Sub-Committee  that  a  small  Sub-
 Committce  of  the  Home  Ministry should  be  set  up  with  the  Director  of the  O.  &  M.  Division  as  Chairman, with  a  representative  of  the  Home
 Ministry.  Finance  Ministry  and  a
 representative  of  |  the  Comptroller and  Auditor-General.  That  com-
 mittee  went  into  the  entire  questian
 and  they  made  certain  re~ommenda-
 tions.  Meanwhile,  the  Pay  Commis-
 sion  was  also  going  into  the  entire
 question  of  the  service  conditions  of
 these  officers.  Therefore,  the  whole
 thing  has  to  be  amalgamated.”

 The  correct  position,  however,  is  that
 the  Prime  Minister  appointed  the
 committee  of  three  officers  with  the
 Cabinet  Sccretary  as  Chairman,  in
 May  955  and  not  in  May  1959.

 May  I  offer  a  clarification?  I  read
 that  rep.y  from  the  pad  and  I  remem-
 ber  to  have  read  1955.  I  think  it  was
 a  typing  error  which  just  by-passed
 my  notice  unfortunately,  and  it  was
 not  corrected  from  959  to  955  as  I
 should  have  corrected  in  the  proceed-
 ings.  Therefore  that  mistake  re-
 mained,  and  I  take  this  opportunity of  correcting  that  reply.

 Whatever  the  hon.  Member,  Shri
 Mathur,  has  referred  to  is  an  entirely
 different  question,  because  this  com-
 mittee  had  nothing  to  do  with  the
 comments  made  by  the  Comptroller
 and  Auditor-General  which  he  brought
 before  the  House.  This  committee
 ‘was  appointed  to  go  into  the  question
 which  from  my  reply  is  quite  clear.
 When  he  asked  that  question  about
 the  comments  which  the  Comptroller
 and  Auditor-General  had  made  about
 the  procedures  and  the  delay  in  the
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 Procedurés,  what  I  replied  was  that the  Finance  Ministry  had  already  re-
 plied  to  the  Auditor-General  and  that
 necessary  action  was  being  taken.
 That  should  not  be  confused  with
 this.

 Shri  Harish  Chandra  Mathur  rose—
 Mr.  Speaker:  Is  there  s.ill  any  con-

 fusion?

 Shri  Harish  Chandra  Mathur  (Pali):
 It  makes  a  world  of  d.fference  when
 one  says  that  the  committee  was  ap-
 pointed  in  959  and  when  one  says
 that  the  committee  was  appointed  in
 1955.  And  nothing  has  been  done
 during  the  four  years.  As  a  mater  of
 fact,  one  expects  to  get  a  rea  ex-
 planation  as  to  how  this  committee  has
 been  engaged  all]  these  four  years.  I
 could  have  understood  if  it  was  re-
 ferred  to  the  Pay  Commission  and  all
 that.  I  wonder  if  the  hon.  Deputy
 Minister  has  gone  into  the  document
 which  was  referred  to  by  me.  Asa
 matter  of  fact,  the  Auditor-General.

 Mr.  Speaker:  I  am  not  going  to
 ‘allow  a  discussion  on  this  matter.  As
 I  understand  i‘,  the  hon,  Minister  read
 out  955  for  1959.  If  it  is  1955,  four
 years  have  elapsed;  if  it  is  1959,  then
 not  even  one  year  has  elapsed,  and
 therefore,  all  the  supplementaries
 would  be  out  of  order  as  to  why  there
 has  been  delay  and  so  on.  Now  the
 whole  thing  stands  corrected.

 Shri  Tangamani  (Madurai):  The
 actual  position  is  that  the  original  re-
 ply  was  959  and  the  corrected  reply
 is  1955.  Therefore,  the  question  arises
 what  has  happened  since  1955.

 Mr.  Speaker:  What  is  the  correct
 ‘position?

 Shrimati  Tarkeshwari  Sinha:  This
 committee  was  appointed  in  1955,  but
 due  to  a  typing  mis‘ake,  it  was  left
 as  959  in  the  proceedings,  and  there-
 fore  I  take  this  opportunity  of  correct-
 ing  it.  From  the  reply  you  will  notice
 that  this  committee  could  not  have
 ‘been  appoin‘ed  in  May,  059  because
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 (Shrimati  Tarkeshwari  Sinha.}
 I  had  referred  to  the  Pay  Commission
 which  had  been  constituted  mean-
 while.

 Mr.  Speaker:  Now  it  is  clear.  The
 committee  was,  in  fact,  appointed  in
 1955.  The  hon.  Minister  inadvertantly
 referred  to  it  as  1959.  There  is  no
 quarrel  now.

 Hon.  Members  want  to  know  why
 there  has  been  so  much  delay  from
 955  to  1959.  I  will  allow  the  hon.
 Member  to  put  a  supplementary  ques-
 tion.

 Shri  Harish  Chandra  Mathur:  This
 committee  was  apointed  to  eliminate
 delays,  and  if  the  committee  itself  de-
 lays  like  this  from  955  to  1959,  we
 do  not  know  what  has  happened.
 There  are  two  questions  which  I  want
 to  refer  to.

 Firstly,  how  is  this  period  of  four
 years  explained,  when  a  yerson  like
 the  Comptroller  and  Auditor-General
 had  written  a  strong  letter  to  the
 Prime  Minis‘er  himself  about  these
 irritating  delays  and  all  that?

 Secondly,  the  Auditor-General  has
 very  recently,  only  during  the  last
 three  months,  referred  again  to  this
 matter.  It  may  also  be  explained  how
 that  committee  is  different  from  this
 committee.

 Mr.  Speaker:  What  is  this  delay  of
 four  years  due  to?

 Shrimati  Tarkeshwari  Sinha:  This
 committee  went  into  the  entire  ques-
 tion  of  what  delay  is  taking  place,  im-
 provement  of  procedure  and  o‘her
 things.  Meanwhile  the  Pay  Commis-
 sion  was  also  appointed  and  it  was
 in  their  terms  oO”  reference  also  to  go
 into  the  entire  question.  So,  actually
 when  this  committee  concluded  ite
 deliberations,  the  report  did  not  come
 out  and  the  whole  thing  was  amalga-
 mated  with  the  working  of  the  Pay
 Commission.  We  were  awaiting  the
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 final  report  of  the  Pay  Commission  to
 look  into  the  entire  question  in  a
 different  manner’  al.ogether  as  the
 Pay  Commission  would  have  thought.
 Therefore,  we  amalgamated  the  re-
 commendations  of  that  committee  with
 the  recommendations  of  the  Pay  Com-
 mission  and  wanted  to  see  the  whole
 thing  in  one  perspec‘ive,  with  both
 these  things  taken  together.

 Shri  Harish  Chandra  Mathur:  Now
 that  the  report  of  the  Pay  Commission
 is  out,  will  the  Deputy  Minister  te'l  us
 what  is  there  in  the  report  of  the  Pay
 Commission  which  relates  to  this
 matter?

 Mr.  Speaker:  Evidently,  the  hon
 Member  wants  to  say  that  the  Pay
 Commission  has  not  referred  to  this

 Shri  Tyagi:  That  is  what  she  is  try-
 ing  to  avoid.

 Mr.  Speaker:  as  to  how  de-
 lays  are  occurring  and  how  they  could
 be  eliminated.

 Shri  Harish  Chandra  Mathur:  What
 is  there  in  the  Pay  Commission’s  re-
 port  which  relates  to  this  matter?

 Shrimati  Tarkeshwari  Sinha:  The
 Pay  Commission  has  gone  into  the
 question  of  improvement  in  the  pro-
 eedures  and  working  conditions,  and,
 therefore,  all  that  matter  is  under  ex-
 amination  by  Government.

 Shri  Tangamani  rose—

 Mr.  Speaker:  This  is  al]  that  can  be
 allowed  in  answer  to  a  question.  Hon.
 Members  may  refer  to  all  these  mat-
 ters  while  discussing  the  Pay  Com-
 mission’s  report.  This  is  a  that  the
 Deputy  Minister  has  to  say  in  reply.
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 MOTOR  VEHICLES  (AMENDMENT)

 BILL
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Motor  Vehicles  Act,  1939,  be
 taken  into  consideration”.
 The  Motor  Vehicles  Act,  1939,  ex-

 cept  Chapter  VIII  thereof,  came  into
 force  on  Ist  July,  939  in  what  were
 then  known  as  the  Provinces  of
 India.  Chapter  VIII  relates  to  com-
 pulsory  insurance  of  motor  vehicles
 against  third  party  risks.  Chapter
 VIII  was  brought  into  force  in  the
 said  Provinces  on  Ist  July,  1946.  This
 Act  itself  was  extended  to  Part  B
 States  under  the  Part  B  States  (Laws)
 Act,  95l,  with  effect  from  Ist  April,
 95l.  Chapter  VIII  was  extended  to
 these  States  on  29th  October,  +1956,
 except  to  the  former  State  of  Tra-
 vancore-Cochin.  It  was  not  considered
 necessary  to  extend  this  Act  to  the
 Travancore-Cochin  State,  because,  at
 that  time,  the  Ministry  of  Finance
 had  under  their  consideration  the
 question  of  taking  over  the  entire
 insurance  business,  It  was,  therefore,
 thought  proper  to  allow  the  State
 Government  to  continue  to  do  the
 business,  till  a  broad  decision  on
 policy  was  taken  in  the
 Though  the  consideration  of  the
 matter  has  now  been  deferred  for
 some  time,  it  has  been  considered
 proper  to  maintain  the  status  quo  for
 the  present.

 Meanwhile,  States’  reorganisation
 has  taken  place,  and  under  the  States
 Reorganisation  Act,  1956,  a  new  State
 of  Kerala  has  come  into  being,  com-
 prising  a  major  portion  of  the  former
 Travancore-Cochin  State  plus  the
 Malabar  area  of  the  Madras  _  State,
 excluding,  of  course,  the  islands  and
 the  Kasergod  taluk  of  the  present
 Mysore  State,  that  is,  the  taluk  which
 has  now  been  transferred  to  the
 Mysore  State  from  the  Malabar  dis-
 trict.  Some  portions  of  the  former
 Travancore-Cochin  have  been  trans-

 ferred  to  the  State  of  Madras,

 matter.
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 Under  section  9  of  the  States  Re-
 organisation  Act,  1956,  any  law  in
 force  in  the  States  immediately  before
 the  reorganisation,  was  to  continue  to
 be  in  force  until  otherwise  provided
 for  by  a  competent  legislature  or  other
 competent  authority.  The  result  has
 been  that  two  sets  of  laws  are  in  oper-
 ation  in  the  same  State,  in  respect  of
 insurance  of  motor  vehicles  against
 third  party  risks  in  different  parts  of
 the  State.  It  is  desirable  that  each
 State  should  have  a  uniform  law  on
 the  subject.

 It  is  obvious  that  Chapter  VIII  of
 the  Motor  Vehicles  Act,  1939,  is  in  force
 in  the  Ma‘abar  port  of  the  present
 Kerala  State.  Similarly,  Chapter  VII
 of  the  Travancore-Cochin  State  Motor
 Vehicles  Act,  25  is  in  force  in  the
 part  of  the  territory  which  has  been
 transferred  from  the  Kerala  State  or
 from  the  former  Travancore-Cochin
 8tate  to  the  Madras  State.

 So,  in  order  to  achieve  uniformity
 in  law  on  the  subject,  so  far  as__  this
 particular  question  of  insurance  of
 motor  vehicles  against  third  party
 risks  is  concerned,  we  have  decided,
 ard  we  have  thought  it  proper,  to  bring
 forward  the  necessary  legislative
 measure  for  the  purpose.  This  Bill
 is  designed  to  achieve  that  object.
 The  effect  of  this  Bill,  when  passed,
 would  be  that  Chapter  VIII  of  the
 Motor  Vehicles  Act,  1939,  will  apply
 to  the  whole  of  the  territory  of  the
 State  of  Madras,  and  Chapter  VII  of
 the  Travancore-Cochin  Motor  Vehicles
 Act,  1125,  will  be  in  force  throughout
 the  territory  of  Kerala.  It  is  provided
 that  whenever  Chapter  VIII  is  decided
 to  be  extended  to  the  Kerala  State
 as  a  whole,  it  can  be  done  by  a  neces-
 sary  announcement  in  the  official
 gazette.

 I  think  this  is  a  non-controversial
 measure.  It  is  a  measure  which  is  of  a
 consequential  nature,  following  in  the
 wake  of  the  States’  reorganisation,  and
 hence  I  think  it  would  be  readily
 accepted  by  the  House.

 Sir,  I  move.
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 Mr.  Speaker:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Motor  Vehicles  Act,  1939,  be
 taken  into  consideration”.

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 ५  t  clause  2  stand  part  of  the
 Bir”.

 The  motion  was  adopted,

 Clause  2  was  added  to  the  Bill.

 Clause  3  was  added  to  the  Bill.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shri  Raj  Bahadur:  I  beg  to  move:

 “That  the  Bill  be  passed”.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.

 19-27  hre.

 MOTION  RE:  COAL  MINES  RESCUE
 RULES

 Mr.  Speaker:  The  House  will  take  up
 consideration  of  motions  for  modifica-
 tion  of  the  Coal  Mines  Rescue  Rules,
 ‘1559.  The  time  allotted  for  this  is  2
 hours.

 Who  are  the  hon.  Members  who
 want  to  participate  in  this  discussion?
 Shri  S.  C,  Samanta  has  tabled  some
 motions.  But  he  is  absent.  Then,  there
 is  Shri  T.  B.  Vittal  Rao.  Does  any-
 body  else  want  to  speak?  I  find  that
 there  is  none.  So,  I  shall  call  the  hon.
 Minister  after  Shri  T.  B.  Vittal  Rao
 finishes.  -s

 Shri  T.  B.  Vittal  Rao  (Khammam);
 But  where  is  the  Minister  in  charge?

 Mr.  Speaker:  Is  there  anybody  to
 teke  charge  of  this  item?
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 Coal  Mines  Rescue  6९90 Rules
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications (Shri  Raj  Bahadur):  I  am  taking charge,  for  the  present.
 Mr,  Speaker:  Has  he  been  instructed, or  is  he  taking  charge  voluntarily?
 Shri  Raj  Bahadur:  I  have  just  now

 been  instructed.

 Shri  Rane  (Buldana):  The  Minister
 in  charge  is  just  coming.

 Mr.  Speaker:  There  is  the  Whip,
 and  there  is  one  Minister  here.  So,
 there  are  sufficient  people  to  take
 note  of  the  points,  and  they  will  ans-
 wer.  The  Minister  in  charge  will
 come  and  answer.

 Shri  Raj  Bahadur:  I  shall  be  taking
 note  of  the  points.

 Shri  T.  B.  Vittal  Rao:
 move:

 I  beg  to

 Rule  3  [sub-rule  q@))
 (l)  This  House  recommends  that  in

 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6:h  August,
 1959,  in  clause  (i)  of  sub-rule  (l)  of
 rule  3,  for  the  word  “President”  the
 word  “Secretary”  be  substituted.  (8)

 {  “I  Rule  3[sub-rule  (2)]
 (2)  This  House  recommends  that  in

 the  Coal  Mines  Rescue  Rules,  +1959,  laid
 on  the  Table  on  the  6th  August,  1988, for  sub-rule  (2)  of  rule  3  the  follow-
 ing  be  substituted,  namely:

 “(2)  Election  and  term  of  office
 of  the  Chairman:  (i)  There  shall
 be  a  Chairman  for  the  Rescue
 Station  Committee  who  shall  be
 elected  by  the  members  of  the
 committee  from  among  themselves.
 He  shall  hold  office  for  a  period  of
 two  years.

 (ii)  As  soon  as  may  be  after  the
 constitution  of  the  Rescue  S'ation
 Committee  under  rule  3  a  meet-
 ing  of  the  committee  shall  be  eon-
 vened  by  the  Secretary  for  elect-
 ing  the  Chairman.  The  Secretary



 ७9  Motion  re:

 to  the  Government  of  India,  Minis-
 try  of  Labour  and  Employment
 shall  preside  at  such  meeting.

 (iii)  For  filling  up  8  casual
 vacancy  in  the  office  of:  Chai
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 Rules.  These  are  very  important,  for,
 after  nearly  twenty  years,  we  are  re-
 vising  these  rules.  I  am  very  glad
 that:  for  the  first  time,  representation
 is  given  to  the  coal-fields:  other  than
 Bengal-Bihar  coal-fields.  As  regards

 a  meeting  of  the  committee  shall
 be  convened  by  the  Secretary  and
 the  election  shall  be  held.  The
 Secretary  to  the  Government  of
 India,  Ministry  of  Labour  and
 Employment  shall  preside.”  (9)

 Rule  4  {sub-rule  (१)  ]

 (3)  This  House  recommends  that  in
 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1950,  in  sub-rule  (l)  of  rule  4,  for
 the  word  “three”  the  word  “two”  be
 substituted.  (10)

 Rule  5
 (4)  This  House  recommends  that  in

 the  Coal  Mines  Rescue  Rules,  +1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  in  rule  5,  wherever  it  occurs,  for
 the  word  “President”  the  word
 “Chairman”  be  substituted.  (1)

 Rule  5

 (5)  This,  House  recommends  that  in
 the  Coal  Mines  Rescue  Rules  1959,
 Jaid  on  the  Table  on  the  6th  August,
 1959,  in  rule  5,  for  the  words  “Chief
 Inspector”  the  words  “Secretary  to  the
 Government  of  India,  Ministry  of
 Labour  and  Employment”  be  substi-
 tuted.  (12)

 Rule  8

 (6)  This  House  recommends  that  in
 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 ‘1959,  for  rule  8,  the  following  be  sub-
 stituted,  namely: —

 8,  Powers  and  duties  of  the
 Chairman:  The  Chairman  shall
 preside  at  the  meetings.  In  his
 absence  one  of  the  members  may
 be  elected  by  the  Committee  to
 preside  at  that  meeting  only.”  (13)

 I  welcome  to  a  certain  extent  this
 revision  of  the  Coal  Mines  Rescue

 the  Singareni  coal-fields,  there  are
 25,000  miners  working  in  these  ceal-
 fields  in  Andhra  Pradesh;  there  are
 nearly  30,000  miners  working  in
 Madhya  Pradesh,  but  up  to  this  day,
 there  has  not  been  a  single  rescue
 station  there.

 Rescue  stations  and  rescue  squads
 play  a  very  important  part  in  this  min-
 ing  industry.  Whenever  an  _  accident
 takes  place  or  accidents  like  explo-
 sions,  fire  or  flooding  take  place  in  the
 mines,  those  personnel  who  are  train:
 ed  in  this  rescue  work  can  go  and
 rescue  the  people.  It  has  happened  in
 our  country  that  these  rescue  men
 could  save  some  lives.  When  one  of
 the  coal  mines  was  flooded  in  1957,
 some  men  had  been  saved,  and  it  was
 amazing  to  find  after  a  lapse  of  l
 days  ‘hat  some  9  70  76९75  were  brought
 to  the  surface  alive.  There  are  ins-
 tances  in  foreign  countries  where
 people  were  rescued  even  after  the
 lap-e  of  5—2i  days  from  coal  mines.
 Rescue  work  in  our  country  is  im  a
 very  infant  stage.  I  do  not  know  why
 Government  have  not  given  enough
 importance  to  this  work.  If  you  read
 the  annual  report  presented  to  us  only
 a  few  days  ago,  you  find  there  are
 only  two  rescue  stations  in  India.  One
 is  in  Dhanbad  and  the  other  at  Sita-
 rampur  in  the  Raniganj  coal  field.  The
 number  of  workers  trained  in  this
 work  is  very  low.  That  is  about  1,000,
 to  1,300.  If  you  take  the  whole  mining
 Population  in  the  coal  fields,  it  is
 3,70,000,

 Mr.  Speaker:  In  all  coal  fields  in
 India?

 Shri  T.  B,  Vittal  Rao:  Yes.
 So  there  is  much  to  be  done,  During

 my  trip  to  Poland,  I  visited  some  of
 the  rescue  stations  there.  I  found  the
 number  of  the  apparatuses  and  the
 number  of  personnel  in  charge  far  far
 greater.  Not  only  that.  Sufficient
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 {Shri  T.  8.  Vittal  Rao]
 emphasis  is  being  given  to  rescue  work.
 This  is  one  aspect.  Rescue  squads  go
 tn  when  an  accident  takes  places  and
 rescue  people  who  are  behind  the  fire
 or  have  been  trapped  in  mines.

 There  is  one  more  important  aspect
 which  this  rescue  squad  can  attend  to.
 That  is  to  extinguish  the  fire  or,  if
 there  is  any  gas,  see  that  the  gas  is
 diluted  and  sent  out.  They  are  spe-
 cially  trained  for  this  work.  If  there
 are  not  trained  personnel,  the  fire  may
 spread  or  the  gas  may  increase.  This
 has  been  occurring.  I  am  glad  that  in
 the  last  report,  it  has  been  men‘ioned
 that  our  rescue  stations  squad  were
 able  to  retrieve  the  Porbellia  colliery
 which  was  sealed  for  mining  opera-
 tions  for  well  over  3  years.  This
 mine  contains  40  million  tons  of
 metallurgical  coal,

 In  our  country,  there  is  a  huge
 shortage  of  me‘allurgical  coal.  With
 the  three  steel  plants  going  into  opera-
 tion  and  with  the  expansion  of  the  two
 in  the  private  sector,  we  are  going  to
 face  a  shortage  of  metallurgical  coal.
 In  this  situation,  the  rescue  squad
 going  in  and  retrieving  the  Porbellia
 colliery  is  a  very  noteworthy  thing.

 Only  the  other  day  7  along  with  the
 Minister  and  one  or  two  MPs  saw  a
 fire  in  one  of  the  mines.  That  was  in
 the  Bowrah  colliery.  This  also  is  a
 mine  which  contains  very  good  coal,
 metallurgical  coal.  It  was  burning
 and  the  flames  and  smoke  could  be
 seen  for  several  miles.

 Therefore,  I  need  not  elaborate  the
 importance  and  significance  of  these
 rescue  stations.  For  the  first  time,
 in  these  revised  rules,  representation
 is  being  to  Singareni  coal  fields.
 But  there  are  no  rescue  stations  es-
 tablished  as  yet  either  in  Madhya
 Pradesh  coal  fields  or  in  the  Singareni
 coal  fields.  I  ask  the  Minister  when
 these  rescue  stations  are  going  to  be
 established  in  these  areas  which  have
 been  neglected,  though  mining  ope-
 rations  in  these  areas  have  been
 carried  on  for  the  last  60  years.

 Therefore,  I  strongly  urge  upon  the
 Minister  not  to  wait  until  the  2085  is
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 collected  until  funds  are  realised  for
 the  establishment  of  these  rescue
 s‘ations.  The  es  .ablishments  of  rescue
 stations  in  these  two  coal  fields  is  an
 immediate  necessity.

 We  need  not  wait  for  funds  to  be
 collected  by  the  levy  of  the  cess.
 Afterwards,  the  amount  that  has  been
 spent  in  the  establishment  of  these
 stations  could  be  adjusted  against  the
 cess  amount  realised.

 The  amount  which  we  collect  by
 levying  a  cess  of  “9  nP  on  every  ton
 of  coal  raised  is  not  very  sufficient.  It
 will  not  meet  the  expenditure  for  the
 establishment  of  these  rescue  stations.
 Last  year,  a  sum  of  Rs.  8h  lakhs  only
 had  been  collected  while  we  raised  in
 the  country  coal  worth  about  Rs.  70
 crores  according  to  the  revised  price.
 This  sum  is  very  insignificant  and  we
 may  not  be  able  to  establish  many
 more  rescue  stations.

 I  have  moved  some  amendments  to
 the  Coal  Mines  Rescue  Rules  which
 have  been  laid  on  the  Table  of  the
 House.  One  of  the  amendments  is  to
 the  effect  that  the  person  nominated  by
 the  Chief  Inspector  of  Mines  should
 not  be  the  Chairman  of  this  Rescue
 Stations  Commit‘ee  but  shall  be  the
 Secretary  to  the  Committee.  The
 Chairman  of  this  Committee  should
 be  one  who  should  be  elected  by  the
 members  who  have  been  nominated  or
 appointed  on  this  Committee.  The
 inspectorate  as  it  is  today,  as  every-
 body  knows,  does  not  consist  of  very
 talented  persons.  There  are  in  coal-
 fields  people  far  more  _  talented  in
 mining  engineering.  That  is  why  if
 the  person  nominated  by  the  Chief
 Inspector  of  Mines  is  made  Chairman
 of  the  Committee,  the  best  of  men
 will  not  be  appointed  to  this  Com-
 mittee  by  the  mining  managers’  asso-
 ciation  or  the  trade  unions  or  the
 owners  themselves.

 Therefore,  I  have  suggested  that  a
 non-official  should  be  the  Chairman  of
 this  Committee.  Recently  we  have
 seen  even  in  our  Zila  Parishads  that
 the  Collector  is  not  the  President.
 First  Government  ,  thought  that  the



 6595  Motion
 re

 Collector  should  be  the  President,  but
 subsequently  the  Act  was  amended
 and  a  non-official  made  Chairman.  The
 best  talented  person  should  be  the
 Chairman  of  the  Committee.

 Secondly,  a  non-official  should  be
 the  Chairman  of  the  committee  which
 is  to  operate  the  finances  running  to
 about  nearly  Rs.  8  lakhs.

 Then,  I  have  said  that  the  first
 meeting  to  be  convened  for  the
 purpose  of  the  election  of  the  chair-
 man  should  be  presided  over  by  a
 very  responsible  person;  and  that  res-
 ponsible  person,  I  have  put  down  as
 the  Secretary  to  Government.  In  this
 case  it  will  be  the  Secretary  to  the
 Ministry  of  Labour  and  Eployment.

 The  term  of  office  of  these  nomina-
 ted  members  or  those  appointed  is
 put  down  as  three  years.  I  want  it
 to  be  reduced  to  2  years.  This  is  very
 essen‘ial  in  view  of  the  fact  that  some
 representatives  of  some  organisations
 are  there  on  this  committee  who  do
 not  really  represent  labour  at  all.
 There  have  been  changes.  Therefore,
 if  the  term  is  kept  at  2  years,  once  in
 two  years  we  can  nominate  such  of
 those  persons  who  are  really  repre-
 sentatives  of  the  organisations  of  that
 particular  section  for  whom  represen-
 tation  has  been  provided  in  the  rescue
 rules.

 Some  of  the  amendments  are  mere
 procedural  matters.  If  my  amend-
 ment  is  accepted,  other  things  are
 merely  procedural,  how  a  vacancy  has
 to  be  filled  if  the  chairman  of  the
 Rescue  Station  Committee  resigns  and
 so  on  and  so  forth.

 If  my  amendments  are  accepted
 they  will  go  a  long  way  in  improving
 the  working  of  the  rescue  stations.
 It  will  also  enable  the  establishment
 of  rescue  stations  in  outlaying  coal-
 fields  which  are  not  there  now.  There-
 fore,  I  strongly  commend  my  amend-
 ments  to  the  House.  ,
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 Shri  8.  C.  Samanta  (Tamluk):  Sir,
 [  beg  to  move:

 Rule  3  [sub-rule  ())
 (l)  This  House  recommends  that  in

 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  in  clause  (i)  of  sub-rule  (l)  of
 rule  3,  the  words  “who  shall  be  the
 President”  be  omitted.  qQ)

 Rule  3  [new  sub-rule  (A)]

 (2)  This  House  recommends  that  in
 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  after  sub-rule  (l)  of  rule  3,  the
 following  sub-rule  be  inserted,  name-
 ly:—

 “(lA)  The  members  shall  elect  one
 of  their  members  as  President.”  (2)

 Rule  3  [sub-rule  (2)]
 (3)  This  House  recommends  that  in

 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  in  sub-rule  (2)  of  rule  3,  after
 the  words  “The  President”  the  words
 “in  consultation  with  the  members  of
 the  Committee”  be  inserted.  (3)

 Rule  8  [sub-rule  q))
 (4)  This  House  recommends  that  in:

 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  in  sub-rule  (l)  of  rule  18,  for
 the  word  “two”  the  word  “three”  be
 substituted.  (4)

 Rule  38A  [New]
 (5)  This  House  recommends  that  in

 the  Coal  Mines  Rescue  Rules,  1959,,
 laid  on  the  Table  on  the  6th  August,
 1959,  after  rule  38,  the  following  rule
 be  inserted,  namely:

 “838A,  Only  one  team  at  a  time  can
 be  sent  underground  but  the  Superin-
 tendent  of  the  Rescue  Station  or  any
 other  responsible  officer  in  the  absence
 of  the  Superintendent  can  send  an.
 additional  team  or  teams  if  he  is  satis-
 fied  that  the  circumstances  permit  and’

 हैं  require  it.  (5)
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 Rule  39  [new  sub-rule  (6)]

 (6)  This  House  recommends  that  in
 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  after  sub-rule  (5)  of  rule  39,
 the  following  sub-rule  be  added,  name-
 ly:—

 “(6)  Air  sampling  instrument
 shall  be  part  and  parcel  of  the
 breathing  apparatus  donned  by  the
 leader  of  the  brigade  who  shall
 take  air  samples.”  (6)

 Schedule

 (7)  This  House  recommends  that  in
 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  after  item  No.  (15)  of  Schedule
 I,  ‘he  following  item  be  added,  name-
 ly:—

 “16.  Two  portable  haldane  gas
 analysis  apparatus  or  the  like.  to
 be.  maintained  in  working  order.”
 (7)

 I  commend  my  amendments  for  the
 ‘consideration  of  Government.  As  you
 know,  the  Governmnt,  the  public  the
 coalminers  and  the  colliery  owners  are
 all  trying  to  avoid  accidents  in  coal
 mines  and  in  o  her  mines  also.  It  is
 true  that  prevention  is  better  than
 cure.  But,  when  something  happens
 we  must  try  to  do  our  best  to  lessen
 the  gravity  of  the  accident,

 In  England  in  1938,  in  the  report  of
 the  Royal  Commission  on  Safety  in
 Coal  Mines  it  was  suggested  that  in
 each  big  coal  mine  there  should  be
 some  rescue  organisation;  or  else,  with-
 in  an  area  of  7  or  0  miles,  all  the
 mines  joined  together  should  have
 some  organisation.  In  India  we  have

 pted  that  principle  and  we  had  2
 rescue  stations,  one  at  Dhanbad  and
 the  other  at  Sitarampur  which  cover-
 ed  the  whole  of  India.  But  now  we
 find  that  it  is  very  insufficient  and
 there  are  big  areas  in  distant  places where  such  arrangements  should  be made.  So,  we  are  glad  that  by  the
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 amendment  of  the  rescue  rules  Gov-
 ernment  hag  taken  the  decision  to
 open  other  rescue  stations  in  the  coun-
 try.

 Sir,  these  rules  have  been  framed
 under  the  rule-making  powers  of
 Government  under  the  Mines  Act.  The
 committee  used  to  choose  its  own
 Chairman  or  President.  But  now  it
 has  been  said  that  the  Chief  Inspector
 of  Mines  will  nominate  one  of  the
 inspec:ors  to  the  rescue  committee  and
 he  will  be  the  chairman.  I  think
 this  is  not  right.  I  would  request
 Government  to  give  thought  to  this
 and  restore  the  position  as  it  was.

 Different  interests  are  represented
 in  the  committee  and  why  should
 the  Chief  Inspec:or  of  Mines  whose
 responsibility  is  there  in  every  aspect
 of  the  Mines  Organisation  be  given
 the  power  to  nominate  the  chairman?
 I  have  no  objection  to  his  nominee
 being  there  on  the  committee,  because
 he  has  the  responsibili.y  for  the  whole
 thing.  But  other  sections  who  have
 been  represented  on  it  should  not  be
 debarred  from  being  chairman  of  the
 comittee.  I  would  like  to  know  from
 the  hon,  Minister  what  difficulties  be
 found  when  there  was  this  system  of
 electing  the  chairman  by  the  members
 of  the  committee.  If.  there  had  been
 any  difficulty  we  must  know  it.  But,
 from  our  point  of  view,  we  find  that
 the  organisation  was  going  on  well.
 The  procedure  that  was  there  should
 remain.  So,  I  have  given  an  amend-
 ment  to  the  effect  that  the  Chief
 Inspector’s  nominee  will  be  there
 but  the  members  of  the  committee
 will  elect  their  chairman  from  amongst
 themselves.

 My  second  proposition  is  this.  Now
 the  President  shall  appoint  a  person  to
 act  as  the  Secretary  of  the  com-
 mittee.  But  I  propose  that  the  Presi-
 dent,  in  consultation  with  the  com-
 mittee,  shall  appoint  this  Secretary.

 Then  my  suggestion  ig  that  in  18(1),
 not  less  than  three  competent  ins-
 tructors  including  the  Superintendent
 shall  be  employed  at  each  rescue
 station  to  train,  the  rescue  workers.



 6599  Motion  re:

 Whenever  a  superintendent  is  absent
 from  office  the  compe:ent  instructor
 who  ig  there  has  to  act  as  superinten-
 dent.  If  there  be  only  two  competent
 instruc‘ors,  when  the  superintendent  is
 absent  the  training  work  will  suffer.

 256  hrs.

 (Panprr  THAKUR.  Das  BHARGAVA  in  the
 Chair.]

 That  is  being  felt  by  the  organisation.
 If  there  is  to  be  not  less  than  two,
 generally  two  are  appointed.  I  would
 therefore  request  the  hon.  Minister  to
 put  it  at  not  less  than  three  so  that
 the  organisation’s  work  will  not
 suffer.  I  am  referring  to  rule  ‘18(1)
 which  says  that  not  less  than  two
 competent  ins  ructions,  including  the
 superintendent,  shall  be  employed.  If
 there  are  two  competent  instructois
 including  the  superin‘endent  and  if  the
 superintendent  is  forced  to  be  absent,
 there  will  be  only  ‘he  other  person
 who  will  be  the  superintendent  and
 there  will  be  none  to  give  instructions.
 Because  of  my  practical  experience,  I
 am  suggesting  this  amendment.

 I  want  to  add  one  new  section  38  (A).
 My  amendment  Nv.  5  reads:

 “Only  one  team  at  a_  time  can
 be  sent  underground  but  the
 Superintendent  of  the  Rescue
 Station  or  any  other  responsible
 officer  in  the.  absence  of  the  Supe-
 rintendent.  can  send  an  additional
 team  or  teams  if  he  is  sa‘isfied
 that  the  circumstances  permit  and
 require  it.”

 In  the  Chinakuri  accident,  we  find
 that  at  9.45  p.m.  there  was  the  acci-
 dent  and  at  0.45  p.m.  the  rescue  ‘eams
 began  to  come.  At  least  two  parties
 were  present  and  then  the  other
 parties  came.  But  only  one  party
 was  sent  down.  The  occasion  may
 demand  that  two  or  three  parties
 should  go  to  different  quarters  in
 search  of  persons.  There  may  be  a
 necessity.  According  to  the  rules
 framed  one  party  can  be  sent.  That
 party  will  come  back  and  the  other
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 party  will  go.  The  accident  took  place
 at  9.45  P.M.  and  the  rescue  work  was
 completed  at  4  a.m.  Within  this  time
 only  three  parties  could  enter.  I
 would  like  that  power  should  be  given
 to  the  superintendent  or  the  officer  in-
 charge  of  the  mine  there  to  use  his
 discretion  to  send  more  than  one  team
 at  a  time  if  circumstances  require  it.

 I  now  come  to  my  amendment  No.  6
 which  is  for  the  additional  of  a  new
 sub-rule  (6)  to  rule  39.  It  is  also
 my  experience  that  in  courts  they  ask
 why  sample  of  air  was  not  taken
 when  the  re-cue  party  went  under-
 ground.  Therefore,  I  say  here  that
 air  sampling  instrument  shall  be  part
 and  parcel  of  the  breathing  apparatus
 donned  by  the  leader  of  the  brigade
 who  shall  take  air  samples.  When
 the  leader  goes  underground  with  his
 party  in  search  of  persons  they  should
 automaticaliy  take  air  samples  so
 that  after  examining  that  the  next
 step  can  easily  be  taken.

 In  the  schedule  I  wanted  to  add
 this  and  my  amendment.  No.  7  to  the
 schedule  reads:

 “16,  Two  portable  haldane  gas
 analysis  apparatus  or  the  like  to
 be  maintained  in  working  order.”

 They  should  be  in  the  rescue  station.
 It  is  very  necessary.  So,  I  request
 that  this  should  be  taken  up.

 Over  and  above  this  rescue  orga-
 nisation,  its  work  and  other  things,
 some  researches  should  be  done  in  the
 Centra]  Institute  of  Mines  tu  see  how
 accidents  can  be  avoided  besides  see-
 ing  how  rescue  work  could  be  done
 when  accidents  happen.  We  are  glad
 that  the  quality  and  the  number  of
 persons.  that  have  been  produced  in
 these  rescue  stations  are  really  high.
 I  had  an  opportunity  to  see  and
 examine  them  in  the  court.  In  the
 other  rescue  stations  that  are  going
 to  be  formed  in  different  parts  of  the
 country,  the  same  number  ct  persons
 should  be  trained.  Even  in  the  south
 or  extreme  east,  if  there  are  rescue
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 {Shri  8.  C.  Samanta]
 stations,  where  there  are  less  number
 of  mines,  I  would  request  Govern-
 ment  to  send  people  from  Benga]  and
 Bihar  there  to  have  training  so  that
 the  needs  of  the  rescue  organisations
 could  be  met.

 If  the  men  who  are  working  in  the
 mines  are  trained,  if  and  when
 accidents  happen  they  can  get  hold
 of  the  situation.  It  takes  one  hour
 or  more  for  the  rescue  party  to  reach
 the  mine  when  an  accident  happens.
 If  some  preliminary  work  is  being
 done  by  those  who  are  working  there,
 it  will  be  good.  I  am  glad  that  this
 system  has  been  taken  up  by  the
 Government  and  in  every’  mine,
 especially  big  and  moderate  mine,
 there  should  92९  sufficient  trained
 people  who,  at  the  time  of  the
 accident,  will  not  wait  for  the  help
 of  the  rescue  stations  but  they  will
 themselves  begin  to  work  according
 to  the  instructions  of  the  officer  res-
 ponsible  there.  That  arrangement  is
 being  done  and  we  hope  that  in
 future  every  big  mine  will  have  suffi-
 cient  number  of  trained  persons,
 trained  in  these  rescue  stations.  These
 rescue  stations.  can  produce  two
 brigades  or  three  brigades  at  the
 station;  they  can  also  give  training
 to  those  persons  who  are  sent  from
 different  mines  for  training  in  the
 rescue  station.  That  work  is  com-
 mendable  and  we  hope  that  in  the

 “near  future  every  coal  mine  will  be
 equipped  with  a  number  of  such
 persons  who  would  come  forward  and
 not  let  the  accidents  in  mines  do  that
 much  mischief  as  they  want  to  do.
 33  hrs.

 Sir,  I  hope  the  hon.  Minister  will
 give  thought  over  the  suggestions  I
 have  made  and  accept  them.

 Shri  Aurobindo  Ghosal  (Uluberia): Mr.  Chairman,  Sir,  the  Coal  Mines
 Rescue  Rules  of  939  were  very  much
 old  and  anti-dated  and  were  subject to  much  criticism.  The  present  rules are  certainly  an  improvement  over
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 the  old  rules,  but  still  there  are
 some  lacunae  as  pointed  out  by  the
 amendments  of  Shri  Samanta  and
 Shri  Vittal  Rao.

 Sir,  the  rescue  problems  are  inti-
 mately  connected  with  the  safety
 Issues  of  the  coal  mines  and  the
 magnitude  of  the  tragedies  of  these
 coal  accidents  can  be  reduced  if
 timely  rescue  operations  are  taken.
 Specially,  the  rescue  parties  are  to
 be  very  cautious.  They  arc  to  look
 after  the  safety  of  persons  involved
 in  the  accidents  and  also  their  own
 safety  during  the  rescue  operations.
 They  are  just  like  the  Fire  Brigade
 system.

 Firstly,  I  strongly  object  to  sub-
 rule  (l)  of  rule  No.  3  where  the
 Mine  Inspector  has  been  proposed  to
 be  the  President  of  the  Rescue  Station
 Committee.  My  objection  is  on  twu
 grounds.  Firstly,  the  Mine  Inspec-
 torate  is  too  inadequate.  We  are
 running  the  whole  show  with  the  staff
 depleted  by  50  per  cent.  A  Mine
 Inspector  cannot  even  inspect  a  mine
 once  in  three  years,  whatever,  of
 course,  might  be  the  reason.  Why
 are  you  saddling  this  inspector  with
 more  responsibility,  with  the  res-
 ponsibility  of  looking  after  the  rescue
 operations  which  is  more  time  absorb-
 ing  and  onerous?  Secondly,  rescue
 parties  not  only  do  rescue  operations
 but  they  also  serve  as  an  important
 agency  through  which  the  cause  of
 accidents  can  be  known  or  verified  to
 a  great  extent.  They  play  an  import-
 ant  role  in  the  enquiry  into  the  causes
 of  ignition  in  Chinakuri  accident.  As
 the  Mine  Inspector  might  be  one  of
 the  parties  to  the  accident,  he  should
 not  be  made  the  President  or  some
 other  responsible  person  whereby
 influence  can  be  exerted.

 In  this  connection,  I  would  like  to
 mention  one  thing,  that  if  you  could
 implement  the  old  safety  rules,  that
 is,  the  rules  which  are  in  existence,
 most  of  these  accidents  could  be
 avoided.  But  we  have  found  that
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 there  is  no  adequate  staff  to  imple-
 ment  the  old  rules,  the  old  “rescue
 rules  or  the  safety  rules  nor  is  there
 any  co-ordination  in  the  different
 departments  of  the  Labour  Ministry
 —the  Ministry,  the  Coal  Commis-
 sioner’s  Department  and  the  Mines
 Inspectorate.

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  Coal  Commis-
 sioner  is  not  under  the  Labour  Minis-
 try.

 Shri  Aurobindo  Ghosal:  In_  the
 Safety  Mines  Conference  representa-
 tives  of  all  these  different  depart-
 ments  were  quarrelling  in  the  con-
 ference  itself  and  iiffeiing  from  each
 other.  In  that  connection,  in  the  open
 session  of  the  Safety  Mines  Confer-
 ence  the  late  Shri  P.  C.  Bose  of
 Dhanbad  opined  that  it  would  be
 better  if  the  hon.  Minister  could  bring
 co-ordination  between  the  different
 departments  which  will  help  in  pre-
 venting  mine  accidents.  Therefore,
 that  co-ordination  is  also  lacking.  The
 suggestion  of  Shri  Samanta  should,
 therefore,  be  accepted.

 Regarding  Rule  No.  38,  there  is  no
 provision  as  to  how  many  teams  can
 be  sent  underground  for  rescue
 operations.  It  is  provided  that  at  a
 time  only  one  team  should  go  under-
 ground.  In  the  case  of  Chinakuri  also
 it  has  been  found  that  before  a  team
 came  up  another  team  was  _  sent
 down.  If  the  accident  is  wide-
 spread  and  is  a  very  dangerous  and
 serious  one,  the  Superintendent  of  the
 Coal  Mine  Rescue  Station  must  be
 authorised  to  send  two  teams  for
 rescue  operations.  This  was  decided
 jn  the  Chinakuri  Enquiry  also,
 because  two  teams  are  necessary  to
 have  proper  rescue  operations  curried
 out  if  the  accident  is  a  widespread
 one,  if  the  accident  has  been  on  a
 wide  scale.  lt  is  an  enabling  clause.
 That  power  should  be  given  to  the
 ‘Superintendent  so  that  he  can  send,
 if  he  thinks  fit,  a  second  team  for
 -reecue  operations  underground.
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 Lastly,  regarding  air-sampling
 instruments  I  have  to  say  something.
 Due  to  inadequate  samples  of  air  the
 Chinakuri  Enquiry  Committee  had  to
 suffer.  Therefore,  the  Judge  of  that
 Enquiry  has  on  page  2726  of  the
 Gazette  of  India  said  like  this:

 “As  to  the  second  ground  of
 criticism,  although  there  is  noth-
 ing  in  the  Coal  Mines  Rescue
 Rules,  939  which  govern  rescue
 operations,  to  indicate  that  only
 one  brigade  at  a  time  has  to  be
 sent  underground....etc.  etc.”

 That  is  regarding  sending  two  teams
 underground.  Regarding  air  samples
 on  page  2687  he  has  said  like  this:

 “This  statement  of  his  was  left
 unchallenged  in  his  lengthy  cross-
 examination,  and  there  is  hardly
 any  reason  why.  it  should  not  be
 accepted.  It  would  certainly  have
 been  better  if  more  air  samples
 on  the  surface  had  been  taken
 and  if  more  samples  of  the
 underground  air  had  been  taken
 by  the  Rescue  Parties  or  others
 who  went  underground  after  the
 first  explosion.”

 Naturally,  an  amendment  in  that  line
 has  been  brought  by  Shri  Samunta
 and  it  should  also  be  accepted  by  the
 hon.  Labour  Minister.

 With  these  words,  Sir,  I  would
 request  the  hon.  Minister  to  accept
 the  amendments  brought  forward  by
 Shri  Samanta.

 Dr.  Melkote  (Raichur):  Mr.  Chair-
 men,  Sir,  the  amendments  brought
 forward  by  the  Government  at  this
 juncture  are  very  welcome  because
 they  improve  the  situation  from  what
 it  has  been  so  far.  Rescue  parties  are
 necessary  in  mines  for  various
 obvious  reasons.  There  is  the  sudden
 collapse  of  roof,  sudden  flooding  of
 mines,  sudden  emission  of  foul  gas
 and  due  to  non-ventilation  after
 explosives  are  used  people  take  in
 foul  gas  and  accidents  occur.  For  all
 these  and  other  causes  rescue  parties
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 have  got  to  be  sent  up.  They  should
 be  of  sufficient  number  and  the  num-
 ber  depends  upon  the  nature  of  the
 mine  itself.

 More  parties  may  be  necessary  and
 may  have  to  be  set  up  particularly
 in  268]  mines.  I  am  aware  of  one
 instance  in  the  Hatti  gold  mines.
 Even  in  gold  mines  accidents  of  this
 nature  occur.  I  remember  of  a  case
 where  five  or  six  persons  died  from
 poisonous  gas.  The  reason  there  was
 that  an  explosive  was  used  as
 detonator,  foul  gas  was  emitted,  in-
 sufficient  ventilation  was  caused  and
 when  people  went  down  they  inhaled
 that  foul  gas  and  succumbed.  By  the
 time  the  rescue  party  went  down
 they  died.  People  were  actually
 afraid  whether  they  could  go  in,
 because  they  did  not  know  what
 would  happen  to  them.  प्रा.  such
 things  length  of  time  takes  place  and
 even  if  rescue  was  possible  it  was
 made  impossible  because  people  did
 not  know  the  source  of  danger.
 These  and  other  causes  have  led  the
 Government  to  set  up  these  bodies.
 It  is  the  duty  of  the  inspectorate  to
 see  from  day  to  day  that  every  aspect
 of  the  rules  in  regard  to  the  safety
 in  mines  is  conformed  to  by  the
 management,  but  once  an  _  accident
 occurs  it  should  not  be  the  inspec-
 torate  as  such  which  should  take  up
 the  matter,  because  it  inspects  the
 mines  and  after  finding  it  all  right
 and  making  a  report,  it  is  difficult
 for  them  to  proceed  in  the  case  of
 accidents.  So,  it  becomes  the  func-
 tion  of  the  rescue  parties  not  merely
 to  rescue  those  who  have  been  aftect-
 ed  but  to  bring—and  they  do  bring—
 very  valuable  information  to  the
 surface.  If  they  are  subjected  to  the
 service  rules,  there  are  to  be  under
 the  inspectorate,  and  naturally  the
 evidence  that  they  would  give  will
 be  vitiated.  Therefore,  the  rescue
 party  should  be  a  separate  organisa-
 tion  by  itself.  These  parties  should
 be  in  sufficient  numbers  and  the
 evidence  that  they  adduce  should  be
 untampered.
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 While  welcoming  this  e,  i
 feel  that  a  resuce  party  in  sufficient
 numbers  should  be  set  up  and  the
 operation  of  this  Act  should  be  made
 applicable  even  to  such  mines  as  the
 Hatti  gold  mines  ang  other  mines
 where  the  depth  may  be  sufficient  to
 cause  accidents  that  are  prevalent  in
 the  country.  When  the  accidents
 occur,  it  is  difficult  to  imagine  that
 the  people  will  be  bold  enough  to
 volunteer  themselves  to  work  there,
 unless  they  know  that  if  something
 happens  there  is  sufficient  attempt  on
 the  part  of  the  company  and_  the
 Government  to  rescue  the  miners
 from  out  of  the  disaster.  I  would,
 therefore,  commend  to  Government
 the  idea  of  enlarging  the  scope  of
 this  Act  so  that  it  could  operate  in
 respect  of  other  mints  in  the  country.

 Shri  Abid  Ali:  I  am  thankful  to
 the  hon.  Members  who  have  parti-
 cipated  in  this  discussion  and  have
 given  the  benefit  of  treir  experiences
 in  the  coal  fields  and  particularly  to
 the  hon  Member  from  West  Bengal,
 Shri  S.  C.  Samanta,  for  the  help
 which  he  has  given  to  the  committee
 for  some  years.  He  was  good  enough
 to  accept  our  request  to  work  on  the
 committee  of  enquiry  about  which  he
 made  a  reference,  and  there  too  he
 was  of  considerable  assistance  to  the
 court.  Since  then  he  has  been  taking
 a  keen  interest  in  the  avoidance  of
 accidents  in  mines  by  giving  us  sug-
 gestions  from  time  to  time.

 Some  hon,  Members  have  mixed  the
 two  things—accidents  in  mines  and
 rescue  operations.  These  are  quite
 separate  departments,  so  to  say,
 although  they  are  very  much  inter-
 connected  and  interdependent.  The
 hon.  Member  who  made  a  reference
 to  the  accident  enquiry  committee
 said  that  the  person  who  is  connect-
 ed  with  the  inspectorate  should  not
 be  allowed  to  preside  on  these  com-
 mittees  because  he  is  the  party  con-
 cerned.  As  I  have  said  earlier,  these
 are  separate  functions  and  whatever
 may  be  the  cause  of  the  accident, °
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 after  the  accident,  everyone  is  very
 much  anxious  and  active  in  the  area
 to  rescue  those  who  are  entrapped  or
 to  extinguish  the  fire  and  take  part
 in  other  rescue  operations.

 Reference  was  made  to  accidents
 and  to  the  working  of  this  depart-
 ment,  although  they  are  very  much
 unconnected  with  this  particular  dis-
 eussion.  Perhaps  hon.  Members  are
 under  some  misapprehension  because
 ‘some  people  say  that  accidents.  in
 mines  are  increasing.  This  year  has
 been  somewhat  a  good  year  because
 of  the  kindness  of  God  and  because
 in  the  history  of  Indian  mining—so
 far  as  the  records  up  to  date  are  con-
 cerned—we  have  the  least  number  of
 persons  who  have  died  this  year
 because  of  the  accidents  in  mines.

 Let  me  compare  our  mining
 accidents  with  the  position  obtaining
 in  other  countries.  I  have  the  hgures
 for  Canada,  France,  Germany,  Japan,
 United  Kingdom,  United  States  of
 America  and  Africa.  The  maximum
 is  that  of  Canada  with  2°65  per
 thousand  workers.  The  death-roll  is
 2°65  per  thousand.  The  minimum  is
 in  the  United  Kingdom.  It.is  0°62.
 The  figure  for  India  is  0°72.  So,  we
 are  the  second  best  in  the  world,  and
 still  some  Members,  in  their  enthus-
 jasm  to  criticise  the  department,  tor-
 getting  the  figure  which  they  general-
 ly  come  across  and  the  informauon
 which  we  also  supply  from  time  to
 time,  say  that  accidents  are  increas-
 ing  and  that  the  working  of  the
 mines  department  is  not  very  satis-
 factory.  I  hope  that  they  will  take
 some  lesson  from  these  figures  and
 will  be  kind  enough  to  the  depart-
 ment  which  {fs  certainly  doing  very,
 very  godd  work.

 Shri  D.  C.  Sharma  (Gurdaspur):
 From  where  can  they  get  these
 figures?

 Shri  Abid  Ali:  They  have  to
 expiain.  May  be  in  dream!  With
 regard,  to  the  suggestions  which  have
 been  made,  particularly  about  the
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 appointment  of  the  chairman,  thts
 particuiar  section  is  in  operation
 since  1939.  Up  to  this  time,  we  have
 no  restrictions  about  the  election  and
 every  time  the  inspector  has  been
 elected  as  the  chairman.  There  was
 not  even  one  year  when  there  was
 any  suggestion  for  electing  any  other
 person  except  the  inspector.  ‘Taking
 the  clue  and  the  advantage  of  this
 experience  and  also’  the  necessity
 wnen  public  funds  are  expected  to
 be  spent,  we  have  provided  that  there
 should  he  an  official  chairman.  This
 Ss  au  additional  reason.  But  tne
 main  reason  is  that,  since  939  up  to
 this  time—these  20  years—not  even
 on  one  occasion  was  a  non-official
 elected  as  chairman.  Therefore,  the
 persons  who  are  appointed  in  the
 committee  themselves  feel  the  neces-
 sity  of  having  an  official  chairman
 aud  we  are  only  acknowledging  the
 pxisting  fact.

 About  the  suggestion  that  it  should
 be  for  two  years  and  _  no’  three,
 because  if  the  trade  unionists  or
 other  persons  representing  other
 organisations  are  apvointed,  they
 may  lose  their  representative  charac-
 ter,  I  may  say  that  that  suggestion
 for  recalling  them  can  be  considered.

 3.8  hrs.

 (Mr.  Depury-Speakzr  in  the  Chair]
 But  it  takes  time  for  the  peopie,

 after  appointment,  to  get  themselves
 acquainted  with  the  working  of  this
 section.  So,  some  reasonable  time
 snould  be  allowed  to  them  to  gain
 experience.

 Shri  S.  C.  Samanta:  According  to
 the  coal  mines  regulations  and  rescue
 rules,  1989,  there  is  a  provision  tor
 ‘election.  “The  members  shall  etect:
 one  of  the  members  as  president”.  If
 he  was  not  appointed  by  the  Chief
 Inspector  of  ‘Mines

 Shri  Abid  Ali:  That  is  what  I  say.
 That  is  the  position.  He  is  elected,.
 ‘and  always  an  official  is  elected.  So,
 the  amendment,  as  I  said  earlier,  5s
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 only  acknowledging  the  existing  fact.
 No  non-official  up  to  this  time  nas
 been  elected;  in  spite  of  the  power
 having  been  vested  in  the  committee
 to  have  their  own  chairman  elected,
 they  have  elected  an  official.  The
 additional  reason  that  I  have  sub-
 mitted  is,  where  these  funds  are.

 Shri  S.  C.  Samanta:  Then  where
 does  the  necessity  arise  to  appoint
 one?  Let  it  remain  as  it  is.

 Shri  Abid  Ali:  Because  of  this
 additional  reason,  no  one  is  appoint-
 ed.  I  am  repeating.

 About  co-ordination,  some  officers
 were  mentioned.  I  interrupted  and
 said  that  we  are  not  connected  with
 it  and  they  are  not  under  the  Labour
 Ministry.  All  the  departments  which
 are  working  under  the  Labour  Minis-
 try  have  got  co-ordinated  working
 through  the  Labour  Ministry  itself.
 In  case  any  particular  defect  has
 come  to  the  notice  of  hon.  Members,
 they  will  be  obliging  us  by  pointing
 it  out  the  same  and  we  shall  be  very
 glad  to  look  into  it  and  do  whateva:
 is  necessary  for  ensuring  proper,
 effective  and  useful  co-ordinated
 working.

 A  suggestion  was  made  _  that
 workers  should  be  trained.  It  is  a
 very  good  suggestion.  This  was  also
 mentioned  at  the  safety  conference.
 Certainly  we  shall  take  it  up  with
 all  earnestness  and__  seriousness,
 because  those  who  are  actually  in  the
 mines  should  know  how  to  rescue
 themselves,  how  to  avoid  accidents
 and  if  accidents  occur,  how  to  mini-
 mise  their  severity.

 I  am  glad  that  hon.  Members  have
 appreciated  that  this  department  is
 doing  good  work  and  have  felt  the
 necessity  of  its  expansion.  We  desire
 to  increase  the  present  cess  and  make
 it  19  nP  or  2  nP,  so  that  it  may
 have  more  income.  Hon.  Members
 have  been  suggesting  that  its  opera-
 tions  should  also  expand,  both  so  far
 as  the  area  and  the  place  where  it  is
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 working  are  concerned.  The  inten-
 tion  is  to  have  more  rescue  stations
 and  I  hope  that  this  proposal  also  will
 materialise  soon.

 There  is  an  amendment  about  the
 nomination  of  the  Chairman  and
 there  are  certain  other  consequential
 amendments  to  it.  As  I  have  said  I
 am  not  accepting  those  amendments.
 But  some  other  amendments.  are
 acceptable.  One  such  amendment  is
 amendment  No.  3  where  Shri  Samanta
 has  suggested:

 “In  sub-rule  (2)  of  rule  3,
 after  the  words  “The  President”
 the  words  “in  consultation  with
 the  members  of  the  Committee”
 be  inseried”.
 Then,  so  far  as  amendment  No.  6  is

 concerned,  I  am  moving  a  sort  of
 alternative  amendment  to  what  has
 been  suggested  by  Shri  Samanta.  I
 hope  he  will  also  like  the  amendment
 to  go  in  this  form:

 I  beg  to  move:
 Rule  39  [new  sub-rule  (6)]
 (l)  This  House  recommends  that

 in  the  Coal  Mines  Rescue  Rules,
 +1959,  laid  on  the  Table  on  the  6th
 August,  1959,  after  sub-rule  (5)
 of  rule  39,  the  following  sub-rule
 be  added,  namely:—

 “(6)  Whenever  the  Superin-
 tendent  or  a  person  authorised  by
 him  or  an_  Inspector  _  specifically
 requires  air  sample(s)  to  be  col  ec-
 ted  by  a  brigade,  the  leader  of  the
 brigade  shall  carry  an  air  sampling
 apparatus.”.

 There  is  one  more  amendment  No.
 7  to  the  Schedule.  The  suggestior
 made  by  Shri  Samanta  is,

 “Two  portable  haldane  gas  analy-
 sis  appartus  or  the  like  to  be  main-
 tained  in  working  order.”

 What  I  am  sungesting  As:
 “Two  portable  haldane  gas

 analysis  apparatus  or  similar  appa-
 ratus”.
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 I  hope  he  will  welcome  this  change.
 I  formally  beg  to  move:

 Schedule
 (2)  This  House  recommends  that

 in  the  Coal  Mines  Rescue  Rules,
 1959,  laid  on  the  Table  on  the  6th
 August,  +1959,  after  item  No.  (15),
 of  Schedule  l,  the  following  item
 be  added,  namely:—

 (16)  Two  portable  Haldane
 Gas  Analysis  Apparatus  or  similar
 apparatus.”  (15).

 l  hope  the  explanation  which  I  have
 given  concerning  the  other  points  will
 be  welcomed  by  hon.  Members.

 Shri  S.  C.  Samanta:  What  about  my
 other  amendments?

 Shri  Abid  All:  J  am  not  accepting
 them.

 Shri  S.  C.  Samanta:  When  the
 Superintendent  is  absent,  that  man
 will  have  to  work  as  Superintendent
 or  Instructor,

 Shri  Abid  Ali:  Under  the  existing
 rules,  not  less  than  three  competent
 instructors  shall  be  employed  at  each
 rescue  station  to  train  rescue  workers,
 whereas  under  the  revised  rules  not
 less  than  two  competent  instructors
 shall  be  employed.  This  reduction  was
 made  as  the  rescue  stations  proposed
 for  the  coal.  fields  of  Madhya  Pradesh,
 Andhra  Pradesh  and  Bombay  are
 smaller  ones  and  there  is  no  need  for
 appointment  of  three  instructors.  The
 requirement  of  two  is  the  minimum
 and  there  is  no  bar  to  employing  more
 instructors,  if  naqessary.  The  staff
 at  the  Jharia  and  Sitarampur  Rescue
 Stations  will  be  maintained  at  its
 present  strength.  The  rescue  stations
 which  we  are  proposing  to  open  will
 be  of  much  smaller  strength,  as  their
 sphere  of  activity  will  also  be  much
 smaller.  For  the  existing  rescue  sta-
 tions,  the  present  rule  as  it  is  will
 apply.

 Mr,  Deputy-Speaker:  I  am  putting
 those  thrc2  amendments  first  which
 the  Government  are  prepared  to
 accept.  oo
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 The  question  is:
 This  House  recommends  that  in

 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th
 August,  1959,  in  sub-rule  (2)  of
 rule  3,  after  the  words  “The  Presi-
 dent”  the  words  “in  consultation
 with  the  bers  of  the  Commit-
 tee”  be  inserted  (3).

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 is:

 Rule  39  [new  sub-rule  (6)]
 This  House  recommends  that  in

 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  after  sub-rule  (5)  of  rule  39,
 the  following  sub-rule  be  added,
 namely:

 “(6)  Whenever  the  Superin-
 tendent  or  a  person  authorised  by
 him  or  an  Inspector  specifically
 requires  sir  samples)  tr.  be  com
 lected  by  a  brigade,  the  leader  of
 the  brigade  shall  carry  an  air
 sampling  apparatus.”  (4).

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 is:
 Schedule  4

 This  House  recommends  that  in
 the  Coal  Mines  Rescue  Rules,  1959,
 laid  on  the  Table  on  the  6th  August,
 1959,  after  item  No.  (15)  of  Sche-
 dule  I,  the  following  item  be  added,
 namely:

 (16),  Two  portable  Haldane
 Gas  Analysis  Apparatus  or  similar
 apparatus.”  (15).

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  I  shall  now

 put  all  the  other  amendments  to  the
 vote  of  the  House.

 Amendmen‘s  Nos.  8  to  13,  i,  2  an@
 4  to  7  were  put  and  negatived.
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 3.30  hrs.
 MOTION  RE:  PETROLEUM  AND

 NATURAL  GAS  RULES

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  discussion  on  the
 motion  for  modification  of  the  Petro-
 leum  and  Natural  Gas  Rules,  1959.
 Shri  Narayanankutty  Menon,  Shri
 Nagi  Reddy,  Shrimati  Renu  Chakra-
 vartty,  Shri  V.  P.  Nayar,  all  are
 absent.  If  no  hon.  Member  wants  to
 move  any  amendment,  we  can  pro-
 ceed,  IT  find  that  Shri  Narayanankutty
 Menon  has  come.  I  expect  at  least
 those  Members  who  have  subscribed
 their  names  to  be  ready  in  case  the
 other  Members  are  not  present.

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  I  beg  to  move:

 Th‘s  House  recommends  that  in
 the  Petroleum  and  Natural  Gas
 Rules,  1959,  laid  on  the  Table  on
 the  25th  November,  +1959,  the  fol-
 lowing  proviso  be  added  to  rule  8,
 namely:

 “Provided  that  the  Central
 Government  shall  conclude  such
 agreement  only  after  the  terms  of
 the  said  agreement  have  been
 approved  by  both  the  Houses  of
 Parliament.”

 It  provides  for  only  one  clause  that
 any  agreement  contemplated  under
 that  particular  provision  should  have
 the  approval  of  Parliament  betore
 that  agreement  is  finalised  and  is
 treated  as  an  agreement  under  rule
 8  of  the  Petroleum  and  Natural  Gas
 Rules.  I  am  mov'ng  this  amend-
 ment  because,  so  far  as  the  entire
 petroleum  industry  is  concerned,  both
 the  licensing  part  and  56  in  the
 distribution  part,  Government  Lave
 entered  into  many  agreements,  which
 are  in  force  now,  which  have  got  their
 operation  for  a  perios  of  ten  द  twe  ve
 years  in  many  respects,  and  _  this
 House  very  well  know  that,  later  on,
 by  having  entered  into  agreements,
 for  example,  the  Refineries  Agree-
 ment,  the  Government  have  run  into
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 trouble  because  of  the  fact  that  the
 agreement,  and  the  previous  ones
 also,  did  not  fit  in  with  the  overai)
 shape  of  economic  development,  as
 far  as  oil  industry  in  our  country  is
 concerned,

 Now  the  explanation  given  many
 times  by  the  hon.  Minister  is  that  at
 the  time  we  have  entere@  into  these
 agreements  there  were  certain  cir-
 cumstances,  compelling  circum-
 stances,  under  which  the  Govern-
 ment  was  compelied  to  enter  into
 such  agreements,  and  the  conditions
 insisted  by  the  companies  had  to  be
 agreed  to.  Now,  as  a  result  of  it,  cer-
 tain  contradictory  forces  have  deve-
 loped,  as  far  as  oil  industry  in  our
 vountry  is  concerned,  ang  the  Gov-
 ernment  itself  is  find  ng  it  impossible
 to  work  it  out,  because  any  re-orien-
 tation  of  policy  decided  by  the  House
 and  the  Government  is  impossible  to
 be  implemented  because  of  the  com-
 mitments  we  nave  already’  entered
 into  in  the  petroleum  field.  Surpri-
 singly,  last  month  the  hon.  Minister
 came  to  the  House  ana  announced
 that  the  Government  is  extending  an
 invitation  to  foreign  oil  interests  to
 come  and  exp!ore  oi]  business  in  this
 country,  and  he  made  it  a  point  to
 suggest  that  by  itself  did  not  consti-
 tute  any  aeparture  from  the  Indus-
 trial  Policy  Resolution  of  1948.  Before
 going  into  the  contents  of  the  Indus-
 trial  Policy  Resolution,  {  beg  to  sub-
 mit  before  this  House  whethe:  the
 announcement  made  by  the  hon.  Min-
 ister  is  in  consonance  with  the  policy
 statement  made  by  the  hon.  Min’‘ster
 and  whether  these  policy  statements
 are  an  interpretation  of  the  particular
 provision  of  the  Industrial  Policy  Re-
 solution,  or  a  policy  fater  on  evulved.

 The  Industrial  Policy  resolution  as
 such  ‘s  an  evasive  and  enigmatic
 thing  that  any  hon.  Minister  or  any
 detartment  of  the  Government  of
 India  could  give  its  cwn  interpreta-
 tion,  just  like  the  Bible,  which  has
 been  interpretea  for  two  tnuusand
 years  by  about  700  sects  of  Christia-
 nity.  Therefore,  there  is  no  point  in
 now  saying  that  whatever  policy
 enunciated  by  the  hon.  Minister  is  in
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 conformity  with  the  Industrial  Policy
 Resolution.  This  House  has  heard  for
 a  very  long  time  pol  cy  statements  by
 the  hon.  Ministers  and  by  different
 Ministries  tha.  oi],  ४३  a  matter  of
 fact,  s  to  pe  confined  to  the  public
 sector,  because  of  the  importance  of
 Ou  m  the  overall  econoiny  of  this
 country.

 Last  time  the  hon.  Minister,  picking
 a  sentence  from  my  speecn,  said  tnat
 the  public  sector  is  leading,  and  the
 public  sector  has  taken  a  lead  ng
 part.  The  whole  question  i»  whether
 the  public  sector  is  taking  a  leaaing
 part,  or  the  Government  is  allowing
 certa'n  foreign  interests  to  have  a
 hold  on  oil  exploration  in  this  coun-
 try.  We  have  got  our  own  apprenen-
 sions  because  of  the  hesituting  and
 sometimes  surprinsingly  surrendering
 policy  of  the  Government  with  the
 foreign  oil  monopolists  and  thats
 why  we  say  that  this  Parliament  can-
 not  delegate  powers  to  the  Govern-
 ment  of  India  to  enter  into  agree-
 ments  with  foreign  oi]  interests.  Uur
 apprehension  has  been  substantiated
 not  onty  by  agreements  entered  into
 by  the  Government  of  India  but  py
 certain  newspaper  reports  which  weie
 being  publicised  in  this  country  of  late
 reviewing  our  oil  policy.

 When  we  achieved  our  independ-
 ence  in  1947,  apart  from  a  little  oil
 field  that  we  nave  got  7  Assam  wnicn
 is  controlled  cumpletely  by  ine
 Burmah-Shel!  group  of  companies,  we
 did  not  have  any  oil  fields,  or  any
 ou  exploring  system,  and  we  were
 lacking  in  scientific  personnel.  But,
 of  late,  even  long  before  the  Ou]  and
 Natural  Gas  Commission  was  constu-
 tuted  as  a  statutory  body,  our  own
 sc‘entists,  with  the  help  of  other
 friendly  foreign  countries,  were  abie
 to  make  substantial  contributions  in
 the  exploration  of  oi]  And  the  Lon.
 Members  will  admit,  and  the  entire
 House  wi)!  admn  that  ths  has  been
 done  by  the  Of!  and  Natunral  Gas
 Commission  by  exploring  oil  in  all  the
 different  villages  and  various  parts  of
 India.
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 Now  the  hon  Minister  comes  betore
 this  House  and  says  that  by  the  yeur
 970  the  total  consumpt’on  of  oil  mm
 this  country  will  be  to  the  tune  of  40
 million  tons  and  so  the  little  work
 that  we  are  going  to  do  will  not  be
 sufficient  in  order  to  meet  the  require-
 ments  of  this  country.  About  the
 mew  policy  enunciated  by  the  Gov-
 ernment  I  want  to  point  out  to  the
 House  that  the  Government  nave  sent
 a  memorandum  and  also  brochures
 to  almost  all  Embassies,  und  it  is  not
 known  to  this  House  to  which  part  of
 the  world  or  the  oil  sector  of  the
 world,  the  Government  wants  to  con-
 fine  its  activities.  Because,  there  are
 two  parts  or  oil  sectors  in  the  world,
 ane  of  which  is  the  oil  monopoly
 which  is  controlled  by  the  Burmah-
 Shell  group,  the  other  is  the  oil
 monopoly  which  is  controlled  by  the
 Standard  Vacuum  Company—one  8
 American  and  the  other  is  British.
 These  are  the  oil  monopolies  which
 contro!  the  whole  oil  supply  tu  the
 world,  except  a  little  production  in
 the  soc‘alist  countries.  Of  cuurse,
 there  are  some  small  companies  like
 the  Italian  company,  which  is  con-
 trolled  by  the  Italian  Government.
 Japan  has  also  a  company  and  that
 has  made  an  insignificant  ‘contribu-
 tion  to  the  oil  monopoly,  but  stili  the
 control  remains  with  those  two
 groups.

 So,  I  want  to  warn  this  House  and
 the  country  of  the  inherent  dangers
 in  looking  to  the  west,  or  inviting
 these  companies  to  exp'ore  oil  in  our
 country,  because  for  the  last  20  to  25
 years  this  country  has  suffered  a  sor-
 rowful  plight  because  of  our  depend-
 ence  cn  the  Burmah-Shell  group  or
 the  Standard  Vacuum,  and  our  Gov-
 ernment  had  no  alternative  except
 to  accept  the  terms  and  cond'tions
 dictated  by  those  oil  interests,  though
 they  were  not  in  the  interests  of
 our  country.  It  is  not  to  be  repeat-
 ed.  We  have  got  serious  apprehen-
 sions  whether  it  will  be  repeated.

 When  we  talk  of  oil  we  must  re-
 member  that  oil  is  now  revolving
 round  international  politics;  and  as
 long  as  oil  controls  the  economy  of
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 the  entire  country,  if  the  oil  industry
 is  controlled  by  the  big  monopolists
 in  the  United  States  and  England,  if
 the  licences  for  exploration  are
 granted  to  these  foreign  monopolists,
 certainly  there  will  be  political  cir-
 cumspecticn  as  is  now  existing  in  the
 Middle  East  today.

 It  is  interesting  to  mote  that  in  the
 year  1959,  in  the  days  when  the
 American  President  Mr.  Eisenhower
 was  visiting  this  country  and  telling
 us  “we  stand  for  peace”  his  own
 country,  where  half  the  oil  world  is
 concentrated,  the  Wall  Street  oil
 monopolists  were  talking  in  terms  of
 war.  They  were  saying  that  if  there
 is  a  melting  of  the  cold  war  between
 the  Soviet  Union  and  America,  if
 there  is  a  lessening  of  tension,  the
 6]  industry  will  suffer.  In  this  con-
 nection  I  would  like  to  read  a  remark
 made  by  one  of  the  biggest  oil  mono-
 Ppolists  of  the  United  States  of
 America;  Mr.  R.  G,  Follins,  whose
 company  controls  three  members  of
 the  cabinet  of  President  Eisenhower.
 He  said:

 “If.  there  is  a  genuine  settlement
 between  the  Soviet  Union  and  the
 United  States  of  America  in  a  dis-
 armament  conference,  the  impact
 on  the  oil  industry  and,  on  the
 whole  economy  of  the  United  States
 would  be  terrific.  It  would  be  hard
 for  me  to  believe  that  such  a  ter-
 rible  thing  could  ever  happen.”

 This  speech  was  reported  in  the  Wall
 Street  Journal  of  lst  November,  1953.
 So,  the  oi]  monopolies  of  the  United
 States  feel  that  a  lessening  of  inter-
 national  tension  and  understanding
 between  the  Soviet  Union  and  America
 would  be  disastrous  for  them.  So,  we
 May  rest  assured  that  these  gentle-
 men  controlling  the  oil  interests  whom
 you  want  to  invite  to  this  country
 will  bring  the  same  ideology  here.
 They  want  mounting  profits  and  do
 not  want  lessening  of  tension  which
 we  require.  which  the  Sov‘et  Union
 and  also  President  Eisenhower  re-
 quire.  So,  oi]  always  brings  politics.
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 Look  at  the  Middle  East.  For  the
 last  fifty  years  the  rich  oil  fields  of
 Saudi  Arabia,  Iraq  and  Iran  have  been
 completely  controlled  by  these  same
 people.

 Mr.  Deputy-Speaker:  That  might
 be  a  good  argument  for  not  imviting
 them,  but  he  should  confine  himself
 to  the  terms.

 Shri  Narayanankutty  Menon:  I  am
 coming  to  the  point.  They  can  be  in-
 vited,  I  do  not  mind,  but  the  terms
 on  which  they  are  invited  should  be
 approved  by  Parliament,  because  the
 agreement  w'th  ARAMCO  gave  only
 a  little  royalty  to  the  Saudi  Arabian
 King  and  he  was  satisficd  because  he
 did  not  care  for  the  economy  and  the
 development  of  his  country.  After  50
 years  when  there  was  a  resurgence
 of  Arab  nationalism  throughout  the
 Middie  East,  they  could  stand  up  to
 the  company,  and  the  terms  were
 made  a  little  better.  At  the  same
 time,  the  King  negotiated  wth  the
 ttalian  company  on  a  different  basis
 and  a  little  difference  was  made.

 I  am  pointing  this  out  because  the
 entire  oil  press  is  stress‘ng  that  their
 own  original  formula  of  fifty  fifty
 should  stand,  and  anybody  who  inter-
 teres  with  it  should  be  fought  out.
 Therefore,  when  there  is  competition
 between  the  big  concerns  and  the
 small  oi]  corporations  which  are
 coming  out  to  disturb  the  formula,  we
 should  not  be  caught  in  this  inter-
 national  struggle.

 Why  should  we  invite  these  people?
 That  is  the  whole  question  before  the
 House  today.  Our  Oil  and  Natural  Gas
 Commission  is  carrying  on  very  well.
 It  might  be  true  that  the  capacity  of
 the  Commission  today  is  very  limited,
 but  we  have  been  co-operating  with
 Rumania  and  the  Soviet  Union.  The
 Min’‘ster  may  tell  us  if  there  is  any-
 thing  wrong  with  that  co  operation,
 and  why  it  should  not  be  extended  to
 have  more  and  more  of  scientific  per-
 sonnel  trained  in  this  country,  so  that
 the  Commission  is  able  to  control  oi)
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 exploration  in  this  country.  Certain-
 ly  Government  should  prefer  that
 course  than  inviting  private  capital
 from  outside.

 We  feel  that  giving  blanket  power
 to  the  Government  is  dangerous.  My
 hon.  friend  the  Minister,  the  demo-
 erat  that  he  is,  will  not  also  object
 to  this  amendment  because  by  it  we
 are  not  preventing  him  from  enter-
 ing  into  any  agreement.  We  are  giv-
 ing  him  complete  power  to  negotiate
 with  the  oi]  companies  on  the  strength
 of  this  brochure.  He  can  negotiate
 and  arrive  at  his  own  terms,  but  then
 he  should  come  to  the  House  with

 ‘those  terms  and  convince  this  House
 that  they  are  better  for  us,  and
 this  House  will  certainly,  without  any
 delay,  approve  the  terms.  So,  he
 cannot  object  to  that.

 His  calculation  is  44  million  tons
 of  oil  by  1970,  but  about  the  capital
 expend'ture  required  for  that  there  is
 some  difference  of  opinion,  because
 the  Burmah-Shell  which  knows  more
 about  oil,  has  stated  that  if  the  entire
 oil  industry  is  handed  over  to  it,  it
 can  see  to  it  that  by  970  the  produc-
 tion  will  be  4  million  tons  at  a  cost
 of  Rs.  230  crores.  That  has  to  be
 accepted.  Even  if  it  costs  Rs.  300
 crores  Government  has  got  the  money,
 this  House  will  vote  tne  money  for
 that,  because  more  than  anything  else
 this  country  should  become  self-suffi-
 cient  in  oil  because  our  economy  and
 entire  sovereignty  depends  upon  our
 self-sufficiency  in  oil.

 There  is  no  point  today  in  talking
 about  war  or  our  sovereignty.  So
 long  as  the  Burmah-Shell  ang  Stan-
 dard  Vacuum  Oil  Co.,  which  have  got
 the  ideology  which  I  just  now  read
 out  control  oil  distribution  in  this
 country,  to  talk  about  our  sovereignty
 is  ridiculous.

 Shri  D.  C.  Sharma  (Gurdaspur):
 No,  no.

 Shri  Narayanankutty  Menon:  If
 we  want  self-sufficiency  in  oil,  it
 should  be  controlled  by  us.  You  may
 get  help  from  the  Soviet  Union,  U.K.
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 or  U.S.A,;  we  welcome  it,  but  it
 should  not  be  on  the  terms  agreed  to
 by  the  successors  of  Mossadiq  in  Iran
 with  the  oil  consortium,  as  S&hudi
 Arabia  has  agreed  to  with  ARAMCO.
 It  should  be  an  agreement  favourable
 to  us  while  assuring  the  company  in-
 vesting  its  money  for  exploration  of
 oil  here  a  legitimate  retura  on  ita
 capital.

 The  hon,  Minister  has  not  told  the
 House  his  idea  in  inviting  these
 people.  No  company  has  ever  come
 forward  to  invest  its  precious  money
 in  this  gamble  of  exploring  oil  unless
 it  is  allowed  to  share  in  the  profits
 till  the  oil  is  refined  and  aistributed.
 We  are  going  to  have  two  refineries
 at  Barauni  and  Naharkatiya,  and  two
 big  State  oil  companies  have  been
 formed,  one  for  refining  and  one  for
 distribution.  If  the  foreign  compa-
 nies  are  invited,  they  will  come  in
 direct  conflict  with  our  policy  since
 the  history  of  oil  shows  that  they
 will  mot  be  satisfied  unless  they  are
 assured  of  profits  up  to  the  point  of
 distribution  of  the  oil.

 One  mistake  has  been  committed  in
 1950.  We  allowed  Burmah-Shell  ४०
 have  a  big  refinery.  They  cun  import
 oil  as  they  want  and  have  it  refined.
 If  oil  sprouts  in  Cambay  now,  the
 Minister  will  find  difficulty  ia  selling
 it  to  the  Bombay  refinery  because  he
 cannot  fix  the  price  for  it.

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  No  difficulty.

 Shri  Narayanankutty  Menon:  We
 are  going  to  have  a  pipe-line  from
 Naharkatiya  to  Barauni.  If  there  had
 been  an  over-all  plan  of  our  oil  re-
 sources  to  locate  our  refineries  at
 proper  places,  it  would  have  becn
 more  profitable,  but  we  allowed  the
 private  companies  to  have  their  re-
 fineries,  and  they  chose  the  coast  be-
 cause  they  wanted  to  import  oil,  while
 the  policy  of  the  Government  is  to  get
 our  own  oil.  The  three  refineries  in
 the  private  sector  will  come  directly
 into  conflict  with  the  one  we  are
 establishing  in  the  public  sector.
 Therefore,  there  is  that  contradiction
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 in  Government’s  own  policy.  That
 should  not  happen  in  exploration  also.

 They  have  entered  into  an  agree-
 ment  as  far  as  the  Bengal  basin  is
 concerned  with  Standard  Vacuum.
 The  hon.  Minister  should  be  pleased
 to  teil  us  at  least  teuay  his  owr
 impression  and  he  impression  of  the
 Oil  and  Natural  Gas  Commission
 about  the  working  of  this  agreement
 wh.ch  has  become  so  notorious  not
 oaly  in  this  country  but  international-
 ly.  Abou.  Rs.  4  crores  have  been
 spent  so  far,  and  every  time  a  jig  goes
 down,  the  return  the  Government  gets
 is  only  a  piece  of  paper  “dry  well”.
 Has  he  got  any  data  collected  by  the
 company?  The  entire  daa  has  been
 flown  to  New  York  when  the  Govern-
 ment  has  svent  half  the  money,  The
 entire  basin  has  been  wasted  for  four
 years,  As  I  have  pointed  out  on
 Several  occas‘ons,  no  oil  company
 which  is  importing  oil  into  this  com-
 pany  and  distributing  it  and  getting
 about  Rs.  50  crores  as_  profit  is
 interested  in  finding  oil  in  this  coun-
 iry,  because  they  know  very  well  the
 M  nister  will  catch  hold  it  and  their
 profit  will  be  reduced.

 Therefore,  I  give  a  warning  to  the
 Minister  that  even  in  carrying  on
 negotiations,  he  should  be  mindful  of
 the  disadvantages  that  the  semi-
 independent  countries  of  the  M:ddle
 East  have  suffered.  We  are  a
 sovereign  country  today.  We  have  got
 technical  assistance  from  many  coun-
 tries.  Even  if  the  companies  refuse,
 we  can  stand  up  to  them,  and  on  the
 basis  of  our  present  technical  assis-
 tance,  even  at  the  cost  of  a  little  sac-i-
 fice,  we  will  be  able  to  do  the  job.

 So,  he  should  not  object  to  coming
 before  Parliament  with  the  terms
 before  they  are  finalised,  because  the
 agreement  is  so  important.  If  it  is
 in  conformity  with  the  policy  of  the
 Government,  it  can  be  passed  very
 easily,  and  the  Government  will  also
 have  a  majority.  It  will  take  only  a
 very  short  time  to  get  it  passed  here.
 Even  according  to  the  notification,

 DECEMBER  22,  959  Petroleum  and  6022
 Natural  Gas  Rules

 Silst  January  is  the  last  date  for  sub-
 mission  of  applications  to  the  Govern-
 ment  of  India  for  oil  exploration  in
 this  country,  When  the  applications
 would  have  come,  the  House  will  be
 in  session  for  about  three  and  a  half
 months;  and  he  can  just  negotiate
 with  them,  and  during  the  next  ses-
 sion  iself,  he  can  get  this  passed.
 Therefore,  I  commend  my  amendment
 to  the  House  for  acceptance  because
 it  is  very  innocuous,  and  it  will  not
 give  even  the  slightest  trouble  to  the
 hon.  Minister,  and  at  the  same  time,
 it  will  save  the  country,  save  he
 House  and  save  the  oveople  of  this
 country  from  al]  misapprehensions
 and  d:sadvantages  which  the  Govern-
 ment  of  India  themselves  admit  oday
 they  had  in  1950,  95i,  952  and  954
 when  they  entered  into  these  agree-
 meats.

 Shri  K.  D.  Ma‘aviya:  I  am  sorry  it
 will  not  be  possib’e  for  Governmen  to
 accept  the  amendment  that  has  been
 moved  by  Shri  Narayanankutty
 Menon,  and  which  has  been  —  given
 notice  of  by  a  number  of  hon,
 Members  opposite.

 The  amendment  will  crea‘e  a  situa-
 tion,  in  my  opinion,  which  will  take
 away  the  clements,  both  cf  busi-
 ness  and  of  propriety,  in  the  entire
 transaction  that  will  have  to  be
 undertaken  by  the  Oil  and  Natural
 Gas  Commission  on  behalf  of  Govern-
 ment.  I  do  not  think  any  successful
 negotiation  coud  be  carried  on,  and
 positive  and  frui  ful  results  achieved,
 if  the  details  of  the  negotiations  are
 brought  before  the  forum  of  the
 House  simultaneously  when  at’emots
 are  made  to  reach  a  successful  con-
 clusion  of  the  agreement.  As  a  matter
 of  fact,  nowhere  either  in  the  public
 sector  or  in  the  private  sector,  now-
 here  either  in  the  West  or  in  the  East,
 can  such  a  Situation  be  acceded  to  by
 the  negotiating  parties.  Even  pre-
 suming  that  all  that  the  hon.  Member
 has  said  is  right,  and  there  is  a  big
 gap  today  and  Government  are  weak,
 as  he  thinks,  yet  in  that  sifuation,  no
 party  will  be  willing  to  go  and  nego-
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 tiate  on  the  conditions  postulated  or
 implied  in  the  amendment  that  has
 been  moved  by  my  hon.  friend.  The
 advantages  which  Government  will  be
 playing  for  in  negotiations  will  also
 be  undone,  if  each  time  Government
 have  to  come  up  and  obtain  the  sanc-
 tion  of  the  Lok  Sabha  to  the  agree-
 ment  in  all  its  details.

 Shri  Narayanankutty  Menon:  My
 amendment  is  only  to  this  effect  that
 after  all  your  negotiations  are  over,
 and  the  agreement  is  entered  into,  it
 comes  actually  into  effect  only  af  er
 being  approved  by  the  House.  So,
 there  is  no  need  to  come  before  the
 House  while  the  negotiations  are
 going  on  at  all.

 Shri  K.  0.  Malaviya:  I  admit  that
 that  is  the  implication,  but  once  the
 agreements  are  not  reached,  and  they
 are  brought  before  the  House  for
 ra  ification,  then  all  that  has  been
 done  in  order  to  win  certain  advant-
 ages  may  be  lost.  That  is  a  theoreti-
 cal  situation,  which  I  want  my  hon.
 friend  to  consider.  Therefore,  no
 party  will  be  willing,  much  less  a
 government,  to  put  forward  all  the
 working  of  its  mind  and  thy  unfold-
 ing  of  arguments  and  trend:  to  win
 the  competitive  element  tgainst  the
 other  party,  while  things  are  not
 finalised.  Therefore,  I  submit  that
 such  a  situation  will  not  be  in  the  in-
 terest  of  the  very  object  that  we  have
 before  us.  If  I  had  tine  at  my  dis-
 posal,  I  could  have  ‘ried  to  explain
 my  situation  by  putting  forward
 certain  illustrations  and  examples.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 The  hon.  Minister  has  plenty  of  time.
 Therefore,  he  may  please  let  us  know.

 Shri  K.  D.  Malaviya:  Looking  to  the
 past,  if  any  particular  pattern  of
 agreement  was  not  according  to  my
 hon.  friend,  and  according  to  ourselves
 also,  was  not  very  much  as  we  liked,
 it  was  not  because  the  agreement
 cou'd  not  be  ratified  before  it  was
 finalised  and  sanctioned,  Of  course,
 Parliament  is  always  there;  if  we
 want  a  particular  pattern  of  agrce-
 ment  to  receive  ratification  from  the
 Parliamest,  wel],  we  coulc  bring  it
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 forward  before  it,  and  by  sheer
 majority  of  votes,  we  can  have  it  rati-
 fied,  and  the  ‘Ayes’  and  the  ‘Noes’  will
 decide  it.  But  that  is  not  the  point.
 There  is  something  deeper  involved
 in  it.  The  en  ire  oil  industry  and  the
 objectives  which  we  are  pursuing  to-
 day  are  inherent  in  such  a  situation.
 Therefore,  without  going  into  further
 detai.s,  I  would  say  his;  I  rely  on
 the  intelligence  of  my  hon.  friend  who
 has  made  a  very  eloquent  speech  just
 now,  but  I  would  request  him  to
 apvrec:ate  the  viewpoint  ihat  I  want
 to  put  forward,  namely  that  while
 negotiations  are  going  on,  while  they
 are  not  finalised,  while  ‘he  seal  of
 ratification  by  Government  has  not
 been  given  to  them,  it  will  not  be
 businesslike  or  proper  to  disclose  all
 the  details,  on  the  sunposition  that
 they  have  not  yet  been  sanctioned  and
 they  will  have  to  receive  the  sanct’on
 of  the  House.  Such  a  situa  ion  can  be
 disadvantageous  to  us,  just  as  it  can
 be  disadvantageous  to  the  other  party.
 Therefore,  even  though  we  may  like
 to  get  a  very  favourable  situation
 in  our  favour  and  may  _  be
 hopeful  of  it,  the  very  possibility  that
 this  has  to  be  rat:fied,  and  all__the
 details  are  to  be  disclosed  can  pull
 back  ‘he  negotiating  party  from  put-
 ting  forward  certain  conditions  which
 they  may  not  like  to  make  public.
 Once  the  whole  thing  has  been  fina-
 lised  and  ratified  and  the  agreement
 reached,  ‘hen  and  then  alone  will  the
 negotiating  party  be  entitled  to  feel
 that  the  agreement  has  been  reached.
 Of  course,  ‘he  papers  relating  to  the
 agreement  or  the  copy  of  the  agree-
 ments  wi'l  be  laid  on  the  Table  of  the
 House,  and  if  necessary,  some  discus-
 sions  could  take  place,  if  the  House
 so  desires,  and  opinions  offered  with
 regard  to  the  ratification  and  the
 nature  of  the  conditions  contained
 therein.  This  is  al]  that  I  want  to  say,
 and  I  hope  my  hon.  friend  will  give
 his  due  consideration  to  what  I  have
 said.

 Shri  T.  B.  Vittal  Rao:  Government
 have  realised  this  too  late,

 Shri  K.  D.  Malaviya:  There  are
 many  other  points  which  have  been
 raised  by  my  hon.  friend.  JI  think
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 many  of  them  have  a  larger  back-
 ground  and  are  more.  fundamental
 than  what  is  relevant  to  the  amend-
 ment  that  has  been  moved  by  my  hon.
 friend.

 Shri  Narayanankutty  Menou  has  said
 that  he  is  apprehensive  of  the  fact
 that  if  these  terms  are  not  ratified  by the  House  and  are  not  scrutinised  by
 the  House,  an  agreement  like  the
 Indo-Stanvac  agreement  might  be
 repeated.  I  think  he  is  not  justified
 in  having  such  apprehensions.  Since
 the  Indo-Stanvac  agreement  was
 reached  between  the  two  parties,  that
 is,  Government  and  the  Standard
 Vacuum  Oil  Co.,  much  water  has  flow-
 ed;  great  changes  have  ocurred;  the
 Policy  has  been  revised.  Today,  we
 are  working  under  totally  different
 circumstances  than  what  we  were
 working  when  this  agreement  was
 concluded  in  1952.  The  Industrial
 Policy  Resolution  was  approved  by  the
 House  in  1956.  Therefore,  basically,
 the  conditions  have  changed’  very
 much.  Secondly,  since  the  Industrial
 Policy  Resolu  ion  has  been  approved
 by  the  House,  further  great  changes
 have  occurred  such  as  our  getting
 more  knowledge  of  the  technique  and
 the  difficulties  of  oi]  exploration  and
 also  our  getting  greater  confidence  in
 ourselves  because  of  our  grappling
 with  the  problem,  Therefore,  it  is  not
 likely  that  any  oil  exploration
 interests,  however  mighty  they  may
 be,  however  intelligent  they  may  be,
 and  however  experienced  and  know-
 ledgeable  they  may  be,  could  win  this
 race,  in  so  far  as.  getting  an  upper
 hand  in  the  negotiations  is  concerned. Government  are  assisted  by  an  army
 of  technicians  who  know  the  job.
 Sitting  in  their  company,  we  have
 also  got  a  little  insight  as  to  how
 these  negotiations  shou'd  be  conducted.
 Therefore,  my  hon.  friend  need  not  be
 afraid  of  such  a  situation  that  any
 pattern  of  agreement  not  consistent
 with  the  interest  of  the  nation  is
 likely  to  be  accepted  by  Government.
 Nevertheless,  the  declaration  made  by me  in  the  House  a  few  weeks  back  has
 to  be  understood  in  the  fullest  context
 and  its  significance  also  realised.
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 The  fact  is  that  we  want  a  certain
 quantity  of  crude  oil  to  be  discovered
 and  produced  as_  soon  as  _s  possible.
 When  I  gave  a_  figure  of  about  34
 million  tons  by  about  968  or  1970,  I
 gave  a  rough  indication  of  a  probable
 consumption  of  crude  oil  by  the  nation
 by  that  time.  No  one,  whether  it  is
 the  Burmah-Shell,  the  big  ones  or  the
 small  ones  or  ourselves,  can  say  with
 any  degree  of  precision—ro  one  can
 be  dogmatic  about  it—that  a  certain
 quanti  y  of  oil  will  be  found  out  in
 such  a  time  by  spending  so  much
 money.  By  and  large,  we  have  still
 to  prove  that  in  the  large  areas  of  our
 sedimentary  basins,  about  400,000
 square  miles,  we  will  find  adequate
 quantity  of  oi],  In  the  totality  of
 circumstances,  a  real,  geological  and
 technical  assessment  has  still  to  ०९
 made  as  to.  whether  we  _  shall  get
 sufficient  quantily  of  oil  for  our  coun-
 try  or  not.  That  can  only  be  done
 when  a  fairly  big  oil  discovery
 is  made  in  our  country  in  the  depths
 of  the  Himalayas’  stretching  from
 Kashmir  to  Assam.  The  discoveries
 in  Naharkatiya,  Hugrijan,  Moran  or
 Cambay  do  not  lead  us  to  that  conclu-
 sion,  that  our  sedimentary  basins  are
 capable  of  containing  a  very  large
 deposit  of  oil.

 I  am  not  saying  this  because  I  take
 a  pessimistic  view  of  the  situation  but
 because  I  want  to  take  a  realistic  view
 of  the  thing.  It  is  not  possible  for
 this  country  to  stand  this  strain  of
 spending—burning—about  Rs.  00
 crores  to  Rs.  200  crores  in  foreign
 exchange  every  year.  We  have  got
 to  strike  a  balance,  that  is,  of  reduc-
 ing  this  drain  of  foreign  exchange  on
 us  and  also  spending  progressively
 more  and  more  money  in  order  to  win
 our  own  crude  oil  in  the  country  so
 that  we  may  become  self-sufficient.
 For  that,  we  have  got  the  In-
 dustrial  Policy  Resolution,  which
 guides  us.  That  Resolution  is  clearly
 indicative  of  the  fact  that  such  basic
 and  key  industries  tike  steel  and  oil
 have  to  remain  under  the  ‘control  of
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 the  Government.  But  if  national
 in  erests  so  demand,  such  deviations
 could  be  made  which  would  not
 depart  from  the  fact  that  administra-
 tive  and  policy  controls  and  such
 other  controls  will  remain  with  the
 Government,  So  long  as  the  initiative
 in  the  oil  industry  is  retained  with
 Government,  why  should  our  friends
 opposi  e  or  anywhere  else  be  afraid
 of  a  situation  where  by  collaboration
 between  experienced  pcople  and  our
 own  Goveriment,  we  can  d'scover
 some  oil  which  can  not  only  be  pro-
 duced  for  us  but  will  also  give  some
 legitimate  profit  to  the  exploring
 party?  Government  do  not  grudge  a
 little  profit,  a  reasonable  profit  to
 them,  to  the  companies  coming  here.

 Shri  T.  B,  Vittal  Rao:  But  you  give
 more  profit.

 Shri  K.  D.  Malaviya:  Government
 are  willing  to  take  a  liberal  view.  I
 say  this  so  that  everybody  who  wants
 to  come  to  search  for  oil  must  not  be
 misled  by  any  situation  where  we
 want  to  say  or  do  things  in  reserva-
 tion,  We  do  not  grudge  a  liberal
 interpretation  of  the  profits  that  might
 accrue  to  the  party  which  might  search
 for  oil  and  find  out  such  oil.  But
 that  does  not  necessarily  prove
 that  any  party  which  comes  and  wish-
 es  to  search  for  oil  does  so  because  it
 must  share  for  itself  the  processes
 from  discovery  right  up  to  the  distri-
 bution  of  the  oil.  My  hon.  friend,  Shri
 Narayanankutty  Menon,  says  that
 nobody  is  interested  in  coming  and
 searching  for  oil,  producing  the  oil
 and  ther  going  away  leaving  us  with
 the  process  of  distribution  of  al]  that.
 I  presume  he  said  that.  I  havé  a  case
 against  it.  What  have  we  done  in
 the  case  of  the  Assam  Oi]  Company?
 Will  my  hon.  friend  consider  this
 aspect  and  tell  me?  Have  we  not  per-
 suaded  the  Assam  Oil  Company,  to
 enter  into  partnership  with  us  on  the
 basis  that  the  price  which  they  will
 fix  for  the  crude  oil  will  be  negoti-
 able  and  will  be  sulsject  to  the  appro-
 val  of  Gowernment?  Have  we  not
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 taken  the  entire  quantity  of  crude  oil
 which  is  going  to  be  produced  there
 for  refining  under  a  public  sector  re-
 finery?  If  we  can  get  all  the  oil  that
 has  been  produced  by  the  Assam  Oil
 Company  for  our  public  sector  re-
 finery,  why  should  our  hon.  friends
 be  afraid  that  all  the  oil  companies
 that  wish  to  come  and  search  for  oil
 want  to  exploit  the  whole  thing  and
 that  we  are  so  blind  to  our  interests
 that  we  will  just  allow  them  to
 exploit  us?

 What  I  mean  to  say  is  that  the
 situation  is  so  totally  changed  today
 that  everybody  has  become  more
 reasonable.  Therefore,  I  also  want  my
 hon.  friends  to  take  a  reasonable  atti-
 tude  in  the  matter.

 Shri  T.  B.  Vittal  Rao:  Have  they
 become  reasonable  even  now?

 Shri  K.  D.  Malaviya:  I  do  know
 that  there  are  differences  in  the
 approach  of  the  exploring  company
 and  the  interest  of  the  host  Govern-
 ment.  I  concede  that  point.  I  know
 that  there  are  differences  in  outlook.
 Any  company  which  wishes  to  come
 and  search  for  oil  would  like  to  have
 the  maximum  benefit.  It  is  for  us  to
 see  how  far  and  no  more.  That  is
 a  point  that  has  got  to  be  left  for
 negotiation.  If  we  do  not  leave  7६
 for  nego‘iation,  I  just  do  not  know
 what  is  the  alternative  way  by  which
 we  can  get  it  done.

 Therefore,  I  hope  that  my  hon.
 friend  who  knows  such  a  lot  about  oil
 and  the  mechanics  of  oil,  how  this
 business  is  conducted  and  what  is  the
 background,  political  and  economic,  of
 the  oil  industry,  will  appreciate  that
 the  situation  in  which  we  are  placed
 today  compels  us  to  take  such  a  blend-
 ed  view  of  things  that  while  retaining
 the  initiative  with  us,  while  develop-
 ing  the  public  sector  project  under
 the  Oil  and  Natural  Gas  Commission
 and  while  also  seeing  to  it  that  we
 produce  the  maximum  quantity  of
 oil  by  our  own  efforts,  we  have  also
 got  to  see  that  some  quantity  of  oil
 is  produced  in  the  country,  for  which
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 ‘we  have  to  create  conditions  in  which
 those  who  come  here  with  their
 ‘money  and  know-how  find  a  favour-
 able  situation  here  in  order  to  do  the
 job.  That  favourable  situation  is  a
 situation  wh-re  the  two  parties  have
 to  sit  down  and  agree  upon  a  pattern.
 That  can  only  be  done  when  they  are
 left  in  peace  and  they  try  to  under-
 stand  each  other.  One  viewpoint  has
 got  to  be  consistcnt  with  the  other
 viewpoint  in  so  far  as  the  two  inte-
 rests  demand.

 Having  said  that,  I  think  my  hon.
 friends  will  realise  that  this  is  not  an
 easy  task—where  a  little  amount  of
 confidence  has  got  to  be  conceded,
 where  it  has  to  be  agreed  amongst
 ourselves  that  we  are  not  going  to  for-
 sake  or  deviate  from  the  Industrial
 Policy  Resolution,  where,  neverthe-
 less,  we  have  got  to  give  a  chance
 to  such  people  as  want  to  come  and
 search  for  oil  and  find  suitable  and
 favourable  conditions  to  do  some
 business  here.

 Now,  my  hon.  friend  has  said  that
 the  foreign  help  in  oil  exploration
 should  be  honourable.  I  admit  it
 must  be  honourable;  otherwise  it  is
 not  worth  touching  with  a  pair  of
 tongs.

 He  has  referred  to  certain  figures.
 I  do  not  know  where  he  got  them
 from.  He  quotes  Shell  as  the  autho-
 rity.  I  think  in  order  to  win  about
 4  million  tons  of  oil  and  to  process
 it  and  use  it  will  require  much  more
 than  what  my  hon.  friend  has  stated,
 namely  Rs.  230  crures.  It  may  be
 2  times  or  3  times  that  amount.

 Shri  Narayanankutty  Menon:  I  did
 not  say  30  crores.  I  said  Rs.  230
 crores,

 Shri  K.  D.  Malaviya:  Yes,  he  said
 Rs,  230  crores.  But  I  think  it  will
 require  2  or  3  times  more  than  that;
 at  least  much  more  than  that.

 When  my  hon.  friend  referred  to
 a  leading  part  of  the  Oil  and  Natural
 Gas  Commission,  I  think,  he  means
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 what  he  has  said.  I  entirely  agree
 with  him  and  I  assure  him  and  the
 House  that  in  the  entire  business  of
 oi]  the  intention  of  Government  is  to
 see  that  the  Oil  and  Natural  Gas
 Commission  takes  a  leading  part  ne-
 cause  we  have  to  do  our  own  job.
 We  depend  upon  help  from  outsiders
 and  others  and  should  welcome  it.
 We  must  try  to  build  up  our  own
 strength  and  we  must  try  to  stand  on
 our  own  legs.  That  is  the  fundamen-
 tal  principle  and  we  wish  to  pursue
 it  in  this  way,  getting  all  the  help
 we  can  from  our  friends  the  USSR
 and  Rumanian  Governments.

 My  hon.  friend  asked,  is  the  assis-
 tance  not  satisfactory  and  all  that.
 The  assistance  that  we  are  getting  ia
 the  supply  of  equipment  and  the
 supply  of  the  know-how  is  most  wel-
 come  and  desirable  and  we  are  bene-
 fiting  a  lot  by  that.  But  for  that,  pe:-
 haps,  we  would  not  have  made  any
 progress,

 I  have  no  doubt  that  there  is  a4
 growing  tendency  amongst  otner
 friends  also  to  appreciate  our  situa-
 tion  and  to  sympathise  with  our  posi-
 tion,  Therefore,  now,  the  situation
 has  improved  and  is  improving.  We
 are  getting  promises  of  help  from
 other  quarters  also.  We  should  wel-
 come  that  very  much  though  the
 situation  is  not  as  difficult  as  it  was  a
 few  years  back.  For  this  the  credit
 must  go  primarily  to  the  team  of
 People  that  have  been  working  here
 and  the  assistance  that  we  have  got from  our  friends  the  USSR  and  the
 Rumanian  Governments.

 I  have  nothing  more  to  say  except
 that  I.hope  this  amendment  will  be
 withdrawn  by  my  friend  and  that  my friends  will  give  an  opportunity  to
 Government  to  pursue  the  prosecu- tion  of  this  programme  and  policy that  has  been  made  clear  by  me  from
 time  to  time  in  this  House.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  want  this  to  be  put  to  the
 House?  .
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 Shri  Narayanankutty  Menon:  Yes,

 s.

 Mr.  Deputy-Speaker:  The  question
 is:

 “This  House  recommends  that
 in  the  Petroleum  and  Natural  Gas
 Rules,  1959,  laid  on  the  Table  on
 the  25th  November,  +1959,  the  follow-
 ing  proviso  be  added  to  rule  8,
 namely:

 ‘Provided  that  the  Central  Gov-
 ernment  shall  conclude  such  agrec
 ment  only  after  the  terms  of  the
 said  agreemcnt  have  been  approved
 by  both  Houses  of  Parliament.’”

 Those  in  favour  will  please  say
 ‘Aye’.

 Some  Hon,  Members:  ‘Aye’.

 Mr.  Deputy-Speaker:  Those  against
 will  please  say  ‘No’.

 Some  Hon,  Members:  ‘No’.

 Mr.  Deputy-Speaker:  I  think  the
 ‘Noes’  have  it.

 Shri  Narayanankutty  Menon:  The
 ‘Ayes’  have  it.

 Mr.  Deputy-Speaker:  Then  I  can-
 not  take  it  up  now;  it  will  have  to
 be  held  over.  Can  it  be  held  over
 till  3.00  p.m.?

 Shri  T.  B,  Vittal  Rao:  At  2.30.

 Mr.  Deputy-Speaker:  We  will  take
 it  up  again  at  2.45  for  voting  only.

 Now,  let  us  proceed  to  the  next
 item,
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 MOTION  RE  REPORTS  OF  THE
 ORISSA  MINING  CORPORATION

 Shri  Panigrahi  (Puri):  Mr.  Deputy-
 Speaker,  Sir,  I  beg  to  move:

 “That  this  House  takes  note  of
 the  First  and  Second  Annual  Re-
 ports  of  the  Orissa  Mining  Cor-
 poration  (Private)  Limited  for  the
 years  957  and  1957-58,  iaid  on  the
 Table  of  the  House  on  the  IJ6th
 February  and  l9th  November,  559
 respectively.”

 This  Orissa  Mining  Corporation  has
 been  established  for  the  last  3  years.
 In  the  First  Annual  Report  its  ob-
 jective  have  ‘beer  made  very  clear.
 It  has  been  stated:

 “The  objects  fur  which  the  Cor-
 poration  is  established  are,  the
 raising  and  assembling  and  _  trans-
 porting  of  iron  ore  and  o‘her  mine-
 rals  in  such  areas  in  Orissa  as  the
 Corporation  may  from  time  to  time
 determine,  for  the  purposes  of  sale
 or  export,  and  the  doing  of  all  other
 things  as  are  incidental  or  con-
 ducive  to  the  attainment  of  the
 above  objects,  including  the  provi-
 sion  of  facilities  for  the  transporta-
 tion  from  the  mining  areas  to  and
 at  Paradip.”
 It  nas  been  specifically  stated  that

 the  Mining  Corporation  has  been
 established  in  pursuance  of  the  objec-
 tives  laid  down  in  the  Industrial
 Policy  Resolution  of  the  Government
 of  India.  It  is  the  first  and  the  ear-
 liest  undertaking  in  this  field,  both
 the  Government  of  India  and  the  Gov-
 ernment  of  Orissa  having  a  share  in
 it.  And,  it  is  the  first  Mining  Cor-
 poration  in  India  which  was  formed
 to  carry  out  the  object  laid  down  in
 the  Industrial  Policy  Resolution.

 But,  if  you  go  through  these  two
 annual  reports  you  will  find  that
 though  attempts  have  been  made  by
 the  Corporation  to  implement  the  high
 objectives  for  which  it  was  establish-
 ed,  the  shortcomings  which  have
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 come  in  its  way  have  not  helped  it
 to  grow  as  it  was  desired  orginuily.

 I  was  going  through  the  Industrial
 Policy  Rsolution.  So  far  as  mining
 of  iron  ore  is  concerned  they  nave
 very  specitically  mentioned  that  Gov-
 ernment  have  taken  tne  very  deli-
 berate  decision  to  expand  the  public
 sector  so  far  as  the  mining  of  irun
 ore  is  concerned.

 This  Orissa  Mining  Corporation
 which  was  started  in  May  956  nas
 not  made  very  good  progress.  From
 the  working  results  which  have  been
 explained  not  in  great  detail  but  im
 brief  in  the  two  annual  reports,  it  35
 revealed  that  the  Corporation  has  not
 got  sutticient  encouragement  ‘from  tne
 authorities  concerned.  It  has  been
 said  that  the  working  results  will  be
 More  signincant  if  the  areas  had  been
 increased.  It  will  then  be  possibic
 for  the  Corporation  to  secure  large-
 scale  economies.

 You  will  find  that  this  Corporation
 for  the  last  3  years  had  applied  for
 leases  of  areas  which  are  rich  ain  iron
 ore,  chromium  or  manganese’  ore
 deposits.  But  the  corporation  has
 not  been  favoured  with  the  lease.
 Rather,  private  individuals  have  been
 given  over-riding  considerations  and
 the  application  of  the  Corporation  has
 been  overlooked.

 It  has  also  been  stated  in  the  report
 that  the  Orissa  Mining  Corporatiom
 has  experienced  difficulty  in  securing
 adequate  supply  of  wagons  as  a  con-
 sequence  of  which  the  entire  produc-
 tion  could  not  be  railed  from  one  of
 its  mining  areas,  for  example,  in  the
 district  of  Mayurbhanj  near  Padam-
 pahar  railway  station.  It  has  been
 stated  in  the  report  that  the  Corpo-
 ration  was  not  given  railway  plots  in
 the  Jaipur  centre  where  it  has  got  a
 mining  area  being  worked  out.  They
 were  not  readily  available  to  the
 Corporation.  Because  of  that  it  could
 not  raise  the  necessary  amount  of  iron
 ore.
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 Similarly,  let  us  look  to  the  applica-
 tion  for  mining  lease.  Orissa  posses-
 ses  vast  resources  of  mineral  ores.
 Orissa  is  very  rich  in  iron  and  chrome
 ores.  87  per  cent  of  the  total  chrome
 ore  available  in  India  is  in  Orissa.
 You  will  be  surprised  to  know  that
 an  area  of  .4  square  miles  contain-
 ing  chrome  ore  im  the  Cuttack  district
 was  given  in  lease  to  a  private  party,
 Sirajuddin  and  Company  and  not  to
 the  Orissa  Mining  Corporation  though
 it  is  a  State  undertaking.  It  has
 been  estimated  that  Orissa  possesses
 at  least  2300  million  tons  of  iron  ore.
 An  area  in  Cuttack  was  prospected
 by  the  Corporation  and  it  applied  tor
 that  area.  It  was  estimated  that  tne
 iron  ore  reserve  in  that  area  was  20
 million  tons.  Though  the  Corpora-
 tion  applied  for  this  area  earlier  than
 a  private  interest,  its  application  was
 not  forwarded  for  the  consideration
 of  the  Ministry  of  Steel,  Mines  and
 Fuel.  I  do  not  accuse  Shri  Malaviya
 because  the  application  did  not  come
 but  was  retained  by  the  State  Gov-
 ernment.  The  private  interests,  Nan-
 dram  and  Hantram  applied  for  this
 area  in  April,  4957  while  the  Cor-
 poration  applied  for  the  same  area  in
 February  957  but  it  was  not  favour-
 ed  with  the  lease.

 In  answer  to  one  of  my  questions,
 the  hon.  Minister  has  admitted  that
 the  application  for  the  Tomka  and
 Sukinda  areas  was  not  forwarded  to
 the  Government  of  India  for  consi-
 deration.  The  private  mining  inter-
 ests,  Sirajuddin  and  Comapny  and
 Nandram  and  Hantram  are  given
 more  preference  than  the  Corporation
 though  it  is  a  hundred  per  cent  con-
 trolled  Government  Corporation.

 I  can  also  cite  the  instance  of  one
 Private  mining  interest  that  applied
 for  lease  in  that  area,  free  area,  Tho
 Government  of  India  appointed  an
 expert  committee  to  visit  the  places
 in  Orissa  where  there  were  deposits
 of  iron  ore  and  other  ores.  The  Com-
 mittee  has  also  said  that  certain  por-
 tions  should  be  reserved  for  these
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 tre.  areas  fo.  exploitation  completely
 by  the  State  sector.  But  you  will  be
 surprised  to  know  that  in  these  very
 areas  in  Cuttack,  one  private  mining
 party  applied  for  lease  for  an  area  of
 245  acres  for  which  the  Corporation
 also.  applied.  But  preference  was
 given  to  the  private  mining  interest
 and  it  got  the  245  acres.  But  it
 encroached  upon  83  acres  more  from
 that  free  area  and  no  action  is  being
 taken  against  that  concern  though  the
 Corporation  has  been  deprived  of
 this.

 I  shall  nof  refer  to  the  limited  re-
 sources  of  the  Orissa  Mining  Corpora-
 tion.  The  hon,  Minister  is  very  well
 aware  of  that.  It  is  not  that  the  officers
 of  the  Corporation  do  not  want  to
 work  but  they  are  working  under
 hardships  and  the  State  Government
 is  interfering  at  every  step.  I  got  a
 letter  from  the  capital  of  Orissa,
 Bhubaneshwar.  The  General  Mana-
 ger  of  the  Corporation,  Shri  Rama-
 chandran,  is  being  forced  by  the
 State  Government  to  give  a  lease  to
 the  private  mining  interests  and
 efforts  are  made  not  to  forward  the
 application  of  the  corporation.  I  would
 like  to  be  enlightened  on  this  sub-
 ject  by  the  hon.  Minister.  If  a  cor-
 poration  has  been  established  by  the
 Governments  of  India  and  of  Orissa
 with  the  sole  objective  of  implement-
 ing  the  Industrial  Policy  Resolution
 of  our  Government,  if  it  does  not  get
 any  preference  during  the  last  three
 years  of  its  formation,  what  is  the
 necessity  of  having  a  corporation  in
 the  public  sector?  The  hon.  Minister
 must  look  into  all  these  things.  If
 the  officers  of  the  Corporation  send
 any  complaint,  do  they  ask  any
 favour  from  the  Government  of
 India?  They  must  be  given  prefer-
 ence  and  they  should  not  be  intimi-
 dated  by  the  State  Government  mak-
 ing  the  Corporation  to  suffer.

 I  shall  now  refer  to  the  disabilities
 of  the  Corporation.  I  know  the  hon.
 Minister  is  aware  of  them.  The
 Corporation  has  got  vast  scope  for
 development.  You  will  find  in  the
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 report  that  it  intends  to  expand  its
 activities  by  Rs.  0  or  Rs.  5  lakhs.  I
 would  urge  upon  the  Minister  to  see
 that  it  gets  sufficient  capital  so  that
 it  can  expand  its  activities,

 The  State  Trading  Corporation  has
 its  dealings  with  the  Orissa  Mining
 Corporat'on  so  far  as  the  export  of
 iron  ore  is  concerned.  This  Corpora-
 tion  was  established  with  a  particular
 objective—that  is  to  see  that  the  port
 of  Paradip  also  develops  through  the
 export  of  iron  ore.  What  was  the
 amount  of  ore  exported  through  this
 port  and  how  much  of  it  has  been
 secured  from  this  Corporation  «nd
 how  much  of  it,  from  private  inter-
 ests?  18,000,  tons  of  iron  ore  were
 exported  through  Paradip  and  only
 about  3-4000  tons  had  been  secured
 from  this  Corporation.  The  rest  came
 from  Nandram  and  Hantram.  Is  it
 that  the  Central  Government  and  the
 Government  of  Orissa  intend  having
 a  port  only  to  satisfy  the  private  min-
 ing  interests  who  will  get  what  profit
 they  could  and  not  the  Corporation?
 All  these  points  need  an  enquiry.  I
 think  the  hon,  Minister  has  not  been
 kept  informed  of  all  these  develop-
 ments  and  the  difficulties  the  Cor-
 poration  is  facing.  So  far  as  the  ex-
 port  of  iron  ore  is  concerned,  you  will
 see  that  the  Corporation  is  working
 under  difficulties.

 Now,  let  us  look  to  the  cost  of  rais-
 ing  iron  ore.  In  Maharajpur  mines
 and  Mayurbhanj  mines  it  comes  to
 about  a  little  over  Rs.  5  per  ton.  When
 the  ore  is  sent  from  the  pit-head  to
 the  rail-head  the  cost  comes  to  about
 Rs,  Wz  per  ton.  Sir,  all  the  mining
 areas  which  are  situated  in  the  inac-
 cessible  parts  of  Orissa  have  been
 given  on  lease  to  the  Orissa  Mining
 Corporation.  You  can  very  well  im-
 agine  why  when  the  raising  cost  per
 ton  comes  to  Rs.  5  per  ton  the  cost
 comes  to  Rs,  7  per  ton  when  it  is
 transported  to  the  rail-head.  How
 can  the  Orissa  Mining  Corporation
 compete  with  private  mining
 interests?

 These  private  mining  interests  have
 taken  on  lease  the  mining  areas  in
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 Cuttack,  Sukinda  and  Tomka.  They
 are  able  to  raise  iron  ore  at  Rs,  3  to
 Rs.  4  per  ton  and  they  are  selling
 that  ore  to  the  Goverament  of  Orissa
 at  Rs.  27.25  per  ton.  You  can  very
 well  see  the  difference.  The  Orissa
 Mining  Corporation  is  working  with
 all  kinds  of  difficulties.  How  can
 such  a  concern  be  profitable,  where
 the  Government  of  India  has  invest-
 ed  money  and  the  Government  of
 Orissa  also  has  invested  money?

 The  hon.  Minister  of  Steel,  Mines
 ana  Fuel,  Sardar  Swaran  Singh,  once
 disclosed  in  this  House  that  the  re-
 sources  of  the  Orissa  Mining  Cor-
 Porauon  both  in  men  and  equipment
 are  very  meagre.  It  is  a  fact.  There-
 fore,  the  Government  of  India  should
 heip  them  in  expanding  its  activities
 with  more  money  so  that  the  Orissa
 Muning  Corporation  can  appoint  more
 experienced  and  skilled  men  and  ex-
 Pang  its  activities.  It  is  now  suffer-
 ing  from  lack  of  funds  and  the  Gov-
 ernment  of  India  should  go  to  its  help.

 During  the  last  two  or  three  years
 the  Orissa  Mining  Corporation  has
 been  able  to  raise  only  47,450  tons
 of  iron  ore.  Is  it  profitable  for  a
 mining  corporation  to  work  if  during
 the  last  two  working  years  it  has  been
 oniy  able  to  raise  47,000  tons  of  ore,
 whereas  a  private  mining  company
 every  day  raises  about  10,000  to  5.000
 tons  of  iron  ore?  Therefore,  if  the
 Government  really  intends  that  the
 Orissa  Mining  Corporation  should  be
 there,  it  should  prosper,  it  should
 expand  its  activities  and  it  should  ex-
 ploit  the  iron  ore  resources  and  chro-
 me  and  manganese  ore  _  resources
 which  are  available  in  Orisa,  then  I
 would  request  the  hon.  Minister  to  go
 to  the  help  of  the  Orissa  Mining  Cor-
 Poration.  He  should  look  into  its
 difficulties  and  see  that  the  Orissa
 Mining  Corporation  gets  enough  as-
 sistance  from  the  Government  so  that
 it  can  expand  its  activities  in  the  near
 future.

 Then,  the  Orissa  Mining  Corporation
 contracted  with  the  State  Trading
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 Corporation  to  supply  35,000  tons  of
 iron  ore  before  30th  June,  1958.  I
 would  like  to  know  from  the  _  hon.
 Minister  how  many  tons  of  iron  ore
 the  Orissa  Mining  Corporation  has
 been  able  to  supply  to  the  State  Trad-
 ing  Corporation.  The  Orissa  Mining
 Corporation  has  not  been  able  to
 supply  the  required  quan.ity  of  35,000
 tons  of  iron  ore  to  the  State  Trading
 Corporation.  Why?  That  is  because
 the  Orissa  Mining  Corporation  has  not
 been  able  to  work  out  the  mines  given
 to  it.  The  total  reserve  of  ore  in  the
 Maharajpur  and  Mayurbhanj  mining
 areas  is  not  more  than  2  lakh  tons
 to  3  lakh  tons.  How  can  the  Orissa
 Mining  Corporation  work  profitably
 with  such  low  reserves  of  iron  ore.
 As  against  this,  in  Sukinda  there  are
 nearly  27  million  tons  of  iron  ore
 which  has  been  explored.  Why  not
 the  Orissa  Mining  Corporation  he
 given  preference  and  given  the  lease
 of  these  areas  which  are  rich  in  ore
 reserves?  Why  should  these  areas  be
 given  to  private  mining  interests?

 I  will  now  tell  you  how  the  Orissa
 Mining  Corporation  is  being  helped
 by  the  Railways  and  by  the  State
 Trading  Corporation.  There  was  a
 specific  provision  that  the  Omnssa
 Mining  Corpora'ion  should  help  in
 providing  transport  facilities  for  the
 export  of  iron  ore  at  the  port  of
 Paradip.  What  fund  have  you  kept.
 at  the  disposal  of  the  Orissa  Mining
 Corporation,  so  tha:  it  can  develop
 transport  facilities  so  far  as  export
 of  iron  ore  is  concerned  at  the  port
 of  Paradip?  No  amount  has_  been
 spent  so  far  because  the  amount
 placed  at  the  disposal  of  the  Orissa
 Mining  Corporation  is  very  meagre.
 As  already  said,  the  men  and  equip-
 ment  at  the  disposal  of  this  Corpora-
 tion  are  also  very  meagre,  and  they
 cannot  under‘ake  such  a  big  task
 which  they  are  required  to  undertake
 if  they  are  not  supplied  with  neces-
 sary  men,  necessary  equipment  and
 material.

 The  Orissa  Mining  Corporation  has,
 as  I  said,  got  trémendous  possibilities

 e
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 of  expanding  its  activities  in  Orissa.
 The  hon,  Minister  recently  has  form-
 ed  a  National  Minera]  Development
 Corporation  and  that  Corporation  s
 looking  after  the  Kiriburu  mines  in
 Orissa.  A  sum  of  Rs,  5  crores  has
 also  been  placed  at  the  disposal  of
 that  Corporation.  Why  should  not
 the  Orissa  Mining  Corporation  be
 given  this  specific  area  for  develop-
 ment  of  iron  ore  mines  in  Orissa?  If
 the  National  Mineral  Development
 Corporation  has  been  given  the  area
 au  suriburu,  the  Orissa  Mining  Cor-
 poration  should  at  least  be  given  the
 entire  area  in  Sukinda  and  no  pri-
 vate  mining  interest  should  be  given
 any  lease  there.  The  Orissa  Mining
 Corporation  should  alsu,  us  3  said  be
 given  the  scope  to  expand  its  activi-
 ties  in  that  area)  Then  you  will  see
 that  the  Orissa  Mining  Corporation
 will  be  able  to  give  to  the  Govern-
 ment  of  India  sufficient  amount  of
 foreign  exchange  because  the  iron
 ore  resources  in  Orissa  are  tremen-
 dous  and  they  need  fast  develop-
 ment.

 I  will  now  refer  to  another  point.
 Why  is  it  that  the  Orissa  Govern-
 ment  is  now  acting  as  “middle  man”
 between  the  State  Trading  Corpora-
 tion  and  the  Orissa  Mining  Corpora-
 tion?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D,  Malaviya):  Orissa  Gov-
 ernment  is  acting  as  “middle  man”?

 Shri  Panigrahi:  Yes.  The  Orissa
 Government  is  acting  as  ‘middle
 man”  and  purchase  iron  ore,  from  the
 Orisss  Mining  Corporation  for  supply
 at  Paradip  Port  to  the  State  Trad-
 ing  Corporation.  How  much  goes  as
 commission  I  do  not  know.  Why  is
 it  that  the  Orissa  Mining  Corporation
 is  not  allowed  to  supply  its  iron  ore
 directly  to  the  State  Trading  Corpora-
 tion  at  a  fair  rate?  In  the  report  it
 has  been  said  that  the  Orissa  Mining
 Corpora'ion  is  getting  a  fair  rate  from
 the  Orissa  Government  and  from  the
 State  Trading  Corporation.  But  you
 wll  find  that  whereas  a  ton  of  iron
 ore  is  being  given,  delivery  of  at
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 Paradip  Port  at  the  rate  of  Rs.  27.25
 per  ion,  the  raising  cost  of  the  Orissa
 Mining  Corporation  is  Rs.  5  per  ton
 and  when  it  goes  to  the  rail-head  it
 comes  ६०  Rs,  47  per  ton.  How  can
 the  Orissa  Mining  Corporation  make
 any  profit?  There  is  no  reason  why.
 the  Orissa  Government  should  enter
 into  any  nego  iation  with  the  Orissa
 Mining  Corporation,  purchase  the  iron
 ore  from  them  and  then  sell  it  to  the
 State  Trading  Corporation  making  a
 commission  over  it.  I  think  it  is  not
 necessary.  I  hope  this  procedure
 would  not  be  followed  in  future.

 Lastly,  Sir,  I  refer  to  the  Orissa
 Mining  Corporation’s  recent  applica-
 tions  for  lease.  The  Orissa  Mining
 Corporation  hag  applied  for  lease  for
 33  places,  and  has  applied  for  lease
 for  chrome  ore  and  also  for  iron  ore.
 I  want  to  be  assured  by  the  hun.
 Minister  that  the  applications  of  the
 Orissa  Mining  Corporation  will  not
 be  detained  by  the  State  Government.
 The  application  of  the  Orissa  Mining
 Corporation  should  be  forwarded  to
 the  Government  of  India  and  the  Gov-
 ernment  of  India  should  have  no
 other  consideration,  private  or  pub-
 lic,  but  to  favour  the  application  of
 the  Orissa  Mining  Corporation  and  to
 grant  the  leases  which  the  Corpora-
 tion  has  requested,  so  that  in  the
 next  annual  report  we  will  be  able  to
 find  that  the  Orissa  Mining  Corpora-
 tion  has  progressed  satisfactorily  and
 has  expanded  its  activities,

 Mr.  Deputy-Speaker:  Motion  mov-

 “That  this  House  takes  note  of
 the  First  and  Second  Annual
 Reports  of  the  Orissa  Mining
 Corporation  (Private)  Limited
 for  the  years  957  and  1957-58,
 laid  on  the  Table  of  the  House  on
 the  l6th  February  and  9th
 November,  1959,  respectively.”
 Shri  D.  C.  Sharma  (Gurdaspur):

 The  hon.  Member  who  preceded  me
 has  looked  at  the  whole  problem,
 mainly  from  the  local  and  the  State
 aspects.  It  is  a  very  wholesome  point
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 of  view.  I  however  want  to  look  at
 this  problem  not  only  from  the  limit-
 ed  context  of  the  State  but  also  from
 the  all-India  context.  I  do  so  because
 I  think  that  this  kind  of  corporation
 which  is  described  in  the  report  as  a
 pioneer  corporation  is  going  to  be
 more  or  less  a  model  for  similar  cor-
 porations.  It  is  a  corporation  which
 is  going  to  blaze  the  trail  for  similar
 corporations  which  are  going  to  deve-
 lop  and  expand  our  mining  resources
 in  this  country.  I  have  no  doubt  that
 our  resources  in  this  field  are  very,
 very  great.  As  time  passes,  I  think
 ‘we  will  have  a  great  deal  of  good
 out  of  those  resources.

 The  very  first  thing  that  I  noticed
 in  the  reports  in  this.  So  far  as  the
 Orissa  Mining  Corporation  (Private)
 Limited  is  concerned,  on  its  directo-
 rate  there  are  so  many  LA.S.  and
 I.C.S.  officers.  I  have  a  great  regard
 for  ILA.S,  and  LC.S.  officers  and  I
 know  that  the  chairman  of  the  cor-
 poration  is  an  officer  of  a  very  high
 reputation,  an  officer  who  has  given
 a  good  account  of  himself  in  several
 fields.  But  I  should  have  thought
 that  in  a  corporation  like  this,  we  do
 not  require  only  administrative  talent
 as  such  but  we  require  what  one
 might  call  mechanical  and  _profes-
 sional  talent.  I  would  like  the  direc-
 torates  of  corporations  like  this  to
 make  a  balance  between  those  who
 have  some  gift  to  administer  and
 those  who  can  supply  the  _  technical
 knowledge  and  who  can  help  _  the
 directors  to  tide  over  the  technical
 difficulties  and  who  have  some  kind
 of  professional  knowledge  of  these
 things.  I  feel  that  the  directorates
 of  all  these  corporations  should  re-
 present  a  kind  of  mixed  econumy,  a
 kind  of  happy  combination  of  ad-
 ministrators,  technicians  and  profes-
 sional  men.  I  hope  the  hon.  Minis-
 ter  who  is  so  much  interested  in  the
 mining  processes  and  who  has  made
 mining  a  live  subject  in  our  country
 will  take  due  note  of  this  suggestion.
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 I  like  these  reports  very  much,
 because,  not  only  they  can  stand  a
 general  reading  88  one  runs  through
 the  pages,  but  there  is  alsu  a  lot  of
 material  contained  in  them,  if  one
 reads  between  the  lines.  I  feel  there
 has  been  given  to  us  something  where
 I  can  read  something  which  is  not
 said  but  which  As.  implied.  These  re-
 ports  are  very  good  reading  for  what
 they  say,  but  they  are  worth  reading
 for  what  they  do  not  say  implicitly
 and  directly.  For  instance,  I  find
 that  the  Orissa  Mining  Corporation
 is  a  child  owned  by  two  parents.  It
 is  a  child  of  the  Central  Government
 and  a  child  of  the  State  Government.

 Pandit  0.  N,  Tiwarl  (Kesaria):  One
 is  the  father  and  the  other  is  the
 mother!

 Shri  Mahanty:
 two  parents,

 Shri  0.  0.  Sharma:  When  a  child
 is  claimed  by  two  parents,  I  do  not
 predict  a  very  bright  future  for  it.

 Shri  Mahanty:  Why?
 Shri  D.  C.  Sharma:  The  hon.  Mem-

 ber  knows  it  very  well.  I  would
 submit  very  respectfully  that  an  en-
 terprise  like  this,  an  enterprise  of
 national  magnitude,  an  enterprise  of
 great  national  possibility,  an  enter-
 prise  of  great  use  in  respect  of  our
 natural  resources,  should  be  cen-
 trally  administered.  It  should  be  in
 the  charge  of  the  Centre.  I  dp  not
 think  that  a  corporation  like  this
 shculd  be  partly  under  the  Centre
 and  partly  under  the  State.  I  think
 its  utility  will  be  much  more  increas-
 ed  if  the  Centre,  which  has  an
 overall  view  of  the  mineral  resour-
 ces  of  the  country,  which  has  to
 prospect,  mine,  exploit,  export  and
 sell,  is  in  full  charge  of  it.  It  is  not
 necessary  that  the  State  should  come
 in  because  the  State  Government
 can  after  all  look  at  this  problem
 from  a  very  limited  point  of  view
 only,  whatever  its  qualifications.  I
 would,  therefore,  say  that  corpora-
 tions  like  this  should  be  centrally
 controlled,  centrally  managed  and

 There  are  always
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 centrally  administered  and  centrally looked  after.

 Shri  Mahanty:  Oh!

 Shri  D,  C.  Sharma:  Shri  Mahanty
 is  the  finest  gentleman  I  have  come
 across  in  this  House  and  I  have  great
 regard  for  him,  but  his  interruptions
 are  not  always  very  effective.  I
 was  submitting  very  respectfully
 that  the  record  of  the  State  Gov-
 ernment  in  this  matter  was  not
 very  encouraging.  I  am  sorry  to  say
 it.  I  think  Shri  Panigrahi  has  refer-
 red  to  that  point.  Firstly  the  grant
 of  leases  takes  a  lot  of  time.  Sec-
 ondly,  the  leases  that  are  granted  are
 not  commensurate  with  the  demands
 that  are  made.  For  instance,  when
 they  want  leases  for  7  acres  they
 get  them  only  for  a  few  limited
 number  of  areas.  The  third  point  is
 this.  The  State  Government  has  to
 make  the  choice  between  private
 prospecting  and  State  prospecting  of
 these  mines.  It  is  a  very  difficult
 decision  to  take.  So,  this  Corpora-
 tion,  which  is  half-Centre  and  half-
 State,  gets  only  the  left-over  or  the
 remnants  of  private  entcrprise.  I  think
 the  private  enterprise  is  the  top-dog
 there  and  the  Corporation  is  a  kind
 of  underdog.  This  Corporation  does
 not.  enjoy  that  kind  of  privilege
 which  it  should  enjoy.

 There  is  the  other  difficulty  also.
 Of  course,  the  results  are  satisfactory.
 They  do  not  say  that  the  results  are
 satisfactory,  but  they  say,  “the  re-
 sults  are  not  unsatisfactory”.  I  like
 this  kind  of  statement.  But  there  is
 the  other  snag,  that  of  rail  transport.
 It  is  said  in  this  report  that  the  sup-
 ply  of  waggons  was  not  as  adequate
 as  it  should  have  been.  This  is  a
 difficulty  under  which  this  Corpora-
 tion  is  functioning.  The  Railway
 Ministry  does  not  co-operate  with  it
 as  fully  as  it  should  and  does  not
 give  priority  to  this.  The  Corpora-
 tion  has  to  carry  certain  things  by
 means  of  motor  transport  and  I  am
 told  that  the  motor  transport  which
 $s  placed  at  the  disposal  by  the  Gov-
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 ernment  of  Orissa  is  not  adequate.
 Therefore,  this  poor  Corporation, even  though  its  Chairman  is  an  ICS
 officer,  has  to  depend  on_  private
 transport  to  supplement  the  efforts  of
 the  State  Transport  Department.
 Sometimes  it  has  to  use  private  trucks.
 So,  this  is  another  obstacle  in  the
 way  of  the  Corporation.  So,  the  re-
 sult  is  that  in  the  Jajpur  sector  rail-
 way  facilities  were  not  readily  avail-
 able  and  the  Corporation  could  not
 build  up  a  stock  at  the  railhead.  It
 is  a  very  innocent  statement,  but  it
 means  that  the  facilities  are  not  ade-
 quate  and  that  this  leads  to  so  many
 financial  disabilities.

 Another  point  that  I  want  to  make
 is  that  the  State  Government  does
 not  have  any  idea  of  what  this  Cor-
 poration  can  become.  It  does  not
 have  any  idea  of  the  great  potentialities
 of  this  Corporation.  Orissa  is  a  State
 rich  in  iron  ore  and  other  minerals.
 If  these  are  exploited,  it  can  become
 one  of  the  most  progressive  States  in
 this  country.  Mineral  resources  are
 a  gift.  But  somehow,  the  State  Gov-
 ernment  does  not  take  into  account
 the  fact  that  this  thing  should  be
 done  at  a  level  which  can  add  to  the
 exchequer  of  the  State  Government,
 to  the  financial  resources  of  the  Gov-
 ernment  of  India  and  give  to  our
 countrymen  a  new  kind  of  hope,  so
 far  as  mineral  development  is  con-
 cerned.

 35  hrs.

 There  is  a  statement  which  I  want
 to  highlight  so  far  as  this  report  for
 1957-58  is  concerned.  That  is  given
 on  page  3:

 “Your  Company  has  spared  no
 efforts  in  searching  out  areas  and
 making  applications  for  the  grant
 of  concessions  over  them.”

 What  is  the  implication?  The  Com-
 pany  has  been  making  applications,
 but  they  have  not  been  granted  as
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 expeditiously  us  they  should  have
 been.  It  is  also  said  here;

 “In  ease  these  are  granted  in
 the  near  future,  your  Company
 with  its  resources  and  its  ex-
 perience,  could  contribute  splen-
 didly  to  the  achievement  of  the
 Government’s  intentions  as  set
 forth  in  the  Industrial  Policy
 Resolution  of  April,  1956.”

 This  shows  the  meagre  support  given
 to  this  by  the  State  Government,  It
 is  said  that  if  those  concessions  are
 given,  this  Company  can  be  capable

 .of  giving  very  splendid  performance,

 “in  addition  to  providing  em-
 ployment  on  a  large  scale  within
 the  country  and  adding  to  the
 efforts  of  the  country  in  earning
 the  much  needed  foreign  ex-
 change”.

 So,  the  employment  potential  of  this
 organisation  and  the  financial  benefits
 of  this  Corporation  are  not  taken
 note  of.  So,  I  submit  to  the  hon.
 Minister  that  this  Corporation  should
 not  be  looked  upon  as  a  poor  rela-
 tion.  This  Corporation  should  be
 given  all  its  rights,  all  its  privileges
 and  all  its  due,  because  this  is  going
 to  show  to  us  what  we  can  do  in  this
 new  field.  :

 I  have  also  something  to  say  about
 the  auditor.  I  compliment  the  audi-
 tor  for  giving  a  very  thorough  report.
 I  wish  all  auditors  could  do  that.  The
 auditor  has  not  left  anything  un-
 noticed.  I  do  not  know  who  that
 gentleman  or  company  is,  but  I  find
 that  the  auditor  has  done  8  very
 thorough  job,  so  far  as  this  Corpora-
 tion  is  concerned.  I  fee]  that  the
 points  he  has  raised  in  the  report
 should  be  looked  at  very  carefully.
 For  instance,  I  refer  to  para.  (b):

 “But  this  explanation  could  not
 stand  the  test  of  audit.  Some
 instances  of  this  type  of  irregu-
 larities  are  furnished  below,
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 which  are  illustrative,  but  not  ex-
 haustive.”

 These  are  irregularities  with  refer-
 ence  to  the  labourers  and  the  wages
 paid  to  them.  I  quite  realise  that
 this  Corporation  is  in  its  formative
 stage.  Even  then  there  should  be
 better  accounting  here  than  I  find.

 Then  I  come  to  item  2.  It  is  stated
 that  the  price  which  has  been  billed
 on  2,318  tons  cannot  be  taken  as  cor-
 rect.  This  means  that  there  is  some-
 thing  wrong  with  the  fixation  of
 price  procedure,  and  I  hope  it  will
 be  rectified  next  time.  Then,  re-
 garding  undef-loading  charges  it  is
 said  tnat  the  excess  railway  freight
 charged  for  this  is  Rs.  3,505°37  nP.
 This  could  have  been  avoided  by
 proper  supervision.

 Then  I  come  to  item  No.  4.  It  is
 said  that  there  is  no  distribution  list
 or  regis‘er  maintained  and  so  the
 rice  account  vis-a-vis  the  recoveries
 could  not  be  checked.  On  item  5  we
 are  told  something  about  the  con-
 struction  acrounts,  It  is  said  that  the
 bills  were  not  passed  by  the  compe-
 tent  authority.

 Item  6  relates  to  the  purchase  of
 tools.  The  purchase  of  tools  was  not
 planned  well  in  advance  and  the  bulk
 purchases  were  not  made  by  inviting
 quota‘ions  from  different  suppliers
 on  open  tender  basis.  It  is  also  stated
 that  the  detail  of  accounts  of  tools
 was  not  maintained.  Then  it  is
 stated:

 “In  the  absence  of  any  further
 agreement  varying  the  abovesaid
 stipulated  rate  of  2  annas_  per
 ton,  the  provision  made  by  the
 Corporation  at  the  rate  of  4  annas
 per  ton  for  unloading  4,994  tons
 of  ore  at  Jenapur  is  held  under
 objection.”

 So,  the  unloading  charges  were  in
 excess  of  the  normal  rates.
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 Then  it  is  stated  that  the  consump-

 tion  of  petrol  for  vehicular  traffic
 could  not  be  checked.

 Mr.  Deputy-Speaker:  Is  the  hon.
 Member  reading  every  item?

 Shri  D.  C.  Sharma:  This  is  the
 most  vital  part  of  the  report.

 Mr.  Deputy-Speaker:  It  is.  But
 how  many  items  are  there?

 Shri  D.  C.  Sharma:  I  am  coming
 to  the  end  of  that.  These  are  very
 vital  things.  Then,  it  is  said  that
 vouchers  were  not  passed  by  com-
 petent  authority.

 So,  on  the  whole,  I  appreciate  the
 efforts  that  have  been  made  by  the
 Mining  Corporation,  but  I  cannot
 help  saying  that  it  has  not  been  up
 to  the  mark  in  accounting  procedure
 and  in  some  other  things.  But  these
 things  can  be  explained  away,  and  I
 think  they  will  be  explained  away
 by  the  hon,  Minister.  According  to
 me  this  Mining  Corporation  has  to  be
 strengthened,  and  should  be  treated
 with  a  greater  amount  of  attention,
 with  a  greater  amount  of  seriousness
 and  with  a  greater  amount  of  fore-
 sight,  after  taking  into  account  its
 future  potentialities.  On  the  whole
 it  has  given  not  a  very  unsatisfactory
 account  of  itself—I  would  use  the
 word  which  the  draftsman  has  used.
 It  has  made  a  net  profit  of  Rs.  19,945.
 But  profit  does  not  matter  very  much,
 so  far  as  its  working  is  concerned,  in
 the  first  two  years.  What  matters
 more  is  its  shape,  its  structure,  its
 capacity  for  growth.  Taking  into
 account  all  these  things.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 What  is  wrong  in  its  structure?

 Shri  D.  Cc  Sharma:  This  Corpora-
 tion  is  not  in  a  very  healthy  stage.
 I  wish  the  Government....

 Shri  Narayanankutty  Menon
 (Mukandapuram):  What  is  the  un-
 happiness  about  it?
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 Shri  T.  B.  Vittal  Rao:  You  said
 there  is  something  wrong  with  _  th
 structure?

 Shri  D.  Cc  Sharma:  You  were  absent
 when  I  was  discussing  it.  I  cannot
 now  recapitulate  that.

 Shri  Narayanankutty  Menon:  I  was
 here.

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Not
 unsatisfactory  is  not  always  happy.

 Shri  D.  com  Sharma:  This  is  a  poineer
 corporation,  according  to  the  Board.
 It  should  be  given  more  power,  more
 strength  and  more  resources  so  that
 it  can’  be  a  model  corporation  for
 exploiting  the  mineral  resources  of
 the  country  which  are  great  and
 which  are  going  to  lead  the  country
 to  prosperity.

 5.0  hrs.
 MOTION  RE;  PETROLEUM  AND

 NATURAL  GAS  RULES—contd.
 Mr.  Deputy-Speaker:  Now  we  have

 to  interrupt  the  discussions  to  take
 up  the  amendment  to  the  Petroleum
 and  Natural  Gas  Rules  moved’  by
 Shri  Narayanankutty  Menon  and
 others.  The  question  is:

 ‘This  House  recommends  that
 in  the  Petroleum  and  Natural
 Gas  Rules,  1959,  laid  on  _  the
 Table  on  the  25th  November,
 +1959,  the  following  proviso  be
 added  to  rule  8,  namely:—

 “Provided  that  the  Central
 Government  shall  conclude  such
 agreement  only  after  the  terms
 of  the  said  agreement  have  been
 approved  by  both  the  Houses  of
 Parliament.”  ’

 Those  in  favour  will  say  “Aye”.
 Some  Hon,  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 will  say  “No”.
 Some  Hon,  Members:  No.
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 Mr.  Deputy-Speaker:  The  “Noes”
 have  it.

 Some  Hon.  Members:  The  “Ayes”
 have  it.

 Mr.  Deputy-Speaker:  I  am  going  to
 ask  for  a  division  now.

 I  am  sorry  to  make  this  observation
 that  several  inaccuracies  are  brought
 to  notice,  It  is  not  always  the  machine
 that  is  at  fault,  more  often  the  hon.
 Members  are  at  fault.  They  have  not
 yet  learnt,  I  should  say,  to  work  that
 correctly.  I  will  request  them  to  be
 careful.

 They  should  make  up  their  minds,
 which  button  they  have  to  press.
 Sometimes  they  cannot  notice  correct-
 ly  whether  their  vote  has  rightly  been
 recorded  here,  and  by  mistake  get  up
 and  say  that  the  machine  did  not  work
 and  they  had  pressed  it,  while  later  we
 find  that  the  photostat  copies  show
 otherwise.  Therefore,  I  would  request
 hon.  Members  to  be  more  careful,  to
 press  the  right  button  at  the  right
 moment,  to  keep  both  hands  engaged
 so  long  as  the  division  continues.
 Division  No.  ay
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 The  question  is:

 This  House  recommends  that  in
 the  Petroleum  and  Natural  Gas
 Rules,  1959,  laid  on  the  Table  on
 the  25th  November,  1959,  the  fol-
 lowing  proviso  be  added  to  rule
 8,  namely:—

 “Provided  that  the  Central  Gov-
 ernment  shall  conclude  such  agree-
 ment  only  after  the  terms  of  the
 said  agreement  have  been  approv-
 ed  by  both  the  Houses  of  Parlia-
 ment.”

 The  Lok  Sabha  divided:

 Shri  Narayanankutty  Menon:  One
 machine  here  has  not  worked.

 Shri  N.  T.  Das  (Monghyr—Reserved
 —Sch.  Castes):  Here  also  a  machine
 has  not  worked;  but  I  voted  for  Noes,
 Sir.

 Mr.  Deputy-Speaker:  The  result  of
 the  division  is:  Ayes:  29:  Noes:  169.
 The  Noes  have  it.  The  amendment  is
 lost.

 Ayes:  29;  Noes:  169.
 115714  hrs.

 Assar,  Shri
 Beck,  Shri  Ignace
 Chakravertty,  Shrimati  Renu
 Chaudhuri,  Shri  Tridib  Kumar
 Das  Gupta,  Shri  8,
 Daulta,  Shri  P.  S.
 Dharmalingam,  Shri
 Dwivedy,  Sri  Surendranath
 Gaikwad,  Shri  8.  K.
 Ghare,  Shri  A.  V.

 Abdul  Lateef,  Shri
 Achar,  Shri
 Ajit  Singh,  Shei
 Ambalam,  Shri  Subbiah
 Ancy,  Dr.  M.  5.
 Anjanappa,  Shri
 Arumugam,  Shri  R.  5.
 Arumugham,  Shri  S.  R.
 Bajaj,  Shri  Kamalnayan
 Balmiki,  Shri
 Banerji,  Shri  P.  B.
 Barman,  Shri

 AYES
 Ghosh,  Shri  Subiman
 Godsora,  Shri  S.  comm
 Gupta,  Shri  Sadhan
 Halder,  Shri
 Jadhav,  Shri
 Katti,  Shri  0.  A.
 Kodiyan,  Shri
 Kunhan,  Shri
 Majhi,  Shri  R.  C.
 Matera,  Shri

 NOES
 Basappa,  Shri
 Basumatari,  Shri
 Bhakt  Darshan,  Shri
 Bhargava,  Pandit  Thakur  Das
 Bhatkar,  Shri
 Bhogji  Bhai,  Shri
 Biswas,  Shri  Bholanath
 Brajeswar  Prasad,  Shri
 Brij  Narayan  “Brijesh”,  Pandit
 Chendak,  Shri
 ‘Chandra  Shankar,  Shri
 Chaturvedi,  Shri

 Menon,  Shri  Narayanankutty
 Mukerjee,  Shri  H.  N.
 Pandcy,  Shri  Sarju
 Panigrahi,  Shri
 Patil,  Shri  Balasaheb
 Rao,  Shri  T.  B.  Vittal
 Singh,  Shri  Braj  Raj
 Soren,  Shri
 Supakar,  Shri

 Choudhry,  Shri  C.  L.
 Chuni  Lal,  Shri
 Damar,  Shri
 Das,  Shri  K.  K.
 Dasappa,  Shri
 Deshmukh,  Shri  K.  G.
 Dindod,  Shri
 Dwivedi,  Shri  M.  L.
 Ganapathy,  Shri
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  M.  K.

 Gohokar,  Dr
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 Gupta,  Shri  Ram  Krishan
 Hansda,  Shri  Subodh
 Heda,  Shri
 Hem  Raj,  Shri
 Jhunjhunwala,  Shri
 Jinachandran,  Shri
 Joshi,  Shri  A.  C.
 Joshi,  Shri  Liladhar
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Pandit  J.  P.
 Kamble,  Shri  B.  C.
 Kanungo,  Shri
 Kedaria,  Shri  C.  M.
 Kesar  Kumari,  Shrimati
 Khadiwala,  Shri
 Khawaja,  Shri  Jamal
 Khedkar,  Dr.  G.  B.
 Kiledar,  Shri  R.  5.
 Krishna,  Shri  M.  R.
 Lachhi  Ram,  Shri
 Laskar,  Shri  N.  C.
 Laxmi  Bai,  Shrimati
 Maiti,  Shri  N.  8.
 Mahadeo  Prasad,  Shri
 Malaviya,  Shri  K.  0.
 Malvia,  Shri  K.  8.
 Malviya,  Shri  Motilel
 Mandal,  Shri  J.
 Manjula  Devi,  Shrimati
 Masuriya  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Mehta,  Shri  J.  R.
 Melkote,  Dr.
 Minimata,  Shrimati
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  S.  N.
 Misra,  Shri  8.  0.
 Misra,  Shri  R.  D.
 Misra,  Shri  R.  R.
 Mohideen,  Shri  Gulam
 Morarka,  Shri
 Murmu,  Shri  Paika
 Murty,  Shri  M.  S.
 Musfir,  Giani  G.  S.
 Nair,  Shri  C.  K.
 Naldurgkar.  Shri
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 NOES—Contd.

 Nallakoya,  Shri
 Narayanasamy,  Shri  R.
 Naskar,  Shri  P.  S.
 Nehru,  Shrimati  Uma
 Onkar  Lal,  Shri
 Padalu,  Shri  K.  V.
 Padam  Dev,  Shri
 Pahadia,  Shri
 Palaniyandy,  Shri
 Palchoudhuri,  Shrimati  Ila
 Pangarkar,  Shri
 Parmar,  Shri  Deen  Bandhu
 Patel,  Shri  Rajeshwar
 Pillai,  Shri  Thanu
 Prabhakar,  Shri  Naval
 Radha  Raman,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajiah,  Shri
 Ram  Garib,  Shri
 Ram  Shankar  Lal,  Shri
 Ramananda  Tirtha,  Swami
 Ramaswamy,  Shri  K.  S.
 Ramaul,  Shri  Ss.  N.
 Rampure,  Shri  M.
 Rane,  Shri
 Rangarao,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Shri  Rameshwer
 Rao,  Shri  Thirumale
 Reddy,  Shri  K.  com
 Reddy,  Shri  Ramakrishna
 Reddy,  Shri  Viswanatha
 Roy,  Shri  Bishwanath
 Rungeung  Suisa,  Shri
 Rup  Narain,  Shri
 Sadhu  Ram,  Shri
 Sahu,  Shri  Rameshwar
 Samanta,  Shri  5.  C.
 Sanganna,  Shri
 Sarhadi,  Shri  Singh
 Satyabhama  Devi,  Shrimati
 Selku,  Shri
 Sen,  Shri  P.  G.
 Shah,  Shrimati  Jayaben
 Shakuntala  Devi,  Shrimati

 and  also
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 Sharma,  Shri  D.  C.
 Sharma,  Shri  R.  C.
 Shastri,  Shri  Prakash  Vir
 Shastri,  Swami  Ramanand
 Siddananjappa,  Shri
 Siddiah,  Shri
 Singh,  Ch.  Ranbir
 Singh,  Dr.  Ram  Subhag
 Singh,  Sardar  Swaran
 Singh,  Shri  Birbal
 Singu,  Shri  D.  N.
 Singh,  Shri  Daliit
 Singh,  Shri  K.  N.
 Sineh,  Shri  M.  N.
 Singh,  Shri  Raghunath
 Singh,  Shri  Umrao
 Sinha,  Shri  Anirudh
 Sinha,  Shr.  B.  P.
 Sinha,  Shri  Jhulan
 Sinha,  Shri  Satyendra  Narayan
 Sinhasan  Singh,  Shri
 Snatak,  Shri  Nardeo
 Sonavane,  Shri
 Subbarayan,  Dr.  P.
 Subramanyam,  Shri  T.
 Sugandhi,  Shri
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surya  Prasad,  Shri
 Tahir,  Shri  Mohammed
 Tewari,  Shri  Dwariknath
 Thimmaiah,  Shti
 Tiwary,  Pandit  0.  N.
 Uike,  Shri
 Upadhyay,  Pandit  Munishwar Datt
 Varma,  Shri  M.  L.
 Varma,  Shri  Ramsingh  Bhai
 Vyas,  Shri  R.  C.
 Vyas,  Shri  Radhelal
 Wasnik  Shri  Balkrishna

 Wilson,  Shri  J.N.

 incidentally  for The  motion  was  negatived.

 5.5  hrs.

 MOTION  RE:  REPORTS  OF  ORISSA
 MINING  CORPORATION—contd_

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  I  welcome  this
 opportunity  for  a  discussion  on  the
 functioning  of  the  Orissa  Mining  Cor-

 poration
 referring  to  the  basic  policies  that  guide
 the  Government  in  the  development
 schemes  of  mining  and  the  industries
 associated  with  mining.

 There  is  general  agreement  on  the
 basic  issues  involved  in  it  that  the
 industries  of  mining,  the  mining  of  the
 ores  and  as  far  as  possible,  the  pro-
 cessing  of  the  ores,  should  be  under-
 taken  by  the  public  sector,  while
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 assuring  those  who  are  engaged  in
 such  basic  industries  that  their  interests
 will  not  be  taken  away  by  the  Gov-
 ernment  simply  because  of  a  change,  a
 subsequent  change.  in  the  policy  of  the
 Government,  that  is  from  the  private
 sector  to  the  public  sector.

 Such  an  integrated  approach  to  the
 problem  of  the  mining  industry,  as  you
 know,  has  created  a  blended  pattern,  a
 mixed  economy,  even  in  certain  indus-
 tries  in  which  the  emphasis  is  wholly
 on  the  public  sector.  This  is  inevi-
 table  to  maintain  the  continuity,  also
 to  assure  a  condition  in  which  our
 development  programmes  make  pro-
 gress  and  to  see  that  unnecessarily
 our  development  schemes  and  econo-
 mic  growth  are  not  hampered.

 With  regard  to  this  Corporation,  my
 hon.  friend,  Shri  Panigrahi,  has  rightly
 pointed  out  that  it  is  about  three  years
 since  it  was  incorporated  as  a  joint
 venture  of  the  Central  Government
 and  the  Orissa  Government  for  pur-
 poses  of  raising,  assembling  and  trans-
 porting  iron  ore  and  other  minerals
 also,  and  also  for  organising  transport
 facilities  to  and  at  Paradip  port.

 Although  the  Authorised  Share
 Capital  is  Rs.  50  lakhs,  the  Subscribed
 Capital  is  only  Rs.  0  lakhs—Rs.  5
 lakhs  of  the  Orissa  Government  and
 Rs.  5  lakhs  of  the  Central  Govern-
 ment.

 Many  points  have  been  raised  by  my
 hon.  friend  Shri  Panigrahi.  I  would
 like  to  refer  to  some  of  them,  but  they
 all  flow  from  an  assessment  and  a
 criticism  that  the  two  Governments
 concerned  are  not  paying  adequate
 attention  and  not  attaching  due
 importance  to  the  programme  under-
 taken  by  the  Corporation.

 As  a  background,  I  might  say  that
 the  Government  is  wedded  to  this
 policy,  and  therefore,  wherever  oppor-
 tunities  offer  in  its  favour,  we  go ahead.  As  has  been  rightly  pointed out  by  my  hon.  friend,  Shri  Panigrahi, there  are  other  projects  under  the
 National  Mineral  Development  Cor-
 poration  where  we  are  making  a  some-
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 what  faster  progress.  With  its  limited
 objectives  and  limited  resources  also,
 perhaps  the  progress  was  not  as.  fast
 and  as  satisfactory  as  we  all  desire,
 but  there  has  been  no  lack  of  good
 intentions  behind  it,  and  ever  <ince
 this  corporation  was  incorporated,  it
 has  been  our  great  desire  to  push
 ahead  with  the  mining  projects  under
 the  public  sector  under  the  Orissa
 Mining  Corporation.  ‘

 There  are  certain  difficulties  inhe-
 rent.  I  am  quite  sure  the  attention  of
 the  hon.  Member  must  have  been
 invited  to  them.  For  instance,  I  would
 invite  my  hon.  friend’s  attention  to
 the  cxisting  rules  and  the  desire  of
 the  private  sector  to  establish  their
 right  in  order  to  get  prospecting
 licences  and  mining  leases.  You  know,
 ‘First-come-first-served’  is  our  funda-
 mental  rule,  which  guides  us  in
 giving  over  licences  and  leases  to  the
 private  sector  or  the  public  sector,  So,
 wherever  the  Orissa  Mining  Corpora-
 tion  could  not  win  the  race  in  pros-
 pecting  and  mining  leases,  it  was  part-
 ly  due  to  the  fact  that  some  other
 parties  had  come  in  first,  and  we,  as
 a  Government,  who  are  playing  the
 double  role  of  running  the  mining  and
 also  acting  as  an  independent  judge  to
 enforce  the  laws  and  rules  made  by
 this  House,  have  to  see  that  those  rules
 and  laws  are  not  infringed  by  us  In
 some  cases,  therefore,  naturally,  how-
 soever  much  we  may  like,  we  are  not
 able  to  give  the  right  for  prospecting
 licences  and  mining  leases  to  our
 ownselves—  the  Orissa  Mining  Cor-
 poration.

 Certain  cases  were  quoted  by  my
 hon.  friend.  He  said  that  somewhere
 —I  forget  the  place—one  Mr.  Surajud-
 din  got  a  lease,  despite  the  fact  that
 it  should  have  gone  to  the  Orissa
 Mining  Corporation.  This  was  in  con-
 nection  with,  perhaps,  chrome  ore.  I
 remember  that  Government  have  a
 Policy  in  this  regard,  and  I  wish  to
 refer  to  that  policy  here,  that  wherever
 the  processing  of  iron  ore  is  sanction-
 ed  by  Government  as  a  whole,  whe-
 ther  it  be  by  the  Commerce  and  Indus-
 try  Ministry  or  by  «the  State  Govern-
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 ment  or  by  any  other  sister  Ministries,
 the  natural  corollary  which  is  general-
 ly  followed  is  that  if  there  is  an
 anxiety  on  the  part  of  the  processing
 party  to  mine  the  ore  also,  then,
 generally  preference  is  given  to  that
 party  to  win  the  material  also,  in
 order  to  maintain  the  efficiency  and
 economics  of  the  processing  plant.
 From  that  point  of  view,  at  some
 places  in  the  country,  prospecting
 licences  and  mining  leases  for  winning
 the  mineral  ores  have  been  accorded
 to  the  private  setcor,  although,  accord-
 ing  to  the  Industrial  Policy  Resolu-
 tion,  strictly  speaking,  those  rights
 should  not  have  gone  to  the  private
 sector  for  these  minerals.  There
 were  many  instances  where  Govern-
 ment  had  already,  in  the  last  three  or
 four  years,  made  such  a_  concession.
 And  I  see  no  reason  why  if  the  parties
 are  willing  to  invest  large  sums  of
 money  in  such  processing  and  develop-
 ment  schemes,  a_  better  condition
 should  not  be  created  where  the  win-
 ning  of  the  raw  material  is  also  con-
 ceded  to  them.  But,  as  I  said,  there
 are  very  few  cases  in  which  this  is
 done,  and  the  guiding  principle  is  that
 there  ought  to  be  an  integrated  pat-
 tern  of  economy,  so  far  as_  the
 winning  of  the  raw  materials  and  the
 processing  of  the  raw  material  into  a
 finished  product  are  concerned.  This
 was  in  connection  with  the  ferro-
 chrome  plant.  My  hon.  friend  ‘might
 be  knowing  that  the  Tatas  also  had
 won  such  concessions,  and,  therefore,
 it  was  very  difficult  for  the  Govern-
 ment  of  India  to  say  ‘No’  to  the
 smaller  party,  when  already  such
 principles  had  been’  conceded  _  in
 favour  of  8  bigger  party  like
 that.  But  I  assure  my  hon.  friend  that
 such  cases  are  not  too  many;  and  by
 and  large,  the  public  sector  plan  of
 winning  or  retaining  the  mining
 interest  in  the  public  sector  continues
 to  be  our  objective.

 Then,  a  certain  case  was  referred  to
 by  my  hon.  friend  opposite  that  some-
 where  in  the  Cuttack  area,  in  respect
 of  which  an  application  had  been  for-
 warded  by  a  private  party,  they  won
 as  against  the  application  of  the  Orissa
 Mining  Corporations  The  fact  of  the
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 matter  is  that  there  was  already  a
 commitment  made  to  that  private
 party.  I  forget  the  name.

 Shri  Panigrahi:
 Hantram.

 It  was  Nandaram

 Shri  K.  0,  Malaviya:  That  commit-
 ment  was  made  by  the  outgoing  State
 Government,  before  the  States  were
 merged.  These  commitments  had  peen made,  and  according  to  set  conventions
 and  accepted  principles  everywhere— I  think  there  were  one  or  two  such
 cases  in  Madras  also—here  also,  Gov-
 ernment  could  not  have  gone  aguinst the  commitments  that  had  already been  made  by  a  preceding  Govern-
 ment.  As  a  result  of  it,  I  am  told  that the  party  also  had  gone  to  a  court  of law.  So,  when  the  totality  of  circum.
 stances  was  considered,  it  was  perhaps
 thought  proper  by  the  Government  of
 Orissa  to  have  recommended  their
 application,  because  of  the  previous commitments.

 So,  in  the  generality  of  things,  I
 will  not  agree  with  my  hon.  friend, Shri  Panigrahi,  that  we  are  giving preference  to  private  sector  as  against the  public  sector,  so  far  as  the  mining industry  is  concerned.  It  is  not  like
 that.  But  the  fact  stands  out  that  the
 programme  of  the  Orissa  Mining  Cor-
 poration  is  not  going  ahead  in  such  a
 big  way,  Perhaps,  it  might  be  due  to the  fact  that  two  Governments  are
 involved  in  it,  or  because  capital  is  a
 bottleneck,  or  as  I  personally  think, there  are  not  too  many  experienced
 people,  that  is,  mining  engineers,  and,
 therefore,  delays  occur  in  the  prepa- ration  of  mining  projects  and  pro-
 gramme  of  prospecting.

 After  all,  so  far  as  the  public  sector
 is  concerned,  the  prospecting  authority is  the  Indian  Bureau  of  Mines.  And
 they  are  paid  fees  of  prospecting  by
 public  sector  bodies,  and  there  is  too
 much  of  pressure  of  work  on  them.
 Therefore,  naturally,  some  delays  are
 inherent  in  the  processing  of  our  pub-
 lie  sector  projects  so  far  as  the  prov-
 ing  of  the  ore,  the  proving  of  the
 quality  and  preparing  the  mining  pro-
 jects  are  concerned.
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 -In  Kiriburu,  we  are  going  ahead,

 because  there  is  a  particular  target
 which  has  to  be  fulfilled,  of  produc-
 ing  a  large  quantity  of  minerals,
 about  two  to  three  million  tons,  and:
 there  is  a  link-up  of  this  production
 and  the  mining  project  to  win
 forcign  exchange  in  connection  with
 a  certain  export  programme,  namely
 export  to  Japan.  Now,  that  is  speci-
 fically  linked  up  with  a  project  in
 which  the  Japanese  Government  and
 the  Indian  Government  are  interested,
 and  they  are  committed  to  each  other.
 Therefore,  that  is  going  ahead.  There
 is  no  reason  why  the  Orissa  Mining
 Corporation  should  also  not  make
 satisfactory  progress.  What  little
 trouble  it  had  to  face  in  the  early  part
 of  its  birth  has  been  substantially
 solved,  some  further  discussions  bet-
 ween  the  Orissa  Government  and  the
 Central  Government,  which  is  also
 under  way,  as  a  result  of  which  I
 hope,  that  the  production  programme
 also  will  be  speeded  up.

 The  question  of  handling  the  export
 through  the  Orissa  Government  was
 also  raised  by  Shri  Panigrahi.  The
 fact  of  the  matter  is  that  the  Orissa
 Government  are  specially  interested,
 in  fact,  much  more  interested  in
 developing  Paradip  port  than  others,
 and,  therefore,  they  are  developing
 all  the  water  channels.  Now,  some
 work  must  be  assured  to  the  water
 channels  in  order  to  meet  the  expenses
 and  so  on,  and  also  directly  to  develop
 the  Paradip  port.  Therefore,  the
 Orissa  Government  want  much  more
 business  to  pass  through  those  chan-
 nels.  That  is  why,  presumably,  that
 arrangement  has  been  made  to  route
 the  transport  of  ore  to  Pradip  through
 the  Orissa  Government,  so  far  as  the
 Orissa  Mining  Corporation  is  concern-
 ed,

 Now,  no  preference  is  given  to  any
 private  concern  with  regard  to  the
 export  trade  at  Pradip.  There  was
 no  discrimination  against  the  Orissa
 Mining  Corporation.  The  reserves
 were  not  very  large.  It  is  a  fact  that
 the  areas  which  are  held  by  the  Orissa
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 Mining  Corporation  in  Maharajpur  and
 Tungasoli  do  not  contain  a  large
 reserve  of  minerals.  We  wish  the
 Corporation  had  such  areas  as  contain
 large  reserves.  Now,  this  point  is  also
 under  consideration.  The  Corporation
 has  applied  for  22  or  28  leases,  out  of
 which  we  have  got  about  2  and  the
 speed  of  work  now  has  gone  up.  The
 expenses  also  are  not  very  much.

 The  Corporation  has  so  far  been
 granted  l2  concessions.  A  few  appli-
 cations  are  still  under  consideration  of
 the  State  Government.  Some  of  them
 are  awaiting  approval  of  the  Central
 Government.  Some  cases  have  been
 rejected  after  taking  into  consideration
 various  factors  such  as  priority  of
 application,  overlapping  of  areas  etc.
 By  and  large,  the  State  Government
 has  not  unduly  brushed  aside  the
 application  of  the  Corporation  where
 there  are  no  prior  applications  or
 where,  the  areas  are  otherwise  avail-
 able  without  any  encumbrances.

 Now,  whatever  may  have  been  the’
 causes  of  a  small  beginning,  it  should
 be  our  effort  to  go  ahead  as  speedily
 as  possible  to  increase  the  activities  of
 the  Corporation.  For  that,  our  Gev-
 ernment  are  willing  to  consider  any
 proposal  that  emanates  from  the
 Orissa  Government.  Sometime  back.
 we  discussed  this  question  amongst
 ourselves  and  we  were  prepared  to
 increase  the  interest  of  the  Corpora-
 tion,  if  they  so  desired.  The  point  is
 that  our  Ministry  is  not  the  financier.
 They  will  have  to  find  resources  for
 it.  They  have  to  find  the  technical
 army  of  workers  to  increase  the  tempo
 of  their  work.  If  it  is  the  desire  of
 the  Corporation  to  expand  their  acti-
 vities,  take  greater  interest  with  a
 view  to  developing  mining,  the  idea
 will  be  most  welcome  to  us  in  the  Min.
 istry.  So  far  as  Government  in  our
 Ministry  are  concerned,  we  will  be
 most  willing  to  help  the  Orissa  Gov-
 ernment  in  furthering  the  activities  of
 the  Corporation.  Let  it  also  be  known
 that  so  far  as  we  are  concerned,  it
 will  be  our  objective  to  proceed  in
 pursuance  of  the,  Industrial  Policy
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 Resolution  in  its  entirety.  Neither  the
 Government  of  India  nor  the  Orissa
 Government  can  go  out  of  the  scope
 of  that  Resolution.  Both  of  us  are
 committed  to  the  policy  underlying  it.
 Therefore,  it  will  not  be  easy  for  us
 to  deviate  from  that  policy,  so  long
 as  we  function  under  an  agreed  for-
 mula  enunciated  by  that  Resolution.

 With  regard  to  availability  of  funds,
 there  also  if  there  are  proposals  made
 by  the  Orissa  Government  which  are
 consistent  with  the  expansion  pro-
 gramme,  as  they  see  it,  it  will  be  for
 our  Ministry  to  help  them  in  the
 attainment  of  their  targets.  As  I  have
 said,  we,  on  our  part,  shall  also  con-
 tinue  to  make  efforts  to  increase  the
 activities  of  the  Corporation.

 Now,  there  are  certain  points  raised
 by  my  hon.  friend,  Shri  D.  C.  Sharma.
 Many  of  them  have  been  noted;  and  I
 do  not  know  whether  they  are  direct-
 ly  important  to  the  problems  that  face
 us.  I  admit  that  if  instead  of  this
 project  being  run  by  two  Governments
 we  had  it  run  by  one  Government,
 perhaps,  there  could  have  been  more
 eoneentrated  thinking  and  planning.
 Or  even,  if  the  Orissa  Government
 wishes  to  take  larger  interest  in  it,
 eyen  then,  we  shall  not  object  to  con-
 sidering  such  proposals  and  trying  to
 create  a  new  pattern  of  conditions  for
 the  Orissa  Mining  Corporation  to
 function  much  more  in  the  interests
 of  the  Orissa  Government  than  in  the
 interest  of  the  Central  Government.

 I  have  nothing  more  to  add  except
 that  our  policies  are  pursued  both  by
 the  Orissa  Government  and  ourselves.
 But  if  there  are  certain  lapses,  these
 lapses  require  to  be  investigated  and
 considered.  We  have  also  to  find  out
 why  certain  things  could  not  be
 ebserved.  But,  as  I  said,  most  of  these
 have  been  examined  and  it  was  found
 that  there  were  genuine  causes  for
 such  deviations.  In  future  also  when-
 ever  proposals  come  before  Govern-
 ment,  the  only  guiding  principle  to
 decide  the  matters  in  issue  will  ‘be  the
 policy  of  the  Government  and  the
 ‘cammitments  which  have  already  been
 made  and  all  the  circumstances  put
 together  in  order  to  take  a  decision.

 PAUSA  l,  88l  (SAKA)
 {

 Reports  of  Orissa
 Mining  Corporation

 I  admit  that  the  Board  of  Directors
 is  predominated  by  the  administrators.
 We  have  to  have  the  representatives
 of  both  the  Governments  on  an  equal
 basis.  If  there  is  any  proposal  from
 the  Orissa  Mining  Corporation  to  in-
 clude  some  technicians  also,  we  shall,
 in  principle,  not  object  to  it.  I  agree
 and  accede  to  the  principle  also  that
 so  far  as  possible  technical  hands
 should  also  contribute  to  the  policies
 and  the  implementation  of  those  poli-
 cies  by  bringing  them  on  the  Board
 of  Directors.

 I  hope  that  what  I  have  said  regard-
 ing  this  matter  will  satisfy  my  hon.
 friend,  Shri  Panigrahi  and  he  will
 realise  that  it  is  the  objective  of  both
 the  Governments  and  this  House  to  see
 to  the  implementation  of  the  policy
 which  has  already  been  adumbrated.
 I  have  nothing  more  to  say.

 Shri  Panigrahi:  Mr.  Deputy-
 Speaker,  Sir,  I  was  glad  that  the  hon.
 Minister  has  promised  to  take  more
 interest  henceforward  in  the  working
 of  the  Orissa  Mining  Corporation.  3
 hope  he  takes  interest  and  the  Gov-
 ernment  of  Orissa  will  not  try  te  damp
 his  interest  which  he  has  promised  to
 take.

 The  hon.  Minister  has  said  that  there
 have  been  some  lapses  and  that  they
 were  due  to  genuine  causes.  With
 regard  to  the  lease  given  to  the  pri-
 vate  mining  interests,  the  hon.  Minis-
 ter  said  that  there  was  some  agree-
 ment  with  the  private  mining  interests
 when  that  particular  landlord,  the
 ex-ruler  of  Suklinda  was  expropriat-
 ed.  I  know  that.  But  the  agreement
 was  for  ‘1,000  acres.  That  particular
 private  farm  has  got  more  than  ,288
 acres.  So,  the  hon,  Minister  should
 enquire  as  to  how  when  the  agreement
 was  for  only  1,000  acres  it  has  got
 1,283  acres.  The  owner  of  the  particu-
 lar  farm  went  to  the  High  Court.
 The  Government  of  Orissa  wanted  to
 negotiate  with  him.  How  is  it  that  he
 can  get  1,283,  acres  and  then  encroach
 upon  83  acres?  That  was  not  given
 as  a  lease.  He  has  by  force  acquired
 these  83  acres  of  land.

 Shri  K.  D.  Malaviya:  Is  it  the  hon.
 Member’s  contention  that  he  got  283
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 [Shri  K.  0.  Malaviya]
 acres  more  than  what  he  should?  If
 so,  we  will  make  enquiries  and  find
 out.

 Shri  Panigrahi:  Let  the  hon.  Minis-
 ter  enquire  into  the  details  of  these
 things.

 With  regard  to  the  lease  given  to
 the  private  firm  for  chrome  ore  the
 hon.  Minister  explained  that  because
 he  was  given  a  licence  for  a  ferro-
 chrome  plant,  he  was  given  lease  for
 the  chrome  ore  mine.  I  do  admit  that
 a  licence  has  been  given  but  it  has
 been  pending  with  him  for  the  last
 three  years.  The  hon.  Minister  men-
 tioned  about  the  Tatas.  I  know  that
 the  Tatas  have  their  chrome  ore  mine
 in  Sukinda  but  for  many  years  they
 did  not  prefer  to  work  that  mine.
 Sometimes  they  work;  sometimes,  not.
 If  the  leaseholder  does  not  take  suffi-
 cient  interest  in  the  working  of  the
 mines  or  after  getting  a  lease  or  licence
 for  a  plant  is  not  able  to  establish  the
 plant,  is  it  necessary  that  the  entire
 area  of  14  square  miles  should  be
 given  to  them  in  preference  to  others?

 Shri  K.  D.  Malaviya:  May  I  inform
 my  friend  that  I  have  seen  to  it  that
 a  provision  is  linked  up  with  the  lease
 if  the  party  refuses  or  fails  to  install
 the  processing  plant,  the  mining  lease
 will  be  forfeited?

 Shri  Panigrahi:  I  am  very  glad  that
 a  provision  like  this  has  been  made.
 I  have  grave  doubts  with  regard  to
 the  interest  which  the  Orissa  Govern-
 ment  will  take  in  furthering  the
 activities  of  the  Corporation  because
 from  the  very  beginning  I  am  trying
 to  impress  upon  the  hon.  Minister
 that  the  Orissa  Government  does  not
 want  to  encourage  this  Corporation.
 For  various  political  reasons,  the
 Orissa  Government  wants  to  encour-
 age  private  mining  interests  because
 they  subscribe  to  the  coffers  of  the
 Orissa  Government.  I  would  urge
 upon  him  to  see  that  this  Corpora-
 tion  becomes  a  Government  of  India
 wneern  completely  so  that  it  works.
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 You  have  got  very  good  staff  and  with good  experience  it  will  come  into  its own  within  two  years.  But  if  you
 depend  upon  the  Orissa  Government.
 and  you  want  that  they  shall  request
 you  to  expand  its  activities  that  re-
 quest  will  never  come.

 One  more  point  and  I  have  finish-
 ed.  With  regard  to  the  export  of  iron
 ore  through  Paradip  port,  I  pointed
 out  what  transport  facilities  have  been
 provided  for  by  the  Orissa  Mining
 Corporation  there.  The  hon.  Minister
 has  not  replied  to  it.  I  hope  the  hon.
 Minister  will  look  into  the  matter  and
 at  a  suitable  opportunity  inform  the
 House  about  the  steps  taken  in  this
 regard.  Once  again,  I  request  the  hon.
 Minister  to  take  more  interest  and.
 see  that  the  Corporation  goes  ahead
 and  gets  what  is  due  to  it  so  that  the
 leases  do  not  go  to  the  private  mining
 interests.

 The  q Deputy-Speak: Mr,  ‘puty
 is:

 “That  this  House  takes  note  of  the
 First  and  Second  Annual  Re-
 ports  of  the  Orissa  Mining
 Corporation  (Private)  Limit-
 ed  for  the  years  957  and
 1957-58,  laid  on  the  Table  of
 the  House  on  the  l6th  Feb-
 ruary  and  9th  November,
 959  respectively.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  We  have  to

 take  up  the  next  business  at  4  O'clock.
 Dr.  Ram  Subhag  Singh  (Sasaram):

 We  can  start  it.

 Mr,  Deputy-Speaker:  No.  The  Prime
 Minister  is  not  here;  we  cannot  start
 it.  We  will  adjourn  for  5  minutes.

 Dr.  Ram  Subhag  Singh:  There  are
 other  Ministers  present  in  the  House
 and  they  can  note  down  the  points
 raised.”

 Acharya  Kripalani
 have  to  speak  first!

 (Sitamarhi):  I
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 Mr.  Deputy-Speaker:  I  cannot  start

 the  discussion  unless  the  Prime  Minis-
 ter  is  also  here.  If  both  the  parties,
 the  Government  and  the  Mover  agree
 TI  have  no  objection.
 ‘5.46  brs.

 The  Lok  Sabha  then  adjourned  till
 Four  of  the  Clock.

 46  hrs.

 (Mr.  SPEAKER  in  the  Chair]

 DISCUSSION  RE:  SINO-INDIAN
 RELATIONS

 My.  Speaker:  The  House  will  now
 proceed  with  the  discussion  to  be
 raised  by  Acharya  Kripalani  on  the
 letter  received  from  the  Chinese  Pre-
 mier  in  reply  to  the  Prime  Minister
 of  India’s  letter  dated  the  l6th  Nov-
 ember  1959.  The  time  at  our  disposal
 for  this  discussion  is  two  hours.

 Some  Hon.  Members:  Two  and  a
 half  hours.

 Mr,  Speaker:  If  the  House  is  will-
 ing  to  sit  for  two  ond  a  half  hours,
 I  have  no  objection.

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved-Sch.  Tribes):  If  we  wish  to
 sit  longer,  I  hope  you  have  no  objec-
 tion.

 Mr.  Speaker:  I  do  not  think  any-
 body  would  like  to  sit  longer  than
 half-past  six.  The  hon.  Mover  will
 have  20  minutes.  He  will  have  ten
 minutes  for  reply.  Other  hon.  Mem-
 bers  will  have  ten  minutes  each.  The
 Government  will  have  20  to  30
 minutes.

 Dr.  Ram  Subhag  Singh  (Sasaram):
 I  have  given  notice  of  a  motion  regard-
 ing  the  statement  of  Karam  Singh.  I
 request  that  it  may  be  taken  along
 with  this.

 Mr,  Speaker:  I  would  not  treat  it
 as  a  motion.  Hon.  Members  may  say
 what  they  wish  to  say.
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 Dr.  Ram  Subhag  Singh:  In  the

 letters  placed  on  the  Table,  that  sub-
 ject  also  is  mentioned.

 Mr.  Speaker:  Very  well.  The  hon.
 Member  may  refer  to  it.

 Acharya  Kripalani  (Sitamarhi):
 Mr.  Speaker,  Sir,  it  is  no  pleasure  for
 me  to  criticise  our  Prime  Minister.
 What  I  say  is  just  to  help  the  Gov-
 ernment  and  to  inform  those  whom  it
 may  concern  about  what  the  people
 feel.  But  I  am  sorry  that  the  Prime
 Minister  takes  every  suggestion  to
 change  the  policy  that  he  has  so  far
 followed  with  regard  to  the  Chinese
 aggression  as  an  affront  to  himself,  He
 thinks  that  his  policy  is  that  of  nego-
 tiation  and  the  policy  suggested  by  his
 critics  is  that  of  war.  The  word
 “Negotiation”  has  an  agreeable  flavour
 and  war  today  has  a  sinister  connota-
 tion  and  it  reminds  us  of  the  atom  and
 the  hydrogen  bomb  and  the  destruc-
 tion  of  the  world.  This  is  playing  with
 words  and  not  meeting  squarely  a
 situation  fraught  with  danger  to  the
 honour  and  integrity  of  our  country.
 May  I  suggest  that  there  are  many
 things  in  betwen  fruitless  negotiations
 and  war,  as  my  hon.  friend  Shri
 Jaipal  Singh  pointed  out  yesterday,
 which  can  be  done.  It  is  not  all  white
 and  black  as  our  Prime  Minister  is
 often  repeating.

 Aggression  began  five  years  back
 as  admitted  by  the  authorities  them-
 selves.  What  have  we  been  doing
 all  these  years  but  negotiating?  What
 has  been  the  result?  Aggression  has
 been  going  on  apace.  It  shal]  now
 be  clear  that  the  Chinese  want  to
 occupy  all  the  lands  that  they  have
 indicated  in  their  maps  as  their  own.
 We  have  time  and  again  pointed  out
 that  these  lands  belong  to  us  by
 geography,  by  history,  by  custom  and
 convention  and  even  by  treaty  rights.
 The  question  is,  how  long  can  a  na-
 tion  carry  on  negotiations  giving  op-
 portunity  to  the  enemy  to  consolidate
 his  position  and  even  to  colonise  the
 territory  he  has  occupied.  What  have
 we  been  doing  all  these  ears  of  nego-
 tiations?  We  have  been,  instead  of
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 Strengthening,  weakening
 tion  progressvely.

 our  posi-

 I  remember  that  once  our  Prime
 Minister  said  that  our  boundary  was
 represented  by  the  McMahon  line,
 maps  or  no  maps.  Then  he  said,  not
 an  inch  of  our  soil  will  be  yielded.
 Again  he  said  that  negotiations  can
 be  based  only  on  the  status  quo  as
 it  existed  before  the  aggression  took
 place.  But  today  we  have  allowed
 the  Chinese  to  occuppy  territory
 south  of  the  McMahon  Line  and  we
 have  aquiesced  in  this.

 Some  Hon.  Members:  No,  no.
 Shri  Raghunath  Singh  (Varanasi):

 That  is  how  you  feel.
 Acharya  Kripalani:  In  the  Ladakh

 area,  we  are  willing  to  return  to  the
 borders  indicated  in  the  Chinese
 maps,  which  would  mean  even  more
 than  2,500  miles  already  occupied.
 Even  our  atlas  giving  the  various
 maps  is  not  ready  yet.

 Our  propaganda  is  such  that  even
 those  who  would  like  te  be  friendly
 to  us  do  not  know  the  merits  of  our
 case.  Instead  of  imposing  economic
 sanctions,  I  find  that  exports  to  China
 in  some  commodities  that  are  useful  in
 war  have  been  increasing.  Here  are
 some  of  the  figures  of  jute  and  jute
 goods.  Raw  jute—in  1957,  nil;  in  1958,
 nil;  in  1959,  25  lakhs.  Gunny-bags—
 in  957  nil;  in  1958,  77  lakhs  and  in
 1959,  2,66,00,000.  Gunny  cloth—in  1957,
 nil;  in  1958,  nil;  but  suddenly  in  i959,
 50  lakhs.

 Sir,  if  no  appropriate  action  is  taken
 the  people  get  demoralised.  They
 come  to  have  a  suspicion  that  perhaps
 that  perhaps  the  authorities  have  not
 the  requisite  strength  to  halt  aggres-
 sion.  This  is  what  is  happening  on  our
 Himalayan  borders,  whether  in  our
 territory  or  in  that  of  our  allies,  for
 whose  safety  we  have  made  our-
 selves  responsible,  This  is  plain  from.
 what  the  leader  of  the  Nepali  dele-
 gation  said  on  his  arrival  here.

 Further,  as  I  said  yesterday—I  will
 repeat  it  today—under  the  guise  of
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 negotiation,  opportunity  is  taken  by our  enemies  here  and  outside  to  in-
 tensify  subversive  activities.  The  Prime
 Minister  may  dismiss  this  as  bazaar
 rumours,  but  one  of  the  Ministers  in
 the  Nepal  Government  has  testified  to
 these  subversive  activities  there.  Fur-
 ther,  there  is  a  party  in  India  with
 widespread  ramifications  in  all
 spheres  of  life,  not  excluding  the
 military,  which  is  more  loyal  to  any
 foreign  Government,  provided  it  is
 communist  dictatorship,  than  to  this
 country.

 However  good  ‘negotiation’  may
 sound,  I  think  we  must  fix  a  time-
 limit  for  this  fruitless  pursuit  in  the
 present  circumstances  and  in  the  pre-
 sent  case.  Even  Chamberlain  had
 to  do  it  in  a  few  months  after  he  had
 promised  “peace  in  our  times”.  I
 have  already  said  that  the  alterna-
 tive  to  fruitless  negotiation  is  not  war.
 I  will  read  to  you  what  a  Chinese
 General  says.  He  says:

 “Marxists  hope  that  since  the  birth
 of  class  in  the  society,  war  and
 armed  forces  have  been  the
 phenomenon  of  the  class  so-
 ciety.  War  is  the  highest
 form  of  political  struggle  and
 it  is  also  a  special  form  of
 class  struggle,  and  the  armed
 forces  are  8  branch  of
 politics.”

 The  Chinese  Prime  Minister  has
 stated  that  the  two  armies  are  facing
 each  other.  But  when  the  Chinese
 army  takes  action  and  occupies  our
 territory,  it  does  not  become  less  of  a
 war  if  we  do  not  use  our  force.  In  a
 war  a  country  does  not  use  armed
 forces  and  strength  at  one  time.  It
 uses  whatever  strength  it  things  neces-
 sary  for  the  object,  for  the  imme-
 diate  object  in  view.  I  think  the
 Chinese  have  used  such  strength  and
 such  instruments  as  are  necessary  for
 the  purpose  they  have  in  view,  and
 they  have  succeeded.  They  have  oc-
 cupied  already  33,000  kilometres  of

 our  land  and  what  they  now.  claim
 will  be  a  small  kingdom  in  Europe.

 e



 6667  Discussion  re:

 What  happens  if  we  do  not  resist?
 This  also  has  been  pointed  out  to  us
 by  the  Chinese  Prime  Minister  in  very
 eloquent  terms  in  his  latest  commu-
 nication.  He  says  that  our  taking
 no  effective  action  against  aggression
 in  Ladakh  for  years  is  eloquent  proof
 that  we  had  no  rightful  title  to  the
 lands  occupied.  This  is  how  time  is
 occupied  by  the  Chinese,

 Any  way,  if  we  do  not  resist  and
 carry  on  negotiations  to  the  bitter  end, as  our  Prime  Minister  wants  us  to  do,
 the  bitter  end  will  be  that  we  shall
 lose  what  is  our  own  and  we  shall
 endanger  the  safety  and  security  of  our
 country.  I  do  not  consider,  as  I  have
 pointed  out  in  this  House  often
 enough  resistance  to  aggression  is
 war.  More  so  when  Chinese  aggression
 itself  is  not  considered  as  a  war  but
 only  incidents.

 We  used  armed  forces  in  Kashmir
 and  in  Hyderabad.  We  are  told  that
 we  had  the  consent  of  Gandhiji  for
 the  former.  So,  if  it  comes  to  war,
 we  have  to  face  it.  We  must  remem-
 ber  that  unless  there  is  a  peaceful  and
 a  non-violent  solution  found  for  the
 troubles  of  the  world,  war,  and
 especially  small  and  local  wars,  can-
 not  be  avoided.  When  such  wars  are
 fought,  thanks  to  the  wisdom  of  the
 world,  they  are  localised  and  after
 some  time  a  workable  solution  is
 found,  This  was  the  case  in  Korea,
 in  Indo-China,  in  the  Suez  trouble  and
 recently  in  Laos.  So,  we  need  not  scare
 ourselves  that  any  resistance  to  the
 Chinese  aggression  will  lead  to  a  world
 war  and  a  destruction  of  humanity.
 The  world  will  see  to  it  that  this  does
 not  happen.

 For  instance,  if  a  dacoit  enters  my
 house.  I  cannot.  be  deterred  from
 driving  him  out!  by  the  fact  that  if
 he  is  thrown  out  he  will  70  and  set
 fire  to  the  whole  neighbourhood.  If
 that  is  so,  it  becomes  the  resp  nsibility
 of  the  neighbours  to  guard  °  their
 houses.  Nay,  they  must  help  me  to
 drive  away  the  robber,  as  quickly  as
 possible.
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 When  the  Prime  Minister  says  that
 he  is  negotiating  and,  in  the  mean-
 while,  preparing,  I  am  sure  he  is
 thinking  in  terms  of  war.  Because  I
 give  no  other  meaning  to  the  term
 that  we  are  preparing  except  that  it
 will  be  war  if  no  solution  is  found,
 however  ‘limited  that  war  may  be.
 Historical  experience  must  teach  us
 that  the  best  preparation  is  to  take
 effective  action.  In  the  last  two  world
 wars,  neither  England  nor  America
 were  prepared.  When  did  they  pre-
 pare?  They  prepared  themselves  in
 the  midst  of  conflicts.  It  is  conflict
 that  brings  about  the  unity  of  the
 country  and  brings  about  the  best  that
 is  in  people.

 Let  us  see  what  happens  if  we  allow
 drift  in  the  guise  of  fruitless  negotia-
 tions.  Our  people  lose  faith  in  our
 capacity  to  resist  aggression.  They
 become  not  only  frustrated,  but  full  of
 fear.  Fear  leads  to  cowardice.  We
 were  taught  that  nothing  can  be  more
 degrading  than  fear  and  cowardice.  It
 is  better  to  use  violence  than  suffer
 injustice  out  of  fear  of  the  conse-
 quences  of  resistance  in  a  just  cause.

 It  is  not  my  purpose  to  analyse  the
 latest.  letter  of  the  Chinese  Prime
 Minister.  Our  Prime  Minister  has
 done  this  effectively  when  he  said
 that  all  the  points  that  he  had  raised
 have  not  been  properly  answered,  and
 he  has  rejected  that  letter.  I  do  not
 want  to  take  any  long  time  of  the
 House;  the  speakers  who  follow  me
 will  deal  with  the  details  of  that  letter.
 I  am  concerned  with  principles.  I  am
 also  concerned  with  our  timing  of  re-
 sistance  to  aggression.  If  that  timing
 is  wrong,  our  people  will  lose  faith
 in  us.  They  will  know  that  their  gods
 are  tin  gods  and  have  fect  of  clay.
 Nothing  can  be  more  disastrous  than
 this,  that  the  people  lose  faith  in  their
 leaders.  If  they  do  so,  they  can  never
 be  disciplined,  and  if  they  are  not  dis-
 ciplined,  they  can  never  be  organised.
 That  would  be  a  greater  disaster  in-
 deed  than  resistance  to  aggression,  cost
 what  it  may.  I  am  sure  even  today
 the  Prime  Minister  can  take  out  the
 nation  from  the  slough  of  despondency
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 and  frustration.  His  speech  in  the  Lok
 Sabha  last  month  did  this,  but  un-
 fortunately  this  was  again  followed  by
 a  depressing  speech  in  the  Rajya
 Sabha  a  week  later.

 This  is  not  the  way  to  rouse  a
 nation  to  activity.  He  should  need  no
 assurance  that  whatever  apppropriate
 action  he  is  taking,  the  country  will
 be  behind  him,  but  words  without
 action  may  satisfy  for  a  time,  they
 cannot  satisfy  for  ever;  also,  words
 cannot  solve  the  problem  that  is  be-
 fore  us.

 Shri  प्र.  N.  Mukerjee  (Calcutta—
 Central):  I  desire  on  behalf  of  our
 party  to  reiterate  our  support  to  the
 Prime  Minister  in  his  continued  efforts
 for  a  peaceful  settlement.  Unfortunate
 expression  (laughter).

 In  spite  of  this  laughter,  I  wish
 fervently  that  nothing  was  said  or
 done  in  this  House  which  is  our
 highest  forum  of  discussion,  I  wish
 that  nothing  was  said  or  done  in
 this  House  which  would  queer
 the  pitch  of  the  Prime  Minister's  policy
 in  regard  to  this  matter.

 Acharya  Kripalani:  No  fear  of  that.
 Shri  H.  N.  Mukerjee:  I  have  listened

 to  Shri  Kripalani’s  speech...
 An  Hon.  Member:  Acharya.
 Shri  H.  N.  Mukerjee:  and  I  can

 only  say  that  we  are  a  mature  coun-
 try.

 An  Hon.  Member:  Oh,  yes.
 Shri  H.  N.  Mukerjee:  We  have  a

 tradition  of  refinement  which  goes
 back  to  many  thousands  of  years.
 Our  foreign  policy  of  non-alignment
 based  on  Panchsheel  has  the  nation’s
 approval.  (laughter).

 I  know  there  are  objectors  who  are
 laughing  in  this  House,  but  I  wish
 them  to  go  to  the  country  and  tell  the
 country  that  they  are  against  this
 national  policy  which  is  being  pursu-
 ed  in  the  sphere  of  foreign  affairs.  And
 I  wish  to  say  again  that  when  that
 Policy  itself  is  put  to  a  very  severe
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 test,  we  should  not  be  petulant  and
 ask  for  steps  to  be  taken  by  this  coun-
 try  which  go  against.  the  grain.

 Acharya  Kripalani:  Goes  against
 the  grain  of  whom?

 Shri  H.  N.  Mukerjee:  Yesterday  Shri
 Kripalani  made  certain  statements  and
 today  he  has  only  amplified  them.
 And  the  principal  thing  which  seems
 to  be  bothering  him  is  that  there  is
 now  no  basis  for  talks,  and  that  there
 is  no  possibility  of  any  negotiations.
 Those  are  the  words  which  he  has
 actually  used.  This  followed  the  state-
 ment  which  the  Prime  Minister  him-
 self  made  yesterday,  and  that,  I  con-
 sider,  was  the  most  unfortunate  pro-
 ceeding.  I  say  it  was  most  deplorable
 because,  let  not  an_  impression  be
 created  that  the  unanimity  of  support
 behind  the  Prime  Minister’s  efforts  for
 peace—and  they  are  efforts  fora
 peaceful  settlement,  which  is  why
 they  have  unanimous  support  in  the
 country—let  not  an  impression  be
 created  that  those  efforts  are  not
 shared  by  rcpresentative  elements  in
 this  Parliament.

 Shri  M.  P.  Mishra  (Begusarai):  The
 country  is  unanimous  to  defend  itself.

 Shri  H.  N.  Mukerjee:  I  know  with
 China  our  trouble  might  appear  to
 loom  very  large;  there  is  no  doubt
 about  it.  But  we  must  not  lose  our
 sense  of  perspective.

 The  Prime  Minister  told  us  yester-
 day  when  he  was  making  his  statement
 that  he  was  always  ready  to  meet  and
 discuss  the  outstanding  diffgences
 between  India  and  China.  He  told  us
 that  he  had  expressed  his  disagree-
 ment  with  the  Chinese  Prime  Minister
 in  regard  to  certain  matters,  but  at
 the  same  time,  he  agreed  that  our  two
 countries  have  got  to  concentrate  on
 our  own  tasks  of  reconstruction,  and
 he  said—I  am  quoting  his  words—

 “India  has  welcomed  the  fact
 that  there  is  some  lowering  of
 world  tensions  and  that—again  I-
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 quote—the  world  situation  is
 developing  in  a  direction  favour-
 able  to  peace”.

 Then,  the  Prime  Minister  added:

 “Tt  is  for  this  reason,  even  apart
 from  the  imperative  need  to  im-
 prove  the  relations  between  our
 two  countries,  that  in  spite  of  re-
 cert  events,  I]  have  continually
 stressed  the  need  for  a  peaceful
 settlement  of  our  problems.”.

 Let  us  not  lose  our
 perspec  ve

 in
 this  only  because  we  are  feeling
 petulant  in  regard  to  certain  matters,
 and  let  us  remember  that  there  are
 in  the  world  today  signs  of  a  very
 big  change;  and  it  is  not  for  a  country
 like  India  which  has  made  such  a  very
 large  contribution  to  the  arrival  of  this
 present  posture  of  things  in  inter-
 national  affairs,  it  is  not  for  a  country
 like  India,  to  bedevil  the  situation.

 So,  I  reiterate  again  our  support  to
 the  Prime  Minister’s  efforts  for  peace,
 whatever  our  differences  with  the
 Prime  Minister—and  they  are  many,
 and  we  do  not  hesitate  to  express
 them.  when  we  have  our  differences,
 but  whatever  our  differences  with
 the  Prime  Minister.  we  can  confidently
 sunmrt  him,  in  steps  to  solve  the
 preeent  disoute  through  negotiations,
 in.  stens  to  safecuard  whenever  neces-
 sary  the  honour  and  the  integrity  of
 our  country,  in  steps  to  combat  the
 creation  of  any  form  of  war  psychosis
 in  the  country,  in  steps  to  strengthen
 India’s  policy  of  non-alignment  based
 on  Panchsheel.

 I  say,  Sir,  that  we  owe  it  to  our
 country  and  to  history  to  pursue  this
 world-acclaimed  policy  of  peace  and
 non-alignment  and  not  be  diverted
 from  it  by  the  kind  of  speech  which
 has  been  made  unfortunately  by
 Acharya  Kripalani.

 Shri  M.  P.  Mishra:  Even  when  the
 Chinese  ar:  advancing.  .

 Shri  Khadilkar  (Ahmedragar):  The
 Hlouse  has  devoted  some  attention  to
 @he  Jatest  reply  that  Mr.  Chou  En-lai
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 has  sent  to  our  Prime  Minister’s
 ‘letter.  It  has  about  it  a  certain  air
 of  reasonableness,  but  at  the  same
 time,  if  one  were  to  study  it  very
 closely,  one  would  find  at  the  same
 time  it  contains  a  veiled  threat.  The
 Chinese  Prime  Minister  considers
 that  the  territory  occupied  in  Ladakh,
 the  Indian  territory—it  is  being  con-
 solidated—is  almost  a  part  of  China.

 An  Hon.  Member:  It  is  being
 ‘liberated’.

 Shri  Khadilkar:  And  in  case  India
 thinks  of  getting  it  back,  then  there
 is  a  threat  that  China  would  like  to
 assert  its  claim  on  the  other  part,  on
 the  other  side  of  the  border,  I  mean
 the  MacMahon  line,  that  is,  on  the
 NEFA  area.

 In  such  8  situation,  for  the  first
 time  after  the  attainment  of  freedom
 when  we  are  faced  with  issues  of  war
 and  peace,  can  this  House  consider
 the  issue  from  a  certain  amount  of
 partisan  angle  and  look  at  the  pre-
 sent  process  of  negotiations  with  a
 little  amount  of  distrust?  To  my
 mind,  what  is  being  challenged  today
 ‘must  be  properly  grasped.  When  we
 say  our  policy  is  non-alignment  and
 Panchsheel,  it  in  the  final  analysis
 means  that  we  have  given  a  lead  to
 the  peoples  of  Asia  and  Africa,  that
 we  will  follow  an  independent  policy
 and  Asians  will  not  be  instruments  of
 the  policy  of  the  West.  What  is  being
 challeng:d  is  the  fundamental  basis
 of  this  policy  by  our  so-called  good
 neighbour,  China.

 In  such  8  situation,  we  must  be
 prepared,  in  my  opinion,  as_  things
 stand  at  the  present  moment,  for  a
 state  of  affairs  when  there  is  not
 likely  to  be  a  condition  of  peace  but
 at  the  same  time,  it  seems  conditions
 are  not  likely  to  deteriorate  to  the
 level  of  war.

 It  is  very  easy  to  talk  about  war.
 But  when  the  issues  of  war  and  peace
 are  before  the  nation,  I  would  like  to
 remind  Acharya  Kripalani  of  what
 Bhishmacharya  had  to  say  in  Shanti
 Parva.  When  the  issue  of  war  and
 peace  was  raised,  he  said  in  a  very
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 significant,  very  small,  pithy  sentence
 which  epitomises  the  philosophy  of
 Mahabharata:  अगन  मेन  तथा  युद्धाय
 “We  are  prepared  for  peace,  but  if
 you  are  going  to  force  us  to  war,  we
 are  equally  prepared  and  will  face  it”.

 Shri  Goray  (Poona):  That  is  what
 Acharya  Kripalani  said.

 Shri  Khadilkar:  I  am  quoting  from
 the  Mahabharata.  When  we  consider
 that  there  are  other  steps  short  of
 war,  has  the  time  come  for  pursuing
 such  steps?  Or  have  we  exhausted
 all  avenues  of  peace  to  settle  the  issue
 in  a  peaceful  way?

 Some  Hon.  Members:  Yes,  yes.

 Shri  Khadilkar:  When  we  look  at
 the  latest  communication  from  the
 Chinese  Premier,  I  do  not  think  any-
 one  of  us  can  forget  the  almost
 barbarous  treatment  accorded  to  our
 prisoners  and  aggression  committed  on
 our  border.  In  fact,  their  entry  into
 the  Himalayan  region  has  threatened
 our  security  and  our  integrity.  A  big
 wall,  almost  a  Himalayan  wall,  of
 prejudice  and  distrust  between  the
 peoples  of  China  and  India  is  being
 created.  But  at  the  same  time,  we
 must  bear  in  mind,  as  the  spokesman
 of  this  policy,  on  which  even  the
 Chinese  claim  to  lay  some  emphasis,
 —the  so  called  Asianism,  as  they  term
 it—that  Asians  will  not  be  instruments
 of  the  West,  so  also  let  China  under-
 stand  that  Asians  are  not  going  to  be
 the  victims  of  Chinese  expansionism
 at  this  hour.  If  we  make  them  under-
 stand  this......

 An  Hon.  Member:  Now.

 Shri  Khadilkar:  I  do  not  feel  that
 loose  talk  of  war  is  going  to  bring
 about  any  results  which  would  be
 beneficial  to  our  country  or  to  the
 advancement  of  our  nation.  We  have
 not  faced  war  for  a  long  time.  As  it
 is  said—
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 Yuddhasya  vartha  ramya
 (पुद्दस्य  वार्ता  *ग्मा)
 It  is  enchanting  to  talk  of  war.  A
 great  disciple  of  Mahatma  Gandhi
 also,  it  seems,  is  now  developing  that
 psychology.  It  is  very  unfortunate
 (Interruptions.  )

 An  Hon.  Member:  A  new  disciple
 has  come!

 Shri  Khadilkar:  Therefore,  my  sub-
 mission  is  this.  At  this  hour  we  must
 look  at  the  phenomenon  as  it  has
 developed.  We  must  be  prepared  to
 live  not  at  peace  but  at  a_  certain
 tension  with  our  neighbour;  at  the
 same  time  be  prepared  for  the  even-
 tunality  if  it  comes.

 An  Hon.  Member:  What  is  the
 eventuality?

 Mr.  Speaker:  Let  the  hon.  Member
 go  on.

 Shri  Goray:  But  he  is  not  going
 on.  He  going  round  and  round.

 Shri  Khadilkar:  China  is  not  an
 isolated  part.  China  belongs  to  the
 international  communist  movement  as
 a  partner.  It  might  behave  in  a  parti-
 cular  way  at  this  juncture  but  we
 must  realise  that,  at  the  same  time,
 there  is  a  certain  amount  of  discipline,
 a  certain  amount  of  responsibility,  a
 certain  amount  of  maturity  which  has
 been  attained  by  the  communist  move-
 ment  all  over  the  world,  by  which
 China  will  be  restrained  in  the  long
 run.  (Interruptions).

 Even  now,  when  we  are  looking  at
 China  and  when  we  are  determined
 to  pursue  our  effort  to  settle  our  dis-
 pute  by  peaceful  means,  as  far  as
 possible,  by  negotiations,  we  are  mot
 going  to  negotiate  on  the  terms  of
 Premier  Chou  En-lai’s  letter.  That
 was  made  perfectly  clear  yesterday
 by  our  Prime  Minister,  (Interruptions)
 We  must  realise  the  peculiar  groove
 in  which  China  is  functioning,  certain
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 past  humiliations  as  they  are  project-
 ing  in  the  defensive  and  offensive
 aspects  of  China's  policy.  If  we
 realise  that  China  is  behaving  in  such
 a  manner  inconsistent  with  the  so-
 called  Marxist  professions  we  can
 understand  that  the  doctrine  is  being
 vulgarised  in  practice.

 I  will  just  give  you  an  instance.  At
 the  Camp  David  meeting  there  was
 a  mention  of  5  American  prisoners
 who  are  rotting  in  Chinese  jails.  We
 know  Mr.  Khrushchev  indirectly  sug-
 gested  that  he  would  plead  the  case
 of  America.  There  he  failed.  One  of
 the  senior  partners  of  China  failed  in
 persuading  the  Chinese  Government
 to  win  the  goodwill  of  the  world.

 Shri  Nath  Pai  (Rajapur):  And  you
 hope  to  succeed  there?

 Shri  Khadilkar:  At  the
 juncture  it  seems  that  the
 Union  has  not  succeeded.

 present
 Soviet

 Shri  Raghunath  Singh:  What  is
 your  point?

 Shri  Khadilkar:  Therefore,  if  we
 follow  the  past  instances  of  negotia-
 tion,  China  usually  negotiates  and
 negotiates  without  any  result.  China
 very  rarely  yields  any  ground.  That
 is  the  experience  all  over  the  world.
 Therefore,  my  submission  is  7  this.
 Short  of  war,  there  can  be  breaking
 off  of  diplomatic  relations.  Somebody

 ‘did  suggest  that.

 In  fact,  yesterday,  Shri  Jaipal  Singh
 made  a  suggestion  of  breaking  off  of
 diplomatic  relations.  (Interruptions).
 He  gave  the  analogy  of  Goa.

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  must  be  allowed  to  pro-
 ceed.  Only  then  other  hon.  Members
 of  respective  groups  will  be  provided,
 as  far  as  possible,  with  an  opportunity
 40  speak.  Let  him  finish.  He  has
 only  two  minutes  more.  He  is  listen-
 ing  to  interruptions  from  individual
 members.  SO
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 Shri  Khadilkar:  At  this  juncture  let

 us  face  the  reality.  They  talk  of
 taking  any  measure  at  this  juncture
 short  of  war,  and  negotiations  with
 well-prepared  determination  to  resist
 aggression  if  they  fail.  That  is  one
 aspect  of  the  matter.

 There  is  another  aspect  and  a
 broader  responsibility  on  India.  I
 would  appeal  to  the  Prime  Minister
 that  in  order  to  strengthen  our  posi-
 tion,  in  order  to  strengthen  our  hands
 at  the  table  of  the  negotiations,  we
 must  look  at  the  South-East  Asian
 people.  People  in  Indonesia  are
 frightened  though  they  are  not  pre-
 pared  to  tolerate  the  high  handed
 attitude  adopted  by  the  Chinese
 regarding  citizenship.  People’  in
 Burma  are  silent  and  seem  frightened.
 People  in  South  Viet-Nam  feel  that
 even  if  in  spirit  India  shows  signs  of
 weakness  or  appeasement,  the  whole
 South-East  Asian  world  is  likely  to
 succumb  to  the  aggressive  designs  of
 China.  Therefore,  it  is  our  responsi-
 bility  as  the  initiator  of  this  policy  of
 non-alignment  in  the  newly  freed
 countries  of  Asia  to  see  that  we
 remain  firm;  we  will  not  be  instru-
 ments  of  any  other  policy  of  the  West
 in  order  to  create  an  artificial  crisis
 with  some  ulterior  motives  inside  the
 country  and  at  the  same  time  take
 courage.  With  the  mobilised  opinion
 of  the  Asiatic  people  and  the  African
 people  making  positive  efforts  to
 mobilise  them,  we  will  ultimately
 show  that  in  spirit  we  are  deter-
 mined  so  that  the  Chinese  will  think
 twice  before  taking  any  further  steps;
 or  if  negotiations  fail,  there  is  a  might
 that  they  will  have  to  face.  I  do  not
 for  the  time  being  say  that  we  should
 at  once  get  to  the  limits  of  negotia’
 tions  and  diplomacy.  Diplomacy  with
 strength—as  I  said  earlier  झ्ोम  मेन

 ल्‍्था  यद्धाय  keeping  this  precept  of
 Mahabharata  in  mind  negotiations

 should  be  carriedon.

 Shri  Karni  Singhjt  (Bikaner):  Mr.
 Speaker,  Mr.  Chou  En-lai’s  letter  ha’
 staggered  the  nation.  Most  of  us  from
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 [Shri  Kami  Singhji]
 this  part  of  the  House  were  critical  of
 the  Government's  policy  and  the
 Prime  Minister’s  last  letter  thinking
 that  it  was  too  conciliatory  and  in  his
 attempt  to  care  for  a  peaceful  solution
 he  has  gone  too  far.  But  we  now  find
 that  Mr.  Chou  En-lai  has  gone  even
 beyond  that.  We  are,  therefore,  very
 glad  that  the  Prime  Minister  has
 rejected  his  offer  to  go  to  Rangoon.
 The  language  of  the  letter  which  has
 veiled  threats  is  very  derogatory  to
 our  national  prestige  and_  therefore,
 we  are  glad  that  the  Prime  Minister
 is  taking  a  strong  stand  against  it.
 There  are  two  aspects  to  this  pro-
 blem.  The  first  is  the  political  aspect
 which  has  been  dealt  with  at  length.
 The  other  one  is  the  legalistic  aspect,
 which  is  the  vacation  of  aggression
 before  any  negotiations  can  take  place.
 We  are  at  present  putting  the  cart
 before  the  horse.  We  must  first  get
 our  territories  vacated  and  create  a
 status  quo  ante  before  we  can  go  in
 for  any  negotiations.

 A  lot  was  said  yesterday  about  war-
 mongering  on  this  part  of  the  House.
 I  would  like  to  say  that  nobody  today
 in  his  right  senses  wants  war.

 An  Hon.  Member:  Many  have  no
 right  sense.

 Shri  Karni  Singhji:  I  had  myself
 had  the  experience  of  seeing  war  in
 94]  against  Rommel’s  forces  in  Egypt
 and  Lbya.  It  was  my  experience  that
 war.  was  horrible.  But  today  with
 atomic  warfare,  any  war  that  we  may
 start  today  may  end  up  in  a  global
 war  and  may  annihilate  the  entire
 civilisation.  Therefore,  when  we
 talk  in  terms  of  pushing  out
 Chinese  from  our  territories,  we  fully
 realise  the  implications  of  war  and  we
 do  not  make  any  such  suggestion
 lightheartedly.

 The  problem  today  can  be  summed
 up  in  the  fact  that  India  today  is
 facing  a  huge  expansionist  country
 poised  on  our  borders,  (An  Hon.
 Member:  Within  our  borders)  oe  -
 poised  within  our  borders,  I  agree.  It
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 is  not  amenable  to  any  reason  and  it
 is  indulging  in  actions  which  are
 against  all  canons  of  international
 behaviour.  The  border  status  quo  has
 been  disturbed  unilaterally  by  Chinese
 action  and  they  have  the  audacity  to
 put  the  blame  on  us.

 Now,  the  question  is:  knowing  these
 problems,  how  do  we  overcome  them
 and  how  do  we  solve  these  problems?
 Negotiations  seem  to  be  out  of  ques-
 tion  although  we  sincerely  hoped  our
 Prime  Minister  would  succeed  in  the
 negotiations.  But  with  the  mood  of
 the  Chinese  as  it  is  today  I  feel  that
 negotiations  are  more  or  less  ruled
 out.

 The  second  question  is,  are  we  pre-
 pared  to  go  to  war.  I  have  no  doubt
 that  if  war  is  thrust  upon  us  we  will
 certainly  defend  our  frontiers,  but  we
 as  a  peaceful  nation  who  are  members
 of  the  United  Nations  do  not  believe
 in  war  as  any  remedy.

 Therefore,  Sir,  the  only  way  as  we
 can  see  it  now  is  to  have  a_  police
 action  whereby  we  can  push  the
 Chinese  out  of  our  territory,  create
 the  status  quo  ante,  vacate  aggression
 and  after  that  have  a  basis  for  nego-
 tiation.

 I  would  only  like  to  say  this  much,
 that  a  country  like  China  understands
 only  the  language  of  strength  and,
 therefore,  I  would  like  to  assure  our
 Prime  Minister  that  we  as  a  nation
 stand  behind  him  if  only  he  will  lead
 us  to  see  that  our  Indian  soil  is
 cleared  of  the  Chinese  menace.

 Dr.  Ram  Subhag  Singh  (Sasaram):
 Sir,  a  close-study  of  Shri  Chou  En-
 lai’s  letter  indicates  that....

 एक  मसाननोय  सदस्थ  :  हिन्दी  में
 बोलिए  ।

 Bo  राम  सुमग  सिंह:  जाऊ-एम-
 लाई  का  जो  झमी  हाल  में  पत्र  भाया
 है  उससे  भी  यह  ज्ञात  होता  है  कि  चीनी.
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 हर  तरह  से  इस  स्थिति  का  फायदां  उठाना
 चाहते  हैं।  उन्होंने  छिब्बत  के  प्राकृपशन  के
 बाद  इतनी  सफाई  से  काम  किया  कि  उन्दोंने
 छिब्बत  की  सारी  सरहद  पर  ही  कब्जा
 नहीं  किया  बल्कि  भारत  की  भूमि  में  प्रबंध
 करके  भी  उन्होंने  सड़क  बनायीं  और  उन्होंने
 सड़क  की  चर्चा  इस  पत्र  में  की  है।
 इसके  साथ-साथ  उन्होंने  कहा  है  कि  श्राप
 लोगों  ने  कभी  भी  इस  ओर  उनका  ध्यान
 झाकृष्ट  नहीं  किया  कि  वह  आपकी  भूमि  में
 कहां  भौर  किस  चीज  क,  निर्माण  कर  रहे  हैं।
 इसना  ही  नहीं,  उन्होंने  कहा  है  कि  हमने
 फहाड़ों  कोतोड़ा  भौर  बड़े-बड़े  पुलों  का
 कलवटंस  का  निर्माण  किया  लेकिन  तो  भी
 कोई  भ्रावाज  नहीं  उठायी  गयी  ।

 यह  में  इसलिए  कह  रहा हूं  कि  सारा
 इनीशिएटिव  हर  वक्‍त  चोनियों  ने  जपने
 हाथ  में  रखा,  जहे  वह  सरहद  पर  ग्रपनी  सेना
 को  रखने  का  काम  हो,  चाहे  मारत  की  सरहद
 में  प्रवेश  कर  सड़क  आदि  के  निर्माण  करने  का
 काम  हो,  चाहे  हिन्दुस्तान  के  पुलिस के
 सिपाहियों  को  दबाने  का  काम  हों,  चाहे  उनको
 मारने  का  काम  हो,  चाहि  उनको  जेल  में
 सत्ताने  का  काम  हो,  हर  काम  को  उन्होंने
 अपनी  दृष्टि  से  सफाई  से  किया  भौर  हम  लोगों
 को  तरह  तरह  की  लकलीफ  उठानी  पढ़ी  ।
 और  झाज  चाऊ  एन  लाई  न ेप्रपने  पत्र में
 लिखा  है  कि  करम  सिंह  के  साथ  बड़ा  फ्रेंडली
 ट्रीटमेंट  किया  गया  ny  नेगोसिएशन  के  मामले
 में  मी  में  देखता  हूं  कि  सारा  इनीसिएटिव
 उनके  ही  हाथों  में  चला  जा  रहा  है।  पिछले
 क्क्त  जब  दस  विषय  को यहां  च्चाहो हो  रही
 थी  तो  मेंने,  कहा  था:  हे

 “The  next  call  from  the  Prime
 Minister  should  be  to  vacate  all
 the  areas  which  have  been
 occupied  by.  the  Chinese.”

 यह मेंने  उस  वक्त  कहा  था  जबकि  हमारे
 प्राइम  मिनिस्टर  को  फ्त्र  चीन  में  कया  शोर

 - छन्होंने  उसका  जवाब  देंने  में  विलम्ब  किया
 और  जब  उन्होंने  करंम  सिंह  को  ह... ल  दाया«
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 करने  में  विलम्ब  किया  ।  करमसिह  के
 वक्तव्य  से  सनसनी  फली थी.  उस  वक्तव्य
 को  उन्होंने  शाया  करने  में  विलम्ब  किया  t
 लेकिन  उस  वक्तव्य  के  बारे  में  तो  में  यह  समझ
 सकता  हूं  कि  इसलिए  विलम्ब  हुआ  कि  उस
 स्थान  पर  उनको  जाने  में  दिक्कत  थी।

 लेकिन  शब इस  स्थिष्ति  में  हमको  क्‍या
 बरना  चाहिए  -  १२सितम्बर  को  और
 २८  भगस्त  को  यहां  लांग्जू  की  चर्चा  हुई  थी
 और  २८  श्रगस्त  को  जिस  चीज  की  श्रोर
 मेंने  ध्यान  ग्राकषित  किया  था  उसके  बारे  में
 तरह  तरह  की  गलतफहमियां  फंलीं।  ग्रगर
 उसको  कोई  सच्ची  दृष्टि  से  देखे  तो  उसमें  कोई
 गलतफहमी  की  ग्‌जोइए  नहीं  थी।  भ्राज  हमारे
 सामने  वह  चीज  है  कि  हमारे  प्रधान  मंत्री  ने  जो
 लद्दाख  भौर  लागजू  के  बारे  में  सुझाव  दिया  था
 उसको  चाऊ  एन  लाई  ने  लांग्जू  के  सम्बन्ध  में
 भी  एक्सप्लाइट  करना  छुरू  कर  दिया  है  Dy
 और  इस  सम्बन्ध  में  उन्होंने  लांग्जू  के  प्लावा
 हमारा  ध्यान  और  दस  चौकियों  कीओर
 दिलाया  है।  उनके  बारे  में  भी  उनका  कहना
 है  कि  वही  सिद्धान्त  लागू  किया  जाए  जो  लद्दाख
 के बारे में  सुझाया गया.  है।  इस  चीण  से
 स्पष्ट  हो  जाता  है  कि  किस  प्रकार  चीनी
 इशीणशिएटिव  श््पने  हाथ  में  लेने  के  लिए
 सालायित  हैं  शौर  वह  चाहते  हैं  कि  हमने  जो
 पत्र  लिखा  है  उससे  उनको  इनीशिएटिक
 अपने  हाथ  में  लेने  की  थोड़ी  और  गुंजाइश
 हो  जाए  |

 लहाख  के  बारे  में  उनका  यह  कहना  है  कि
 सन्‌  १६५०  से  भ्राजतक  बह  उनके  कब्ज  में  रहा
 है  झाज  उनका  कब्जा  हाजी  लंगड़  के  सेकडों
 मील  इधर  है  लेकिन  हमारे  सिपाही  कसम
 सिह  नें  कहा  है  कि  बह  कहाँ  तक  गए  थे
 हमको  प्रपने  भ्रादमियों  को  फिर  उस  स्थान  तक
 सजना  जहिए  था।  प्राज  ऐसी  स्थिति  नहीं
 झानी  चाहिए  कि  जहां  पर  पहले  हमार
 सिपाही  जाते  थे  वहां  तक  ग्राजक्यों  न
 न  जाएं।  तो  मेरे  कहने  का  शात्पर्य  यह  है
 कि  जहां  तक  हो  सके  मामला  नेगोसिएशन  से
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 हल  किया  जाए  लेकिन  यह  स्पष्ट है  कि  नेगो-
 सिएदान  का  प्रवाह  भ्ाज  किस  तरह  से  चल
 रहा  है।  हमको  देखना  च्यहिए  कि  श्राज  धारा
 का  प्रवाह  किघर  है।  जेंसा  मेने  पहले  कहा
 है,  चाऊ  एन  लाई  ने  हमारे  इस  पत्र  को
 एक्सप्लाइट  किया  है।  उन्होंने  बतलाया  है
 कि  हिन्दुस्तान  में  ऐसी  स्थिति  नहीं है  कि
 दोनों  प्राइम  मिनिस्टरों  में  बातचीत  हो
 सके।  उन्होंने  पापुलेशन  के  एफ  सेक्‍्सन
 को श्रौर  प्रेस  को  कहा  हे  कि  वह  स्थिति
 को  बिगाड़ने  वाला  है।  और  चीन  को  उन्होंने
 बताया  है  कि  वह  इस  काम  के  लिए  स्थगं  है।
 में  उनको  यह  कहने  के  लिए  बधाई  देता  हूं।
 लेकिन में कह में  कह  सकता  हूं  कि  यहां १२  कोई
 सेक्दान  ऐसा  नहीं  है,  चाहे  वह  किसी  मी
 दल  से  सम्बन्ध  रखता  हो  जो  कि  स्थिति  को
 सराब  होने  दे।

 श्र्ब  सवाल  श्ाता  है  कि  क्‍या  किया
 जाये  1  में  स्पष्ट  कह  देना  चाहता  हूं  कि
 जहां  तक  रुम्भव  हो  सके  न ेगोसिएशन  चलाया
 जाये  -  लेकिन  नेगोसिएशन  से  सफलता
 मिलना  बड़ा  दूर  भालूम  होता  है  |  लद्दाख
 और  लांग्जू  का  सवाल  सीधा  है  ।  उनको  हमें
 अपने  अधिकार  में  लेना  अाहिए  |  भ्रच्छा  है
 झगर  यह  काम  ने  गोसिएशन  से  हो  सके  लेकिन
 कम  से  कम  मुझे  यह  सम्भब  प्रतीत  नहीं
 होता  ।  में  चाहता  हूं  कि  इस  मामले  में  हमारी
 पूरी  तंयारी  होनी  चाहिए  ।  इसके  बारे  में
 मेंने  सुझाव  दिया  था  कि  हमको  सेकड़ों  चंक
 पोस्ट  स्थापित  करनी  जहिए  1  में  यह  इसलिए
 नहीं  कहता  कि  हम  चीन  की  एक  इंच  भूमि  पर
 भी  भ्रषिकार  करना  ्बाहते  हैं,  १र  में  यह  इसलिए
 कह  रहा  हू  कि  हमारी  सीमा  की  सुरक्षा
 पूरी  तरह  होवी  चाहिए  1  हमको  भपनी
 सीम।  की  देखरेख  करने  का  पूरा  भ्रधिकार  है
 झोर  इसके  लिए  हमारी  पूरी  तंयारी  होनी
 चाहिए  ।  हमारी  सीमा  की  सुरक्षा  तभी  हो
 सकेगा  जब  उन  इलाकों  के  साधनों  का  पूरा
 एक्सप्नाइटेशन  किया  जायेगा  ।  में  ने  इस
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 बारे  में  सुझाव  दिये  थे  लेकिन  यहां  पर  हमारे
 प्रखवार  लिक  महाराज  हैं  शौर  ब्लिट्ज  हैं
 जिन्होंने  उनको  दूसरी  तरह  लिखा  है  v
 ब्लिट्ज  में  लिखा  गया  है  :

 “Dr.  Ram  Subhag  Singh  of  the
 Congress,  in  his  speech,  had  asked
 for  the  establishment  of  heavy
 industry  in  Ladakh.”

 २६  नवम्बर  के  मेरे  भाषण  में  कहीं  भी
 हैवी  इंडस्ट्री  का  जिक्र  नहीं  है  1  लेकिन  में  ने
 उद्योगीकरण  के  बारे  में  कहा  था  कि  कहां  पर
 माइका  है,  बांस  श्रादि  और  चीजें  हैं  जिनका
 सामान  बना  कर  उस  इलाके  का  विकास
 किया  जा  सकता  है।  कहां  १२  पानगोंग  झील
 है  उसमें  मछली  मारने  का  काम  किया  जा
 सकता  है।  वहां  पर  नमक  की  झील  है,
 जिसमें  ममक  बनाने  का  काम  किया  जा  सकता
 है  t  मेने  हैवी  इंडस्ट्री  की  बात  तक  नहीं  कही
 लेकिन  उसको  लिखा  गया  है  t

 दूसरी  चीज़  यह  लिखी  गयी है  कि
 हमारे  लायक  दोस्त  श्री  To  एम०  सारीक  ने
 यह  कहा  था  :

 “Shri  A.  M.  Tariq,  also  of  the
 Congress,  asked  how  his  colleague
 from  Bihar  had  forgotten  to  ask
 for  a  shipyard  in  Ladakh.”

 लेकि८  में  न ेइस  चीज  को  उनके  भाषण  में  नहीं
 देखा  ।  इस  पत्र  के  सम्पादक  जी  ने  उसी  दिन
 एक  इंटरव्यू  लिया  हमारे  प्रधान  मंत्री  जी  से
 ौर  उनको  धन्यवाद  दिया  |  मुझे  इस  बात
 का  गौरव  है  कि  उन्होंने  हमारे  प्रधान  मंत्री  जी
 को  धन्यवाद  देने  का  कष्ट  गयारा  किया  |
 लेकिन  में  कहना  छाहता  हूं  कि  मास्को  एक
 शहर  है  जिसको  कि  पांच  समुद्रों  से जोड़  दिया
 गया  है  1  प्राण  विज्ञान  के  युग  में  साइबेरिया
 में  बड़ी  बड़ी  इंडस्ट्रीज  स्थापित  हदी  रही  हैं  +
 डेजर्ट,  खेतों  में  परिणत  किये  जा  रहे  हैं  ।  में
 इसमें  प्रधिक  समय  नहीं  लेना  राहंता  t  सेकिम
 में  यह  कहना  प्गाहता  हूं  कि  जो  भी  कोई

 2
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 जरनलिस्ट  होता  है  उसके  कुछ  केनन्स  शाफ
 मारेलिटी  घौर  केनन्स  श्राफ  इथिक्स  होने
 चाहिए  ।  उसको  न्यूज  स्टोरी  को  तो  सत्य  के
 आाधार  पर  ही  लिखना  चाहिए  वह  बब्यूज
 अपने  दे  सकता  है,  प्रपने  क्चिर  दे  सकता  है
 wat  तक  ईवेंट्स  का  सवाल  है  वहां  तक  तो
 उसको  सत्य  का  ही  अनुसरण  करना  पड़ेगा  |
 लेकिन  यहां  पर  ऐसा  नहीं  किया  गया  है।  में
 छरदू  तो  नहीं  जानता  लेकिन  में  ने  अपने
 लायक  दोस्त  श्री  एनं०  एम०  तारीक  की  हिन्दी
 स्पीच  को  देखा  है  t  उसमें  उन्होंने  कहीं  भी
 कह  बात  नहीं  कही  है  जिसका  हवाला  इस
 अखबार  में  दिया  गया  है  |  हमारा  यह  लिक
 ग्रखबार  ऐसी  ही  इंस्पायरिंग  स्‍्टोरीज

 लिखता  है।
 एक  सानमोय  सदस्य  :  शेम  ।

 Bo  राम  सुभग  सिंह  :  शौर  में  हर  किसी
 को  दावत  देता  हूं  कि  जो  चीज  में  ने  कहीं  भी
 कही  है  उस  पर  में  झड़ने  को  तैयार  हुं  ।

 जहां  एक  हमारी  पार्टी  की  मीटिंग  का
 सम्बन्ध  है,  जिस  की  र््म्चा  “लि?”  ने  की  है,वहां
 स्पीजिज़  टेप-रिफा्डिड  होती  हैं--पार्टी  के
 जो  भी  काम  होते  हैं,  उन  को  टेप-रिफार्ड  किया
 जाता  हैं  -  लीडर  को  दरख्वास्त  दे  कर  वह
 टेप-रिकाडिग  मांगें  और  में  चलेज  करता  हूं
 कि  जो  विकरग  इस  में  हे,  वह  सही  है  या  पूरे
 तौर  पर  झूठ  हैं।  गर  झूठ  है,  तो  इस  को
 टिकने  का  हक  नहीं  है।  जिस  की  चार  हजार
 कापीज़  खरीदी  जाती  हैं,

 Interruptions  )  में  चाहता  हूं  कि
 डिफेंस  भिनिस्ट्री  में  खरीदी  जाती  हैं  ।  में
 चाहता  हूं  कि  इस  को  रेपुडिएट  किया  जाय  v

 (  Interruptions  )  में  चहता  हूं  कि
 यह  बताया  जाय  कि  क्‍यों  एक  ऐसे  अखबार
 को  लिया  जाता  है,  जो  कि  सफ़ेद  झूठ  बोलता  है  |
 इसमें  मेरा  मतलब  कुछ  नहीं  है  ।  में  ग्ह
 नहीं  चाहता  कि...  (Interruptions  )
 मेरे  कहने  का  तात्पयं  यह  है  फि  हमारे  बारे  में

 कोई  क  है।  में  अपना  सीधा  इतिहास  रखएा  हूं  |
 में  इनवाइट  करा  हूं  कहने  के  लिए,  लेकिन
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 ये  जो  फहते हैं,  वे  चाइनीज़  स्लेव  हो  कर  कहते
 हैं  वे  चाहते  हैं  कि लाल  किले  में  चीनियों  का,
 कर्म  सिंग  को  सताने  वाले  लोगों  का  प्रभिनन्दन
 करें  भ्रौर  इस  लिहाज़  से  जो  प्रखब। र  वाले  कहते
 हैं,  बाहे  उन  के  मदद  करने  वाले  कहते  हैं,
 तो  में  उन  सब  को  चेतावनी  देना  चाहता  हूं  कि
 हिन्दुस्तान  में  ऐसे  लोग  हैं,  जो  ऐसे  लोगों  की
 चलने  नहीं  देंगे  ।

 में  कहा  हूं  कि  प्राइम  मिनिस्टर  साहब  ने
 कड़ा  कदम  लिया  था  प्रौर  चीन  के  प्राइम
 मिनिस्टर  ने  उस  का  जो  जवाब  दिया  है,  वह
 निहायत  खतरे  का  जवाब  है  भौर  यह  भ्रच्छा
 किया  पंडित  जी  ने  कि  उस  को  पूरी  तरह
 रिजेक्ट  कर  दिया  t  में  उन  से  निवेदन  करूंगा
 कि  वह  उसी  तरह  से  कड़ाई  से  चलते  रहें  t
 देश  उन  के  नेतृतव  का  इच्छुक  है  और  वह  उन
 के  कदम  से  कदम  मिला  कर  चाहेगा  कि
 चीनयों  से  लहास  को  खाली  कराने  में  भ्रौर
 लांगज  पर  पुनः  भ्रधिकार  करते  में  उन  के  नेतृत्व
 में  चल  कर  हस  भपना  भारती  झंडा  गाढ़ें  ।

 शो  ज्रज  रान  सिह  (फ़िरोजाबाद  )  :
 अ्रष्यक्ष  महोदय,  चीनी  प्रधान  मंत्री  का
 अन्तिम  पत्र  कोई  भ्रकेला  घटना  नहीं  है  ।
 चीनी  प्रधान  मंत्री  अपने  पत्र  में  इस  की
 चर्चा  करते  हैं  भौर  इतिहास  की  'घटनान्ों
 भी  साबित  किया  है  कि  जो  कुछ  श्राज  हो
 रहा  है,  उसका  प्रारम्भ  १६४०  में  हुझा
 था  १६५०  में  तिब्बत  को  “स्वतंत्र”  किया
 गया  शौर  उस  के  बाद  चीनी  लोग  लदाख
 की  तरफ  घुसे  भर  ब्राज  चीनी  प्रधान  मंत्री
 बढ़ी  दृढ़ता  के  साथ  कहते  हैं  कि  उन्होंने
 लहाख  में  मार्च,  १६५६  से  लेकर  भ्रक्तूबर,
 १६५७  तक  सड़क  बनाई  और  हिन्दुस्तान
 की  सरकार  की  तरफ़  से  कोई  श्रापत्ति  नहीं
 की  गई ।  उस  वक्‍त  झापत्ति  नहीं
 की  गई  श्रौर  भाज  हम  से  कहा  जाता  है  कि
 बात-बीत  का  दौर  जारी  रहे  ।  कौन
 कहता  है  कि  बातन्वीत  का  दौर  जारी  नहीं
 रहना  चाहिये  ?  में  कहना  चाहता  हूं  कि
 हमारी  परम्परा,  हमारा  इतिहास  धौर
 देमारी  पृष्ठ-भूमि  बात-चीत  की  रही  है
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 [at  ब्जराज  चह
 हम  कभी  किसी  से  लड़ना  नहीं  चाहते  ।
 लेकिन  में  कहना  चाहता  हूं  कि  जब  भपने
 ही  घर  पर  किसी  दूसरे  का  कब्जा  हो  जाये,
 तो  यह  कब्जा  हटाने  के  लिये  बात-चीत
 की  कहां  ग्रावदयकता  पड़ती  है  -  जो  हमारे
 प्रापप  में  मत-भेद  हों,  जो  पारस्परिक
 समस्‍यायें  हों,  उन  के  विषय  में  तो  बात-
 चोत  की  बात  सोची  जा  हकती  है,  लेकिन
 आज  हमें  एक  ऐसी  स्थिति  का  सामना  करना
 है  कि  देश  को  भूमि  पर--पवित्र  भूमि
 पेर  कोई  विदेशी  कब्जा  करता  प्रौर
 जिह॒पूरक  हटने  से  इन्कार  करता  है।  उस
 को  वहां  से  हटाने  में  लड़ाई  का  प्रइन  नहीं
 उठता  है--कहीं  प्रेदन  नहीं  उठता  है  कि
 हम  कोई  लडाई  लड़ने  जा  रहे  हूँ  लेकिन
 आज  स्थिति  यह  पैदा  कर  दी  गई  है  कि  लांगजू
 से  हम  ने  अपनी  चैक-पोस्ट  को  हटा  लिया
 श्रौर  अपने  पैद्रोल  को  हटा  लिया  श्रौर
 अब  हम  से  कहा  जाता  है  कि  लांगजू  ही  नहीं,
 दस  ऐसे  स्थान  हूँ,  जहां  से  हम  को  हटाना
 चाहिये  श्रौर  पेंतीस  हज़ार  वर्ग  मील के  क्षेत्र
 पर  दावा  किया  जाता है  सारे  के  सारे  ्र्बी
 सीमान्त  अंचल  पर  भ्रधिकार  करने  की  बात
 की  जाती  है  ।  में  यह  निवेदन  करना
 चाहता  हूं  कि  हमारी  शान्ति  प्रिय  परम्परा
 है श्ौर  हम  बात-चीत  से  कभी  पीछे  नहीं  हटे
 हूँ  -  हम  चाहेंगे  कि  प्रधान  मंत्री  अपनी
 इस  बात  पर  दृढ़  रहें  कि  वह  अन्तिम  हृद  तक
 बात-चीत  जरूर  करेंगे,  लेकिन  बात-चीत
 खत्म  करने  के  मायने  यह  कभी  नहीं  होते,
 या  कोई  यह  सुझाव  नहीं  देना  चाहता  कि  मुल्क
 में  लड़ाई  की  भावना  पैदा  की  जाये  ।  लड़ाई
 की  भावना  पैदा  करने  का  प्रइन  नहीं  है  ।
 सवाल  यह  है  कि  क्‍या  सिर्फ  बात-चीत  के
 जरिये,  जिस  की  परिभाषा  आज  प्रधान  मंत्री
 के  द्वारा  जी  जा  रही  है  और  जिस  का  कम्यु-
 निस्ट  पार्टी  की  तरफ  से  बार-बार  समयथंन
 किया  जा  रहा  है,  हम  भ्रपने  उद्देश्य  में  सफल
 हो  जायेंगे  उस  बात-चीत  का  आज  नतीजा
 क्‍या  निकल  रहा  है  1  श्राज  हमें  यह  देखने
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 की  कोशिश  करनी  चाहिये  कि  सिक्किम
 श्लौर  भूटान  में  क्‍या  हो  रहा  है।  अभी
 आस्ट्रेलिया  कै एक  पत्रकार  ने  सिक्किम  के
 महाराजा  से  इन्टरव्यू  लिया  शौर  उसके
 बाद  आस्ट्रेलिया  में  उस  ने  जो  कुछ  छापा,
 उस  के  बारे  में  जो  समाचार  दिया  गया  है,
 उस  से  पता  लगता  है  कि  सिक्किम  की  जनता
 आज  यह  महसूस  करती  है  कि  वह  बहुत
 खतरे  में  है  श्रौर  उस  को  उस  खतरे  से  लग
 करने  के  लिये  हिन्दुस्तान  की  सरकार  की
 तरफ़  से  जितना  कुछ  किया  जाना  चाहिये,
 वहू  नहीं  किया  जा  रहा  है  tT  भूटान  का
 भी  प्रशन  उठता  है।  जहां  तक  नेक्रा
 का  प्रदन  है,  उस  पर  तो  एक  पर्दा  ढाल
 दिया  गया  है  ग्रौर  हिन्दुस्तान  के  नागरिकों  को
 वहां  घुसनें  की  इजाजत  नहीं  है  ।  कहा
 जाता  है  कि  वे  वहां  पर  व्यापार  नहीं  कर
 सकते  हूँ  श्र  वे  वहां  की  जनता  के  रहने  के
 तरीके  में  कोई  दखल.  नहीं  देंगे  ।  में  मह
 कहना  चाहता  हूं  कि  उस  में  दखल  देने  का
 कोई  सवाल  नहीं  है  व्यापार  के  ज़रिये
 वहां  की  जनता  का  क्षोषण  करने  का  भी
 कोई  सवाल  नहीं  है  ।  जब  हिन्दुस्तान  को
 भ्राज़ादी  के  सिपाही  वहां  जाने  की  कोशिश
 करते  हैं,  वहां  की  श्रवस्था  को  देखने  की
 कोशिश  करते  हैँ,  तो  उन  को  जबद॑स्ती
 पकड़  कर  बाहर  फेंका  जाता  है।  डा०
 राम  मनोहर  लोहिया  के  बारे  में  यह  हुआ  ।
 में  कहना  चाहता  हूं  कि  प्रदन  यह  है  कि
 हम  भअ्रपनी  सीमाओं-  -पूरे  हिमालय  बार्ड  र--
 की  रक्षा  के  लिये  क्‍या  कुछ  कर  रहे  हैं  t
 मुल्क  में  बार  बार  यह  भावना  फैलाई
 जाती  है  कि  कुछ  लोग  ऐसे  हैं,  जो  किसी  के
 खिलाफ  लड़ाई  करना  चाहते  हैं  ।  में  यह
 निवेदन  करना  चाहता  हूँ  कि  हिन्यदुस्तान
 ने  कभी  किसी  के  प्रति  यह  भावना  नहीं
 दिखाई  है  -  हमारे  देश  में  गोआा  का  एक
 छोटा  सा  विदेशी  पाकेट  है,  उस  को  भी
 हम  ने  लड़ाई  कर के  लेने  का  प्रयत्न  नहीं
 किया  ।  हम  किसी  से  लड़ाई  नहीं  करना
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 चाहते  हैं  -  कुछ  लोग  श्रौर  कुछ  अखबार
 कहते  हैं  कि  हम  ऐसी  बातें  करते  हैं,
 जिससे  किसी  दूसरे  देश  से  लड़ाई  हो  सकती
 है।  किसी  दूसरे  की  आज़ादी  फा  अपहरण
 करने  की  हमारी  इच्छा  नहीं  है,  लेकिन
 अगर  हमारे  मुल्क  के  किसी  भाग  पर  जब
 विदेशियों  का  कब्जा  हो  जाये  भर  उसके  बारे
 में  हम  शांतिपूर्वक  बात  करें,  तो  कहा  जाता  है
 कि  देश  में  वार  साइकासिस  बेदा.  किया  जा  रहा
 है,  लड़ाई  की  भावना  पंदा  की  जा  रही  है  t
 लक्षिम  यह  बात  साफ  होनी  ाहिये  कि  हमारी
 कई  हजार  किलोमीटर  भूमि  १२  विदेशियों
 ने  जो  कब्जा  क्षिया  है,  वहां  से  उनको  हंटाने
 के  लिये  हम  क्‍या  करने  जा  रहे  हैं  ।

 व7१  है. अ

 हमें  खतरा  है  कि  जिस  तरह  चीनी  कहते
 हैं  कि  मार्च,  १६५६  से  भ्रक्तृबर,  १६९५७  तक
 सड़क  बनती  रही  श्रौर  क्षिसी  ने  प्रापत्ति  नहीं
 की,  उसी  तरह  प्रगर  साल  भर  बासचीत  ा
 दौर  चलता  रहा,  तो  उनकी  ओर  से  यह  कहा
 जा  सकता  है  कि  यह  भूमि  हमेशा  से  उनको
 रही  है  और  छस्र  पर  हमारा  कोई  श्रधिकार
 नहीं  है  और  हम  उसको  वापस  लेने  की  बात
 नहीं  सोच  सकते  हैं  ।  'भ्रब वक्‍त  मा  गया  है
 कि  हम  बातचीत  की  नीति  के  साथ-साथ-
 बातचीत  हम  जरूर  करें--यहू  भी  स्पष्टरूप
 से  निश्चित  कर  कि  श्रपनी  भूमि  पर  से  विदे-
 शियों  का  फब्णा  हटाने  के  लिये  हम  क्या  करे  ।
 उस  कब्जे  को  हम  बर्दाश्त  नहीं  करेंगे।  यह  बाप-
 चीत  कंसे  की  जाती  है  ?  श्री  चाऊ  एन-लाई
 साहब  से  १७  दिसम्बर  को  हमें  पत्र  मिलत्ता  है.
 और  प्रधान  मंत्री  से  कहा  जाता  है  कि  २६
 तारीख  को  रंगून  मे  हाजिर  हो  वहां  पर  बातचीत
 होगी  ।  नक्शों  के  बारे  में  चीनी  प्रधान  मंत्री
 महोदय  कहते  हैं  फि  उनेके  बारे  म  हम  बाद  में
 पत्र  का  उत्तर  देंगे।  कहीं  कोई  जमीन  नहीं  है,
 कोई  इस्यूज  तय  नहीं  हैं,  कोई  समस्‍यायें  तय
 नहीं  हैं,  जिन  १९  बातचीत  हो,  लेकिन  कहा
 जाता  है  फि  २६  तारीख  को  प्राइये  ।  अच्छा
 किया  प्रधान  मंत्री  मे  कि  उस  प्रस्ताक  को
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 नामंजूर  किया  और  कहा  कि  वह  जाने  के  लिय
 तंयार  नहीं  हैं।  हम  रहते  हैं  कि हमारी  पालिसी
 से,  हमारे  अमल  से  चीनियों  को  यह  साफ
 बिदित  हो  जाना  चाहिये  कि  हिन्दुस्तान  किसी
 भी  प्रकार  आक्रमण  को  बर्दाश्त  करने  के  लिये
 तंयार  नहीं  है।  उनको  इस  बात  का  ज्ञान  होना
 चाहिये  कि  यदि  यह  ग्राक्रमण  जारी  रहता  है,
 तो  हिन्दुस्तान  का  एक-एक  नागरिक  अपनी
 एक-एक  इंच  भूमि  को  लेने  के  लिये  पना
 सर्वस्व  निछावर  करेगा  ।  और  में  कहना  वराहता
 हूंकि  तब  हम  लोगों--लोक  समा  के  सदस्यों
 का  यहां  बेठने  का  काम  नहीं  होगा  ।  यदि
 झावश्यकता  पडी,  तो  सीमांत  १२  जाकर  अपनी
 सीमा  की  हम  रक्षा  कर  सकते  हैं,  लेकिन  हम
 विदेशियों  के  कब्जे  को  बर्दास्त  करने  के  लिये
 तंयार  नहीं  हैं  -  हमारी  यह  १९म्परा  रही  है
 और  श्राज  भी  हम  किसी  के  साथ  लड़ना  नहीं
 चाहते,  किसी  पर  हमला  करना  नहीं  चाहते,
 लेकिन  भ्रपनी  भूमि  की  रक्षा  जरूर  करना
 चाहते  हैं  प्रौर  दिखाना  चाहते  हैं  कि हम  कम
 जोर  नहीं  हैं  ।  हम  प्राथिक  दृष्टि  स ेकमजोर  हो
 सकते  हैं,  दूसरे  तरीकों  से  कमजोर  हो  सकते
 हैं  लेकिन  जहां  तक  हमारी  प्रात्मा  का  सवाल
 है  हमारी  भ्रात्मा  कमजोर  नहीं  है  ।  हम  इसे
 बर्दावत  नहीं  करेंगे।

 में  निवेदन  कर  रहा  था  कि  इस  पत्र  की
 जो  भाषा  है,  इस  पत्र  की  जो  भावना  है  वह  सब
 यह  जाहिर  करती  है  कि  किसी  एक  दूसरी  ही
 योजना  को  वह  फार्यान्वित  करना  रहते  हैं  t
 अ्रब  उनकी  ास  सिर्फ  लद्दाख  पर  नहीं  हैं,  अब
 उनकी  आ्रांखें  पूर्व  में  ३५,०००  वर्ग  मील  के
 क्षेत्र  पर  भी  हैं,  नेफा  १२  भी  हैं,  सिक्किम  १२
 भी  हो  सकती  हैं,  भूटान  १र  हो  सकती  हैं  ।
 नेपाल  हमारा  मित्र  देश  है।  में  उसके  बारे  में
 कुछ  नहीं  कहना  चाहता  ।  लेकिन  हमारे  और
 उनके  जो  संबंध  हैं,  उनके  मुताबिक  हमने  कहा
 हुआ  है  कि  नेपाल  १२  यदि  प्राक्रमण  होता  है
 तो  वह  हम  पर  भ्राक्रमण  माना  जायेगा  ।
 समाच्यर  इस  तरह  के  भा  रहे  हैं,  नेपाल  की
 सरकार  के  कुछ  मंत्री  महोदय  मी  इस  तरह
 की  बात  कह  रहे  हैं  कि  सीमा  १२  श्व  वहां  भी
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 [=f  ब्रजराज  सिंह]
 खतरा  पंदा  होता  जा  रहा  है।  हो  सकता  है
 इस  तरह  की  कोई  अंदेशे  ककी  बात  हो  मगर  में
 अपनी  सरकार  से  कहूंगा  कि  जब  भी  हमारे
 ऐसे  मित्र  देश  पर  कोई  खतरे  की  बात  होती
 है  ता  बहे  हमारे  ऊपर  खतरा  है  ,  हमारी
 परम्परायें,  हमारी  पृष्ठभूमियां,  हमारा  इति-
 हास  एक  रहा  है,  हमारी  संस्क्ृति  एक  रही  है,
 सब  चीजें  एक  हैं  प्रौर  एक  पर  आक्रमण
 दूसरे  पर  ग्राक्रमण  माना  जायेगा  t  श्राज  का
 समाच्गर  है  कि  चीनी  नेपाल  के  हिस्से  में  ग्राये,
 नेपाल  की  सीमा  में  शाये  शौर  वहां  १२  उन्होंने
 कुछ  लकड़ी  काटी  और  उसे  लेकर  तिब्बत  की
 ओर  व्ग्ले  गये  |  यह  समाच्यर  सत्०  है  ण  श्रसत्ण ,
 इसके  बारे  में  में  कुछ  कहना  नहीं  चाहता  हूं  ।
 में  तो  केवल  इतना  कहूंगा  कि  हमा  री.सारी  की
 सारी  जा  सीमा  है  उत्तर  की,  सिक्किम  उसमें
 ाता  है,  भूटान  प्राता  है  नेपाल  भी  ्ाता  है
 -हालांकि  हमारी  उनकी  संधि  का  जहां  तक
 संबंध  है,  उससे  हम  अपने  को  बाध्य  मानते
 हेय  की  ..रफ  हमें  प्रधिक  से  अधिक  ध्यान
 दे  T  अहिये।  सड़को  का  निर्माण  श्रौर  दूसरी
 चीजें  जो  आज  से  टंत्रिक  यूग  के  लिये  जरूरी
 हैं,  चाहे  वह  नेपाल  का  सवाल  हो,  सिक्किम  का
 सवाल  हो,  भूटान  का  सवाल  हो,  सब  में
 फैलाने  की  जरूरत  है  में  निवेदन  करना
 चाहता  हूं  कि  हमारी  सरकार  उतनी  सतर्क
 नहीं  रही  अपनी  सोमाओ्रों  के  बारे  में  जितना
 सतर्क  कि  उसको  रहना  चाहिये  था  और
 अगर  सतर्क  रहा  तो  आज  चोनो  प्रवान  मंत्री
 को  कहना  न  पड़ता  कि  १६५६  श्रौर  १६५७
 में  उन्होंने  सड़क  बना  लीं  श्रौर  हिन्दुस्तान
 को  तर+#  से  कोई  प्रापत्ति  नहीं  की  गई  है  ।

 मुझे  खतरा  एक  है  --इसका  मुझे  खतरा
 नहीं  हूँ  कि वोन  क्या  करेगा  ---खतरा  यह  है
 कि  मुल्क  में  कुछ  लोग  हैँ  जो  यह  भावना
 फैलाना  चाहते  हैं  कि  चोन  सम्भवतः  कुछ
 नहीं  करेगा  ।  चोन  कुछ  नहीं  करेगा,  जो
 यह  कहते  हैं  में  पूछना  चाहता  हूं  कि  क्‍या
 उन्होंने  चोन  को  वकालात  की  हुई  है,  उन्हें
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 हो  उसके  दिमाग  श्रच्छी  तरह  से  मालूम  हैं  ?
 पिछले  पांच  छ:  सालों  को  घटनायें  साक
 प्रदशित  करतो  हूँ  कि  एक  के  बाद  एक  कदम
 उठा  कर  वे  बढ़ते  चले  आरा  रहे  हैं  चाहे
 तिब्बत  को  आज़ादी  का  सवाल  पैदा  हुआ  हो,
 बाहे  हमारी  सीमा  पर  तत  पैदा  हो  गया  हो,
 एक  के  बाद  एक  घटना  होती  चली  जा  रहो  है  ।
 यह  सब  यह  ज़ाहिर  करता  हू  कि  चोनियों  के
 दिमाग  में  एक  कोई  पहले  से  बनो  योजना  है
 श्रौर  उस  योजना  के  मुताबिक  वे  काम  कर  रहे
 हूँ।  तो  में  कहूंगा  किं  उसका  मुकाबला  करने
 के  लिए  हमें  हर  तरह  से  तैयार  रहना  चाहिये
 बातचीत  का  दर्वाजा  खुला  हूँ  ब्रौर  वह  प्र्त्त
 तक  खुला  रहेगा  रहना  चाहिये  लेकिन  उसके
 साथ-साथ  हमें  पूरो  तैयारों  करनो  चाहिये  क्‍यों
 कि  जो  हमारी  भूमि  है  उसको  हमें  विदे-
 क्षियों  के  कब्जे  से  वापिस  लेना  है,  उसको
 उनके  कब्जे  में  नहीं  छोड़  देना हूँ  t

 नत  में  में  इतना  कहुंगा  कि  हमारी  जितनी
 मूमि  हूँ  चाहे  ,  लद्दाख  के  इलाकं  में  हो,  चाहे
 लांगजू  की  तरफ  हो,  जितनी  भी  भूमि  श्राज
 चीन  के  कब्जे  में  हैं  उस  भूमि  को  अपने  कब्जे
 में  तुरन्त  लेने  की  कोशिश  करनी  चाहिए  t
 में  समझता  हूं  कि  प्रधान  मंत्री  महोदय
 जो  मुल्क  को  भावना  है  उस  भावना  को  ओर
 ध्यान  देंगे  और  वहो  काम  करेंगे  जिससे  देश
 को  सुरक्षा  को  गारंटो  हो  सकतो  हे  श्रोर  जिस
 से  देश  की  भावना  का  आदर  हो  सकता  है  tv

 Shri  Kamalnayan  Bajaj  (Wardha):
 Mr.  Speaker,  Sir....

 ्य  सानतीय  सदस्य  :  हिन्दी  में  बोलिये
 Shri  Kamalnayan  Bajaj:  I  would

 like  to  speak  this  time  in  English.
 Mr.  Speaker:  The  hon.  Member

 may  choose  any  language  he  likes.

 Shri  *
 Kamalnayan  Bajaj:  Hindi

 friends  will  kindly  forgive  me.
 There  are  crises  and  crises,  but  this.

 is  something  which  is  really  very
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 grave.  There  are  national  crises,  but
 I  regard  this  as  a  crisis  for  the  nation.
 1  differentiate  between  the  two.  If
 there  is  a  postal  strike  or  a  railway
 strike,  it  can  be  a  national  crisis,  and
 there  could  be  some  political  parties
 or  individuals  who  could  take  a  diffe-
 rent  view  in  solving  that  crisis.  But
 because  here  there  is  an  external
 factor,  this  is  a  crisis  for  the  nation.
 And  everybody  has  to  think  with  one
 mind,  as  long  es  everyone  is  a
 national,  and  a  patriotic  national,  of
 the  country.

 For  that  reason,  Acharya  Vinoba
 Bhave  made  a  speech  the  other  day,
 and  appealed  to  our  Prime  Minister.
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 Indians.  And  I  think  it  is  not  very
 wise  for  us  that  we  should  discuss
 this  problem  so  openly  in  this  House.
 I  think  we  should  restrict  ourselves
 in  some  manner,  so  that  we  do  not
 give  expression  to  any  military  secrets,
 which,  of  course,  are  not  expressed
 here  but  even  then,  some  points  in
 the  course  of  argument  may  leak  out,
 or  otherwise  something  which  has  to
 be  closely  guarded  may  leak  out,  and
 it  may  become  very  difficult.

 Today,  in  the  country,  there  ls  a
 Position,  and  unfortunately,  it  is  so,
 that  we  have  to  defend  Government’s
 policy,  and  at  the  same  time,  we  have
 also  to  defend  our  frontiers.  Gov-
 erm  t  really  cannot  do  both  the He  said  that  there  are  four  people  in

 the  country  who  are  disciples  of
 Gandhiji,  first  of  all,  our  Prime  Minis-
 ter,  then  Rajaji,  then  Acharya
 Kripalani,  and  then  Shri  Jaiprakashji.
 He  said  that  they  should  get  together
 and  discuss  about  the  problems  coming
 out  of  this  in  private  and  evolve  a
 policy  so  that  Government  may  then
 think  about  it  and  follow  it.  Acharya
 Vinoba  Bhave  is  also  one  of  the  dis-
 ciples  of  Gandhiji,  and  I  feel....

 Swami  Ramananda  Tirtha  (Auranga-
 bad):  Has  the  hon.  Member  read  the
 speech  of  Acharya  Vinoba  Bhave  made
 two  or  three  days  ago,  and  which  has
 appeared  in  the  press  today?

 Shri  Kamalnayan  Bajaj:  Swami
 Ramananda  Tirtha  just  asked  me
 whether  I  have  read  Acharya  Vinoba
 Bhave’s  speech,  which  he  had  deli-
 vered  two  or  thtee  days  ago  at  Sirsa.
 Luckily,  I  was  present  while  he  was
 delivering  this  speech,  and  I  have
 before  me  a  copy  of  this  speech,  and
 with  your  permission,  I  shall  read  out
 the  relevant  portion,  after  I  have  said
 something  more.

 I  was  arguing  this,  that  as  Indians,
 we  are  far  more  united  than  what
 appears  to  be  the  case,  the  differences
 being  due  only  to  political  affiliations;
 and  because  of  the  differences,  we
 should  not  lose  our  emphasis.  While
 we  are  considering, this  problem,  we
 must  think,  first  of  all,  that  we  are

 )

 things,  when  they  are  confronted  with
 this.  For  that  reason  also,  a  policy
 has  to  be  enunciated  so  that  we  do
 not  have  to  defend  our  policy  in  the
 country.

 For  that  reason  a  climate  has  to  be
 created.  We  are  very  happy  to  learn
 from  our  Defence  Minister  that  the
 morale  of  the  army  is  perfect  and
 very  good.  It  is  very  reassuring.  But
 at  the  same  time,  we  must  see  that
 that  is  not  sufficient.  It  is  very  essen-
 tial  that  the  morale  of  the  Army
 should  be  very  good.  But  it  is  not,
 as  I  said,  sufficient.  The  morale  of
 the  people  also  should  be  equally
 good.  If  that  climate  is  created,  then
 alone....

 An  Hon.  Member:  What  about  the
 morale  of  the  Defence  Minister?

 Shri  Kamalnayan  Bajaj:  ....we  can
 carry  out  in  the  best  way  whatever
 policy  that  the  Prime  Minister  or  the
 Government  enunciates.  If  I  may  be
 permitted  to  paraphrase  the  feeling  in
 the  country  in  my  own  lame  langu-
 age,  it  is  something  like  this:  Our
 fight  in  the  U.N.O.  or  internelly  is
 so  glorious  that  we  are  building  his-
 tory.  But  while  we  are  building  his-
 tory,  China  is  building  geography.
 This  is  the  feeling  in  the  country,  to
 which  I  do  not  fully  subscribe.  At
 the  same  time,  I  must  say  that  it  is
 not  entirely  baseless.  There  are  mis-
 givings  and  misunderstandings.  The
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 {Shri  Kamalnayan  Bajaj]
 full  facts  are  not  before  the  country.
 The  climate  is  not  there.  For  that,
 we  must  take  the  support  of  the
 Opposition—those  who  are  patriotic.
 For  that  reason,  if  there  is  any  other
 way  out,  we  must  look  to  it.

 I  have  nothing  more  to  say,  but  as
 I  said,  I  would  like  to  read  out  a
 certain  relevant  portion  rendered  in
 free  English  of  Acharya  Vinobaji’s
 speech  delivered  at  Sirsa  on  the  l6th
 of  this  month.  This  is  what  he  said:

 “Some  people  have  unneces-
 sarily  become  panicky  and  are
 bringing  pressure  on  the  Govern-
 ment  to  change  its  basic  foreign
 policy.  Even  Rajaji,  who  is  a
 great  and  _  far-sighted  leader,
 pleads  that  we  should  seek  mili-
 tary  help  from  other  countries.  We
 should  not  get  nervous  about  the
 present  Sino-India  tensions.  China
 cannot  be  so  foolish  as  to  create
 enemies  all  round.  Even  if  China
 is  not  behaving  properly,  India
 need  not  change  her  basic  policies.
 That  will  be  a  wrong  step.

 “Pandit  Nehru  is  the  only  leader
 in  India  who  is  asking  people  not
 to  get  nervous  but  face  the  situa-
 tion  boldly  and  with  courage.  He
 tells  us  no  country  in  the  world
 today  can  afford  to  plunge  into  a
 world  war.  I  have  full  sympathy
 with  Pandit  Nehru’s  stand  in  this
 matter.  At  present,  several
 followers  of  Gandhiji  are  also
 pleading  for  a  change  in  India’s
 foreign  policy.  Pandit  Nehru
 continues  to  maintain  that  he
 understands  the  internal  as  well
 as  the  international  pulse  of  the
 people.  I  feel  that  this  phase  of
 Pandit  Nehru’s  life  is  the  brightest
 and  the  most  glorious.  Despite
 his  advanced  age,  he  is  maintain-
 ing  wisdom  and  balanced  judg-
 ment.  His  words  make  me  feel
 that  Gandhiji  is  still  alive  in  India.
 At  present  Pandit  Nehru  is  being
 attacked  on  all  sides.  But  every-
 body  looks  at  this  problem  purely
 from  the  political  point  of  view,

 forgetting  the  broader  aspects  of
 the  problem.  At  a  time  when
 even  wise  people  are  losing  grip
 of  the  situation,  Pandit  Nehru  is
 maintaining  his  wisdom,  cautious
 vigilance  and  practical  action.”

 This  is  what  Acharya  Vinoba  Bhave
 said  the  other  day  at  Sirsa,  and  I  am
 sure  that  if  leaders  like  him,  leaders
 of  other  parties  also  take  up  a  con-
 structive  and  positive  attitude  in  the
 country....

 Shri  Braj  Raj  Singh:  Who  is  not
 taking?

 Shri  Kamalnayan  Bajaj:  the
 climate  of  distrust  will  be  removed.

 at  वाजपेयी  (बलरामपुर  ye  अश्रध्यक्ष
 महोदय,  चोन के  प्रघान  मंत्री  का  जो  नया  पत्र
 आया  है  उस  से  हमारे  सामने  एक  नई  परि-
 स्थिति  उत्पन्न  हो  गई  है  प्रधान  मंत्री  लेने
 १६  नवम्बर  को  गपने  पत्र  में  चीन  के  सामने

 कुछ  वैकल्पिक  प्रस्ताव  रखें  थे  जिन  के  अनु
 सार  चीन  को  लहाख  में  भारत  को  मूमि  को
 खाली  करके  बाहर  जाना  था  और  साथ  ही
 यह  भी  सुझाव  दिया  गया  था  कि  उस  क्षेत्र  में
 भारत  भी  प्रपने  झ्ादमी  नहीं  भेजेगा  ।  प्रधान
 मंत्री  जी  के  इस  सुझाव  की  इस  सदन  में  आलो-
 चना  हुई  थी  ny  हमने  उसे  आ्रापत्तिजनक  समझा
 था  और  कहा  था  कि  इस  से  चीन  को  आक्रमण
 करने  का  प्रोत्साहन  मिलेग।,  उसे  अपने  पुराने
 दावों  को  पुष्ट  करने  का  और  नए  दावे  खड़े
 करने  का  एक  मौका  मिलेगा  ।  चोन के  प्रधान
 मंत्री  का  जो  उत्तर  प्राप्त  हुआ  है  उस  से  इस
 बात  की  पृष्टि  होती  है  ।

 हमार  प्रधान  मंत्रों  ने  चीन  के  सम्मान
 को  बनाए  रखने  के  लिए  यह  सुझाव  रखा
 था  कि  चोन  भारतीय  भूमि  को  छोड़  कर  चला
 जाए,  मगर  उन्होंने  इसका  यह  उत्तर  दिया
 है  कि  यह  प्रस्ताव  केवल  लहाख  की  सीमा
 तक  लागू  क्‍यों  होना  चाहिये,  श्रगर  हम
 भारत  के  नक्शों  में  बताई  हुई  भूमि  से  बाहर
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 जाते  हूँ  तो  हमारे  नबशों  में  बताई  हुई  भूमि
 से  भारतोयों  को  भो,  नेफा  कें  क्षेत्र  से बाहर
 जाना  चाहिए।

 प्रध्यक्ष  महोदय,  में  निवेदन  करूंगा  कि
 चीन  के  सम्मान  को  बनाए  रखने  का  जो  प्रयत्न
 किया  गया  उसका  परिणाम  हमें  अपने  भ्रपमान
 में  दिखाई  दे  रहा  हूँ  प्रधान  मंत्री  जी  की
 सद्भावना  को  समझने  के  बजाय  चीन  ने
 अपने  दावे  को  और  भी  बढ़ाया  हूँ,  उत्तर  प्रदेश
 में,  पंजाब  में,  हिमाचल  में,  श्रौर  जो
 स्थान  हमारे  हूँ,  भूगोल  से,  इतिहास  से,
 परम्परा  से,  संधि  से  उन  स्थानों  पर  चीन
 अपने  दावे  कर  रहा  हूँ  श्रौर  लाख  में  हटने  की
 कीमत  मांग  रहा  है  श्रौर  दूसरे  क्षेत्रों  पर
 से  हम  अपने  अधिकार  को  छोड़  दें,  इस
 प्रकार  की  बात  कह  रहा  हूँ  t  मेरा  संकेत  इतना
 ही  हैं  कि  जब  चीन  की  मनोवृति  यह  हूँ  तो
 फिर  चीन  के  साथ  समझौता  सफल  होगा
 इस  झाशा  का  आ्राधार  क्‍या  हैँ  i  समझोता
 होना  चाहिए  ,  देश  में  कोई  युद्ध  नहीं  चाहता
 है.  मगर  अगर  भारत  &  हितों  की  बलि  चढ़ाई
 जाती  हूँ,  भ्रगर  हम  चीन  क॑  साथ  सौदा  करते #
 है,  श्रगर  भारत  के  सम्मान  की  हम  रक्षा
 नहीं  कर  सकते  तो  वह  शान्ति  प्राप्त  करने
 लायक  शान्ति  नहीं  होगी,  वह  स्थायी  शान्ति
 नहीं  होगी  ।

 चीन  के  प्रधान  मंत्री  ने  एक  महीने  बाद
 उत्तर्‌  दिया  ।  मेरा  निवेदन  हें  कि वह  समय
 चाहते  हैं  कि  यह  चिटठी  पत्री  लम्बी  चलती  रहे
 जिस  से  जिस  भूमि  पर  उन्होंने  अधिकार
 किया  हूँ,  उस  पर  वे  सड़कें  बना  लें,  हवाई
 अडडे  बना  लें,  झपने  आक्रमण  को  पृष्ठ
 कर  लें  झौर  श्री  करम  सिंह  ने  झपने
 बक्तव्य  में  यह  बताया  भी  है  कि  जहां  पर
 उनको.  गिरफ्तार  किया  गया,  हां  पर
 मौटरेबल  रोड्स  बनाई  यई  हैं  ।  भारत
 को  भूमि  में  युद्ध  की  तैयारियां  चल  रही  हैं,
 आन  को  इसके  लिपे  समय  चाहिये  ।  इस
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 लिये  वह  लम्बी  चिट्ठी  पत्री  कर  रहा  है  '

 खुद  तो  उसने  एक  महीने  में  जवाब  दिया
 है  झौर  हमारे  प्रधान  मंत्री  से  श्राश्ा  करता
 है  कि  उनको  चिट्ठी  मिलते  ही  बोरिया
 बिस्तर  बांध  करके  रंगून  चले  भ्राना  चाहिये।
 में  नहीं  समझता  कि  चीन के  प्रधान  मंत्री
 यह  राशा  कसे  कर  सकते  हें  ?  मुझे
 सन्तोष  है  कि  हमारे  प्रधान  मंत्री  ने  रंगून
 जाने  का  प्रस्ताव  ठुकरा  दिया  है  -  वह
 रंगून  जाने  का  प्रस्ताव  नहीं  था,  वह  रंगून
 का  बुलावा  नहीं  था,  वह  तो  म्यूनिच  का
 बुलावा  यथा,  चीन  के  प्रधान  मंत्री  रंगून
 में  म्यूनिच  का  नाटक  करना  चाहते  हैं
 यह  प्रसन्नता  की  बात  है  कि  हमारे  प्रधान
 मंत्री  ने  रंगून  जाने  का  प्रस्ताव  ठुकरा  दिया  है  |
 लेकिन  उन्होंने  राज्य  सभा  में  श्राज  दोपहर
 कहा  कि  चीन के  प्रधान  मंत्री  के  पत्र  में  मुझ
 से  मिलने  की  जो  उत्सुकता  प्रकट  की  गई  है
 में  उसका  बड़ा  स्वागत  करता  हूं  ।  मेरा
 निवेदन  यह  है  कि  क्या  सचमुच  में  चीन  के
 प्रधान  मंत्री  समझौता  चाहते  हें  या  हमारे
 प्रधान  मंत्री  से  मिलने  की  बात  उन्होंने  प्रचार
 के  रूप  में  कही  है,  एक  प्रापेगंडा  स्टंट  के
 रूप  में  कही  है  शौर  दुनिया  को  यह
 दिखाना  चाहते  हें  कि  चीन  शान्ति  चाहता
 है  जबकि  चीन  ने  मारत  पर  आक्रमण  किया
 है  और  भारत  शान्ति  नहीं  चाहता  है  क्योंकि
 हम  मिलने  के  लिये  तैयार  नहीं  हें  ।  चीब
 के  प्रधान  मंत्री  ने  जो  सुझाव  रखे  हूँ  उनमें
 श्रौर  हिन्दुस्तान  की  कम्युनिस्ट  पार्टी  जिस
 लाइन  को  अरपना  रही  है  उसमें  एक  बड़ा
 साम्य  है  ।  इन्होंने  भी  कलकत्ता  में  यही
 नारे  लगाये  हें  कि  दोनों  प्रधान  मंत्रियों  को
 मिलना  चाहिये  श्रौर  चीन के  प्रधान  मंत्री
 भी  कहते  हैं  कि  हमें  मिलना  चाहिये।  मिल
 के  क्या  करना  चाहिये  ?  श्राखिर  दोबों
 देशों  के  बीच  की  मीटिंग  भूमि  क्‍या  है,
 समझौता  वार्ता  का  आधार  कया  है  ।  दोनों
 प्रधान  मंत्री  मिलें  और  मिलें  तो  रंगून
 में  क्‍यों  मिलें  बौर  चीन  में  क्यों  मिलें  ?  मिलें
 तो  दिल्ली  में  मिलें  ।
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 [श्री  वाजपेयी]
 मुझे  भ्रापत्ति  है  चीन  के  प्रधान  मंत्री  के

 इस  आरोप  पर  कि  मारत  में  चीन  की  मित्रता
 के  विरुद्ध  घातावरण  उत्पन्न  किया  जा  रहा
 है  1  भ्रध्यक्ष  महोदय,  भारत  में  मित्रता
 के  विरुद्ध  वातावरण  नहीं  है,  भारत  में
 आक्रमण  के  विरुद्ध  वातावरण  है  |  जब
 तक  यह  भ्राक्रमण  कायम  रहेगा  तब  तक  यह
 वातावरण  रहेगा  ।  हम  एक  जीवित  जाति
 हैं,  हम  भ्रपनी  स्वतंत्रता  की  कीमत  रखते
 हैं,  हम  स्वाभिमान  रखते  हूँ,  झौर  अगर
 हमारी  भूमि  का  भ्रतिक्रमण  होगा  तो  हमारी
 प्रतिक्रिया  आवश्यक  है,  उस  को  कोई  रोक
 नहीं  सकता  ।  लेकिन  चीन के  प्रधान  मंत्री
 प्रचार  करना  चाहते  हें,  शांति  के  देवदूत
 बनना  चाहंते  हैँ,  हमारे  प्रधान  मंत्री  को  गलत
 पोजीशन  में  डालना  चाहते  हैं  ।  ग्रब
 क्षम्युनिट्टों  की  श्रोर  से  कहा  जायेगा  कि
 चाऊ  एन  लाई  साहब  तो  मिलना  चाहते
 हैं  मगर  पंडित  जी  नहीं  मिलना  चाहते  ।
 अगर  पंडित  जी  मिलना  नहीं  चाहते  तो
 ठीक  नहीं  मिलना  चाहते  7  आखिर  मिलने
 का  श्राघार  क्या  है  ?  जब  तथ्यों  के  बारे  में
 समझौता  नहीं  है,  जब  सिद्धान्तों  के  बारे  में
 एक  मत  नहीं  है  तो  हम  मिल  कर  क्या  करेंगे  ?
 और  श्रगर  मिलन  हो  गया  औौर  बाद  में
 असफलता  हुई  तो  उस  का  परिणाम  और
 भी  भयंकर  होगा  ।  इस  लिये  सरकार  का
 यह  दृष्टिकोण  सही  है  दोनों  देशों  के
 प्रधान  मंत्रियों  के  मिलने  से  पहले  जो
 प्रारम्मिक  बातें  हें  उन  का  निश्चय  हो  जाना
 चाहिये,  समझोते  का  श्राधार  क्‍या  होगा
 इस  को  तय  किया  जाना  चाहिये  ।  लेकिन
 जहां  तक  प्रारम्भिक  बातों  का  सवाल  है,
 चीनी  समझोता  चाहते  हैं  इस  का  उन  के  पत्र
 में  तो  कोई  संकेत  नहीं  मिलता,  सिवा
 इसके  कि  उन्होंने  पंचशील  की  दुहाई  दी  है,
 दांति  का  राग  झलापा  है  ।

 थो  जाधव  (मालेगांव)  १  बगल  में

 खुरी  ।
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 थ्री  वाजपेयी  :  हम  एक  पिछड़े  हुये
 देश  हूँ,  हमें  श्राधिक  निर्माण  करना  है,
 इस  की  चर्चा  की  है  मगर  जो  भारत  की  भूमि
 उनके  कब्जे  में  है  उस  को  वह  छोड़ने  के  लिये
 तैयार  नहीं  हैं  ।  हमारे  प्रधान  मंत्री  कह  चुके
 हैं  कि  भारत  की  उत्तरी  सीमा  तय  है
 भले  ही  वह  नक्शे  पर  खींची  न  गई  हो,  श्रौर
 हम  छोटे  मोटे  सीमा  सम्बन्धी  विवादों  के
 बारे  में  बात  कर  सकते  हैं,  मगर  भारत  की
 पूरी  सीमा  विवाद  का  विषय  नहीं  बनाई
 जा  सकती  ।  मगर  चीनी  प्रधान  मंत्री  यह
 प्रयत्न  कर  रहे  हें  कि  सारी  सीमा  को  विवाद
 का  विषय  बना  दिया  जाय  ।  आप  हमारी
 सीमा  के  निर्माता  के  रूप  में  हमारी  छाती
 पर  बंठना  चाहते  हैं  ।  स्पष्ट  है  कि  मारत
 सरकार  और  मारत  की  जनता  इस  स्थिति
 को  बर्दाइत  नहीं  कर  सकती  |

 लेकिन  श्राज  कहा  जाता  है  :  हम
 क्या  करें।  प्रधान  मंत्री  जी  ने  राज्य  सभा
 में  कहा  कि  क्‍या  किया  जाय  ।  क्‍या  हम
 लड़ाई  करें  ?  कोई  नहीं  चाहता  कि  ग्राप
 लड़ाई  करें  t  लेकिन  में  पूछता  हूं
 कि  श्गर  कल  चीन  ने  लॉग्जू  में  या  लद्दाख
 में  और  श्रागे  बढ़ना  शुरू  कर  दिया  तो  श्राप
 क्या  करेंगे  ?

 एक  माननीय  सदस्य  :  नेगोशिएशन्स  +

 श्री  वाजपेयी  :  ग्राधार  के  ऊपर  समझौता
 नहीं  हो  सकता  है,  शौर  इसलिये  लड़ाई  के
 लिये  तो  हमें  तैयार  ही  रहना  चाहिये  ।  हम
 अपनी  तरफ  से  लड़ाई  शुरू  न  करें,  मगर  अगर
 दूसरा  पक्ष  लड़ाई  पर  उतारू  होता  है  तो
 लड़ाई  को  टाला  नहीं  जा  सकता  at  लेकिन
 लड़ाई  को  छोड़  कर  शौर  भी  रास्ते  हैं  ।  हमारा
 तिब्बत  के  साथ  जो  व्यापार  था  वह  खत्म  होता
 जा  रहा  है।  चीन  ने  तिब्बत  के  भारतीय  व्यापार
 पर  प्रतिबन्ध  र  प्रभी  हम
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 ने  नहीं  लगाया  ।  हमने  केवल  कलिपांग  की
 चीनी  ट्रेड  एजेन्सो  के  सामने  पहरा
 बिठाया  है।  श्रमी  भारत  में  श्रौर  चोनी  ट्रेड
 एजेन्सियां  हैं  जिनकी  गति  विधियों  पर  रोक
 लगाई  जा  सकती  थी  t  पीकिग  स्थित
 आरतोय  दूतावास  पर  जो  प्रतिबन्ध  लगाये
 ये  हैं  वह  भो  नई  दिल्ली  के  चीनी  दूतावास
 पर  नहीं  लगाये  गये  -  समय  प्रा  गया  है
 यह  कदम  उठाने  का  ।

 एक  साननोथ  सदस्य  :  भारत  में  लोक-
 तंत्र  है  1

 श्री  बाजपेयो  :  ग्राज  चीनी  भाक्रमण
 के  कारण  हमारे  सामने  एक  संकट  है,  और
 चीन  के  मित्र  “भारत  में  लोकतंत्र  है”  यह
 नारा  लगा  कर  उस  संकट  से  हमारी  झांखें
 बन्द्र  नहीं  कर  सकते  ।  मगर  हम  चाहें  तो
 चीन  के  साथ  कूटनीसिक  सम्बन्धों  को  तोड़
 मी  सकते  हैं,  बिना  लड़ाई  कोछेड़े  हुये  ब्ौर
 “भी  रास्से  अपनाये  जा  सकते  हैं,  श्रौर  जहां
 चाह  है  वहां  राह  भी  मिल  जाती  है  |  में
 समझता  हूं  कि  सारा  देश  इस  बात  पर  सहमत
 है,  कम्युनिस्ट  पार्टी  को  छोड़  कर,  कि  चोनी
 चुनौती  का  दृढ़ता  के  साथ  सामना  किया
 जाना  चाहिये  i  यह  स्पष्ट  है  कि  लड़ाई
 लड़नी  होगी  लेकिन  जब  तक  हम  समय  पर
 कदम  नहीं  उठायेंगे  तब  तक  सारे  देश  में
 एकता  कायम  कर  उस  चुनौती  का  सामना
 करने  का  वातावरण  तंयार  नहीं  किया  जा
 सकता  ।

 मुझे  एक  बात  झोर  कहनो  है  कि  हमारा
 ैबदेश  मंत्रालय  ठीक  तरह  से  काम  नहीं
 कर  रहा  है।  राज्य  सभा  में  हमारे  प्रवान  मंत्री
 ने  बतलाया  कि  पुलिन  समडो  नाम  का  एक

 “स्थान  है।  मह  एक  गलती  हो  गई  श्ौर  गलत
 .  छप  गया  ।  वह  था  तो  चीन  के  हिस्से  में,

 मगर  उस  पर  हमने  भपना  दावा  बता  दिया  v
 और  उन्होंने  खेद  प्रकट  किया  है  i  ऐल्ली  गलतो
 सो  नहीं  होनी  चाहिये  t  मैं  समझता  हूं  कि
 विदेश  मंत्रालय  जरा  सावधानी  से  काम  करे  |
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 चोनी  ऐसी  छोटी-ओटी  बातें  पकड़ते  हैं
 श्रौर  हमारे  पक्ष  को  दुबंल  करते  हैं  ।  विदेश
 मंत्रालय  इस  संकट  काल  म  जितना  ऊंचा
 उठना  चाहिये,  उतना  वह  भी  तक  नहीं
 उठ  सका  है  1  इस  बात  को  झावएष्यकता
 है  tT

 Shri  Jaipal  Singh:  Mr.  Speaker,  Si
 Yesterday,  when  I  pleaded  for  your
 acceptance  of  a  further  discussion  en
 this  subject.  I  had  hoped  that  hon.
 Members  would  give  new  light,  new
 strength  to  our  Prime  Minister  in
 handling  this  problem.  I  cannot  but
 regret  it  has  not  happened  so  far.  This
 debate  has  no  meaning  if  it  is  merely
 8  repetition  of  what  has  gone  on  in
 the  past.  I  had  hoped  that  the  Prime
 Minister  would  have  had  the  latest
 pulse  of  the  representatives  of  this
 country.

 For  my  part,  Sir,  I  would  first  take
 him  to  task  for  treating  us  like  little
 children  as  he  did  yesterday  when  he
 told  us  there  were  only  two  ways,
 diplomatic  methods  and  war.  He
 stuck  to  that  point  tiH  he  was
 reminded  of  Portugal,  of  South  Africa,
 of  economic  sanctions  and  the  like,
 and  you  were  good  enough  to  come
 to  our  rescue.

 If  he  is  at  all  consistent,  if  he  really
 believes  in  negotiations  to  the  bitter
 end,  I  want  to  know  why  he  has
 broken  off  negotiations  with  Portugal
 and  with  South  Africa.  Never  mind
 what  happens,  results  or  ao  results,
 ad  infinitum  we  should  continue  nego-
 tiations.  Sir,  I  am  one  with  him  in
 continuing,  even  desperately,  negotia-
 tions.  But  that  is  not  where  I  shall
 rest.  When  I  find  that  negotiations
 are  not  going  to  give  anything,  then
 there  must  be  something  else  as  well.

 I  am  not  one  who  believes  in  rat-
 tling  swords.  India  is  not  a  country
 for  that,  certainly  not  at  the  present
 moment,  despite  the  big  talks  we  hear
 from  our  Defence  Minister  and  others.
 How  could  we  attack  a  country  like
 China?  Let  us  not  talk  language
 which  has  no  substance  behind  it.  But
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 [Shri  Jaipal  Singh]
 the  point  is  there  are  other  things,
 apart  from  this  language  of  war,
 which  should  carry  some  meaning  to
 our  ancient  friends,  and  that  is,  that
 we  shall  brook  no  aggression.

 What  happened  in  this  particular
 case?  There  has  been  aggression.  We
 have  kept  quiet  about  it.  Even  when
 there  has  been  aggression  later  on,  we
 again  kept  quiet  about  it.  Now  we
 think  of  negotiations  and  the  like.
 Very  well,  if  negotiations  did  not
 succeed  a  suggestion  was  made  about
 police  action  being  taken.  That  also
 has  been  turned  down.

 Now,  the  whole  question  is,  not  only
 China  but  there  is  our  other  neigh-
 bour  also  who  has  come  to  believe
 that  we  only  believe  in  writing  letters
 and  waiting  for  replies  should  they
 come  at  all,  because  we  are  wedded
 to  “no  war”.  What  about  Tukergram,
 what  about  the  Chittagong  Hill  Tracts,
 what  about  Berubari?  Have  I  not
 been  told  ten  years  ago  that  there
 have  been  negotiations?  Have  there
 been  negotiations?  Have  they  result-
 ed  in  anything?  I  want  to  know
 exactly  what  is  happening.  I  want  to
 ask  our  Prime  Minister  here  and  now,
 “Is  he  going  to  give  away  chunks  of
 territory,  small  or  big,  but  anything,
 without  taking  our  country  and  our
 Parli  t  into  confid  "2  That  is
 why  I  wanted  this  particular  debate
 to  take  place.  We  want  to  strengthen
 his  hands.  We  want  him  to  appre-
 ciate  the  fact  that,  if  he  wants  to
 succeed  at  all,  he  must  carry  the

 "Parliament  and  the  country  with  him.
 It  is  not  for  him  to  give  away  this

 ‘or  that  chunk  to  any  country,  whether
 it  is  our  neighbouring  country,  Pakis-
 tan,  or  a  great  country  like  China.
 But  that  is  what  has  been  happening.
 I  have  my  own  apprehension  in  my
 mind  in  the  light  of  what  has  been
 happening  in  the  past.

 I  am  not  saying  that  he  is  going
 to  do  that.  We  must  now  tell  them
 firmly—and  I  wish  my  hon.  friend,

 my  young  friend,  Shri  H.  N.  Mukerjee
 was  here.  He  ed  to  be  laud

 DECEMBER  22,  959  Sino-Indian  Relations  6702

 ing  the  efforts  of  the  Prime  Minister.
 I  would  like  to  know  whether  he  has
 endorsed  our  Prime  Minister’s  refusal
 to  meet  Mr.  Chou  En-lai  at  Rangoon.
 I  would  like  to  know  that,  because,
 that  would  be  a  concrete  way  of
 giving  support  to  our  Prime  Minister.

 There  is  something  rather  humorous
 about  26th  December  and  not  meeting
 in  our  country  but  meeting  in  Rangoon
 on  Boxing  Day.  I  hope  hon.  Mem-
 bers  realise  that  Boxing  Day  is  not
 a  day  for  pugilism  or  wrestling.  It
 is  the  day  after  Christmas  when  you
 give  presents  to  each  other  and  when
 people  go  here  to  there  to  collect  their
 presents.  I  was  wondering  what  kind
 of  present  Mr.  Chou  En-lai  expected
 of  our  Prime  Minister  at  Rangoon,  and
 whether  the  present  that  he  was
 bringing  all  the  way  from  Peking:
 “Here,  take  back  the  whole  of  ‘your
 35,000  sq.  miles  and  so  on”.

 I  feel  that  this  is  not  the  time  when
 we  should  weaken  the  hands  of.  our
 Prime  Minister.  I  feel  that  we
 strengthen  him  in  his  attitude  that  "I
 am  not  going  to  talk  to  you  unless
 you  vacate  the  aggression”.  Let  there
 be  no  weakening  of  that  position.  I
 would  even  say  that  letter  writing.
 notes,  and  all  that  may  be  done.  It
 is  all  right;  it  is  the  diplomatic
 method.  There  is  nothing  wrong  in
 that,  but  I  think  our  Prime  Minister
 should  realise  that  his  kindness,  his
 friendliness,  has  been  misunderstood
 for  weakness.  I  would  like  him  to
 appreciate  the  fact  that  relatively  we
 may  be  weak  but  our  morale,  our
 spiritual  heritage,  is  as  good  as  that
 of  any  other  country.

 It  is  a  question  of  izzat.  It  is  not
 a  question  whether  that  land  is
 inhabited  or  not,  or  with  our  know-
 Jedge  or  even  without  our  knowledge
 they  have  made  a  tank,  or  a  house.
 or  a  hut  or  anything  like  that.  The
 question  is,  is  it  Indian  territory  or  is
 it  not.

 Supposing,  for  example,  we  could
 also  take  half  an  inch  of  Chinese
 territory  somewhere  in  the  N.E.F.A
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 area—it  is  an  easier  thing  to  do  so.
 If  the  Prime  Minister  would  permit
 me,  I  can  do  it  even  without  his
 knowing  about  it!  Does  it,  therefore,
 mean  that  it  becomes  my  territory?
 Is  that  any  argument?

 The  question  is,  let  us  make  up  our
 mind.  The  Prime  Minister,  in  the
 past,  has  not  been  very  clear  in  his
 own  mind  in  his  tremendous  urge  for
 the  establishment  and  the  acceptance
 in  the  world,  of  Panchshee].  When
 I  asked  him  a  question  a  couple  of
 years  back,  about  the  maps  the
 Chinese  people  were  showing  in
 various  magazines,  showing  vast
 tracts  of  Indian  territory  as  Chinese
 territory,  what  was  the  reply  he  gave?
 “I  cannot  prevent  anybody  printing
 anything”.  If  that  is  the  attitude  we
 have  to  take  up,  we  certainly  will
 Jand  ourselves  in  trouble.  But  the
 thing  is,  it  is  not  a  question  of  landing
 ourselves  in  trouble.  We  shall  stand
 for  every  inch  of  our  territory  and
 it  shall  not  be  merely  a  question  of
 tall  talk  in  the  Lok  Sabha.  We  must
 mobilise  public  opinion  throughout  the
 Jength  and  breadth  of  the  country
 never  to  get  away  from  the  basic
 principles  of  our  national  policy:  that
 is,  peace  with  everybody,  but  not
 peace  at  any  cost,  as  the  Prime  Minis-
 ter  would  have  us  believe.  That  is
 what  I  have  to  say.

 I  feel.  that  a  foreign  affairs  debate,—
 I  have  pleaded  in  the  past  again  and
 again—it  should  never  be  a  party
 debate.  It  should  be  8  national  debate
 with  everybody  behind  the  national
 policy.  I  regret  it  is  not  so.  I  hope
 my  hon.  friends  will  forgive  me  if  I
 chide  them  for  it.  Recently  I  had
 been  seeing  it,  though  I  was  not  phy-
 sically  able  to  be  present  during  the
 Jast  two  or  three  debates  on  this  parti-
 cular  problem.  I  think  we  ourselves
 make  it  worse  by  making  this  an
 enormous  and  big  problem,  a  party
 problem.  Foreign  affairs  should  be  a
 national  problem.  We  should  certainly
 take  him  to  task—I  think  he  deserves
 to  be  taken  to  task—for  many  of  the
 things  he  has  kept  back  from  us.  But
 once  that  is  accepted,  behind  him  we
 stand,  the  whole  country  stands.  I
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 wish  our  Prime  Minister  al]  the  grease
 to  his  elbow  in  maintaining  the  izzat
 of  our  Indian  territorial  integrity.

 Sto  सुशीला  नायर  (झांसी)  :  अध्यक्ष
 महोदय,  में  भ्रपने  प्रधान  मंत्री  जी  को  बधाई
 देती  हुं  कि  उन्होंने  चीन  के  प्रधान  मंत्री  के
 इस-+निमंत्रण  को  अस्वीकार  किया  ।  चीन  के
 प्रधान  मंत्री  का  निमंत्रण  था  क्या  ?  हम
 ने  लद्दाख  में  हजारों  मील  भ्रापकी  जमीन
 पर  कठ्जा  कर  लिया,  वह  तो  हमारा  है,
 लोंग्जू  से  श्राप  कहते  हैं  कि  हम  हटें  भौर  प्राप
 वहां  पर  नहीं  आयेंगे  ।  उसी  हिसाब  से  जितना
 जितना  और  इलाका  है,  हम  कहते  हैं  वहां
 से  श्राप  हट  जाइये  v  यानी  जहां  वे  नहीं  श्रा
 सके  वहां  से  हम  तो  हट  जायें  मगर  जो  इलाका
 उन्होंने  ले लिया  वह  उनका  हो  गया  ।  भ्रौर
 इसके  बाद  श्राइये,  श्रौर  बातें  कर  लें  बेठ  कर
 कि  बाकी  को  जो  भी  श्रापकी  टेरीटरी  है
 उसको  हम  किस  प्रकार  शान्ति  के  तरीके  से
 अपने  कब्जे  में  कर  सकते  हैं  ।  हमारे  प्रधान
 मंत्री  किसी  प्रकार  से  नहीं  स्वीकार  कर  सकते
 थे  इस  निमंत्रण  को  t  जाहिर  सी  बात  है
 कि  कोई  नहीं  कर  सकता  ।  इज्जत  भौर
 स्वाभिमान  रखने  बला  छोटे  से  छोटा  इन्सान
 भी  इसके  सामने  बिगढ़  उठता  है,  उम्रका
 खून  खौल  जाता  है,  शौर  हमारे  प्रधान  मंत्री
 आजकल  इतनी  शान्ति  श्रौर  धीरज  से  इस
 महान  क्राइसिस  का  सामना  कर  रहे  हैं  ।
 उन्होंने  गुस्सा  नहीं  दिखाया,  मगर  साथ  ही
 साथ  श्वान्ति  से,  मजबूती  से  बता  दिया  चीन  के
 प्रधान  मंत्री  को  कि  आप  जो  कहते  हैं  वह
 नहीं  हो  सकता  ।  प्रधान  मंत्री  कई  बार  कह
 चुके  हैं  कि  अपनी  जमीन  का  कोई  एक  इंच
 हिस्सा  भी  हम  उनको  नहीं  देंगे  ।  जाहिर
 बात  है  कि  जो  जमीन  उन्होंने  हथिया  ली,  जिस
 जमीन  पर  उन्होंने  कब्जा  कर  लिया,  बह
 खाली  पड़ो  हुई  जमीन  थी,  वहां  पर  हम
 रोज  रोज  पहुंच  नहीं  पाते  थे,  लेकिन  चुपचाप
 उन्होंने  बहां  पर  कब्जा  कर  लिया  |  जाहिर
 बात  है  कि  तिब्बत  के  बेट  की  ऊंचाई  से  वहां
 आना  उनके  लिये  ज्यादा  'श्रासान  है  बनिस्बत
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 डि०  सुर्शज्षा  नावर]
 हमारे  जहां  हर्मे  ऊंचे  पहाड़  लांघ  कर  पहुंचना
 होता  है  ।  मगर  उलहोंने  अगर  चुपचाप
 कब्जा  कर  लिया  तो  इसका  यह  श्र्थ  नहीं  है
 कि  हम  उस  कब्जे  को  स्त्रोकार  करें  और
 उसको  स्वीकार  करके  उनके  साथ  औ्ागे  नेगो-
 शिएशन  करने  जायें  ।  मेरी  समझ  में  नहीं
 ग्राता  कि  हमारे  कम्यूनिस्ट  भाई  किस  चीज
 के  कारण  नेगोशिएशन  की  बात  करते  हैं  ।
 बात  तो  तब  हो  सकती  है  जब  वह  कोई  बात
 करने  के  लिये  तैयार  हों  ।  मुझे  तो  चीन  के
 प्रधान  मंत्री  का  पत्र  पढ़  कर  महामारत
 की  याद  शा  गई,  जिसकी  चर्चा
 धाज  हो  रही  थी।  मुझे  उस  किस्से
 का  स्मरग  हो  श्राया  जहां  पर  पांडवों
 ने  भगवान  कृष्ण  के  कहने  पर  बहुत  नम्र
 बन  कर  कहा  कि  चलो,  पांच  गांव  हमें  दे  दो  ।
 इतना  तो  दोगे  ?  हमारे  प्रवान  मंत्री  ने करीब
 करीब  उसी  भावना  से  कहा  कि  जमीन  हमारी
 है,  आपने  कब्जा  कर  लिया  है।  आप  यहां  से
 हट  जाइये  |  उनके  स्वाभिमान  को  किसी
 प्रकार  को  चोट  न  लगे  इसलिये  साथ  में  यह
 भी  कह  दिया  कि  हम  भी  अपने  बार्डर  की
 तरफ  हट  जायेंगे  ।  जो  झाप  अपना  बाडंर
 कहते  हैं,  उस  एरिया  तक,  जितनी  झापकी
 डिस्प्यूटेड  टेरीटरी  है,  वहां  कोई  भी  फौज
 नहीं  रहेगी  a  लेकिन  हमारे  प्रधान  मंत्री  ने
 जो  इतना  बड़ा  कंतेैशन  दिया,  उस  कंसेशन
 को  भी  चीनियों  ने  ठुकरा  दिया,  पने  घमंड
 में  श्राफर,  श्रपनी  ताफत  के  नही  में  चूर  हो
 कर  t  इस  प्रकार  का  नशा,  इस  प्रकार  का
 'घमंड,  हमेझा  इन्सान  को  झाखिर  में  विनाश
 की  तरफ  ले  जाता  है  ।  में  इतना  ही  कह
 सकती  हूं  कि  इसके  बावजूद  शान्ति  और
 धीरज  से  जो  जवाब  दिया  गया  वह-  एक  योग्य
 जवाब,  बहुत  उचित  जवाब  है  t

 सवाल  यह  होता  है  कि  ब  हम  करें
 कया ।  जो  एरिया  उन्होंने  ले  लिया  है,
 उस  ऐरिया  पर,  एक  साहब  ने  कहा  कि
 पुलिस  कान  किया  जाय।  कुछ  समझ
 में  नहीं  श्राता  कि  आखिर  उन  के  दिसाम
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 में  क्या  चोज़  थी  |  पुलिस  ऐक्शन  किस  तरह
 से  हो  सकता  है।  श्रगर  बह  इस  को  पुलिस
 'ऐक्वान  समझते  हैं  कि  वहां  पर  फौज्ञ  ले  जा
 कर  लड़ाई  लड़ी  जाय,  तो  जाहिर  है  कि  वह
 एक  तरीका  हो  सकता  है।  श्रगर  शांति
 के  तरीके  से  हम  ने  झब  तक  जो  एक  वसूल
 अ्रपने  सामने  रख  कर,  तरीका  श्रख्तयार
 किया  है,  उस  के  होते  हुए  हम  लड़ने  के  लिये
 मजबर  डोंगे  तो  हमारे  प्राइम  मिनिस्टर  ने
 कह  दिया  है  कि  थी  कैल  वो  ए  नेचान्स  हन
 आम्सं।  मगर  हम  नहीं  चाहते  कि  दुनिया
 में  संघव  हो,  दुनियां  में  लड़ाई  हो।  लड़ाई
 का  रास्ता  विनाश  का  रास्ता  है।  मगर

 सके  साथ  ही  साथ  हम  प्रपने  सिर  के  बाल
 चीनियों  के  पांवों  तले  नहीं  छोड़  सकते।
 झाखिर  उसे  हम  कितने  दिन  तक  बर्दाइत
 कर  सकते  हैं  ?  हम  उसे  बर्दाश्त  नहीं
 कर  सकते  श्रोर  न  ही  करेंगे।  मैं  समझती
 हूं  कि  श्रगर  एक  जोरदार  तरीके  से,  एक
 एक  कोने  से,  एक,  एक  घर  से,  एक,  एक
 मुंह  से  यह  भावाज  हमारे  देश  से  निकलती
 है  तो  चीनियों  को  हटना  पड़ेगा।  जितना
 एरिया  हमारे  पास  श्राज  है  वहां  पर  हम  ने
 अपना  इन्तजाम  किया  है।  उस  इन्तजाम
 को  हम  मजबूत  रक्खें  शौर  एक  इंच  भी  उनको
 भागे  न  बढ़ने  शौर  हमारे  जिस  ऐरिया  पर
 उन्हींने  काबू  किया  है  उस  ऐरिया  को  हम
 शीघ्रातिशीघ्र  वापिस  लें।

 झाखिर  पुतंगाल  गोवा  में  हमारे  सिर
 पर  बै1  हुआ  है  भौर  भ्रगर  मारत  चाहे  तो
 झपनी  फौज  मेज  कर  उन  सब  को  धक्का  दे
 कर  समु  में  डाल  सकता  है  बचाते  कि  हम  ऐसा
 करना  चाहें  मगर  ्राज  तक  वहां  हम  फोज
 लेकर  नहीं  गये  लेकिन  इसका  मतलब  यह  नहीं
 है  कि  गोवा  हमारा  नहीं  है  भौर  गोवा  को  हम
 बापिस  प्राप्त  नहीं  करेंगे।  इसी  तरीके
 से  जंदे  हिस्सा  चोन  ने  झाज  दबा  लिया  है
 वह  हिस्सा  हमारा  है  श्रौर  उसे  भपने  हिस्से
 को  हमें  जरूर  प्राप्त  करना  है।
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 डा०  राम  सुभग  सिंह  ने  हिमालय  के
 ऐरिया  को  डेबलय  करने  की  बात  कही ।
 अच्छी  बात  है,  मुनासिब  बात  है  लेकिन
 डेब्रेलपमेंट  एक  रात  में  नहीं  ह््प्ा  करता
 2

 wo  राम  सुभग  सिह  :  १२  वर्ष  हो
 गये  ny

 डा०  सुशोीला  नायर  :  जाहिर  है  कि  वह
 डेवलपमेंट  करता  चाहिए।  उसकी  तरफ
 जितनी  तवज्जह  ही  सके  वह  तवज्जह  देनी
 चाहिए  क्योंकि  लोग  अगर  वहां  बसे  हुए
 होंगे,  हमारे  लोग  बे  होंगे,  गांव  बसे  हुए
 होंगे  जैसे  कि  तिब्बत  के  प्लेटो  में  बसे  हुए  हैं
 तो  जाहिर  है  कि  चानियों  ने  वहां  ल  ख में
 जैसे  चुपच्ताप  कब्जा  कर  लिया,  नठीं  कर  सकते
 थे  ब्रौर  भविष्य  में  भी  यह  हमारा  ऐरिया
 अगर  बसा  हुमा  होगा,  डेबेलप्ड  होगा  तो
 वह  उस  पर  कब्जा  नहीं  कर  सकेंगे  ।  ग्रब
 यह  जा  कह  दिया  जाता  है  कि  वह  प्रदेश
 काफो  ऊंबाई  पर  है  श्रौर  वहां  पर  काफी  सर्दी
 पड़ती  है  तो  यह  सर्दी  श्रोर  ऊंचाई  क्‍या  स्वीडन
 में  नहीं  है  ?  सर्दी  ब्रौर  ऊंचाई  क्‍या  श्रार्िक
 में  जहां  कि  ऐसकीमों  रहते  हैं  श्रौर  बर्फ  के
 बीच  में  रहते  हैं,  वहां  क्‍या  सर्दी  भ्रीर  ऊंचाई
 वालो  बात  नहीं  है?  लेकिन  वहां  पर  भो
 इंसान  रहते  हैं  और  इंसान  ने  रहने  का  तरीका
 सोच  लिया  है।  तो  श्राज  हमको  भी  तरीका
 सोचना  है,  रास्ता  निकालना  है  कि  कंसे
 बह  जो  हमारा  ऐरिया  है  वह  ठीक  हो  सकता
 है  श्रोर  वहां  रहा  जा  सकता  है।

 अध्यक्ष  महीदय,  आज  जब  चोन  हमारे
 साय  इतनों  सिरजोरी  कर  रहा  है  तो  में
 अपने  प्रधान  मंत्री  महोदय  से  श्रत्यन्त  नम्रता-
 मूबंक  कहूंगो  कि  क्या  समय  नहीं  भरा  गया  कि
 हम  ने  इनका  इतना  साथ  दिया  श्रौर  चोन
 को  जो  तिब्बत  पर  इतनी  बरजोरी  हुई  शो
 उस  बरजोरी  को  हमने  बददित  किया,  तिब्बत
 पर  चोन  की  सुज  निटी  को  स्वीकार  किया  श्रौर
 उससे  हमार।  ता्दन  बोर  बिलकुल  एक्सपोज
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 हो  गया  और  हमारे  देश  की  सुरक्षा  के  लिए
 खतरा  पैदा  हो  गया  है  तो  श्राज  क्या  वह  वक्‍त
 नहीं  ग्रागया  कि  हम  कहें  कि  हमें  श्रपने  देश
 की  सुरक्षा  के  लिए  एक  न्यूटरल  बफर  स्टेट
 तिब्बत  की  ज़रूरत  है  श्रौर  चीन  ने  उस  पर
 जो  कब्जा  किया  हुआ  है  उस  कब्जे  को  अब
 हम  स्वोकार  नहीं  करते  ।  हमने  उस  समय
 तिब्बत  पर  उनके  कब्जे  को  चीन  के  साथ
 दोस्ती  निभाने  के  लिए  स्वीकार  किया  था
 मगर  उन्होंने  हमारी  दोस्ती  का  दुरुपयोग
 किया।  क्‍या  हम  ग्रायन्दा  ्ाने  वाली
 पुश्तों  को  यह  लिगेसी  दे  देना  चाहेंग  कि
 चीन  के  साथ  जो  हमारा  २५००  मील  का
 बौर  लगता  है  उसमें  हम  भ्रपनी  फौज  लगाये
 रक्खें  |  एक  तरफ  तो  इतना  बड़ा  बौ्डर
 हमारा  पाकिस्तान  के  साथ  लगता  है  श्रौर
 दूसरी  तरफ  २५००  मील  का  एक  एसा  बौर
 हो  जाय  जहां  पर  एक  एग्रेसिव  और  एक
 इस  प्रकार  की  एक्सवैंशनिस्ट  नेशन  बैठ  कर
 हमारा  गला  दबाने  को  हर  वक्‍त  कोशिश  में
 रहे  और  हम  फौजों  से  उसको  रोकते  रहें  तो
 यह  आने  वाली  जे  नरेशन  के  साथ  कया  भ्रन्याय
 नहीं  होगा?  में  तो  समझती  हूं  श्रगर
 हमने  एक  चीज  किसी  वक्‍त  स्वीकार  कर  ली
 थी  तो  वह  परिस्थिति  जिसमें  कि  हमने  वह
 चीज  मानी  थी  आज  बदल  गथी  है  श्रौर
 इसलिए  हमको  चीन  को  कह  देना  चाहिए
 कि  तिब्बत  के  बफर  स्टेट  को  कायम  किया  जाय  ।
 नन  सिर्फ  हमारे  यहां  से  निकलइये  बल्कि
 जो  हमारी  सुरक्षा  का  एक  बहुत  बड़ा  साधन
 श्रौर  तरीका  था  और  जिसको  कि  आपने
 नष्ट  कर  दिया  है  उसको  श्राप  पुनः  कायम
 करिये।  अब  इसके  लिए  यह  कहा  जा
 सकता  है  कि  यह  महज  कहने  की  बातें  हैं
 शौर  बड़ी  बड़ी  बातें  हवा  में  करने  से  क्‍या
 फायदा  होता  है,  ठीक  है,  बड़ी  बात  है  लेकिन
 यही  हमारे  प्रधान  मत्री  जो  थे,  में  तो  जब  एक
 सकल  में  पढ़ने  वाली  बच्चो  थो  जब  १६२६
 के  साल  में  प्रधान  मंत्रो  ने  लहौर  में  रावी  के
 तट  पर  रात  के  बारह  बज  भारत  की  पूर्ण
 स्वाधीनता  का  प्रस्ताव  पास  किया  था।
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 कम्पलीट  इंडिपेंडेंस  का  वह  रेजोलृशन  था
 और  क्‍या  उस  वक्‍त  कोई  सोच  सकता  था
 कि  हम  कम्पलीट  इंडिपेंडेंस  हासिल  कर  सकते
 हैं।  लोग  कहते  थे  कि  यह  बेहूदा  बातें  हैं  V
 लेकिन  हमारे  प्रबान  मंत्री  महोदय  रावी  के
 किनारे  रात  के  बारह  बजे  भारत  के  लिए
 पूर्ण  स्वाधीनता  का  प्रस्ताव  पास  करके
 वालियंटरों  के  साथ  नीचे  थे  श्रौर  सारा  मुल्क
 उनके  साथ  नाचा  था  तो  मेँ  कहना  चाहती
 हूं  कि  वह  जो  हमारी  स्थप्रिट  थी  उस  श्राजादी
 की  लड़ाई  के  जमाने  में,  श्राज  उस  स्प्रिट  को
 लाने  की  जरूरत  है  और  में  कहना  चाहतो  हूं
 कि  जहां  एक  तरफ  से  डिफेंस  फोर्सेन  को  तो
 सरकार  देखेंगी,  सुदृढ़  करेंगी  और  बढ़ायेगी
 लेकिन  देश  के  श्रन्दर  दूसरी  तरफ  से  वह
 स्प्रिट  पैदा  हो  हर  हिन्दुस्तान  के  मर्द,  श्रौरत
 शौर  बच्चे  के  दिल  में  जो  स्प्रिट  श्राजादी
 की  लड़ाई  के  दिनों  में  थी  और  जिस  स्प्रिट
 की  वजह  से  बिना  हथियारों  के  हम  अपने
 देश  की  आजादी  हासिल  कर  सके  ।  उस  समय
 जिस  एक  आवाज़  से  हम  बोल  सकते
 थे  और  बोलते  थे  आज  समय  झा
 गया  है  जब  हम  एक  आवाज  से  बोल
 श्रौर  डिसिप्लित  से  संगठन  रूप  से
 अपने  प्राइम  मिनिस्टर  के  पीछे  रह  कर
 इस  बात  का  एलान  करें  कि  हिन्दुस्तान  की
 एक  इंच  जमीन  भी  चीन  के  कब्जे  में  नहीं
 रहेगी  1

 Raja  Mahendra  Pratap  (Mathura):
 On  a  point  of  order,  Sir.  Speeches
 are  made  by  Members.  They  do  not
 know  the  facts  about  Tibet.  I  was
 in  Tibet.  The  mountains  are  so  high
 that  there  cannot  be  any  Chinese
 colonisation  in  that  country.  On  the
 other  side  of  China  there  are  80
 warships  of  America,  and  Taiwan  is
 there,  Japan  is  there,  there  is  no
 danger  of  war.  They  are  speaking...

 Mr.  Speaker:  There  is  no  point  of
 order  in  this.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
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 Nehru):  Mr.  Speaker,  Sir,  I  do  not
 exactly  remember  the  date  of  our
 last  debate  in  this  House.

 Dr.  Ram  Subhag  Singh:  25th,  26th
 and  27th,

 Shri  Jawaharlal  Nehru:  I  think  it
 was  in  November,  towards  the  end  of
 November.  A  little  before  that,  a
 few  days  before  that,  I  had  sent  a
 letter  to  Premier  Chou  En-lai  which
 the  House  knows.  In  that  letter  we
 had  made  certain  proposals  and  we
 had  a  full  and  instructive  debate  in
 this  House.  The  House  had  _  that
 letter  before  it  and  the  whole  situa-
 tion,  and  the  House  was  pleased  to
 give  its  support,  and  if  I  may  say  with
 respect,  its  enthusiastic  support,  to
 the  action  we  had  taken  in  that
 matter.

 Since  then  we  have  had  a  reply
 from  Premier  Chou  En-lai,  and  I
 have  sent  a  brief  reply  to  him,  to
 his  letter.  In  effect,  the  new  points
 for  consideration  are  Premier  Chou
 En-lai’s  letter  and  my  reply.  On
 the  whole,  however,  the  debate  has
 proceeded  more  or  less  on  the  same
 lines  as  previously,  though  references
 have,  no  doubt,  been  made  to  Premier
 Chou  En-lai’s  letter.

 Hon.  Member  Acharya  Kripalani
 complained  or  remarked  that  I  was
 allergic  to  suggestions  bcing  made  to
 me  or  criticism  being  made.  I  hope
 I  am  not,  and  that  I  am  always  very
 willing  to  listen  to  any  suggestions  or
 criticisms.  Naturally,  when  a  criti-
 cism  means  a  reversal  of  a_  policy,
 which  I  believe  in,  then,  I  find  it
 somewhat  difficult  to  accept  it,  unless
 I  am  prepared  to  accept  the  reversal
 of  that  policy;  it  is  not  a  question  of
 minor  changes  or  anything,  but  a  basic
 reversal  of  the  policy,  and,  therein,
 naturally,  I  have  some  difficulty.

 Now,  I  have  listened,  as  I  should,
 with  very  considerable  attention  to
 the  various  speeches  made,  and  made
 rather  long  notes  about  what  has
 been  said.  I  shall  not  say  much  in
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 regard  to  the  many  things  said,  be-
 cause  much  of  that  was  said,  though  no
 doubt  justified  from  some  point  of
 view,  was  not  particularly  helpful  in
 understanding  the  situation  or  what
 should  be  done.  There  were  natural-
 ly  exhibitions  of  resentment  and  anger
 at  what  the  Chinese  had  done.  One
 can  understand  that,  but  they  are  not
 helpful  by  themselves  in  finding  any
 particular  way  out  of  the  difficulty.

 May  I  say  that  I  entirely  agree  with
 Shri  Jaipal  Singh  when  he  said  that
 this  matter  should  not  be  treated  as
 a  party  issue?  Of  course  not;  it  is
 Not  a  party  issue.  Many  things  have
 been  said  by  hon.  Members  opposite
 with  which  I  am  in  hearty  agreement;
 some  things  have  been  said  by  Mem-

 bers  sitting  with  me  on  this  side,  with
 which  I  am  in  hearty  disagreement,  so
 that  it  is  not  a  party  issue  at  all;  it  is
 a  national  issue,  and  indeed,  it  is
 something  more  even  than  a  national
 issue,  because  it  impinges  on  all  kinds
 of  international  issues,  but  certainly,

 so  far  as  we  are  concerned,  it  is  a
 national  issue.

 Now,  let  us  be  clear  about  certain
 basic  factors,  so  that  they  need  not  be
 thought  to  be  in  doubt.  We  are  com-
 mitted,  from  every  point  of  view,  to
 defend  our  country,  to  preserve  its
 integrity,  to  preserve  its  honour  and
 self-respect.  That  is  not  a  matter  for
 argument,  I  thought.  Opinions  may
 differ  as  to  how  to  do  it.  That  is  a
 different  matter.  But  the  basic  thing
 is  clear,  and  in  doing  that,  in  the  ulti-
 mate  analysis,  almost  any  price  has
 to  be  paid.  One  cannot  proceed  on
 the  basis  of  barter,  haggling  and  the
 tactics  of  the  market-place,  where  a
 nation’s  honour  and  self-respect  are
 concerned.  That  is  clear.  But  when
 you  come  to  the  next  step  about  what
 one  should  do,  much  has  been  argued
 about  negotiation  or  war  or  something
 in  between.  I  said  the  other  day
 that  if  you  really  stop  negotiations,
 the  alternative  is  something  which  is
 either  war  or  leading  up  to  wé&r,  or,

 of  course,  it  may  be  just  sitting  tight
 and  doing  nothing,  which  seems  to
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 me  a  very  feeble  way  of  meeting  the
 situation.

 Shri  Jaipal  Singh  referred  to  what
 he  considered  the  many  intermediate
 or  middle  stages,  such  as,  he  said,
 South  Africa  or  Portugal.  Well,  I
 would  hardly  have  thought  those  ins-
 tances  helped  this  argument.  In
 spite  of  all  that  has  happened  in
 South  Africa,  every  year,  we  have  put
 forward  the  proposal  to  negotiate
 with  them  in  the  United  Nations,  and
 it  has  been  passed  there  by  a  con-
 siderable  majority.  It  is  South  Africa
 that  has  refused  to  negotiate,  the
 word  may  not  be  right,  anyhow,  to
 talk  about  these  matters,  which  have
 created  so  much  trouble  there.

 In  regard  to  Portugal,  we  have  al-
 ways  been  willing  to  talk  to  Portugal;
 naturally,  the  talk  has  to  be  about  the
 basic  matters,  not  about  some  super-
 ficial  matters.  So,  those  examples  are
 not  very,  helpful.

 Then,  Acharya  Kripalani  mentioned
 economic  sanctions.  Another  hon.
 Member  talked  about  a  punitive  police
 action.  Now,  with  all  respect  to
 them,  I  do  not  see  how  economic
 sanctions  have  the  slightest  effect  on
 anybody  in  the  present  situation.  We
 have  very  very  little  trade  with
 China.  We  had  some  trade  with
 Tibet  which  has  dwindled  chiefly  be-
 cause  of  Chinese  activities;  on  the
 other  side.  We  may  consider  fur-
 ther  as  to  whether  we  should  continue
 it  or  stop  it  or  take  another  step  in
 the  economic  sphere.  That  is  a
 matter  for  consideration.  One  may
 do  that,  but  it  has  no  real  effect  on
 the  situation.  It  is  obvious.

 As  for  the  idea  of  a  police  action,
 I  am  rather  surprised  that  the  hon.
 Member  who,  he  himself  has  remind-

 ed  us,  has  becn  a  gallant  soldier,
 should  put  forward  this  idea  of  a
 police  action.  What  exactly  it  means
 in  this  context  is  not  clear  to  me.
 You  can  have  a  police  action  against
 some  very  very  weak  adversary

 where  the  police—the  whole  meaning
 is  that  the  police  can  function  there
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 and  get  results—can  get  results.
 Whether  the  police  is  represented  by
 some  little  army  or  not,  essentially  it
 is  a  police  action  against  a  small  ad-
 versary.  We  do  not  take  police  action
 against  a  larger  force  of  police,  if  you
 like  to  call  it,  or  whatever  it  is.  It
 is  a  misnomer.  Let  us  not  confuse
 ourselves.

 Then  I  found  in  the  speeches  of
 many  Members  a  desire  to  make  it
 clear  that  they  do  not  want  war,  but
 they  suggested  various  other  things.
 I  have  mentioned  some.  Acharya
 Kripalani  asked:  ‘Why  do  you  always
 talk  about  a  world  war?  It  may  be
 a  local  war.’  Yes,  it  may  be,  of
 course.  But  anyone  studying  the
 question  in  the  context  of  wars  to-
 day—possibly  of  wars—knows  very
 well  that  local  wars  do  not  take  place,
 are  not  likely  to  take  place,  between
 two  great  countries  without  develop-
 ing  into  big  wars  and  the  big  wars
 without  developing  possibly-—not  cer-
 tainly—into  a  world”  war.  I)  am
 merely  trying  to  clarify  these  matters
 so  that  we  may  indulge  in  clear
 thinking.  Merely  in  our  resentment
 saying,  as  an  hon.  Member  just  said
 a  little  before  me,  that  we  must  do
 this  here,  we  must  take  Tibet  or  Tibet
 must  be  this—-all  that  may  be  a
 pleasant  thought,  but  it  has  no  rela-
 tion  to  reality.

 Here  are  two  countries,  both  strong
 in  their  respective  ways,  both  huge,
 both—I  say—incapable  of  being
 deteated  by  the  other.  It  is  quite
 absurd  to  imagine  for  anyone  in  China
 or  elsewhere  that  China,  however
 powerful  she  may  be,  is  going  to  ulti-
 mately  defeat  India  in  case  of  war.
 I  do  not  accept  that,  and  I  think  China
 knows  that  too.  It  is  equally  absurd
 to  imagine  that  India  is  going  to  defeat
 China  in  a  great  war.

 Shri  Braj  Raj  Singh:  We  never
 wanted  it.

 Shri  Jawaharlal  Nehru:  Of  course.
 Then  why  talk  about  it?
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 Shri  Braj  Raj  Singh:  Nobody  is
 talking  about  it,

 Shri  Jawaharlal  Nehru:  If  you  do
 not  want  it,  why  talk  about  it?  If
 you  say  ‘We  do  not  talk  about  that
 thing’,  then  I  would  say:  Do  not  talk
 things  that  lead  up  to  it.  One  has  to
 be  logical  about  this.  We  admit  it.
 It  is  quite  clear.

 First  of  all,  for  some  things  a
 country  pays—it  does  not  count  the
 cost.  If  its  honour,  self-respect  and
 freedom  are  involved,  no  cost  is  too
 great.  It  is  beter  to  perish  in  the
 attempt  than  to  sucmit  or.  surrender.
 That  is  the  basis  of  our  thinking—
 and  I  hope  of  this  House  and  cur
 people.

 Having  said  that,  it  does  nu:  mean
 that  we  should  give  up  thinki  2  in
 regard  to  the  steps  that  we  take  in
 order  to  justify  whatever  our  position
 may  be.  If  we  have  to  think  of
 problems  of  war  we  have  very  much
 to  think  of  what  the  views  of  experts
 may  be.  I  do  not  mean  to  say  that
 experts  are  only  people  wearing  the
 military  uniform.  Civilians  like
 Acharya  Kripalani  may  become  ex-
 perts  in  military  matters;  for  aught  I
 know  he  may  be  able  to  give  an
 opinion  about  what  should  be  done.
 (Interrugtion).
 8  hrs.

 Normally,  when  one  talks  about
 war  or  even  police  action  one  does  so
 after  logically  thinking  as  to  what
 those  sieps  should  be  one  after  the
 other.  What  is  more  important  and
 what  every  General  has  to  think  is
 this.  A  General  has  to  forget  him-
 self  for  a  while  and  think  that  he  is
 the  enemy’s  General  and  what  he  will
 do.  Then  he  should  devise  his
 policy.  That  is  the  way  to  think.
 One  cannot  imagine  any  General  who
 has  any  experience  at  ४)  imagining
 that  he  has  a  clear  field  and  the  other
 fellow  is  a  fool  and  he  will  run  away
 before  him.  That  does  not  happen
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 in  war  or  in  any  circumstances  like
 this.  Everyone  thinks  about  these
 matters  in  the  strictest  practical  way.
 In  addition  to  that  he  may  think  in

 an  idealistic  way.  I  hope  we  think  in
 both  ways,  idealistic  and  _  practical.
 But  if  you  give  up  one  of  them  it  will
 be  unfortunate.  But  if  you  give  up
 both  idealism  and  practicality  then
 where  are  we?  There  is  no  anchorage
 to  hold  on  to.

 As  I  said,  apart  from  strong  ex-
 pressions  of  opinion  etc.,  broadly
 speaking,  I  believe  that  there  is  a  very
 large  unanimity  of  opinion  in  this
 House  on  this  issue.  It  may  be  ex-
 pressed  differently  with  greater  em-
 phasis  or  Jess  emphasis.  There  is  a
 large  unanimity  of  opinion  about  this
 matter,  even  though  some  people  may
 differ  here  and  there  about  the  steps
 to  he  taken,  the  timing  of  it.

 Much  has  been  said  about  timing.
 Acharya  Kripalani  is  apprehensive
 that  time  may  run  against  us  and  the
 Chinese  authorities  may  consolidate
 their  position  in  these  areas.  In  fact
 he  used  the  word  ‘colonise  them’.  I
 do  not  know  what  the  Chinese  may
 or  may  not  do.  But  as  Raja  Mahen-
 dra  Pratap  managed  to  say  before  he
 sat  down—and  he  speaks  with  expe-
 rience  having,  I  believe,  wandered
 about  some  of  these  territorics—it  is
 not  a  particularly  easy  matter  to
 colonise,  or,  if  I  may  say  so  with  all
 respect  to  Dr.  Ram  Subhag  Singh,—to
 industrialise  these  territories.

 Dr.  Ram  Subhag  Singh:  But  they
 have  three  ton  trucks  in  the  Kongka
 Pass.

 Shri  Jawaharlal  Nehru:  That  is  not
 colonising.  I  do  not  know  what
 modern  science  may  not  do  in  future.
 I  cannot  say.  Ilam  merely  referring
 to  the  present,  that  for  the  last  2,000
 or  3,000  years  nobody  has  succeeded
 in  that  in  Ladakh.  I  am  _  talking
 about  Ladakh  for  the  moment  because
 there  are  different  areas.  At’  the
 present  moment,  in  all  this  wide  area,
 I  think,  possibly  one  or  two  tiny
 villages  or  a  few  buts  are  there.
 Otherwise,  there  is  no  inhabitant.
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 In  summer  some  shepherds  come  to

 graze  their  sheep  and  they  walk
 away  in  winter.  We  are  now—I  need
 not  remind  hon.  Members—in  winter.
 It  is  exceedingly  difficult  except  for
 some  daring  explorers  or  that  type  of
 persons  to  function  with  ease  in  those
 territories.  Nobody  lives  there.  I
 do  not  deny  the  possibility  of,  with
 great  effort,  creating  conditions  for
 people  to  live  there.  They  live  there
 not  by  producing  anything  there  be-
 cause  the  territory  is  not  that  way—
 for  thousands  of  years  it  has  been  like
 that.  If  it  is  going  to  be  changed  by
 scientific  effort,  that  will  take  a  very
 considerable  time.  It  does  not
 change  suddenly  like  this.

 Shri  Hem  Barua  (Gauhati):  This
 oftrepeated  statement  of  uninhabited
 arcas  where  only  shepherds  go  to
 graze  their  sheep  has  given  encour-
 agement  to  the  Chinese....(Inter-
 ruptions).  It  has  been  repeated  often.

 Shri  Rajendra  Singh  (Chapra):  It
 only  substantiates  the  charge  against
 you.

 Shri  Jawaharlal  Nehru:  I  was  talk-
 ing’  about  the  colonisation  of  these
 territories.  I  am  merely  pointing
 this  out  as  Raja  Mahendra  Pratap
 wanted  to  do.  This  may  be  done—
 I  do  not  know—with  the  resources  of
 people  but  it  is  not  a  practical  pro-
 position.  I  am  talking  about  the
 time  element.  The  hon.  Member  has
 rightly  pointed  out  that  a  road  has
 been  built.  Mr.  Chou  En-Lai  has
 in  his  letter  referred  to  this  road
 being  built  with  3,000  civilian  prr-
 sonnel  and  all  that  from  955—57.
 That  is  perfectly  true.  The  House
 knows  that—the  road  that  was  built.
 Iam  not  talking  about  the  subsequent
 developments.  Mr.  Chou  En-Lai’s
 statement  presumably  refers  to  this
 road  through  Aksai  Chin  area;  that  is
 perfectly  true.  In  that  corner  of
 Ladakh  that  road  was  built  and  for
 two  years  or  so,  we  knew  nothing
 about  it.  It  is  perfectly  true;  it  may
 be  our  fault.  We  knew  nothing
 about  it.  Whatever  has  happened  in
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 Ladakh,  so  far  as  we  know,  apart
 from  the  Aksai  Chin  area,  the  wide
 area  that  they  have  transgressed  has
 been  done  mostly  in  the  last  summer—
 this  last  summer—as  part  of  the  con-
 tinuation  of  their  efforts  to  suppress
 the  Tibetan  revolt.  I  cannot  say  of
 any  corner  but  broadly,  this,  I  think,
 is  true.  I  am  merely  stating  the  facts
 and  not  trying  to  answer  any  argu-
 ment.

 So  we  come  back  to  this.  Again,
 Dr.  Ram  Subhag  Singh  made  it  clear
 that  he  did  not  want  a  ship-building
 yard  in  these  areas.

 Dr.  Ram  Subhag  Singh:  That  is
 true.  But  that  can  be  done  in  this
 age  of  science  when  Moscow  has  been
 joined  to  the  five  seas  and  Alaska  and
 Siberia  have  been  equally  well  deve-
 loped.

 Shri  Jawaharlal  Nehru:  Quite  so.
 I  happen  to  have  been  to  Siberia  and
 know  some  little  things  about  it.  I
 do  not  know  what  in  this  age  of
 atomic  energy  can  be  done  or  what
 might  not  be  done.  But  take  the
 NEFA  area.  I  think  that  we  have
 done  a  rather  good  piece  of  work  in
 the  NEFA  area,  an  area  in  which  the
 British  failed  to  do  anything  at  all
 for  decades  and  decades.  They  just
 failed  completely.  We  have  done  a
 good  piece  of  work  not  only  in  spread-
 ing  our  administration  there  but  in
 communications,  in  schools,  hospitals,
 agriculture  etc.  among  the  people
 who  are  very  difficult  to  handle.
 That  was  done  and  that  no  doubt  will
 continue.

 We  want  those  areas  to  develop
 and  naturally  we  cannot  expect  them
 to  develop  in  the  real  _  industrial
 sense.  It  is  far  better  to  develop  in-
 dustries  where  they  can  easily  deve-
 lop  than  across  mountains  and  other
 places  where  it  is  a  much  harder  task
 but  those  areas  should  develop  in  that
 sense  and  may  be,  where  we  find
 00d  minerals,  etc.  they  will  certain-
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 have  to  be  developed  and  exploit- ed.
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 But  the  main  thing  is  this.  If  you
 do  not  go  back  to  the  past  which  we
 had  discussed  so  often,  what  is  to  be
 done  in  the  present?

 Now,  I  repeat  that  whether  we  talk
 about  negotiation  or  whatever  else
 we  may  talk  about,  it  is  clear,  and  I
 thought  there  would  be  no  doubt  in
 any  hon.  Member’s  mind,  that  any
 kind  of  further  step  that  the  Chinese
 may  take  will  obviously  be  resisted
 wherever  it  may  be—that  is  obvious—
 to  the  best  of  our  ability.

 Shri  Rajendra  Singh  (Chapra):
 What  about  the  places  that  are  still
 in  the  hands  of  the  Chinese?

 पंडित  ब्रज  नारायण  “ब्रजेश”  (शिवपुरी  ):
 ध्रच्यक  महोदय,  अभी  जो  हया है  उसके
 बारे  में  क्या  कर  रहे  हैं।  ब्यागे  जो  होगा,
 वह  तो  ठीक  है।

 श्री  जवाहरलाल  नेहरू  :  सारी  बहस
 जो  हो  रही  है  वह  उसी  पर  है  जो  अभी
 हुआ  है  ्रौर  उसके  बारे  में  क्या  किया  जाना
 चाहिये।  अगर  वह  बात  बिल्कुल  साफ
 होती  तो  आपको  श्र  मुझे  तकलीफ  उठाने
 की  जरूरत  न  होती  और  यह  बहस  करने  की
 जहूरत  न  होती  |  (Interruptions)

 Mr,  Speaker:  Order,  order.
 Shri  Jawaharlal  Nehru:  Because

 Shri  Vajpayee  put  me  8  straight
 question  I  am  giving  him  this  answer
 that,  as  a  matter  of  fact,  that  has
 been  our  policy—whether  it  was
 fully  and  properly  implemented  or
 not  is  a  different  matter.  That
 policy  has  not  changed.  And,  as  a
 matter  of  fact,  in  NEFA,  of  course,
 apart  from  that  very  tiny  enclave  of
 about  three  or  four  miles,  Longju,  it
 is  because  of  our  strength  there  and
 our  determination  to  resist  that  we
 have  prevented  their  entry  into  NEFA
 exept,  as  I  said,  in  Longju.  In  all
 these  areas,  whether  it  is  the  border,
 Uttar  Pradesh  or  Himachal  Pradesh
 or  Punjab,  we  have  prevented  their
 entry  and  we  Will  prevent  it.
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 Now  the  real  question  is  that  diffi-
 culties  have  arisen  in  regard  to  this
 fairly  large  area  in  eastern  Ladakh
 which,  as  I  said,  apart  from  the  Aksai
 Chin  area,  they  have  entered  mostly
 during  the  last  summer.  It  may  be
 said,  rightly  that  we  should  have  been
 in  a  position  to  prevent  that.  It  is
 a  difficult  task,  but  it  may  be  that  if
 we  had  directed  all  our  attention  to
 it  previously  it  might  have  been  done.
 I  do  not  wish  to  argue  that  point.
 Anyhow,  here  is  this  present  position
 and  this  present  position  can  be  re-
 solved  basically  in  two  ways:  one  is
 by  an  attempt  at  negotiation  yielding
 some  kind  of  fruitful  results,  a  peace- ful  settlement,  and  the  other  is  by
 compulsion  and  coercion  which  may
 be  less  than  war  or  war  itself.  Any
 attempt  at  compulsion  or  coercion  is
 really—in  these  circumstances  econo-
 mic  sanctions  do  not  count—if  not  war,
 call  it  police  action  if  you  like,  that
 is,  the  use  of  armed  people.  Now,
 when  hon.  Members  refer  to  this,  no
 doubt  they  have  to  bear  in  mind  that
 there  are  armed  people  on  the  other
 side  too,  it  is  not  a  one  way  traffic.
 Therefore,  if  one  has  to  take  that,
 principles  apart,  one  has  to  do  so  in
 favourable  circumstances  when  one
 thinks  that  it  is  likely  to  yield  sub-
 stantial  results.  One  does  not  do
 this  merely  in  a  huff  or  because  one  is
 angry.  That  may  lead  to  something
 the  opposite  of  what  one  desires.

 Therefore,  while  one  tries  to  settle
 it  always  by  negotiation  one,  at  the
 same  time,  strengthens  oneself  to  deal
 with  any  situation  that  might  arise  or
 has  arisen.  These  are  normal  platitu-
 des—the  House  will  forgive  me  for
 repeating  them,  but  I  want  a  little
 elear  thinking.  on  this  issue.  We
 follow  both  these  policies.  We  tried
 to  negotiate  because  that  is  not  only
 right  but  inevitable  and  I  would  sub-
 rait  that  no  country  in  the  wide  world
 would  not  negotiate,  does  not  matter
 how  much  they  are  opposed®  to  each
 other.  If  they  are  dead  opposed  to
 each  other,  even  then  they  talk.  We
 have  had  in  recent  months,  or  maybe
 in  the  last  year,  ‘very  serious  incidents
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 between  powerful-countries  like  the
 Soviet  Union  and  the  United  States
 of  America,—shooting  down  bombers,
 aircraft,  etc.  Well,  they  have  talked
 about  it.  They  have  not  declared  war.
 They  have  talked  about  it;  settled  it
 and  sometimes  not  settled  it;  it  is  still
 there  unsettled.  Sometimes  they  have
 given  compensation,  or  whatever  it
 is.  But  countries,  whatever  the  situ-
 ation  may  be,  always  negotiate.  It  is
 inevitable  in  international  affairs.
 Otherwise,  there  will  be  a  complete
 law  of  the  jungle.  You  may  say  that
 one  party  is  functioning  as  if  it  was
 the  law  of  the  jungle.  It  may  be.  It
 is  deplorable  and  one  should  naturally
 do  what  one  can  to  stop  that.  But
 one  negotiates  even  then.  Negotiation
 always  carries  weight  if  there  is
 strength  behind  it.  A  weak  country
 or  a  weak  person  cannot  negotiate  at
 all.  Therefore,  strength  is  an  essential
 factor.  The  building  up  of  strength,
 the  addition  to  your  strength,  is
 obvious.  It  has  to  be  done.

 Then,  hon.  Members’  might  ask,
 “What  will  you  do  if  your  negotiation
 does  not  yield  results?”  I  cannot,  and
 it  would  not  be  right  for  me  now,  to
 lay  down  what  one  does;  but,  as_  I
 said,  in  any  event,  we  have  to  build
 up  strength  to  meet  such  contingencies
 at  a  suitable  moment.  For  us  to  say,
 as  some  hon.  Members  hinted  at,  that
 “Do  not  talk  to  them;  do  not  negoti-
 ate”  is  a  thing  which,  I  would  venture
 to  say,  will  not  be  understood  by  any
 country  in  the  wide  world.

 The  hon.  Member,  Acharya
 Kripalani,  seems  to  think  that  this  is
 the  fault  of  our  publicity.  Countries
 gather  information,  and  their  foreign
 offices,  even  if  we  are  at  fault,  do
 kecp  themselves  informed  about  these
 matters.  They  are  interested  in  a  mat-
 ter  of  this  kind.  It  has  excited  world-
 wide  interest  naturally  because  of  the
 possibilities  in  it;  because  of  tne  poten-
 tialities  of  big  scale  trouble  in  it.
 Every  country  has  watched  it,  studied
 it;  we  have  helped  them  to  study  it
 and  all  that.  If  those  countries  do
 not  immediately  accept,  let  us  say,
 Acharya  Kripalani’s  view-point  on  it,
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 it  is  not  necessarily  true  that  we  are
 at  fault.  It  may  be  that  Acharya
 Kripalani’s  viewpoint  may  be  at  fault.
 It  may  be.

 Acharya  Kripalani:  If  you  are  satis-
 fied  with  your  publicity,  I  have  no
 objection.

 Shri  Jawaharla}]  Nehru:  No,  no.  It
 is  not  a  question  of  my  being  satisfied.
 One  seems  to  imagine  that  if  we  shout
 loudly  enough  about  what  we  feel  the
 other  party  or  other  country  will  agree
 to  it!  Publicity  goes  a  very  small
 way  in  these  matters.  It  really  con-
 sists,  as  far  as  possible,  in  placing  the
 material.  In  judging  of  any  matter
 outside  India—many  matters  come  up
 —do  we  decide,  because  somebody’s
 publicity  hits  us  on  the  head,  in  his
 favour?  We  judge  these  things  from
 our  own  sources  and  our  own  infor-
 mation  as  to  what  has  happened  in
 Europe  or  South  America  or  Africa  or
 Asia  or  South-East  Asia.  The  coun-
 tries  have  their  ambassadors,  minis-
 ters,  agents  of  publicity,  and  what  not,
 to  get  information.  They  judge  from
 them.  We  may  fail  completely  in  some
 small  matter;  this  may  happen  if
 there  is  a  riot  somewhere  here;  but
 in  big  matters  concerning  two  coun-
 tries,  other  countries  are  deeply  in-
 terested  and  are  very  well  informed.
 They  have  to  be.  They  cannot  afford
 to  be  not  fully  informed  about  mat-
 ters  like  this  between  two  great  coun-
 tries  like  India  and  China.  They  may
 be  right  or  wrong.  That  is  a  different
 matter.  But  they  attempt  to  keep
 themselves  ‘informed  and  we  attempt
 to  keep  themselves  informed  too.  I
 have  no  doubt  the  other  country  also
 keeps  them  informed.  There  it  is.

 To  imagine  that  what  we  think  is
 inevitably  a  hundred  per  cent.  right is  not  necessarily  correct.  Some-
 times  we  may  be  a  little  wrong  too.
 We  are  human  beings  subject  to  error,
 just  like  others  are.  I  think  it  comes
 in  the  way  of  clear  thinking.  If  we
 decide  and  if  we  have  come  to  the
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 conclusion,  that  we  are  a  hundred  per
 cent.  in  the  right,  no  further  thinking
 is  required.  Only  some  kind  of  strong
 action  is  necessary.  Action,  or  rather
 the  capacity  for  action,  is  always
 necessary,  because  without  that,  words
 do  not  count.  But  that  action  must
 think  of  the  consequences  and  every
 action  that  is  indulged  in  surely  is
 indulged  in  with  a  view  to  achieve
 results.  To  indulge  in  action  not  to
 achieve  results  obviously  has  no  good
 result  itself.

 So,  these  factors  have  to  be  con-
 sidered.

 Shri  Nath  Pai:  May  I  ask,  is  it  not
 that  we  are  00  per  cent.  right?  This
 js  casting  an  aspersion  and  weakening
 our  case  when  he  indicates  that  there
 is  one  degree  of  doubt  regarding  our
 basic  rights.  He  has  made  the  state-
 ment  that  we  are  not  00  per  cent.
 right.

 Shri  Jawaharlal  Nehru:  That  de-
 pends  on,  right  in  regard  to  what?

 Shri  Nath  Pai:  Our  rights  in  Ladakh,
 regarding  the  border.

 Shri  Jawaharlal  Nehru:  I  think  we
 are  in  the  right,  very  much  so.  We
 have  a  strong  case.

 Shri  Nath  Pai:  Is  it  not  00  per  cent.
 right?

 Shri  Jawabarlal  Nehru:  He  should
 not  ask  me  these  questions,  which  it
 is  not  proper  for  me  to  deal  with  in
 these  circumstances.  I  am  prepared
 to  discuss  this  matter  with  the  hon.
 Member,  because  these  matters  are
 complicated  matters.  As  I  have  told
 you,  we  have  been  discussing  in  re-
 gard  to  two  or  three  areas  in  dispute
 with  the  old  Tibetan  Government.  This
 has  been  going  on;  old  standing  dis-
 putes  have  gone  on.

 There  are  various  factors  to  be  con-
 sidered.  I  believe  our  case  is  a  very
 strong  one;  I  have  no  doubt  about  it,
 but  I  can  assure  you  that  the  Chinese
 believe  that  their  case  is  a  strong  one.
 They  say  so,  whatever  they  believe.
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 Shri  Rajendra  Singh:  They  are
 wrong.

 Shri  Vajpayee:  Why  should  the
 Prime  Minister  say  that  the  Chinese
 say  so?  Let  the  Chinese  say  what
 they  want.

 Shri  Rajendra  Singh:  The  Prime
 Minister  is  in  doubt  about  our  case.
 That  is  why  he  is  saying  like  this.

 Shri  Tyagi  (Dehra  Dun):  The  Prime
 Minister  knows  what  he  talks.

 Shri  Raghunath  Singh:  That  shows
 his  vigilance.

 Shri  Jawaharlal  Nehru:  When  you
 discuss  the  border  of  any  country,
 wherever  it  may  be,  which  has  histori-
 cal  backgrounds,  all  kinds  of  past
 incidents  are  brought  up,  which  are
 discussed.  I  think  the  Chinese  case
 is  a  very  weak  one.  They  go  back,
 which  is  very  wrong,  I  think,  to  past
 periods  of  history.  That  is  a  different
 matter.  But  whatever  it  is,  if  you  have
 to  deal  with  it,  you  have  to  answer  it.
 My  point  is,  I  cannot  deal  with  them
 by  saying,  “All  that  you  say  does  not
 require  an  answer”.  We  arc  right,
 but  that  is  not  the  way.  We  may  be
 right  00  per  cent.  or  99  per  cent,  but
 I  have  to  answer  their  case,  as_  I  in-
 sist  that  they  should  answer  mine.
 Otherwise,  there  can  be  no  dealings  at
 all.  Otherwise,  you  decide  in  an  arm-
 ed  way  or  coercive  way—they  or  we—
 and  whichever  has  the  longer  —  lathi
 possibly  produces  a  greater  effect.  The
 whole  thing  cannot  be  dealt  with  in
 this  easy-going  way,  as  if  it  does  not
 require  any  argument.  It  does  require
 argument  to  convince  them,  to  convince
 the  other  countries  and  all  that.

 Acharya  Kripalani  himself  referred
 to  some  foreign  countries.  They  are
 no  fools—those  people;  they  are
 friends;  yet,  they  have  argued  _  this
 matter  in  a  variety  of  ways.

 oe
 These  is  so  much  said  about  the

 McMahon  line  and  we  have  strongly
 stressed  our  case.  I  have  not  a  shadow
 of  doubt  in  my  reind  that  not  only  the
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 McMahon  line  is  right  from  our  point
 of  view,  but  I  would  go  further  and
 say  that  before  the  McMahon  line  was
 made,  the  McMahon  line  itself  was
 the  laying  down  of  something  _  that
 existed  before  it;  that  is,  a  justiticat-
 jon  of  the  traditional  border  there.  It
 is  not  the  McMahon  line  that  created
 the  border.  It  is  only  after  a  conflict
 it  was  laid  down.  That  is  so.  Take
 Ladakh.  The  history  of  Ladakh,  the
 present  history  of  Ladakh  goes  back
 to  842  when  after  war  between  the
 ruler  of  Ladakh,  Maharajah  Gulab
 Singh,  and  the  ruler  of  Tibet,  both
 being  fcudatories  of  others—the  ruler
 of  Tibet  being  the  feudatory  of  the
 Emperor  of  China  and  the  ruler  of
 Ladakh  being  the  feudatory  of  the
 ruler  of  Punjab  at  that  time—the  war
 between  them  ended  ultimatcly  in  the
 victory  of  Gulab  Singh's  forces,  and
 that  resulted  in  a  treaty,  acknowledg-
 ing  that  Ladakh  was  part  of  Kashmir
 State  territory.  Later  this  area,  this
 boundary,  was  not  demarcated  on  the
 ground,  but  laid  down  in  maps  by
 some  English  surveyors.

 Now  I  can  understand  some  dispute
 being  raised  about  some  country  here
 and  there.  Of  course,  it  is  not  marked,
 and  its  territory  is  not  inhabited.
 There  is  no  administration,  no  pay-
 ment  of  tax,  no  proofs—the  only
 proof  is  travellers’  accounts  the  normal
 thing  that  has  been  understood  by
 people  who  pass  that  way  and  maps;
 these  are  the  two  or  three  ways  of
 proving  these  things.  So  that,  the
 question  may  arise  about  minor  points
 here  and  there,  but  the  major  point
 is  the  basic  boundary  of  Ladakh  which
 was  laid  down  l2  years  ago,  not
 today.  It  is  not  marked  ‘there;  it  is
 marked  in  maps.

 Now,  some  maps  differ.  There  is  no
 doubt  about  it.  Maps  differ,  travel-
 lers’  accounts  differ  and  travellers’
 books  differ,  and  all  these  matters  can
 be  argued  about.  One  cannot  say  that
 we  will  not  talk  about  these  matters.
 But  the  basic  thing  is  not  about  those
 border  troubles,  but  this  rather  mas-
 sive  infiltration  into  Ladakh  which  has
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 chiefly  taken  place,  to  the  best  of  my
 knowiedge,  during  the  last  summer,

 -apart  from  the  Aksai  Chin  area.

 The  argument—if  it  is  raised—that
 “we  are  here  and  we  have  taken  pos-
 session  of  this  territory;  therefore,  it
 is  ours”  of  course,  is  an  utterly  wrong
 argument.  The  sovereignty  of  a  coun-
 try  does  not  change  beca  ‘bod:
 comes  and  sits  in  a  corner  of  it.  It  is
 obvious  it  cannot.  No  country  has  an
 army  spread  out  all  along  its  borders
 to  protect  it  from  people  coming  in.
 Anybody  can  come  in,  but  the  sover-
 reignty  of  that  country  remains  over
 that  territory,  even  though  some  peo-
 ple  may  sit  on  a  little  part  of  it.

 Therefore,  if  I  may  say  so  the  basic
 point  today  is  not,  I  submit,  that  we
 should  not  negotiate;  let  us  consider
 that,  because  one  has  always  to  negoti-
 ate,  and  to  say  that  negotiations  will
 not  bear  fruit,  if  I  may  say  so,  has  no
 relevance  in  this  matter.  Even  if  it
 did  not  bear  fruit,  even  then  you  will
 have  to  negotiate,  because  that  is  a
 way  of  procedure.  The  moment  you
 refuse  to  do  so,  you  are  wrong  before
 the  world,  and  the  world  will  think
 you  are  afraid  of  negotiation;  you  are
 afraid  of  that.  They  will  not  accept
 your  word  for  it—you  are  afraid  of
 talking  to  the  other  parties;  that  is
 the  impression  created.

 But  the  negotiation  has  some  value
 only  if  it  is  backed  by  strength.

 Raja  Mahendra  Pratap:  On  a  point
 of  order.  As  an  elderly  man,  I  say:
 let  us  also  negotiate  amongst  our-
 selves.  It  is  6.30  and  let  us  adjourn.

 Shri  Jawaharlal  Nehru:  In  the  final
 analysis,  it  comes  to  this  that  we  must
 build  up  our  strength  and,  as  I  have
 said  previously—I  think  on  the  _  last
 occasion—this  is  not  a  matter  which
 we  can  dispose  of  by  a  discussion.  It
 may  take  a  few  months  or  a  year  or
 more,
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 Whatever  the  issue  of  this  is,  the
 issue,  of  this  matter  may  come  or  may
 not  come  in  a  few  months  or  so,  I  de
 not  know,  but  what  I  am  saying  is  that
 the  situation  that  has  arisen  on  our
 borders  is  of  such  historical  significance
 from  a  long-term  point  of  view.  India
 and  China,  these  two  great  countries,
 for  the  first  time  face  each  other  on  a
 long  border  which  is  a  live  border,  and
 even  if  we  are  friends,  even  then,  we
 have  a  live  and  dangerous  border;  if
 we  are  not  friends,  then  it  is  worse.
 Therefore,  this  tremendous  historical
 development  is  taking  place  in  Asia
 affecting  not  only  India  and  China,  but
 all  the  countries  of  Asia,  necessitating,
 quite  apart  from  other  developments,
 the  building  up  of  our  strength.  Then
 we  can  consider  using  it  whenever  it
 is  necessary.

 Building  up  of  our  strength  means
 certainly  defence  forces  and  the  de-
 fence  apparatus,  but  remember  that
 defence  means  today  industrial
 strength;  it  is  industry  that  gives  real
 strength.  So,  while  we  keep  our  Army
 etc.,  as  strong  as  we  can  make  it  and
 as  well-equipped  as  possible,  the
 real  basis,  the  real  strength,  will  come
 from  rapid  industrialisation.

 We  come  back  really  not  only  to  in-
 dustrialisation;  it  means  better  agri-
 culture,  better  industry,  in  order  to
 meet  these  crises,  because  it  is  only
 then  that  countries  become  strong.
 That  is  how  other  countries  are  strong
 today.  The  so-called  Great  Powers  or
 the  middling  Powers  are  strong  be-
 cause  they  have  become  a  modernised
 State,  because  they  take  advantage  of
 the  modern  methods  which  increase
 their  production,  give  them  strength,
 all  kinds  of  things.  Therefore,  the
 basic  thing  is  that  we  become  a
 modern  State,  not  remain  in  a  back-
 ward  condition  economically  and
 socially,

 These  are  the  basic  things  that  we
 have  te  face,  and  this  is  a  challenge
 to  the  country,  not  a  challenge  in  the
 Present  of  course  which  we  have  to
 meet,  but  much  more  so  a  challenge
 for  the  future,  bec&use  ultimately  un-



 6727  Discussion  re:

 less  proper  balances  are  created  in
 Asia,  all  our  wishes  may  not  lead  us
 to  what  we  want  to  have.

 Therefore,  I  would  beg  this  House
 to  look  at  this  matter  from  this  wider
 point  of  view  as  well  as  from  the  im-
 mediate  danger  point  of  view,  and  to
 consider  it  not  a  party  matter,  but  a
 national  issue  of  far-reaching  conse-
 quences.

 Shri  Braj  Raj  Singh:
 Kripalani  has  to  reply.

 Acharya
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 Mr.  Speaker:  The  discussion  has
 been  allowed  under  rules  93  and  195.
 It  is  specifically  noted  in  rule  95  that
 there  is  no  motion  and  no  voting  shall
 be  taken,  and  there  is  no  right  of
 reply.  I  am  sorry.

 18:33  hrs.

 (The  Lok  Sabha  then
 sine  die).

 adjourned
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 ANSWERS  TO
 QUESTIONS

 S.Q.  Subject
 No.

 ‘1125.  Ordnance  Factory,  Kha-
 maria

 ‘1126,  Delhi  Teachers
 (1127,  Exploration  of  oil  ‘in

 Janauriand  Bathula_
 ‘1128,  Manufacture  of  Military Vehicles
 1129.  New  Universities
 ‘1130,  Indian  Cricket  Team

 in  England
 131.  Accounting  system Hindustan  Steel  Ltd.
 ‘1132.  Kerala  Education  Act.
 1133.  ‘A  Directory  of  mus-

 eums  in  India’
 1134.  Landless  labour  in  Kerala
 ‘1135,  Diversion  of  Jamuna inDelhi.
 ‘1136.  Scholarships  to  children

 of  political  sufferers
 1137.  Bihar-West  Bengal

 Border  Dispute
 WRITTEN  ANSWERS  TO

 QUESTIONS
 S.Q.

 No,
 +1138.  Indiscipline  in  Educa-

 tional  Institutions.
 ‘1139.  Smuggling  .
 1140.  Commissioner  for  Sche-

 duled  Castes  and  Sche-
 duled  Tribes.

 Working  of  Suppression
 of  Immoral  Traffic
 in  Women  and  Girls
 Act.

 ‘1142.  Rihand  Dam  Project
 1143.  Tripura  Territorial

 Council  Accounts
 3144.  Foreign  Exchange
 1145.  Disease  in  paddy  fields

 of  Andamans
 1146.  Pinto  and  rotary  oil

 Mills
 ‘1147.  Manufactureof  precision

 instruments
 1148,  Mineral  exploration  in

 Orissa
 ‘1149.  Export  of  scrap
 ‘1150  Hindi  Assistants
 ‘AIST  Three  Year  Degree Course.

 iI4I.

 DAILY  DIGEST
 [  Tuesday,  December,  22,  1959/Pausa  roe  1881,  (Saka)  ]

 645I—85
 CoLuMNe

 6451-56
 6456—59

 6459—62

 6462—65
 6465—67
 6467—70

 6470—72
 6472—75

 6475~76
 6476—79

 6479-80

 6480—84

 6484-85

 6485  —6572

 6485-86
 6487

 6487-88

 6488-89
 6489-90

 6490
 6490

 6490-91

 6497

 6491-92

 6492
 6492

 6492-93

 6494-95

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 S.Q.  Subject
 No

 ‘1152.  Excise  Duty  on  Khand- ri
 ‘T1$3.,  Loan  from  U.S.A.
 ‘TTS4.,  Naga  Hostiles
 ‘IISS.  Oil  exploration  at  Sib-

 ga
 ‘1156.  Residential  permits  for

 foreign  Nationals
 ‘11S7.,  Bifurcation  of  Bombay State
 ‘1158,  Separation  of  Judiciary from  Executive

 Fertiliser  Plant  at
 Neyveli

 1160  Department  of  Archae-
 ology  ry  .
 India’s  contribution  to-
 wards  U.  N.  special fund

 ‘1163.  Special  type  of  steel
 i64.  Durgapur  Steel  Plant
 Ii64-A.  Statue  of  Sardar

 Vallabhbhai  Patel
 +1164-B.  American  aid  to  India
 ‘1165  Foreign  Nationals  with-

 Out  passports
 ‘1166,  Indo-Pak

 talks
 II67  or

 of  knives  in

 I59.

 II62,

 Financial

 ‘1168  Military  Training  for
 youths

 ‘1168-A.  Smuggling  of  gold
 68-B,  Headquarters  of

 National  Atlas  Or-
 ganisation  of  India

 ‘1169.  Steel  plant  at  Bokaro,
 7770.  Gold  smuggling

 Harijan  Welfare  De-
 partmentin  Kerala.

 1172,  Ex-members  of  Income
 Tax  Investigation  Com-
 mission

 1173.  Production  of oil

 १०५१

 ‘1174.  Free  education  for  the
 andicapped

 ‘1175.  Applications for  Natural-
 isation  by  Chinese  Nae
 tionals

 ‘1175-A  Raid  by  Naga  Hostifes

 6730

 CoLtuMns

 6495
 6495-96"

 6496

 6496

 6497

 6497-98

 6498

 6498-99

 6499

 6500
 6500

 6500-01

 650I-02
 6502

 6502-03

 6503

 6593

 6504
 6504-05

 6505
 6505-06

 6506

 6506-97

 6507-08
 6508

 6508-09

 6509
 6509-10

 ह 3
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 WRITTEN  ANSWERS  TO
 QUESTIONS—ontd.

 US.Q.  Subject
 No.

 ‘1899.  State  Bank  of  ndi°~
 Branches

 1900.  Visit  of  Commissioner
 for  S.  C.  and  S.T.  to
 Bombay

 ‘IQOI.  Polytechnics  in  Punjab
 ‘T902,,  Allahabad  High  Court
 1903.  Remission  of  sentences

 of  prisoners.
 1904.  Collection  of  taxes  in

 Delhi
 r905.  Hall-cum-Auditoriums

 in  Orissa
 1906.  $.  C.  &  S.  T.  Com- mussioner’s  visit

 Punjab
 1907.  Education  of  girls  in

 Punjab  हे
 ‘1908.  Welfare  extension  pro- jectsin  Punjab
 1909.  Tribal  Development  in

 Punjab
 I9I0.  Welfare  of  S.C.,  S.T.  &

 other  backward  classes
 in  Punjab

 I9r.  Children  kidnapped  in
 Delhi

 I9I2.  Visit  of  Commissioner
 for  S.C.  &
 U.P.

 ‘1913.  General  Education  Sch-
 emes  of  Delhi

 A914  Unauthorised  Entry  into
 India

 I9I5.  Cases  under  Untouch-
 ability  (Offences)  Act
 in  Delhi

 1916.  S.C.  and  S.T.  in  Pun-
 jab.

 AQT].  Aligarh  Muslim  Uni-
 versity

 I9I8.  Pakistani  books  banned
 inIndia

 i9I9.  Import  of  C  .  I.  sheets
 1920.  Corruption  cases  in  Fin-

 ance  Ministry
 r92I.  Arrest  of  Pakistanis  in

 India
 “1922.  Agricultural for  S

 Punjab
 1923,  Training  of  Defence

 foreign Personnel  in
 countries  e

 colonies
 Ss.

 (Darty  Dicest]

 CoLuMNS

 65I0

 6510-11
 6511

 65II-I2

 6582

 64532

 65I2°I3

 6573

 6513-14

 654

 6514—16

 655

 65I5—I7

 6577

 6507

 658

 6518

 6538

 6579

 6579
 6520

 6520

 6520

 6527

 6521-23

 1948.  Government

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 7924  oe
 Bhawans_  in

 iversities
 ‘1925.  Development  works  in

 the  Andamans
 ‘1926.  Sangeet  Natak  Akademi
 ‘1927,  Delhi  Schools  in  Tents

 1928,  Hindi  in  Delhi  Ad-
 ministration

 I929.  Co-ordination  between
 Ministry  of  Commu-
 nity  Development  and
 Central  Social  Welfare
 Board

 1930  Extensions  for  superan- nuated  Staff
 i93r.  State  Museums
 ‘1932.  Grants  to  Akhil  Bharat

 Sarva  Seva  Sangh
 1933.  Expenditure  on  steel

 plants
 ‘1934.  Rise  in  land  prices  in

 Delhi
 ‘1935.  Panna  Diamond  Mines
 1936.  White  Cement
 I937.  Salary  structure  in

 Engineering  Institutes
 1938,  Film  Finance  Corpora- tion
 ‘1939,  Licences  for  business

 in  Nicobar  Islands
 1940.  Post-Matric  Scholar-

 ships
 ‘1941  Show  roomsforarticles

 produced  in  Ordnance
 Factories

 I942.  Corruption  :
 1943,  Educational  grants  to

 Institutions
 ‘1944.  Indian  Botanical  Gar-

 den,  Sibpur  (Howrah).
 i945.  Houses  in  Kasauli
 1946  Expenditure  on  Higher

 Education
 ‘1947  Antimony  ore  in  Nag-

 pur.
 Rubber

 Factory,  Kerala
 1949.  Red  Fort,  Delhi.
 1950  Industrial  Proiccts
 ‘1951  Payment  of  rent  by

 Delhi  Municipal  Corpo-
 tation

 ‘1952.  Strike  in  Kerala

 6732

 CoLuMNs

 6522

 6522
 6523
 6523

 6523-24

 6524-25

 6525
 6६25-26

 6526

 6526

 6527
 6527

 6527-28

 ७528

 6528

 6529

 6529-30

 6530
 6530

 653०-37

 6537
 653

 6532

 6532-33

 6533
 6534

 6534-35

 6535
 6535-36
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 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.
 US.Q.  Subject

 No.
 1953,  Mineral  oilin  Bombay
 ‘1954  Silver
 ‘1955+  R.T.E.  List  of  Assis-

 tants.
 Foreign  Exchange
 Steel  plant  at  Neyveli
 Infirmaries
 Transfer  of  Teachers
 in  Kerala
 Central  Scientific  Ins-
 truments  Organisation

 Corruption  cases
 Kerala  State  Transport

 ody
 Soviet  collaboration
 for  oil  development
 Mineral  Survey  in
 Punjab  है
 Appointment  of  Gover-
 nment  Pleader  in  Tri-
 vandrum
 Oil  Equalisation  Fund
 Royal  Indian  Navy Maiinecrs
 Nepali  language
 Tribal  Zhumias,  Tri-
 pura
 Agreement  with  Mar-
 coniWireless  Telegraph
 Company
 Carpentary  centre  in
 Banikhel
 Import sheets
 Taccavi
 Andamans.
 Export  of  coconut
 from  the  Andamans
 Saraikela  and  Kharswan
 Delhi  Darwaja,  Arcot
 Appointment  ofJudges to  Kerala  High  Court.
 Coconut  plantations, Port  Blair
 Harijan  Welfare  Depart- ment;  Kerala.
 Customs  duties
 Study  team  for  Sche-
 duled  Castes  and  Sche-
 duled  Tribes
 Pamphlets  on
 culture
 Grants  to
 State

 1956.
 7957
 ‘1958.
 ‘1959.

 1960.

 I96I
 ‘1962.

 1963.

 I964.

 1965.

 ‘1966.
 1967.

 1968.
 1969.

 1970.

 ‘A971.

 1972.  of  mild  stecl

 I973.  eat  in

 ‘1974.

 ‘1975.
 ‘1976.
 1977.

 1978.

 1979.

 I980.
 T98L

 ‘1982.  Indian

 ‘1983.  Orissa

 (Dary  Dicxst]

 CoLuMNSs

 6536
 6536

 6536—38
 6538

 6537—39
 6539

 6539-40

 6540
 6540-41

 654I

 654I-  42

 6542

 6542-43
 6543

 6543-44
 6544

 6544-45

 6545

 6545-46

 6546

 6546

 6547
 6547-48

 6548

 6548-49

 6549

 6549-50
 6550

 6450-51

 655I

 6551-52,

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd,"

 U.S.Q.
 No.

 1984.
 ‘1985.
 ‘1986,
 1987.

 1988.

 ‘1989.

 1990.
 T99!.

 1992.

 1993.

 1994.

 I995.

 1996.

 1997.

 7998

 2008.
 2009.
 20I0,

 20II.

 20I2.

 20I3

 Subject

 Minerals  in  Bomay
 Ferrous  scrap
 Price  of  petrol
 Housing  for
 personnel
 I.A.F.  Officers  on  loan
 to  Ghana
 False  late  sitting  cer-
 ficates
 Export  of  crap  iron.
 DefenceMinistry  land
 in  Gwalior
 Acquisition  cf  land  in
 Manipir
 Contracts  of  fisheries
 and  forest  mahals  in
 Manipur
 Loans  to  Muslims  in
 Tripura
 Taccavi
 Tripura
 Migration  of  Riang
 People.
 Travelling  allowance  for
 Government  Employees
 Employees  of  former
 Indo-Mercant  ile  Bank
 in  Kerala

 Police

 loans  in

 nd Journalists  in  Defence
 Ministry
 Engineering  college  at
 Warangal
 Flood  relief
 Voluntary  corps
 Ancient  monuments  in
 Jammu  and  Kashmir
 House  Rent  and  Com-
 pensatory  Allowances
 Mining  Survey  of  U.P.
 Geological  survey  of
 UP..  मु
 Grants  to  Cantonment
 Boards
 Museum  at  Kamalpur
 Steel  Plane
 Central  Sccretariat  Ser-

 vice  Scheme
 Fines  on  Traffic  rules
 offienders
 Hindi  teaching  scheme
 for  Government  emp-
 loyees
 Acquisition  of  Lands

 in  U.P.
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 CoLuMNSs

 6552
 6552-53
 6553-54

 6553

 6554

 6554-55
 6555-56

 6556

 6557

 6557

 6558

 6558-59

 6559

 6559-66 6०

 6569

 6562—62

 6562
 6563

 6563-64

 6564

 6564
 6565

 6565-66,

 6566
 6566
 6567

 6567-68

 6568

 6569

 6569-70
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 2014.  Hindi  Assistrnts
 2015.  Anti-fraud  squad
 2016.  Higher  Secondary Schools  in  Lodi  Road,

 New  Delhi
 (2017  Fire  inSita  Ram  Mill

 Kerala
 PAPERS  LAID  ON  THE
 TABL
 a)  A  copy  of  Notification

 .G.S.R.3432  dated
 the  sth  December,  1959s under  sub-section  (2)  of
 Section  3  of  the  Central
 Sales  Tax  Act,  1956,  mak-
 ing  certain  amendments tothe  Central  Sales  Tax
 (Registration  and  Turn-
 over)  Rules,  957.

 (2)  A  copy  of  each  of  the
 following  Reports  :
 (i)  Report  of  enquiry  into

 the  explosion  at  Jamuria
 Bazar.  Asansol  on  the
 29th  November,  1959.

 (ii)  Reportofthe  Commis-
 sioner  ofpolice,  Hydera- bad  dated  the  6th
 December,  19595  on  the
 explosion  on  the  3th December,  959  in  a
 three-storeyed  building in  Begum  Bazar,  Hyde-
 rabad

 (3)  A  copy  of  Notification
 No.  (5.  S.  R.  1364  dated the  r2th  December,  1959, under  sub-section  (2)  of
 Section642  of  the  Com-
 panies  Act,  1956,  making certain  amendmenttothe
 Companies  (Central  Go-
 vernment’s)  General  Rules
 and  Forms,  r956.

 (4)  A  copy  of  No  ‘ification
 No.  8045/59/IA4  dated
 the  33th  October,  1959.
 published  in  Kerala  Gaza-
 tte  containing  the  Kerala Money  Lenders  Rules,
 ‘1959,  under  sub-sec‘ion
 (3)  of  Section  24  of  the
 Kerala  Money  Lenders
 Act,3958  read  with  clause
 (b)  of  the  Proclamation
 dated  the  151.  July,  959
 issued  by  the  President
 in  relation  to  the  Strate  of
 Kerala

 (Dary  Dicrsr)

 CoLuMNs

 6570-71,
 8

 6572

 6572

 6573-75

 PAPERS  LAID  ON  THE
 TABLE—contd.

 (Ss)  A  copy  of  No  tification
 No.  G.  0.  (P)  552  dated
 the  2nd  June.  ‘1959  pub- lished  in  Kerala  Gazette.
 containing  the  Kerala
 Ministers’  and  Speaker’s
 Travelling  Allowance  and
 Daily  Allowance  Rules,
 I959,  under  sub-section
 (2)  of  Section  10  of  the
 Payment  of  Salaries  and
 Allowances  Act,  r95!  read
 with  clause  (b)  of  the  pro- clamation  dated  the  ३7587
 July,  r959  issued  by  the
 President  in  relation  tothe
 State  of  Kerala.

 (6)  A  copy  of  the  statement
 regardirg  the  location  of
 Drugs  Projects  and  the
 Intermediates  Project

 (7)  A  copy  of  the  Report
 (Parts  IT  and  II)  of_  the
 Commissioner  for  Sche-
 duled  Castes  and  Scheduled
 Tribes  for  the  year
 1958-595  under  Arricle
 338(2)  of  the  Constitution

 (8)  A  copy  of  Notification
 0.G  §.R.3363  dated  the

 2th  December,  ‘19595,
 under  sub-section  (4)  of
 Section  49  of  the  Medici-
 cal  and  Toilet  Prepara-
 tions  (Excise  Duties)  Act,
 i955.  making  certain  fur-
 ther  amendments  to  the
 Medicinal  and  Toilet  Pre-
 parations  (Excise  Duties)
 Rules,  3986

 MINUTES  OF  PARLIA-
 MENTARY  COMMIT-
 TEES  LAID  ON  THE
 TAB
 (7)  The  Minutes  of  the  Six-

 teenth  sitting  of  the  Com-
 mittee  on  Government
 Assurances  held  during
 the  Ninth  Session  were
 laid  on  the  Table.

 (i)  The  Minuies  of  the
 Seventeenth  sitting  of  the
 Committee  on  Absence  of
 Members  fromthe  Sittings
 of  the  House  held  during
 the  Ninth  Session  were
 laid  on  the  Table.

 6736:

 CoLuMNs:
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 '6737  [Darcy  Drosst]  6738
 COLUMNS  CoLuMNs

 MESSAGES  FROM  BILL  PASSED—contd.
 RAJYA  SABHA  6579  consideration  of  the  Motor
 Secretary  reported  three  Vehicles  (Amendment)

 messages  from  Rajya  Sabha  Bill.  The  motion  was that  Rajya  Sabha  had  adopted,  After  clause- no  recommendations  to  by-clause  consideration make  to  Lok  Sabha  with  the  Bill  was  passed. regard  to  the  following Bills  m
 (i)  The  Sugar  (Special  MOTION  RE.  MODIFI-

 Excise  Duty)  Bill.  19595  CATION  =
 OF  COAL

 passed  by  Lok  Sabhaon  MINES  RESCUE  RULES,  6589—66:2 the  7th,  December,  3959
 399°

 Fift  di (i)  The  Mineral  Oil  oS
 eT:

 (Additional  Duties  of  Mines  Rescue  Rules,  7959 Excise  and  Customs)  were  moved  by  a  Shri Amendment  Bill,  t959,  S.C.  Samanta  (2)  Shri passed  by  Lok  Sabha  ह  B.  Vittal  Rao  and  (3) on  the  18th.  December,  Shri  Abid  Ali I959.
 (iii)  The  Indian  Tariff  The  Deputy  Minister  of

 (Amerdmne  uD  Bill,7959,  Labour  (Shri  Abid  Ali) passed  by  Lok  Sabha  replied  tothe  Debate  and on  the  r7th  December,  three  motions  moved  by 1959.  Shri  S.  C.  Samanta  and
 Shri  Abid  Ali  were  adop-

 "REPORT  OF  COMMITTEE  fed:
 ON  SUBORDINATE  LE-
 GISLATION---PRESENTED  —  6580  MOTION  RE.  REPORTS

 OF  ORISSA  MINING
 Seventh  Report  was  pre-  CORPORATION

 oes sented.  665I—63
 Shri  Panigrahi  moved  forthe

 considerationof the  First
 REPORTS  OF  ESTIMATES  and  Second  Annual  Re-

 COMMIT'TEE—PRESEN-  ports  of  Orissa  Minning
 TED  मु  6580--82,  Corporation  (Private)  Li-

 mited  for  1957,  and  1957
 Six  y-cighth,  sixty-ninthand  58.  The  discussion  was

 seventieth  Reports  were  concluded  and  the  motion
 presented.  was  adopted.

 (Lok  Sabha  adjourned  a'  3.45
 “STATEMENT  BY  MINIS-  p.m.  and  re-assembled  at

 TER  6582—86  4  p.m.)

 The
 aoe  ae

 of
 Finance  (Shrimati  Tar-  ४  MAT- keshwari  Sinha)

 inch  DISCUSS  ONGENT  ee statement  correcting  the  E  6663—6728 reply  given  on  the
 ath

 LIC  IMPORTANC  66  द
 December,  959  to  a  Sup-  raised
 plementary  by  Shri  Harish  co]  rt  be  gst  ng  ¢  vetter
 Chandra  Mathur  on  received  from  the  Chinese
 Starred  Question  No.  585  Premier  in  reply  to  the
 regarding  Financial  and  Prime  Minister  of  India’s
 Accounting  procedure.  letter  dated  the  6th  No-

 vember,  1959.
 WILL  PASSED  658789  The  Prime  Minister  (Shri

 ‘The  Minister  of  State  in  the
 Ministry  of  Transport  and
 Communications  Shri Bahadur)  moved  for  the

 Jaweharlal  Nehru)  replied to  the  Debates.
 [Lok  Sabha  adjourne:|  sine  die

 at  6°33  p.m.)
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 RESUME  OF  THENINTH  SESSION  OF  SECOND  LOK  SABHA

 lL  PERIOD  OF  THE  SES-
 SION.

 2.  NUMBER  OF  SITTINGS
 3.  TOTAL  NUMBER  OF

 SITTING  HOURS
 4.  NUMBER  OF  ODIVI-

 SIONS  HELD
 5.  GOVERNMENT  BILLS:

 (8)  Pending  at  the  commen-
 cement  of  the  Session

 Gi)  Introduced
 (tif)  Laid  on  the  Table  as

 Passed  by  Rajya  Sabha
 (sv)  Referred  to  Select  Com-

 mittee
 (v)  Referred  to  Joint  Com-

 Mittee
 wat  Reported  by mmittee

 (otf)  Reported
 by mmittee

 (णो)  Pissed
 (i  Returned  by  Rajya abha  =  without  =  any amendment
 (s)  Returned  by abha  with  amendment
 (xt)  Pending  at  the  end  of the  Session

 6.  PRIVATE  MEMBERS’ BILLS  :

 Select

 Joint

 (i)  Pending  at  the  com-
 Mencement  of  the  Ses- sion

 (if)  Introduced
 (फ).  Withdrawn
 (iv)  Pending  at  the  end  of Session
 (०)  Negatived
 (er)  Passed
 (vit)  Motion  for  leave  to  in-

 juce—negatived
 7.  GOVERNMENT  RESO- LUTIONS  :

 Moved
 8.  PRIVATE  MEMBERS RESOLUTIONS

 (8)  Received
 (i)  Adopted

 329  (Ai)  LSD—0.
 2

 November
 6th  to
 32270  De-
 cember,
 959/Kar- tika  25  to
 Pausa  I,
 88(Saka)

 27

 66  hrs.  50 mts,
 १६

 Rajya

 (॥7)  Included  in  the  List
 of  Business

 (iv)  Withdrawn
 (v)  Negatived

 9.  STATUTORY  R&SO-
 LUTIONS

 Moved
 Negatived

 i0.  GOVERNMENT  MO-
 TIONS  :
 (7)  Moved
 (if)  Adopted

 tr,  PRIVATE
 MOTIONS
 (i)  Received
 (8)  Admitted
 (itt)  Moved
 (iv)  Adopted

 Az  MOTIONS  RE.  MODI-
 FICATIONS  TO  STATU-
 TORY  RULE:
 (8)  Received
 (i)  Admitted
 (fi8)  Moved
 (iv)  Adopted

 ६]  Fie
 Js.  ON  HELD  ON

 TIONS  OF  URGENT
 PUBLIC  IMPORTANCE

 Aq  HALF-AN-HOUR  _  DIS-
 CUSSIONS  HELD

 I5.  NUMBER  OF  MATTERS
 URGENT  PUBLIC

 IMPORTANCE
 ATTE  TON

 MEMBERS’

 MENTS  WERE  E
 OR  LAID  BY  MINIS-

 16,  ADJOURNMENT  MO-
 TIONS  :
 (8)  Received
 (i)  Admitted
 (a¥)  Consent

 Speak
 77.  QUESTIONS  ASKED

 (8)  Starred
 (ii)  Unstarred  =  (Including Starred  Questions  con

 verted  as  Unstarred  Ques-
 tions)

 ii)  Short  Notice  Questions

 withheld  by

 6740

 16
 36



 6ावा

 I8.  REPORTS  OF  PARLIA-
 MENTARY  COMMIT-
 TEES  PRESENTED  :
 (i)  Business  Advisory  Com-

 mittee  यु
 (ii)  Committee  on  Absence

 of  Members  from  the
 Sittings  of  the  House

 (tit)  Committee  on  Petitions
 (iv)  Committee  on  Private

 lembets’  Bills  and
 Resolutions

 (v)  Estimates  Committee
 (vt)  Public  Accounts  Com-

 mittee
 (७४)  Committee  on  Subor-

 dinate  Legislation


